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LOK SABHA DEBATES

LOK SABHA 1983 105 per thousand live births.
1984 104 perthousand live births.
Wednesday, "';?’1 ;‘;-S;igf/" aisakha 20, 41985 97 perthousand live births.
1986 96 per thousand live births.
1987 95 (Provisional) —~do—

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
[English]
Rise in Infant Mortality Rate

*926. SHRIG. BHOOPATHY: Wil the
Ministry of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether the rate of infant mortality
has increased during 1988; and

(b) if so, the reasons therefor and the
steps Government propose to take to check
infant mortality ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
(a) and (b). A statement is given below.

STATEMENT

Infant Mortality rate is obtained from
Registrar General of India on the basis of
Sample Registration System and the latest
provisional estimate at the National level
relates to the year 1987. The estimates of
infant mortality rate of the National level for
the last five year have been as given be-
low:—

Toreduce IMR Government have taken
steps to implement a package of activities as
part of the State Sector plans and as Cen-
trally Sponsored Schemes for setting up a
net work of Primary Health Care institutions
in rural areas, training of medical and para-
medical workers (both male and female),
training of Traditional Birth Attendants and
supplying them with Delivery Kits., Additional
primary health centres and sub-centres are
being set up in order to provide ante-natal,
intra-natal and post-natal care. The workers
have been trained and advised to identify
and refer the cases at risk to the competent
medical personnel or institutions. Oral Rehy-
dration Therapy is being promoted to tackle
morbidity and mortality due to de-hydration
in diarrhoea cases.

[Translation)

SHRI G. BHOOPATHY: Sir, this ques-

[English]

PROF. MADHU DANDAVATE: He is
misunderstanding the Chair for the Minister.

[ Translation]

SHRI G. BHOOPATHY: My supple-
mentary relates to infant mortality. A reply
can be given to a subject of this nature only
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on the basis of experience and the hon.
Minister being unwed cannot have due
knowledge about infants and therefore the
Minister who is experienced in such matters
should give a reply to it. | would like to know
that though there is much campaign about
the Family Planning programme and we can
see advertisements on buses and every-
where else in this regard but does the Gov-
ernment propose to take any steps in re-
spect of infant mortality?

KUMARI SAROJ KHAPARDE: Sir, the
hon. Member has submitted just now that he
is not prepared to accept my statement but
while making a statement in the House we
try our level best of present the correct
picture. lwould like to inform the hon. Member
that in our Primary Health Centres in rural
areas we make efforts to provide all kinds of
facilities to the pregnant women and at the
same time measures are taken to protect
infants from external infections and instruc-
tions are given to the would-be mothers as to
howto save their babies from common intec-
tions. In addition, training is imparted to the
Midwives and Primary Health staff so that
nacessary information could be provided to
the people in the rural areas through them.

SHRI G. BHOOPATHY: Mr. Speaker,
Sir, | wanted to know the rate of infant
mortality in 1988. But the hon. Minister has
not replied toit. The people of the rural areas
have to face many hardships. It happens
many times that pregnant women have still-
born babies and they have to be taken to
Primary Health Centres. They are carried in
bullock-carts in such a state of health to
these centres which are situated at 20 to 30
miles away. Besides, infants often suffer
fromdiarrhoea and become anemic owingto
malnutrition. They are not given proper
medical aid in such condition in rural areas
and the untrained midwives and workers
have little knowledge of these things. They
are not trained. Apart from this, | would also
like to know as to how many pregnant ladies
have been administered anti-tetanus injec-
tions in the Primary Health Centres which
are compulsory before childbirth? The hon.
Minister has not given any figures in this
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connection and she may kindly furnish the
requisite information to us.

KUMARI SAROJ KHAPARDE: The
Government is making efforts tocover allthe
districts underthe Immunisation Programme
by 1990 so that it may be possible to prevent
children from external infections. As regards
the supplementary about the number of in-
jections supplied, | would like to inform the
hon. Member that whenever the State Gov-
ernments make demands in this connection,
whether it is for anti-tetanus or anti-diptheria
ainjections, the Central Government always
makes efforts to meet their requirement.

[English)

SHRI C.P. THAKUR: Mr. Speaker, Sir,
what are the main causes of infant mortality ?
Immunisation programme is not compulso-
rily implemented in all the medical college
hospitals. Is the Government contemplating
steps to see that children born in medical
college hospitals, district headquarter hospi-
tals or any other hospitals are immunised
compulsorily? Recently, two epidemics
occurred in Bihar—meningitis in the South
and Kala-azar in the North, Kala-azar is still
occuring. And most of the children who slightly
improved their chance of survival are dging
because of malnutrition. Will the Govern-
ment try to do something in this direction to
remedy the situation?

[ Translation)

KUMARI SAROJ KHAPARDE: Mr.
Speaker, Sir, as | have just now stated, we
meet their requirements as and when the
State Governments inform us about their
demands. As you have just mentioned
meningitis, | would like to inform you that
whenever the State Governments make
demands for vaccines, medicines etc., the
Central Government takes prompt action to
supply the same and the quantity suppliedis
as per their requirements. So far as educat-
ing the people is concerned, we make efforts
constantly through the medium of T.V.

SHRI C.P. THAKUR: Immunisation
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should be made compulsory in respect of
babies born in hospitals. Is the Government
thinking of making any such provisions?

KUMARI SAROJ KHAPARDE: In the
case of children born in hospitals, | think that
itis natural for the doctors to immunise them
but it may not be possible for them to do so
on a compulsory basis. We are making ef-
forts to ensure that immuisation is under-
taken on a compulsory basis so that all
doubts of the parents in this regard are
removed.

SHRI RAM BHAGAT PASWAN: The
hon. Minister has stated that the Centre
makes etforts to meet the entire demand of
the State Governments. | would like to inform
you that at least 30 districts of Bihar are
affected by Kala-azar and a large number of
children and other people are suffering from
this epidemic. An injection named ‘Lavodin’
is used for the treatment of this disease and
it costs Rs. 2200. This injection 1s not reach-
ing these districts of Bihar and in the mean-
time, many people are dying. | would like to
know from the hon. Minister as to what has
been the demand of the State in 1987-88
and to what extent it was met. It has cometo
my notice that medicines are not reaching
Bihar. Therefore, | would like to know about
the details of the supply made by the Central
Government. ’

KUMARI SAROJ KHAPRADE : | think
that the hon. Member wants information
specifically about Kala-azar. A separate
notice is required in this regard.

MR. SPEAKER: A Calling Attention
motion was allowed in this regard.

SHRI C.P. THAKUR: Medicines and
vaccines are not reaching the rural areas
and whatever the hon. Member has stated is
a fact.

KUMARI SAROJ KHAPARDE: The
point which has been brought to our notice
by the hon. Member will be paid due atten-
tion and it shall be our endeavour to ensure
thatthe medicines and vaccines reach these
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areas in case they are not already reaching
there.

[English]
\/New Act to Protect Forests

*327. SHRI BANWARI LAL PURO-
HITt:
DR. AKK. PATEL:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether Government propose to
enact a new Act to protect forests in the
country; and

(b) If so, the outlines of the proposed
legislation?

THE MINISTER OF ENVIRONMENT
AND FOREST (SHRI Z.R. ANSARI): (a) and
(b). Amendment of the Indian Forest Act,
1927 1s under consideration of the Govern-
ment Outlines of the proposed legislation
are yet to be finalised.

[ Translation)

SHRI BANWARI LAL PUROHIT: Mr.
Speaker, Sir, | would like to submit to the
hon. Minister that the forests are getting
rapidly depleted in the country and the reme-
dial measures undertaken in this connection
are not proper. What | mean is that minor
irngation projects are being stalled on the
pretext of saving forests and one has to
approach the Centre for the clearance of
even a very small project. | would cite acase
of Nagpur in this regard. A water pipe line
which would irrigate 0.4 hectares of land has
been pending clearance for the past two
years. Consequently the people have not
got water facilities so far. | mean to say that
this is not fair. The real reason behind rapid
depletion of forasts is the illegal felling of
trees. The large scale denudation of forests
1s taking place through the contractors. The
forests which are cut for essential projects is
not doing so much of harm as compared to
the illegal felling of trees. The position of
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forests foday is such that there are little trees
in the interior and trees can be seen only in
the outer areas. What | mean to say is that
the essential projects should be cleared on
top priority basis and the people involved in
illegal felling of trees shouid be awarded
deterrent punishment so that such activities
could be checked. In regard to the new Act,
the Government has appointed a committee
for it. It is a matter of regret that we are not
aware of the guidelines so far. Guidelines
have not been laid nor has an outline been
prepared as yet. In such circumstances,
what can that Committee do? Why is the
Government hesitating in this regard and
whatever guidelines have been prepared,
the House has the right to know about them.
The hon. Minister should clarity as to what
guidelines have been issued to the commit-
tee and by when will that committee submit
its report? As it is an important issue, it
should not be evaded but a definite reply
should be given.

SHRI Z.R. ANSARI: Sir, the hon.
Member is confusing two Acts and their
provisions. Thefirstoneisthe Indian Forests
Act, 1927, which was a comprehensive
Legislation about preservation, control and
management of forests. The Second Act is
the Forests Conservation Act, 1980, the
purpose of which is limited. Under this Act, if
forest land is to be diverted for non-forest
purposes, prior clearance has tobe obtained
fromthe Central Government so that misuse
of land is prevented. The Parliament had
approved this legislation, and the scope of
both the Acts is different. The Indian Forest
Act was passed in 1927 and it is 60 years old
now. During this period many changes have
taken place, and so a comprehensive legis-
lation is required to replace it which is under
consideration. The draft Bill was prepared
and its various aspect were discussed but
the matter was postponed in view of the
Forest Policy which was to be announced. A
new Act with comprehensive amendments
was to be introduced after the announce-
ment of the Forest Policy. The whole matter
is in the process and | assure the hon.
Member that after the announcement of the
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Forest policy, we intend to introduce the new
Indian Forest Act.

Regarding Forest Conservation Actand
diversion of forest land, Sir, the matter has
already been discussed several times. t is
perfectly true that a number of hurdles come
in the way but it would not be proper to make
allegations that clearance of projeets is kept
pending for 2-4 years.

AN HON. MEMBER: It is true.
MR. SPEAKER: Let him reply.

SHRI Z.R. ANSARI:. Mr. Speaker, Sir,
this is my information. The projects remain
pending due to certain shortcomings in the
projects themselves and the Government
does not receive the information which is
sought. The Government have made at-
tempts to streamline the current procedure.
We intend to take measures so that the
approval of projects relating to pipe-lines,
electric transmission lines is not delayed.
(Interruptions)

SHRI BANWARI LAL PUROHIT: Mr.
Speaker, Sir, the most important issue is of
forest conservation. The hon. Minister may
kindly give detailed information about the
total geographical area and forest area both
as per the records and according to the
actual survey. What should be the total per-
centage of land which should be covered by
forest area and what is our target in this
regard. If statewise figures are available well
and good, otherwise the all-India percent-
age of forest cover may be provided. Kindly
tellme three things. The total forest area that
is recorded, the area which has been actu-
ally verified, the target of forest cover and
how long will it take to achieve the target?

SHRI Z.R. ANSARI: This information
has been given to the Members several
times inthe House and | repeat it once again.
The recorded forest area is 22.7 per cent of
the total land mass area. According to the
forest policy announced in 1957 and re-
cently in 1988 the total target has been fixed
at 30 per cent. 30 per cent forest cover is
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essential in the total land mass area. But the
so called tree cover is 15 to 19 per cent.

[English)

DR. AK. PATEL: | am not happy with
the reply of the hon. Minister. The hon.
Minister has given a stereotyped reply that is
the enactment of the Act is under considera-
tion. What is the sense in bolting the stable
afterthe horse has been stolen? Jungles are
being destroyed day by day. We are worried
about the environment. | give an example of
Gujarat. In 1975, 9.2 per cent of the land was
covered with jungle; today it is only 3-4 per
cent of the land, as per Government figure,
covered by jungle or trees. What will be the
fate ofthejunglesinfuture? Thesethings are
happening all over Gujarat. Very re-

*

(Interruptions)

MR. SPEAKER: Not allowed. No alle-
gation.

(Interruptions)

DR. A.K. PATEL: | want a categorical
reply fromthe Minister. This thing is happen-
ing in Gujarat.

MR. SPEAKER: Youcannotdoit. How
can you do it?

(Interruptions)

DR. A.K. PATEL: He already knows
about this case.

MR. SPEAKER: Might be; whatever it
is, but here, we are going according to the
rules.

AN HON. MEMBER: But he is not
making any allegation.

DR. A.K. PATEL: Now | want a cate-
gorical reply from the Minister.

AN. HON. MEMBER: He is telling his
experience.
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PROF. MADHU DANDAVATE: He
withdraws the wood that is cut.

DR. A.K. PATEL: | want a categorical
reply from the Minister by what time he is
going to enact an Act so that we can prevent
the jungles from being destroyed and we can
have nice, better environment in this coun-
try.

SHRIZ.R. ANSARI: | have already said
that actually the draft of the Bill was ready.
But a decision was taken that a new forest
policy was coming up in the House which
was announced only in the last session.
After the announcement of the forest policy,
we should take these steps for bringing
forward a comprehensive legislation. Now,
according to the new policy, we have to think
about a comprehensive legislation afresh. |
do agree with the hon. member that there is
a dire necessity of making the Indian Forest
Act more stringent so that deterrent action
should be taken against wrong-doers, against
those persons who are illicitly felling the
trees and destroying the forest resources.

[ Translation]

PROF. NIRMALA KUMARI SHAKTA-
WAT: The hon. Minister has stated that a
new forest policy was to be announced but
reality is something else. | would like to cite
an example of Rajasthan. it has been stated
that the forest cover should be 19 per cent
but practically only 2-3 per cent is left now.
Particularly, Aravali ranges which were lush
green at one time, have been denuded. We
do notknow how long would it take to formu-
late the policy and then to introduce amend-
ments in the Act. Secondly, the entire re-
serve forest and game sanctuaries are get-
ting denuded. Will the Government issue
directions to the State Government to this
effect and will the policy would be modified?
(Interruptions)

MR. SPEAKER: Madam, take it off from
your neck.

PROF. NIRMALA KUMARI SHAKTA-
WAT: Sorry. (Interruptions)

*Not recorded.
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SHRI Z.R. ANSARI: | agree that there
has been large scale deforestation and that
is why the Government is taking remedial
measurestocheckthis denudation. We want
to enact a law which would provide deterrent
punishment for those who indulge in such
activities. The only solution to this problemis
to bring a comprehensive law at the earliest
which may replace the Act of 1927.

[English)
Deaths Due to Undlagnosed Disease

*928. SHRI V. KRISHNA RAOt:
SHRI NARSING
SURYAVANSI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to a report captioned
‘Unknown disease claims 16 lives’ appear-
ing in the Deccan Herald dated the 26th
March, 1989,

(b) if so, whether similar reports have
been received from other parts of the coun-

try;
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(c) it so, the details thereof; and

(d) the steps taken to containthe spread
of this disease?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) to (d). A Statement is given below.

STATEMENT

The Government has seen the news
item appeared in the Deccan Herald dated
26th March, 1989 captioned ‘unknown dis-
ease claims 16 lives'.

On receipt of information of outbreak of
mysterious disease from Bihar, teams from
National Institute of Communicable Diseases
were deputed to visit the affected areas. The
disease was diagnosed as Meningococcal
meningitis sero-group A. During 1989, seven
States/Union Territories viz. Bihar, Orissa,
Andhra Pradesh, Madhya Pradesh, Gujarat,
Maharashtra, and Delhi have reported cases
of Meningococcal meningitis as well as
deaths. The number of cases and deaths are
as under.—

State Cases Deaths

Bihar NA 263 (upto 28.4.89)

Orissa 2951 344 (upto 2.4.89)

Andhra Pradesh 792 136 (23.12.8810 31.3.1989)
Madhya Pradesh 1620 158 (upto 3.4.1989)

Gujarat 586 102 (upto 3.4.89)
Maharashtra 584 109 (upto 4.3.89)

Delhi 329 58

The Control measures for Meningococ-

cal meningitis consist of the following:—
— early reporting of cases by para
medical health personnel so that all

suspected cases are treated in
hospitals;

— constituting medical teams to visit
the affected areas to detect and
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diagnose cases,

— treatment of patients by providing
suitable drugs viz. Crystalline
Benzyl Penicillin and Chloram-
phenicol;

— vaccination of medical and para
medical personnel who attend pa-
tients in hospitals and casualty
department;

— providing protection ta persons who
may come into contact with pa-
tients by giving them sulphadiaz-
ine.

SHRI V. KRISHNA RAO: Sir, nearly
about 1200 deaths have occurred in Bihar,
Orissa, Andhra Pradesh, Madhya Pradesh,
Gujarat, Maharashtra and Delhi due to an
unknown disease. May | know from tha
Government, which is that unknown dis-
ease; how it has come; where it has come;
whether it has come from our country or from
any other foreign country; and have you
made any research in this behalf?

KUMARI SAROJ KHAPARDE: Sur,
research as such, we have not done. But
various States have reported, as the hon.
Member has just now mentioned, States like
M.P. Orissa, Bihar and Delhi, there are vari-
ous reasons and because of those reasons
this particular disease called ‘meningitis’ is
found in these particular States.

SHRI V. KRISHNA RAO: Has the
Governmenttaken any precautionary meas-
ures? Has the Government undertaken any
programme for eradication of this disease?

KUMARI SAROJ KHAPARDE: Sir, itis
very difficult to say about the eradication of
meningitis from the courtry. Butthe Govern-
ment is very much keen to take certain
preventive steps to control this particular
disease called ‘meningitis’ in the country.

Sir, emphasis must be placed on the
careful surveillance including care reporting
and laboratory surveillance. We always try
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o educate the people about this disease.
We have a very well planned health educa-
tion programme, which will go a long way in
preventing the occurrence of cases and
particularly deaths due to meningitis. The
main objective of this programme isto inform
and educate the target population regarding
meningitis, its signs and symptoms, and
action to be taken when a person shows the
symptoms of disease, preventive measures.

DR. V. VENKATESH: Sir, evary yaear,
there are deadly diseases in this country,
particularly in my State Karnataka, KFD
disease, i.e. Kashanore Forest Disease in
Malnad area, where there are more rains.
On the other side in my constituency, Kolar,
thousands of people are dying because of
Japanese Encephalitis every year, and also
thousands of people have become physi-
cally and mentally disabled in my constitu-
ency, and every year they are adding up to
the number. Time and again | have been
asking the Government to find out the solu-
tion. And they had said in the last year that
they were going to import some vaccines
and besides, they were going to manufac-
ture some vaccines. But so far, they have not
done anything in this regard. So, | want to
ask two important and simple questions. Are
the Government going to manufacture vac-
cines? | want a categoncal reply from the
Minister. Secondly, every year physically
and mentally disabled persons are adding
up in my constituency. | would like to know
whether the Government of India is going to
take ceitain welfare measures because the
tuture of the society is involved.

KUMARISAROJKHAPARDE: The hon.
Member has asked me about the production
of the vaccine in the country. | would lixe to
mention it here inine House that the vaccine
for meningities is not produced in our coun-
try. It has to be imported from outside the
country. Primarily, vaccination is recom-
mended for medical as well as para medic~!
personnel and attendants of the patients.

DR. V. VENKATESH: She has not
understood my question.
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KUMARI SAROJ KHAPARDE: | under-
stood your question and am coming to the
point. Please have some patience.

As | was takking about the vaccine, |
would like to mention here that Meningoccal
meningitis the vaccine, is not manufactured
in the country. It takes time to develop pro-
tective immunity after vaccination. Consid-
ering the above, mass vaccination is not
recommended due to its limited role in this
particular disease and this decision was
taken by an expert committee which met on
24.3.1988.

DR. V. VENKATESH: She has not
followed my question. | am asking about
Kashanore Forest Disease and Japanese
Encephalitis. It is not connected with menin-
goccal at all.

KUMARI SAROJ KHAPARDE: [think |
did not hear that part of the question. (Inter-
ruptions)

DR. V. VENKATESH: These are two
deacly diseases. (Interruptions) | teel very
sorry about it.

KUMARI SAROJ KHAPARDE: You
need not feel sorry. You may give me a
separate notice for this question and if there
is anything, | will let you know.

DR. V. VENKATESH: These are two
deadly diseases in that area and this is one
of them. (Interruptions)

DR. A. KALANIDHI: It is very unfortu-
nate that the hon. Minister has mentioned
that meninyitis is undiagnosed. Meningism
can be undiagnosed but meningitis cannot
be undiagnosed. There are cases, bacterial
and viral, which can be easily detected. If a
small lumber puncture is done and the cere-
bero spinal fluid is taker, you car examine
the cause to have a diagnosis. | think the
Minister is insulting the doctors. | would like
to say that with the advent of electron micro-
scope everything is possible now and it has
become very easy for the diagnosis. The
hon. Minister is giving a wrong diagnosis!
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Meningism is undiagnosed whereas menin-
gitis is diagnosed.

KUMARI SAROJ KHAPARDE: |do not
know about the hon. member’s ideas. He
must be atechnical person whereas | am not
a technical person. | do not mean that men-
ingitis is undiagnosed or that it is an undiag-
nosed disease. lf by any chance it is wrongly
heard, | am sorry for that. It is very much
diagnosed by the doctors. (Interruptions)

DR. A. KALANIDHI: 1know that menin-
gitis is a diagnosed disease but menangism
is not diagnosed.

KUMARISAROJ KHAPARDE: 1am not
atechnical person. It is very difficult for me to
answer.

SHRI HARISH RAWAT: Minister is not
supposed to be a technical person.

KUMARI SAROJ KHAPARDE: | would
like to inform the hon. member that during
the year 1989 information about the out-
Ereak of meningitis has been reported from
several States, particularly Bihar. On the
receipt of information and with reports ap-
peared in the Press, the Director of Health
Services, Bihar, sent a medical team. He
asked the medical team to investigate the
disease. It was thought that it must be due to
Encephalitis. But later after some time the
experts from the Ranchi Medical College
and the Jamshedpur Medical College con-
firmed the diagnosis to be that of meningitis.

[ Translation)
New Sugar Mills in Uttar Pradesh

*930. SHRIHARISH RAWAT: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(@) whether there is any proposal to
open new sugar mills and to increase the
capacity of the existing sugar mills in Uttar
Pradesh during 1988-89; and

(b) if so, the details in this regard?
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THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI SUKH RAM): (a) and (b). During the
sugar year 1988-89, 3 letters of intent for the
establishment of new sugarfactcries of 2500
TCD eackh and 14 letters of intent foi effect-
ing substantial expansion in the existing
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sugar units have been issued in the State of
Uttar Pradesh so far, the details of which are
given in statement-| below. Besides this, 9
applications for establishment of new sugar
factories and 4 appiications for increasing
the daily cane crushing capacity of existing
sugar factories are pending consideration of
the Government; details of the same are
given in statement-1l below.

STATEMENT—I

Details of letters of intent issued for the establishment of New Sugar Factories and for
expansion of Existing Sugar Factories during 1986-89 sugar year in Uttar Pradesh

New Sugar Factories:
SI. No. Name and Address of the Party Date of 1ssue of Letter of Intent
1 2 3
1. U.P. Cooperative Sugar Factories Federation Ltd., 18.11 1988
Bloc Urwa, Tahsil Golabazar (Bansgaon) District
Gorakhpur
2. U.P. Cooperative Sugar Factories Federation Ltd , 20 3.1989
Chilwaria, District Bahraich
3. U.P. Cooperative Sugar Factories Federation Ltd , 20.3.1989

Bloc Bharkhani, Tahsil Shahabad, District Hardol

Expansion in Existing Units:

SI. No. Name and Address of the Party

Expansion Allowed

1. Oudh Sugar Milis Ltd.,
Hargaon, District Sitapur

2. UP State Sugar Corporation Ltd..
Mohiuddinpur, District Meerut

3. Saraya Sugar Mills Ltd.,

P.O. Sardarnagar, District Gorakhpur

4. Basti Sugar Mills Co. [ td.,
District Basti

5. Bazpur Cooperative Sugar Factory Ltd.,

2600 to 5000 TCD

1500 to 2500 TCD

3200 to 4000 TCD

1500 to 2500 TCD

3000 to 4000 TCD

P.O. and Rly Station Bazpur, District Nainttal
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2

3

10.

11.

12.

13.

14.

Kisan Sahkari Chini Mills Ltd.,
Sitarganj, Vill. Sarkara, Post Nakatpura,
Tahsil Sitarganj, District Nainital

UP State Sugar Corporation Ltd.,
Rohanakalan, District Muzatfarnagar

Tulsipur Sugar Company Ltd.,
Tulsipur, District Gonda

Kisan Sahkari Chini Mills Ltd.,
Semikhera, P.O. Deorania, Tahsil Baheri,
District Bareilly

Shravasti Kisan Sahkari Chini Mills Ltd.,
Vill. Balha, Pnst Nanpara, Tahsil Nanpara,
District Bahraich

Kisan Sahkari Chini Mills Ltd..

1250 to 2500 TCD

1676 to 2500 TCD
1700 to 2500 TCD

1250 to 2500 TCD

1250 to 25C0 TCD

1250 to 2500 TCD

Gadarpur, Vill. Baraknera, Tah and Post Gadarpur,

District Nainital

Bagpat Coopetative Sugar Mills,
P.O. Bagpat Rly Station, Bagpat Road,
District Meerut

Kisan Sahkari Chini Mills Ltd.,
Anoopshahr, P.O. Chini Mills,
Jahangirabad, Tahsil Anoopshahr,
District Bulandshair

UP State Sugar Corporation Ltd.,
Unit-Bhakri, Tahsil Salempur, District Deona

1800 to 2500 TCD

2000 to 3000 TCD

1016 to 2500 TCD

Applications from U.P.—pending for

STATEMENT—II

2

consideration 2.
New Sugar Factories:
SL. No. Name of the Party 3.
1 2

1.

U.P. Cuoperative Sugar Factories 4.
Federation Ltd., Tashil and District
Saharanpur

U.P. Cooperative Sugar Factories
Federation Ltd., Tashil Bisauli,
District Badaun

U.P. Cooperative Sugar Factories
Federation Ltd., Jewar, Tahsil
Khurja, District Bulandshahr

U.P. Coaoperative Sugar Factories
Federation Ltd., Mau Knas, Tahsil
Mawana, District Meerut
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1 2

5. U.P. Cooperative Sugar Factories
Federation Ltd., Nawabganj, Tahsil
Nawabganj, District Bareilly

6. U.P. Cooperative Sugar Factories
Federation Ltd., Meerganj, Tahsil
and District Bareilly

7. U.P. Cooperative Sugar Factories
Federation Lid., Place and Tashil
Phoolpur, District Allahabad

8. U.P. Cooperative Sugar Factories
Federation Ltd., Baheri-Brahmman,
Tahsil Thakurdwara, District
Moradabad

9. U.P. Cooperative Sugar Factories
Federation Ltd., Mainpuri, District
Mainpuri

Expansion Cases:

1. UP State Sugar Corporation Ltd.,
Place, Tahsil and District Buland-
shahr (1524 to 2500 TCD)

2. UP State Sugar Corporation Ltd.,
Place Burhwal, Tahsil Fatehpur,
District Barabanki (813 to 2500
TCD)

3. UP State Sugar Corporation Ltd.,
Maholi, Tahsil Mishrikh, District
Sitapur (1524 to 2500 TCD)

4. Chhata Sugar Company Ltd., Tahsil
Chhata, District Mathura (1250 to
2500 TCD)

5. M/s Treiveni Engineering Works
Ltd., Unit—Upper India Sugar Mills,
Khatauli, Tahsil Jansath, District
Muzaffarnagar (3600t0 5000 TCD)
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SHRI HARISH RAWAT: Mr. Speaker,
Sir, the hon. Minister has stated in his reply
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that nine applications are still pending in his
Ministry in which the Government of Uttar
Pradesh have sought to get the letter of
intent issued. | would like to know since how
long those applications have been pending
and how long it would take to get the ap-
proval of the Government of India. Besides,
how long would it take to issue licence to the

Government of Uttar Pradesh.

SHRI SUKH RAM: At present | don't
have the exact date since when these appli-
cations have been pending, but as soon as
the State Government provides the required
information, the matter is put before the
Screening Committee. There is no question
of delaying the things at our end. Even then,
| would see that the applications which fulfil
the conditions, should be considered in the
screening committee without any delay.

SHRI HARISH RAWAT: The Govern-
ment of Uttar Pradesh has submitted its
scheme for the modernisation of sugar mills
to the Central Government and asked o
sanction special loan. lfthe hon. Minister has
got any information in this regard, he may
kindly share it with us and state categorically
the view point of the Ministry in this respect.

SHRI SUKH RAM: As | have already
pointed out the Government have given the
permission for expansion in several cases,
but | haven't got the exact information about
the number of applications which have sought
modernisation. Anyway, the mills which fulfil
the conditions laid down for modernisation,
will be considered at the earliest.

SHRI RAM NAGINA MISHRA: Mr.
Speaker, Sir, | would like to know from the
hon. Ministerthe numberof sugar mills which
have a capacity of less than 1200 TCD and
out of them how many are running in loss.
There are 14 sugar mills in Deoria district
having a capacity between 800 and 1200
TCD. Sugarcane is the main crop in that
area. | would ljike to know from the hon.
Minister as to how many mills with a capacity
of less than 1200 TCD have been recom-
mended for modernization and increasing
their capacity to 2500 TCD.

-
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SHRI SUKH RAM: Mr. Speaker, Sir,
keeping this in view that the mills with a
capacity of 1250 TCD are not aconomical,
the Government of India have modified its
policy and extended its minimum limit to
2500 TCD. At the moment | do not have the
exact information about the number of sugar
mills with a capacity of less the 1250 TCD or

the number of those which are running in .

loss. lfthe hon. Member desires | would pass
on this information to him afterwards. How-
ever, the Government of Uttar Pradesh had
sought permission to acquire 4 mills which
were uneconomical and running in loss and
the Central Government had given its gon-
sent to the Ministry of Home Affairs which
cleared the proposal. Now the Government
of Uttar Pradesh will acquire them. | do not
know how many more mills with a capacity of
1250 TCD are left now.

SHRI RAM PYARE PANIKA: Mr.

Speaker, Shahganj Sugar Mill in Jaunpur*

district has been closed for many years. In
view of the demands of the workersrand
farmers of that area, the State Govemmaent
intends to reopen the mill and alsoto provide
resources for it. Willthe Central Government
allow the Government of Uttar Pradesh to
reopen this sugar millinthe eastern region of
the state in view of the backwardness of that
area.

SHRI SUKH RAM: Mr. Speaker, Sir, as
| have stated, if this mill is included in the
approved list of four mills to be taken over by
U.P. Government, you can rest assured that
the approval has been granted. All the four
sugar mills which were proposed to be taken
over by the Government of Uttar Pradesh
have been approved.

SHRI MADAN PANDEY: Mr. Speaker,
Sir, though the hon. Minister has given a
detailed reply, but we are not satisfied be-
cause the reply does not provide relevant
information. The Uttar Pradesh Sugar Cor-
poration has submitted some proposals to
the Central Government for setting up of
several new sugar mills and expansion of
some of the existing ones. For instance the
hon. Minister has not referred to Pipraich
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Unit proposed by Sugar Corporation. Simi-
larly a proposal of setting up a unit of sugar
corporation in Nichraul, is under considera-
tion. Will the hon. Minister provide informa-
tion in regard to these units so that we may
share that information with the people in our
respective constituencies.

SHRISUKHRAM: Mr.Speaker, Sir, the
question is that

[English}

whether there is any proposal to open new
sugar mills ahd to'increase the capacity of
the existing sugar mills in Uttar Pradesh
during 1988-89

[ Translation)

I have already replied to that. Letters of intent
have been issued in three cases and the
detailed information about the mills which
have been allowed expansion, has alsobeen
providéd. Now the other four units about
whigh the information was sought, are Deo-
ria Sugar Mill, Sitaram Sugar Mill, Ratna
Sugar Mill ana Nawabganj Sugar Mill. All
these have beep given permission.

SHRIBIRINDER SINGH: Mr. Speaker,
Sir, Fwould like to krfdw from the hon. Minis-
ter whetheritis afactthat the price of the levy
sugar which is lifted for Government distribu-
tion varies from Rs. 100 o Rs. 150 in many
States: For instance, the differance of the
cost of lifting sugar in Bihar and Haryana is
about Rs. 103. Would the hon. Minister tell
why is it s0? Will a policy be formulated to
reduce this difference so thatthe farmers get
same amount in every State.

SHRI SUKH RAM: Mr. Speaker, Sir, if
| have understood the question properly, |
am not aware if there is any difference in the
rate of levy sugar; itis uniformly samethrough-
out the country. Howevaer, the price of sugar-
cane differs from State to State.

SHRI BIRINDER SINGH: The price of
levy sugar varies from one State totheother.
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SHRI SUKH RAM: Sofar as levy sugar
is concemed, its price is same throughout
the country.

RAO BIRENDRA SINGH: No. He is
referring to the levy that is paid in the distri-
bution of sugar.

MR. SPEAKER: Next question.
[English)
Disposal of Industrial Disputes in Delhi

*931. DR. DATTA SAMANT: Will the
Minister of LABOUR be pleased to state:

(a) the number of Industrial Disputes
disposed of by the Industrial Tribunal/La-
bour Courts in Delhi during 1987 and 1988;
and

(b) the efforts made to expedite settle-
ment of Industrial Disputes?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHANMALVIYA): (a) The number of Indus-
trial disputes disposed of by the Delhi Ad-
ministration’s Labour Courts and Industrial
Tribunals during the years 1987 and 1988
were 2256 and 2054 respectively.

(b) According to the Dethi Administra-
tion, the following steps are undertaken to
expedite the settlement of industrial dis-
putes:—

() norms have been fixed for dis-
posal of cases by Industrial Tri-
bunals and the Labour Courts;

(i) the pendency position of cases
in the Industrial Tribunals and
the Labour Courts is reviewed
periodically, and the Presiding
Officers are asked to give priority
to old cases;

(i) casesaretransferredfrom Courts
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having larger pendency of cases
to Courts with smaller penden-
cies; and

(iv) the Courts have been requested
to expedite disposal of cases.

DR. DATTA SAMANT: Sir, this is an
important issue all over the country, not only
in Delhi. Sir, out of 11 crores, about 98% of
the unorganised labour never go to the In-
dustrial Courts established in this country.

About 33% of the organised labourgoto
the court. In about 212 courts, there are
2,31,000 cases pending. This shows how
the present Labour machinery in the country
is helping about 20 crores of labour in this
country. The cases are delayed because the
existing laws under the Industrial Dispute
Act or the Contract Labour Act, are not
adequate. There is no principle followed in
regard to the share of the workmen in the
profit of the employer. The judges are also
helpless. Thereis no right to work, there is no
lawin this regard. There is no provisioninthe
contract to make the worker permanent. Sir,
basically the whole Industrial laws of this
country require to be changed. The Britisher
had made the laws in this country and they
are being followed for the last 40 years. But
during these years, there have been 15-fold
increase in the industrialisation. There is no
policy as far as the labour is concerned. The
present labour laws are out-dated and they
require atotal change. Therefore, my point is
that instead of talking about these industrial
courts and other laws, there should be
changes in the labour laws. No worker is
satisfied with these courts. On the contrary,
delay in the courts means helping the em-
ployer. There is no assurance of reinstate-
ment of the workers or sharing of the profit
with the work-men. Nothing is done. The
workers suffer. Therefore, my questionis, in
the case of labour laws which are out-dated,
whether the Government are considering to
amend them so that the cases can be expe-
dited and the workers can get better deal.
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SHRI RADHA KISHAN MALVIYA: Sir,
as stated by the hon. Member, labour laws is
an important subject. The hon. Member has
suggested some amendments in the laws
but that is an all India question and a sepa-
rate notice is needed for that, He has asked
about Delhi Administration. Either he should
give a natice for All India or ask supplemen-
tary about Delhi.

DR. DATTA SAMANT: All India in-
cludes Delhi alsc.

SHRI RADHA KISHAN MALVIYA: In
Delhi, there are 8 Labour Courts, 3 Industrial
Tribunals and a Central Government Indus-
trial Tribunal cum Labour Count. In the year
1981, the number of cases pending and the
number of application pending was 13929
and 18713 respectively. Out of it, 2054 cases
were disposed off by 1988. Whenever a
case goes before the Labour Cour, the
Central Government cannot do anything
because otherwise it willtantamount to inter-
ference in the work of the judiciary. Cases
linger on because of the laxity on the part of
the lawyers who go on submitting one or the
other application. In spite of these bottle-
necks it is the endeavour of the Government
to getthe cases expedited. The Government
instructs the Dethi Administration from time
to time to get the cases of labourers pending
inthe Labour Courts andthe Tribunais expe-
dited.

[English]

DR. DATTA SAMANT: Sir, out of 2,056
and 2,054 cases which were settled in 1987
and 1988, 50 per cent of the cases were
decided in favour of employers, because the
workers did not appear. Out of the cases
pending upto 31st December, 1988 in Delhi
Court, 2,837 cases are pending for more
than 3 years. Some of them are pending for
10 or 12 years. When the workers is re-
moved, is he going to attend the Count? For
the workers’ share in the profits or for getting
wage hike, are all the workers going to wait
for 7 or 8 years? All cases are unilaterally
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decided in favour of employers. Instead of
going into these technicalities, | think, let us
close all the Industrial Courts in the country.
Now, the working class is getting frustrated.
Are you going to change the system and see
that early decisions are given? If a worker is
removed from the service for 3or 4 years, he
cannot go on attending the court. And it is
always in favour of employers. All these
cases are pending like that. Therefore, in-
stead of giving a technical reply, are you
going to change the system, change the
labour laws, change the procedure for expe-
ditious disposal of the cases and fix a time
limit for these casaes?

[ Translation)

SHRI RADHA KISHAN MALVIYA: In
reply to the hon. Member’s question about
expeditious disposalof pending case, | would
like to tell him that we are already taking
steps in this direction.

SHRI BASUDEB ACHARIA: Nothing is
being done as cases linger on for as long 10
years.

SHRI RADHA KISHAN MALVIYA:
Please first listen to me. The Government,
timc and again, asks for early disposal of
13,020 pending cases. In addition, we have
instructed the Delhi Administration to revise
the norms for the cases and set up more
Labour Courts for early disposal of the pend-
ing cases.

[English)

SHRI THAMPAN THOMAS: Sir, there
are delays in deciding the labour cases.
There are long delays in deciding the cases
whichic also revealed by the answergivento
this question. In Delhi, the pendencies are so
much. | would like to point out that in Kerala,
there was an amendment made to the exist-
ing labour laws making that, when cases are
pending against the workers compensatory
allowance, i.e. the subsistence allowance
will have to be paid and necessary arrange-
ments should be made for the purpose of
conducting the cases. | would like to ask the
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hon. Minister to find out how much delay has
occurred. Because of that workers are suf-
fering. So, will the Government nation-wide
apply the principle of giving payment the
workers who are out of employment be-
cause of the pendency of cases in such
Tribunals?

[ Translation)

SHRI RADHA KISHAN MALVIYA: Sir,
whenever a case comes up before the court
first of all its category is ascertained. lf dues
of the labour are pending against any man-
agement or the employers, 50 percent pay-
ment is immediately arranged. Later on,
depending upon the decision of the court, full
payment is made to him.
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[English)

Development of Small and Medium
Towns in Rajasthan

*833. SHRI VIRDHI CHANDER JAIN:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the number of towns in Rajasthan
selected for development underthe Scheme
for the Integrated Development of Small and
Medium Towns and the progress made so
far;

(b) whether Government propose be
select some more towns in Rajasthan, espe-
cially in desert areas, during 1989-90; and

(c) if so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(a) to (c) A statement is given below.

STATEMENT

11 towns during VI Plan and 6 towns during VIl Plan were taken up in Rajasthan under
IDSMT. The names of the tdwns, the total cost of the projects, the share of the Central
assistance and funds released till date are as follows:—

Sl. No. Nameoftown  Costof components Eligible Central Funds
approved for Central assistance releasedtill
Assistance 31.3.89
1 2 3 4 5
(Rupees in lakhs)
6th Plan towns
1. Pali 127.51 Rs. 40.00 lakhs for 50.18
2. Baran 129.18 components other 48.14
3. Bhilwara 117.50 than Low Cost 47.77
4. Sikar 120.11 Sanitation on match- 49.32
5. Churu 130.97 ing basis and Rs. 15.00 49.46
8. Sumerpur 119.47 lakhs for low cost 47.11
7. Nathdwara 130.11 sanitation provided 47.87
8. Barmer 96.36 - State Government contri- 45.10
9. Ganganagar 146.50 butes at least 49.32
10. Jaisalmer 101.00 Rs. 12.00 lakhs. 47.77
11. Chittorgarh 115.42 50.31
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1 2 3 4 5

7th Plan towns

12. Jalore 174.72 Rs. 60.00 lakhs on 54.40
13. Sirohi 1563.73 matching basis 48.27
14. Mt. Abu 150.17 including Rs. 14.00 24.76
15. Banswara 158.39 lakhs for low cost 49.33
16. Bhimmal 155.80 sanitation. 44.80
17. Dongarpur 107.62 24.00

The types of schemes undertaken are
Land Acquisition and development for resi-
dential schemes, traffic and transportation,
markets and mandis, low cost sanitation
etc.

There is no proposal at present 1o in-
clude to any more town from Rajasthan
under the scheme during the 7th Five Year
Plan

[ Translation]

SHRI VIRDHI CHANDER JAIN: Mr.
Speaker, Sir, from the figures of the grants
given for development works to Rajasthan
under the Scheme for Integrated Develop-
ment of Small and Medium Towns, one thing
is clear that due to non-availability of match-
ing grants, the developments works taken
up in the towns remain incomplete and the
investment is not proving to be beneficial. In
the Sixth Five Year Plan, assistance was
given for the development of Barmer, but
due to improper utilisation of funds, works
are lying incomplete. Many bottle-necks are
being faced in the implementation of the
Scheme for Small and Medium Towns. |
want to know the steps going to be taken by
the Government and whether it will give
matching grant? Wil the Central Govern-
ment make a provision for the incomplete
works?

SHRIMATI MOHSINA KIDWAIL:  Mr.
Speakaer, Sir, at the end of the Fifth Five Year
Plan, the scheme for the Development of
Small and Medium Towns was launched to
provide central assistance for development

of towns with a population of upto one lakh
with a provision of matching grants to be
given by the State Governments. Under the
Scheme, if Rs. 40 lakh are provided by the
Central Government, matching contribution
is to be made by the State Government.
However, the difficulty is that the State
Governments are not fulfilling their commit-
ment. The Central Government makes avail-
able assistance in instalments, but works
remain incomplete due to non-availability of
matching grants to be given by the State
Governments. Initially funds were provided
to make viable small town areas, Municipal
Boards and smalil towns through construc-
tion of mandis, shops, shopping complexes
and through land acquisition and similar
other things. In 1983 the decision to include
low cost sanitation scheme in it was taken as
an urgent need was felt to do so. But due to
the problems of land acquisition and non-
payment of matching grants by the State
Governments, these works remain incom-
plete. Will the hon. Member give me a single
instance of laxity on the part of the Centra?
These are the State Governments which are
found lacking not we. We give full assis-
tance.

SHR! VIRDH! CHANDER JAIN: Mr.
Speaker, Sir, it is clear from the reply thatthe
State Governments failin contributing match-
ing grants not the Central Government. |
would like to know whether there is any
system for monitoring through which the
State Governments could be compelled to
spend the matching amount for completing
the incomplete works? What steps do the
Central Government propose to take in the
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matter? [English)

SHRIMATI MOHSINA KIDWAL: Mr, MR. SPEAKER: The House will now
Speaker, Sir, in my viewthe hon. Memberis  take up the Short Notice Quastion,

himself capable enough to compelling the
State Govemment through taks. We often
write to then informing them of the works
remaining incomplete. In states, which make
timely contribution of matching grants, lot of
development works have been completed
and now the percentage of urban population
is 10.5 per cent. In the Sixth Five Year Plan
assistance was given to the States for the
development of 235 small towns and in the
current plan 124 towns have been selected.
Initially, 102 of them were selected and now
another 22 towns have been added to the
list.

SHRI RAM SINGH YADAV: Mr.
Speaker, Sir, from my personal experience |
can say that in the Sixth Five Year Plan, 11
towns including Sikar, the constituency of
the Hon. Speaker and my own constituency,
Barmer were selected. However, the money
allocated in the Sixth Five Year Plan was not
fully utilised and the money allocated in the
Seventh Five Year Plan has also not been
fully spent. The hon. Minister hersaelf feels
that the State indulging in deficit financing
cannot contribute matching grants. Under
the circumstances and based on her experi-
ence what does she propose to do for the
backward towns, especially in Rajasthan? ls
she thinking in terms of providing financial
assistance?

SHRIMATI MOHSINA KIDWAI:  Mr.
Speaker, Sir, | have already stated that the
responsibility of development of small towns
rests with the State Governments. For the
development of these towns, the Central
Government proposed to give 50 per cent
assistance and expected matching contribu-
tion from the State Governments. In my
opinion, the condition of small and medium
towns is similar in all the States. It is neither
very good nor very bad. The development
can be completed only if the State Govern-
ments take pains. The Central Government
is not in a position to 100 per cent finance for
these schemes.

Shri Tulsiram. Not present.
Shri Balasaheb Vikhe Patil.
(Interruptions)

SHRI BALASAHEB VIKHE PATIL:
S.N.Q.2

SHRIRAM PYARE PANIKA: Why only
epics? This is concerning only epics, not
general. Why? (Interruptions)

[ Translation]

MR. SPEAKER: Let him put his ques-
tion.

SHORT NOTICE QUESTIONS
[English]

Etfect of Watching EPIC T.V. Seriais on
Eyes

SHR!  BALASAHEB
VIKHE PATILt:
SHRI V. TULSIRAM:

S.N.Q. 2

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government have received
any reports that the eyes of the viewers of the
epic T.V. serials have been adversely af-
fected;

(b) if so, the details thereof; and

(c) the guidelines issued or proposed to
be issued by Governmant to the general
public for the protaction of eyes while view-
ing the telecast of epic seriais?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (PROF. K.K. TEWARY):
(a) There is no evidence to suggest-any
specific damage to the eyes on viewing the
telecast of epic serials or any other pro-
gramme on television. The Government have
also not received any report in this regard.

(b) and (c). Do not arise.
[ Translation)

' SHRI BALASAHEB VIKHE PATIL: Mr.
Speaker, Sir, | do not want to hurt the feel-
ings of anybody. | would like to know fromthe
Government whether a survey has been
conducted either by the Government or a
foreign agency which has revealedthat view-
ing black and white and colour T.V., can be
harmful to the eyes, particularly in case of
children? The T.V. tower set up in Delhi has
not improved T.V. reception in any way. It
has appeared in a magazine that viewing
colour T.V. is more harmful to the eyes. A
ban has been imposed in some countries on
viewing of colour T.V. What steps are being
taken by the Government in this regard? Will
some guidelines be issued after conducting
a survey so that the eyes of the children are
protected?

PROF. K.K. TEWARY: Sir, as far as |
know the eyes of children or aged are not
aftected by viewing T.V. programmes nor
are they prone to injury. So far as the ques-
tion of possibility is concerned, the T.V.
viewers should see T.V. from some dis-
tance...... (Interruptions)

[English]

Thedistance should be nine times the size of
the screen.

[ Translation)

Sir, | would like to inform the House in this
regard that instructions regarding the dis-
tance of viewing T.V. are given on T.V. from
timetotime, particularly inthose areas where
new T.V. transmitters are set up.
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[English]

The distance should be nine times the
size of the screen.

RAO BIRENDRA SINGH: Is it circum-
ference or radius or diameter of the screen?

PROF. K.K. TEWARY: It is circumfer-
ence.

[ Translation)

| would like to mention here that we
have not been able to conduct such a survey
sofarbut itis sure that there is no damage to
the eyes by viewing T.V. serials like Rama-
yan and Mahabharata and other T.V. pro-
grammes.

SHRI BALASAHEB VIKHE PATIL: Mr.
Speaker, Sir, there is a possibility of damage
to the eyes particularly in viewing those
programmes which have been shot in the
studio because of more light and brightness.
| would like to know whether some survey
has been conducted in this regard? We are
importing the colour T.V. technology from
Japan. They have conducted many surveys
in this regard and they are of the opinion that
the bright colour T.V. can cause extensive
damage to eyes.

PROF. K.K. TEWARY: Sir, we have
discussed this matter. Our Ministry issues
regular warning and caution on T.V. in this
regard i.e. both about black and white and
colour T.V. But a lot of knowledge and infor-
mation about this can be provided through
the Health Ministry also.

SHRI RAO BIRENDRA SINGH: Mr.
Speaker, Sir, through you, | would like to
know from the hon. Minister whether the
religions serial ‘Mahabharat’ which is shown
at 10 A.M,, cannot be shown early in the
morning which is the best time for worship-
ping. Is it not a fact that the entire Sunday is
wasted in this manner. The announcement
is made at 10 A.M. but it starts 15 to 20
minutes later and the viewers are forced to
seethe commercial advertisements. Cannot
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i be shown at 7 A.M. so that the people may
utilise the rest of the day purposefully? No
one can go out of his house before 12 noon
or 1.00 P.M. gue 1o the serial and because of
summer , noone can work during the
aftemoon. The evenings, when people get
some time, is occupied by the Sunday fea-
ture film. it not only affects the eyes of the

/hildren but adversely affects their heaith

" to0. Sunday is for playing and enjoying pic-
nics. Instead of playing matches, youngmen
and children sit idle inside the house for the
serial. What is the justification in fixing such
a time for the serial which wastes so much
time of the people. Some time is wasted in
witnessing cricket matches being played in
different parts cf the world and the Sunday
holiday is wasted by these serials. Will the
hon. Minister tell something about it?

PROF. KK. TEWARY: Mr. Speaker,
Sir, | do not think that the people who are
interested in viewing epic serials ‘Ramay-
ana’ and ‘Mahabharat’ consider it a wastage
of time. They view them with reverencs...
(Interruptions) and with great interest.

So far as the time is concerned, one
episode of Mahabharat is of 50 minutes and
the people have advance information about
the time, so it does not waste their entire day.
if the hon. Member has any objection about
the timing, it can be reconsidered but it is not
true that the entire day is wasted for a 50
minute serial..... (Interruptions)... | think on
Sunday people have enough time to view
T.V. serials. | do not say that everybody likes
to view T.V. serials. There are many people
who utilise their time in other activities.
Therefore, we can consider the suggestion
of the hon. Member regarding timings but it
cannot be telecast at 8 A.M. because it is the
time for news... (Interruptions)

KUMARIMAMATA BANERJEE: News
is telecast at 7.30 A.M.... (Interruptions)

PROF. K.K. TEWARY: What | mean to
say isthat the suggestion of the hon. Minister
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regarding change of time can be reconsid-
ered.

[English]

SHRIS. JAIPAL REDDY: Mr. Speaker,
Sk, |believe the question has been hijacked.
The Minister for Information lacks the infor-
mation in regard to his own Department. He
stated in his answer that the TV does wam
the viewers as to the distance from which
they should view the TV. | am a regular TV
viewer. | may tell you that | have not so far
heard TV wam about distance even once.
(interruptions) It is not my case. But the TV
has not uttered any warning at all. The point
1 was trying to make was that the TV has not
given enough and repeated number of warn-
ings in respect of the manner in which TV
should be viewed. Would the Minister take
note of this and take necessary steps in this
direction?

[ Translation)

SHRIBALKAVI BAIRAGI: Kindly tellus
the distances from which the members of
ruling party and those of opposition should
view the T.V.?

[English)

PROF. KK. TEWARY: Mr. Speaker,
Sir, the hon. Member Mr. Reddy has ac-
cused me, but | have not tried to hijack the
question. lwas replying tothe question putto
me by the hon. Members of this House.
Secondly, we have telecast warnings from
TV, especially in areas where new transmit-
ters are ingtalled. So, we have done it. | can
also inform the House that special reference
has been made to blindness. There are
agencies in the Health Department and they
have been going around arousing public
awareness about this. From our side, from
our Ministry, we have been giving this cau-
tion on TV and we will do it again.
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[English)
Reserved Forests in Daman and Diu

*925. SHRI GOPAL K. TANDEL: Will
the Minister of ENVIRONMENT AND FOR-
ESTS be pleasedto state the details of areas
declared as reserved forest in Daman and
Diu districts of the Union Territory, district-
wise?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z.R. ANSARI): The
area under reserved forests in Daman and
Diu districts is 186.72 hectares and 516.70
hectares, respectively.

Promotion of Nurseries
*929. SHRI RADHAKANTA DIGAL:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:
(a) whether Government are taking
steps to promote people’s nurseries, and if

8o, the details thereof;

(b) the extent of financial assistance
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of Dgcentralised Peopla’s Nurseries, initl
ated in 1986-87 by the National Wastelands
Development Board. The scheme is mainly
aimed at developing people’s movement for
afforestation by setting up village level nurs-
eries through small and marginal farmers,
schools, mahi'a mandals and other non-
government otganisations. Upto 45 paise
per seedling is provided in such cases by
way of Central assistance through the State
Governments. The total financial assistance
provided under the scheme to the State
Governments during the Seventh Plan pe-
riod (upto 1988-89) is given in the statement
below.

In addition, people’s nurseries are being
promoted under the Social Forestry pro-
grammes of the State Governments, the
Rural Employment schemes of the Rural
Development Department and the scheme
of Grants-in-aid to Voluntary Agencies of the
National Wastelands Development Board.

(c) The year-wise amount provided to
the Onssa Government during the last three
years for implementation of the Centrally
sponsored scheme of Decentralised People’s
Nurseries is given below:—

provided to the States for the purpose; and Year Amount (in lakhs of Rs.)
(c) the amount givento the Orissa State 1 2
during the last three years for implementa-
tion of the scheme? 1986-87 69.00
THE MINISTER OF ENVIRONMENT  1987-88 27.23
AND FORESTS (SHRI Z.R. ANSARI): (a)
and (b). People’s nurseries are being pro- 1988-89 50.00
moted underthe Centrally sponsored scheme
STATEMENT
S.No. Names of States Central assistance released
from 1986-87 to 1988-89
(Rs. in lakhs)
1 2 3
1. Andhra Pradesh 60.00

2. Arunachal Pradesh

2.00
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L
u

1 2 3 ’
3. Assam 40.00 '
4, Bihar 45.00
8. Gujarat 585.75
6. Haryana 167.68
7. Himachal Pradesh 76.41
8. Jammu & Kashmir 20.00
9. Karnataka 742.36

10. Kerala 50.00
11. Madhya Pradesh 631.50
12. Maharashtra 483.81
13. Manipur 10.00
14. Meghalaya 40.00
15. Mizoram 37.20
16. Nagaland 20.00
17. Orissa 137.23
18. Punjab 78.00
19. Rajasthan 155.00
20. Sikkim 1.00
21. Tamil Nadu 117.50
22, Tripura 25.00
23 Waest Bengal 246.39
Environment Clearance to Oll Paim Minister of ENVIRONMENT AND FOREST
Plantation Scheme of Kerala be pleased to state:

*932. PROF. P. J. KURIEN: Will the (a) whether the scheme for planting oil
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paim trees in forest areas submitted by

Govemment of Kerala has been cleared by
the Ministry; and

(b) i not, the reasons for not given
clearance 1o the scheme.

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z.R. ANSARI): (a)
and (b). Oil palm plantation schemes requir-
ing diversion of forest land need approval
under the Forest (Conservation) Act, 1980.
Forest areaof 2924.52 ha. had already been
brought under oil palm plantation in Quilon
District of Kerala State by M/s. Oil Paim India
Limited, Kottayam before the enforcement
of the Forest (Conservation) Act, 1980. This
Corporation is a public sector undertaking.
Additional forest land to the extent of 1282.58
ha. was permitted by the Central Govern-
ment to be diverted for oil palm plantation by
Ms. Oil Palm India Limited, Kerala underthe
Forest (Conservation) Act, 1980 in May,
1982 and February, 1983. Out of this, an
area of 349.2 ha., however, could not be
released by the State Government due to
their decision to stop clear felling operations
in forest areas. A proposal for release of
349.2 ha of alternative forest land was sub-
mitted by Government of Kerala in April,
1984 for clearance under Forest (Conserva-
tion) Act, 1980. This proposal was subse-
quently withdrawn by Kerala Government in
September, 1987.

Modalities to improve functioning of
NTC

*934. DR. V. VENKATESH: Will the
Minister of TEXTILES be pleased to state:

(a) whether Government have recently
worked out the modalities to improve the
functioning of the National Textile Corpora-
tion Limited and its subsidiaries;

(b) i so, the details thereof; and
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(c) the measures taken for monitoring
the resuits?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) and (c). improving the perform-
ance of textile mills under the National Tex-
tile Corporation is a continuous process. The
impact os such measures is reviewed by the
Government/NTC and appropriate meas-
ures are taken. NTC has formulatad a turn-
around strategy based on selective mod-
emisation, labour rationalisation, through
voluntary retirements, better capacity utili-
sation, improved product mix, etc.

Plantation of Fuelwood Trees In Rural
Areas

*935. SHRI RAM PUJAN PATEL: Will
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) whether Government are aware that
there is an acute scarcity of fuel in the rural
and urban areas at present;

(b) it so, whether Government are
considering to introduce plantation of such
fuelwood trees in rural areas as could be cut
by the people without requiring any official
permission; and

(c) it so, the details thereof?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z.R. ANSARI): (a)
There is ageneral scarcity of fuelwood in the
country.

(b) and (c). The emphasis under the
ongoing programmes of afforestation is on
growing fuelwood and fodder species. Un-
der the Social Foresiry Programme, farmers
are encouraged to plant fuelwood trees on
their lands. The felling of trees on private
lands and transport of produce is governed
by the law and regulations in force in the
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different States. The Government of India
have been advising the State to review such
provisions which are not in the interest of
growth of farm forestry. The National For-
estry Policy announced in 1988 also empha-
sises the need for modifying the land laws,
wherever necessary, so as to facilitate and
motivate individuals and institutions to under-
take tree farming on their own lands.

News item Captioned “Land Ceiling
Ruies being Simplified”

*936. PROF. RAMKRISHNA MORE:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the news-item
captioned “Land Ceiling rules being simpli-
fied” appearing in “The Hindustan Times”
dated 11 April, 1989 high-lighting inter-alia
the needto simplify the procedures concern-
ing Land Ceiling Act, regularisation of resi-
dential premises being used for commercial
purposes and approving the unauthorised
colonies in different parts of Delhi;

(b) if so, the outcome of the exercise
undertaken by the Delhi Administration; and

(c) the follow up action taken thereon?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(a) Yes, Sir.

(b) and (b). The Delhi Administration
has reported that the exercise has not yet
been fully completed.

Field Survey Units for Health Schemes
for Poor

‘937. SHRI BHADRESWAR TANT!:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(a) whether any steps have been taken
by Government to set up field survey units in
remote areas to ensure that the heatth
scheme benefits percolate down to the

poorest of the poor;
{b) ¥ so, the details thereof; and

(c) whether any provisions have been
made in the Seventh Five Year Plan to make
this scheme a success?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMLY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) and (b). Six field survey units have been
established for conducting studies on spe-
cific issues and suggesting improvements in
the quality of data. These field units are
located at Bangalore, Bhubaneswar, Bho-
pal, Jaipur, Lucknow and Patna.

(c) Yes, Sir.
[ Translation)

Export to Polyester Viscose Blended
Yarn

*838. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of TEXTILES be
pleased to state:

(a) whether India is now in a position to
export substantial quantities of Polyester
Viscose blended yarn and fabrics without
affecting the domestic market;

(b) whether there are complaints about
procedural hurdles in the export of these
items; and

(c) if so, the steps proposed to be taken
to liberalise the export policy and remove the
procedural hurdles?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
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ALAM): (a) 10 (c). The exports of Polyaster-
Viscose. blended yam and fabrics are al-
lowed on O.G.L. basis, and there are no
hurdles in respect ef the Export Policy for
these items. According to the figures main-
tained by the Synthetic & Rayon Textiles
Export Promotion Council, the exports of
Polyester-Viscose blended fabrics have
increased from 1.91 crores in 1986-8710 Rs.
832crores in 1888-89 and that the exports of
Synthetic Blended Yarn (including Polyes-
ter-Viscose) have increased from a level of
Rs. 1.35 crores in 1986-87 %o Rs. 48.79
crores in 1988-89. A number of Procedural
simpilifications have already been made and
turther procedurat improvements are being
made on a continuing basis.

-

[English)
Pesticide Residues in Apples

*939. SHRI K. RAMACHANDRA
REDDY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased tq state:

(a) whether Government are aware that
apples are heavily contaminated by pesti-
cides in the United States of America and
Mexico which cannot be washed and thus
pose a serious danger to human health,
especially of children;

(b) whether the results of studies on
pesticide residues conducted over the last
ten 1o fifteen years by the Indian Council of
Agricultural Research also show similarfind-
ings, it 'so, the details thereof?

(c) whether any prosecutions have been
launched anywhers in India under the Pre-
vention Aduleration Act, 1954 the Insecti-
cides Act, 1968 or the Consumer Protection
Act, 1986, for exceeding permissible pre-
scribed limits of pesticide residues; and

(d) i s0, the details thereof?

MAY 10, 1989

Writlen Answers 48

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) the Government has seen the press
reports on alleged con amination of apples
with pesticides in the United States of Amer-
ica and Chile.

{b) The results of studies on pesticide
residues conducted over the last 10 to 15
years by the Indian Council of Agricultural
Research, have revealed that in majority of
samples, residue levels are below the maxi-
mum prescribed limit.

(c) and (d). Samples analysed by all the
States except Assam during the period 1984
and 1987 for presence of pesticide residues
were found to have pesticide residues within
the prescnbed limit and hence no prosecu-
tion has been launched under the provisions
of Prevention of Food Adulteration Act, 1954.
In the State of Assam, 4 samples of wheat
seed were found adulterated and appropri-
ate corrective measures have been taken by
the Government of Assam to ensure the
same was not used for human consumption.

There is no report of prosecution under
the Insecticide Act, 1968 or the Consumer
Protaction Act, 1986.

Export of Shoddy Woollen Blankets

"*940. DR. T. KALPANA DEVI: Will the
Minister of TEXTILES be pleased to state:

(a) whether the exports of shoddey
woollen blankets have come down from Rs.
12 crores to Rs. 2 crores in the recent years;

(b) if so, the reasons therefor; and-

(c) the steps being taken by Govern-
ment to improve the export of shoddy blan-
kets?

THE MINISTER OF STATE IN THE
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MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) to (c). The exports of shoddy
woollen blankets, which decreased from Rs.”
4 crore in 1985-86 to Rs. 1.40 crore in 1986-
87, have again picked up and reached a
level of Rs. 3.70 crore in 1988-89. In drderto
improve the exports of shoddy wodlen blan-
kets, Governmeritbavelaken several meas-
ures such as sanction'of CCS onits exports,

permitting import of raw wool and-8ynthetic/
woolen regs under OGL, and, inipert of

woollen machinerids with duty,
promoting its exports through lenin
international tairs uqsdmuysndybws

organised by the Wool"& Wacllans Export
Promotion Council efc.

Recognition of MRSH Degree

*041. PROF. PARAG CHALIHA: . Will
the Minister of HEALTH AND FAMILY
WELFARE be pleasad to statg:

(a) whether Memberof Royal Society of~
Hospitals, London (MRSH) s a recognised
degree in India for practising Allopathy; and

(b) if not, the reasohs for which MRSH
(London) degree holders are being allowed
to practise in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) No, Sir.

(b) Under the provisions of the Indian
Medical Council Act, 1956, no person other
than a medical practitioner, enrolled on a
State Medical Resider can practise medi-
cine in any State. Any person contravening
this provision is liable to be punished under
the provisions of this Act.

EPF of National Textile Corporation
(WBABO) Employees

*942. SHRIATISH CHANDRA SINGH:

VAISAKHA 20, 1911

Written Answers S0

Will the Minister of LABOUR be pleased o
state:

(a) whether a large amount of provident
fund contributions of the workers and staff of
different milis under the management of the

Natiopal Textile Corppration (WBABO) Lid.,

-Galcutta is in.arrears and has not been

-,

denosited with the appropridté authorities;

{b) i S8, the details thereof; and .

%) the actidnpropoged to be taken in.
this regard?

THE BEPUTY 'WHNISTER IN THE
MINISTRY AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY': AFFAIRS® (SHRI RADHAK-
SHANMALVI¥A): (a) and (). Accordingto
the information available from NTC, 18 mills
under the National Textile Corporation
(WBABO) Lid., Calcutta were in arrears of
provident ‘fund contribution of workers an
staff amounting to Rs. 277.70 lakhs as on
31.3.1989, besides Rs. 366.61 lakhs duo as
employers’ share.

{c) The matter has been brought to the
notice of tha Miniatry of Textiles, so as to try
and obtain payment of these dues.

Homoeopathic Colieges

*943. SHRI MULLAPPALLY RAMA-
CHANDRAN: Wil the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) the number of homoeopathic medi-
calcolleges functioning inthe countty, State-
wise;

(b) whether Union Government provide
financial assistance to the homoeopathic
medical collages; if so, the details thereof;

{c) whether inspections have beenmade
during the last the five years to assess
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whether the homoeopathic colleges in Ker-
ala satisfy the minimum norms and stan-
dards as specified in the Regulations per-
taining to the teaching staff, equipment,
accommodation, training and other facilities;
and

(d) i so, the details of findings of such
inspections?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) to (d). A statement is given below.

STATEMENT

The requisite information is given below
ad-seriatum:

(a) Assam 3
Andhra Pradesh 4
Bihar 1
Delhi 2
Guijarat 5
Karnataka 7
Kerala 6
Madhya Pradesh 8
Maharashtra 13
Punjab 3
Orissa 6
Rajasthan 2
Tamil Nadu 2
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Uttar Pradesh 10
West Baengal 12
Total 94

(b) The Central Gavernment provides
financial assistance % the undergraduate
colleges of ISM and Homoeopathy run by
voluntary organisations or these taken over
by the State Government/U.T. Administra-
tions to the tune of Rs. 1.60 lakhs for pur-
chase of specified laboratory equipments for
Physiology and Pathology Departments and
for setting up of a book bank.

(c) and (d). Yes, Sir. The Central Coun-
cil of Homoeopathy established under the
Homoeopathy Central Council Act, 1973 has
inspected the medical colleges of Homoe-
opathy in Kerala in June 1987 and March,
1988. According to reports of inspections,
the medical colleges of Homoeopathy in
Keralaareyetto achieve the minimum norms,
standards and other requirements in respect
of accommodation, teaching staff, equip-
ment and other facilities for trainning in
conformity with the Homoeopathy (Minimum
Standards of Education) Regulations, 1983.

[Translation)

News ltem captioned “DDA shifts
priority from Slums to Golf-Links”

‘944, SHRI BALWANT SINGH RA-
MOOWALIA:
SHRI DINESH GOSWAMI:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether Government's attention
has been invited to the news item published
in the Indian Express dated 15 April, 1989

under the caption ‘DDA shifts priority from
slum to Golf-links”;
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(b) if so, the number of Golf courses,
sports complexes and hotels proposedto be
constructed by the DDA at present; and

(c) the target fixed for the construction
of housing units during the current financial
year, the target fixed for the last year and the
number of housing units actually constructed
by March, 19897

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(@) Yes, Sir.

(b) Delhi Development Authority has
constructed one Gold range at Siri Fort as a
part of a sports complex. One sports com-
plex is proposed to be developed in Trans-
Yamuna area for which funds are being
provided by the Delhi Administration. No
hotel is proposed to be constructed by ihe
Delhi Development Authority.

(c) Target for 1988-89 was 33.500
houses against which 32,188 were com-
pleted by March, 1989. Target for 1989-90 is
32,000 houses.

[English]
Improvement of Katras in old Delhi

8819. DR. A.K. PATEL: Wilithe Minis-
ter of URBAN DEVELOPMENT be pleased
to siate:

(a) whether land had been reserved on
Mata Sundari Road and Mata Sundari Lane
in New Delhi for the residents of ‘Katras’ in
the walled city of Old Delhi in order to im-
prove the Katras;

(b) if so, the number of such Katras, tha
number of families involved and the area of

land proposed to be provided to each family;

(c) the broad outlines of the Katras
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Improvement Project; and

(d) the time by which these families are
expected to be resettled?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(a)to (d). It has been decided in principle to
build about 1500 dwelling units for the reset-
tlement of the evictees from the slum Katras.
Detailed scheme has not so far been re-
ceived from the Delhi Administration.

Central Assistance for Development of
Calcutta

8820. SHRISANAT KUMAR MANDAL.
Willthe Minister of URBAN DEVELOPMENT
be pleased 1o state:

(a) whether West Bengal Government
had requested the Union Government to
declare Calcutta as a National City and to
sanction Rs. 1827 crores for its develop-
ment;

(b) if so, the details thereof; and

(c) the reaction of the Union Govern-
ment in this regard?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(a) to (c). No, Sir. However, the National
Commission on Urbanisation in its Interim
Report had recommended that Bombay,
Calcutta, Delhi and Madras should be de-
clared as National Cities. The recommenda-
tions of the Commission have been circu-
lated to the State Governments/Union Terri-
tory Administrations and Central Ministries/
Department etc. for their comments.

As regards the demand for Rs. 1827
crores for the development of Calcutta no
propasal in this regard has been received
from the State Government.
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National Organophosphate Pesticide
Centre

8821. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether in Medical College, Madras
National Organophosphate Pesticide Centre
has been operating successfully and if so,
the details thereof; and

(b) the main aims of the Centre and how
far these have been fulfilled?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE)
(@) The Tamilnadu Government have In-
formed that at present the Madras Medical
College is functioning as a Regional Centre
for treatment of Organophosphorus & Car-
bamate poisoning cases. This Centreistreat-
ing all Toxicological cases particularly Or-
ganophosphate pesticides. The number of
cases admitted and the number of deaths
during the last two years is as follows

Year Admission Deaths
1 2 3

1987 150 9

1988 156 9

(b) The main aims of the Centre are:-
Starting of Intensive Care Poisoning Treat-
ment Ward for the immediate treatment of
victims of Industrial Toxins; Starting of a
Clinical Toxicology Unit to assist the clini-
cians in tracing the fate of industnal toxins
and quantification of Toxins needed for
emergency care of the victims; and a com-
puterized data base to record all case.
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[Translation)
Outbreak of Cholera in Dethi

8822. SHRISARFARAZ AHMAD: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state: the details of
action taken against officers found guilty for
outbreak of cholera in Delhi last year?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
Information is being collected and will be laid
on the table Sabha.

[English)
Textile Mills

8823. SHRIPARASRAMBHARDWAJ:
Wil the Minister of TEXTILES be pleased to
state

(a) the number of textile mills under the
National Textile Corporation as on 31st
March, 1989;

(b) the total installed capacity and pro-
duction of these mills during the year, 1988-
89,

(c) the names of the private sick textile
mills, and

{d) whether Government intend to take
over some cf the sick textile mills and if so,
the names thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAIFQUE
ALAM): (a) As on 31st March, 1989, there
were 124 textiles mills under National Textile
Corpusation

(b) As on 31.12.1988, the installed
capacity of the 122 mills, which are in opera-
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tion, was 39.5 lakh spindies and 51,000
looms. During the year 1988-89, the produc-
tion of cloth and yarn was about 688.35
million metres and 76.49 million Kgs. re-

spectively.

(c) Itisdifficulttoiurnishcomplete list as
the position keeps changing.

(d) No, Sir.

Ettect of Tulsi Leaves In Treatment of
Heart Diseases

8824. SHRI LAKSHMAN MALLICK:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@) whether Government's attention
has been drawn to the news published inthe
‘Hindustan Times’ dated 11th April, 1989
stating that Tulsileaves or basil leaves would
have wide effect in treatment of heart dis-
eases, particularly in rural areas where
modern medical facilities are not available;

(b) whether any suggestions have been
received by Government in this regard;,

(c) if so, the details thereof; and
(d) the reaction of Governmentthereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH & FAMILY WEL-
FARE (KUMARI SAROJ KHAPARDE): (a)
Yes, Sir.

(b) to (d). No, Sir. However, there I1s no
evidence to show that Tulsi leaves or basil
leaves would have wide effect in treatment of
heart diseases. There is some evidence that
Tulsimay have some role as antistress agent.
The works or Ayurveda have indicated Tulsi
as an anti-pyretic and cardictonic and is
useful in pleauresy, and other disorde:.

VAISAKHA 20, 1911

Written Answers 58
Soft Loan to Orissa for FPS

8825. SHRICHINTAMANI JENA: Will
the Minister of FOOD AND CIVIL SUPPLIES
be pleased to state:

(a) the amount given to Orissa Govern-
ment by way of soft loan and other grants to
open Fair Price Shops for distribution of
essential commodities during the last three
years;

(b) the amount spent for the purpose so
far and the number of Fair Price Shops
opened during the above period;

(c) whether because of the supremacy
of the private sector in distribution of essen-
tial commodities, the poor people are not
getting these commodities and the middle-
men are derving undue benefits: and

(d) if so, the action proposed to be taken
to lay more stress on distribution of essential
commodities through the cooperative sector
at all levels?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI D.L. BAITHA): (a) and (b). The De-
partment of Civil Supplies has no scheme for
giving financial assistance to the States/
UTs, including Orissa, to open Fair Price
Shops.

The Department of Civil Supplies,
however, operates a Plan Scheme for pro-
viding financial assistance to the States/UTs
10 purchase vans to be operated as mobile
Fair Price Shops in remote, far-flung, tribal
and hilly areas. During the period 1986-87to
1988-89, an amount of Rs. 27.50 lakhs was
provided to the Government of Orissa for
purchase of mobile vans.

(c) and (d). Pre-dominance of private
Fair Price Shops does not necessarily lead
to deprivation of the poor from receiving
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essantialcommodities and middiemen bene-
fiting from the PDS. The State Government
has been advised from time to time to
strengthen supervision and enforce the
provisions of law to check and punish mal-
practices.

The States/UTs have been advised 1o
give preference to the cooperatives in open-
ing of new Fair Price Shops to encourage the
cooperative sector in retail trade. The De-
partment of Civil Supplies is also operating
two Plan schemes; (1) for development of
consumer cooperatives in the urban areas
and (2) to given margin money assistance to
the village level societies for undertaking
distribution of consumer articlesinruralareas.
During the period 1986-87 to 1988-89,
amounts to the tune of Rs. 11.93 lakhs and
Rs. 56.10 lakhs were provided to the Gov-
ernment of Orissa under the scheme men-
tioned at (1) and (2) respectively.

Recommendations of Delhi Urban Art
Commission

8826. SHRI V. SREENIVASA
PRASAD:
DR. B.L. SHAILESH:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(@) the salient features of the recom-
mendations made by the Delhi Urban Art
Commission in its Twelfth Report (1987-88);

(b) the follow-up action taken on the
recommendations; and

(c) the further steps envisaged to make
the Commission more broad-based by en-
larging the scope of its activities with a view
to improve the aesthetic quality of the envi-
ronment and surroundings?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
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(a) and (b). The Twelveth Report of the
Commission is a Report on its activities and
work done during the year 1987-88 and it
was placed onthe Table of the Lok Sabhaon
the Sth April, 1989. The Report lists the
important cases considered by the Commis-
sion and contains its observations on vari-
ous important cases and matters. The ob-
servations of the Commission are required
to be followed by the local bodies while
processing similar cases in future. These
observations are not in the nature of recom-
mendations for one time compliance and, as
such, they do not call for any specific follow
up action on the part of the Government.

() The scope of the functions and
activities of the Commission is laid down in
the Delhi Urban At Commission Act, 1973.
This 1s quite comprehensive and calls for no
change.

Commercial Deals with Japan

8827. SHRIN. DENNIS: Will the Min-
ister of TEXTILES be pleased to state;

(a) whetherJapanesebasedfirms have
entered Into commercial deals withthe Tamil
Nadu handloom exporters/ ready-made
garment makers for joint production art the
Madras Export Processing Zone in Tamil
Nadu; and

(b) o so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) and (b). M/s All India Handloom
Fabrics Marketing Co-operative Society,
Madras has set up a Unit in the Madras
Export Processing Zone for manufacture of
Ready-made Garments in collaboration with
M/s Sumitomo Corporation and M/s Shuno
Apparelsof Japan. The project contemplates
manufacture of 8.5 lakh pieces of garments
per year valued at Rs. 467.50 lakhs from
third year onwards. The Units has started
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production in December, 1988 and has al-
ready made exports worth Rs. 15.04 lakhs to
Japan. In terms of the party's foreign col-
laboration agreement, the Japanese com-
panies would participate in the equity and
provide technical know-how and marketing
support.

Cases of Deputation/Promotlon of J.Es
in C.P.W.D.

PURNA CHANDRA
MALIK:
SHRIMATI PATEL RAMABEN
RAMJIBHAI MAVANI:

8828. SHRI

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether necessary instructions have
been issued to the Chief Engineers and
Superintending Engineers to sponsor the
names of Junior Engineers for Ex-cadre
Posts in other departments with a view to
reduce stagnation of Junior Engineers inthe
C.P.W.D;

(b) If, so, the number of departments so
far contacted; and

(c) the response evinced by the con-
cerned departments in this regard?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(a)to (c). Yes. Necessary instructions have
been issued to the Chief Engineers and the
Superintending Engineers, CPWD, to spon-
sor names of JEs liberally as and when
demands to this effect are received from
otherdepartments/organisations. The names
are 10 be sponsored when demanded by
other departments. The question of contact-
ing other departments inthis regard does not
arise.
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Telephone services under the Ambit of
Consumer Protection Act

8829. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state:

(a) whether any disruption or deteriora-
tion in the telephone services by the Depart-
ment of Telecommunication and the Ma-
hanagar Telephone Nigam Lid.(Delhi and
Bomay) is coverad by the Consumer Protec-
tion Act, 1986 (COPRA);

(b) if so, whether complaints regarding
defective telecommunication services have
been received by any State Commission/
District Forum set up under COPRA during
the last three years, upto 31 March, 1989;

(b) if so, the details thereof and the
amount of compensation paid by the Depart-
ment/Corporation to the complainants;

(d) if not, whether telecom services are
proposed to be brought under the purview of
the Act; and

(e) if so the likely date by which it would
be done?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVILSUPPLIES
(SHRID.L. BAITHA): (a) and (e). The Con-
sumer Protection Act, 1986, covers, unless
specifically exempted, all services as de-
fined in the Act, including those made avail-
able by the Public sector.

(b) and (c). Information is being col-
lected and will be laid on the Table of the
House.

Allotment of Plots/Flats in Sarva Priya
Vihar
8830. SHRIMATI PATEL RAMABEN
RAMJIBHAI MAVANI: Will the Minister of
URBAN DEVELOPMENT be pleased to
state:
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(a) whether allotment of plots and flats
in Sarva Priya Vihar, New Delhi have been
made in accordance with the Delhi Coopera-
tive Societies Act, 1972;

(b) the details of elections held during
the last three years to its Managina Commit-
tees;

(c) whether the elections were held in
accordance with the norms laid down in the
statute and duly supervised by the Returning
Officer; and

(d) it not, the reasons thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI
(a) Yes, Sir.

(b) The last three elections we:e held
on 23.2.86, 10.10.87 and 18.9.88.

(c) and (d). The elections have been
held in accordance with the norms and pro-
cedure laid down in the Delhi Cooperative
Societies Act, 1972. Elections of Coopera-
tive Housing Societies are not required to be
conducted under the supervision of a Re-
turning Officer appointed by the Registrar of
Cooperative Societies interms of Section 31
(1) of Delhi Cooperative Sacieties Act, 1972.

Export of Cotton

8831. SHRIPRAKASH V. PATIL: Will
the Minister of TEXTILES be pleased to
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state:

(a) whather the export of cotton has
picked up to provide adequate support tothe
cotton growers of Maharashtra and Guiarat;

(b) if so, the quantity of cotton exported
from each of these two States during each of
the last three years;

(c) the quantity of of exportable cotton
which could not be exported during each
year; and

(d) the steps taken to step the exports?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) Government have allotted an
export quota of 20,000 bales of extra long
staple cotton to Maharashtra State Co-op-
erative Cotton Growers & Marketing Federa-
tion. No specific export quota has been allot-
tedto any State. The current market prices of
cotton are ruling well above minimum sup-
port levels thereby providing adequate re-
turns to the growers.

(b) and (c). The export quota allotted to
Gujarat & Maharashtra Federations and the
quantity shipped during the last three years
is given in the statement below.

(d) The exports depend on the availabil-
ity of exportable surplus and international
and domestic prices.
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Food Corporation of India Godowns in
Gujarat

8832. SHRIMOHANBHAIPATEL.: Will
the Minister of FOOD AND CIVIL SUPPLIES
be pleased to state:

(a) the places of Gujarat, particularly in
Saurashtra Region, which do not have Food
Corporation of India godowns;

(b) whether Gujarat Government hasy
offered land in Junagadh near Dungarpur
village for construction of 10,000 MTs. ca-
pacity FCl godown; if so, the action taken by
the FCI management in this regard;

(c) whether FCI proposed to construct
godowns at Junagadh in Gujarat State un-
der its policy to construct godowns in each
and every revenue district during the Sev-
enth Five Year Plan;

{(d) whether the ban on capital expendi-
ture for construction of godowns imposed in
1987 in view of continued droughts in the
country is still in force; and

(e) if not, the reasons for not construct-
ing godowns at Junagadh?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRID.L. BAITHA): (a) The Food Corpo-
ration of India (FCl) has at present its
godowns in 13 of the 19 revenue districts in
Gujarat. The six revenue districts where FCI
do not have its godowns at present are
Sabarkantha, Bharuch, Surat, Valsad, Dang
and Amreli. The requirements of these dis-
tricts are met from the Corporation’s depots
in the neighbouring districts.

(b), (d) and (e). The Government of
Guijarat had offered land to FCl in Junagadh
district for construction of storage capacity.
The construction could not be undertaken by
the Corporation due to ban on new starts
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imposed by Government from 1st August,
1987 as also on account of resource con-
straint. This ban has since been lifted.

(c) The Corporation now propose to
construct 10,000 tonnes capacity at Ju-
nagadhduringthe Eighth Five Year Plan.The
Corporation has, however, no policy to con-
struct godowns in each revenue district. It
constructs storage capacity at certain nodal
points. The selection of the nodal points is
made by the Corporation keeping in view its
need and operational considerations.

Effect of Pan Masala

8833. DR. B.L. SHAILESH:
DR. S. VIJAYA RAMA RAO:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Cancer researchers in
Ahmedabad have recently confirmed that
PanMasalais ‘Genotoxic’ and have sounded
a warning against its indiscriminate con-
sumption;

(b) if so, Government’s reaction thereto;
and

(c) what measures Government pro-
pose to take to dispel the impression that the
use of Pan Masala was generally assumed
to be harmless?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
(a) to (c). The studies on adverse effects of
pan masala undertaken by the Gujarat
Cancerand Research Institute, Ahmedabad,
are yet to be completed. The Government
has already consulted the Indian Council of
Medical Research, New Delhi, which is of
the opinion that unless carefully controlled
epidemiological study is done, it is extremely
difficult to establish carcinogenic effect of
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pan masala.

Kutlehar jagir forests, Himachal
Pradesh

8834. SHRIN. TOMBI SINGH: Wilithe
Minister of ENVIRONMENT AND FORESTS
be pleased to refer to the reply given on 10
December, 1987 to Starred Question No.
511 regarding Kutlehar Jagir Forests and
state:

(a) the date of which the conditions
regarding the management of the Kutlehar
Jagir Forest, Himachal Pradesh were agreed
to between Mr. Sheep Shank and the Gov-
ernment and the period for which agreement
was made;

(b) whether Government have consid-
ered the demand of the people of Kutleshar
area (District Una) including the non-right
holders and the right-holders for the take
over of the management of those forests
directly by the State Government; and

(c) if so, the action taken by the Govern-
ment in the regard, the likely date by which
the management of the forest would be
taken over by Government andthe reasons
for delay?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z.R. ANSARI): (a) to
(c). The details are being collected and will
be placed on the Table of the House.

Refund to Registrants of Fifth S.F.S.

8835. SHRI P.M. SAYEED: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the number of persons who got their
names registered for the Vth Self-Financing

Scheme, 1982 of the DDA, category-wise;

(b) the number of registrants who sub-
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sequently requested for cancellation of their
registrations and refund of deposits which
was permissible under the scheme;

(c) the number of cases in which the
registrants were later on asked to furnish
copies of the documentg which they had
submitted earlier with their applications;

(d) the number of cases of refund
finalised so far; and

(e) the number of cases pending, the
reasons therefor and the time for which they
have been pending?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):

(@)

Category- 1l 15390
Category- lli 19241
Total: 34631
(b) 4293.

(c) If the documents were available on
record, the registrants were not asked again
to furnish the documents.

(d) 4232.

(e) Cases of 61 registrants for refund
are pending because the registrants have
not submitted the requisite documents,
mainly original FDR, 4th copy of the challan,
Indemnity bond and allocation letter.

[ Translation)
Ban on Alcoholic Ayurvedic Drugs
8836. SHRI S.D. SINGH: Will the Min-

ister of HEALTH AND FAMILY WELFARE
be pleased to state:
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(a) whather Ayurvedic drugs which
contain more than 20 percent alcohol re-
quire licence for manufacture, distribution
and trade;

(b) it so, the details thereof;

(c) whether Government propose to
take action against such manufacturers,
distributors and traders in the field without
valid licence; and

(d) if so, the details therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) and (b). All Ayurvedic drugs manufac-
tured for sale are required to be produced
under a drug licence issued by the State
Drug Licensing Authorities. However, rules
relating to distribution and trading of Ayurve-
dic drugs containing more than 20 percent
alcohol vary from State to State under the
State/UT Excise Acts.

(c) and (d). The State Government/U.T-.
Administrations have power 10 take action
against manufacturers, distributors and trad-
ers who are trading in the field without valid
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licence and in violation of State/U.T. Acts
and Rules.

Construction of Shops/Kiosks by DDA

8837. SHRIMOTILAL SINGH: Willthe
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the total number of shopping com-
plexes constructed by the DDA in Delhi so
far;

(b) the locations thereof;

(c) the total number of shops/kiosks/
platforms/restaurants constructed in each
shopping complex, separately; and

(d) the total number of shops sold/
allotted out of them and the total number of
shops/kiosks/platforms/restaurants which
remain to be sold/allotted as yet in each
shopping centre, separately?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(a) 231 shopping complexes consisting of
44 local shopping centres are 187 conven-
ient shopoing centres.

(0)

No. of shopping complexes
constructed

North Zone (Wazirpur, Shalimar Bagh,
Lawrence Road and Pitam Pura)

South Zone (Safdarjung Enclave,
East of Kailash, Vasant Vihar,
Dakshinpuri, Sheikh Sarai and
Chittaranjan Park)

West Zone (Janak Puri, Tagore Garden,
Paschimpuri, Kriti Nagar, Madi pur and

Parsad Nagar)

Trans Yamuna Areas (Vivek Vihar,
Jhitmil, Mayur Vihar, Dilshad Garden,
Yamuna Puri and Nand Nagari)

41

88

62

40




73 Written Answers VAISAKHA 20, 1911 Written Answers 74

(c) On the average 30 shops are con- (d) 37 shops have been allotted on out
structed in a convenient shopping centres of turn bias details of shops/kiosks/platforms/
and 70 shops in a local shopping centre. In restaurants which remain to be sold/allotted
all about 8700 shops and 940 platforms have are given in the Statement below.
been constructed.
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[English]

Flats under Self-Financing Scheme in
Vasant Kunj

8838. SHRI MANKURAM SODI: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the DDA is constructing
flats in Savita Vihar and Vasant Kunjin Delhi
under the Self-Financing Scheme;

(b) whether the DDA has asked for
payment of instalment of rupees one lakh
from the members of the two housing com-
plexes;

(c) whether those members who are
(Government servants are finding it difficult to
pay such a heavy amount in lumpsum; and

(d) if so, the reasons tor asking such a
heavy amount in lumpsum and the steps
being taken to reduce the amount keeping
view the paying capacity of the members?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMAT! MOHSINA KIDWAI):
(a) Yes, Sir.

(b) to (d). Provisional demand letters
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issued to the allottees did not taken into
accountthe interest and other dues accruing
to the allottees. DDA has since decided to
review the entire costing and issue final
demand letters after making all necessary
adjustments. Final demand letters will be
issued in the next few weeks.

Supply of Wheat to Tamil Nadu

8839. SHRI S. SINGARAVADIVEL.:
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) the demand, allotment and offtake
of wheat to Tamil Nadu during the last six
months, month-wise; and

(b) the amount of subsidy given forrice
and wheat per Kg. to Tamil Nadu?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI D.L. BAITHA): (a) A statement indi-
cating the required information is given be-
low.

(b) The estimated pooled All-India per
kg. rates of subsidy on issues of rice and
what from the Central Pool for 1983-90 are
as under.—

(Rs. per kg./estimated)

Rice Wheat
1 2
Public Distribution System 0.72 0.90
Integrated Tribai Development 1.79 1.65

Project

Note: In the case ITDP rice the assumption is that all issues are of common rice.
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STATEMENT

Demand, allotment and offtake of wheat for Tamil Nadu from Central Pool under public
distribution system during the last six months

Month Demand Allotment Offtake
1 2 3 4
November'88 30.0 30.0 20.2
December'88 30.0 30.0 20.0
January'89 30.0 30.0 15.2
February’ 89 30.0 31.5 23.0
March 30.0 315 22.2
April'89 30.0 30.0 N.A.

N.A. = Not Available.

Historical Significance of old Delhi

8840. SHRI SYED SHAHABUDDIN:
Willthe Minister of URBAN DEVELOPMENT
bepleasedtorefertothe reply givenon 19th.
April, 1989 to Unstarred Question No. 6098
regarding historical significance of old Delhi
and state:

(a) the date of finalisation of the Master
Plan for Delhi;

(b) the date of identification of the
walled city of Delhi as a controlled conserva-
tion area;

(c) whether the DDA has formutated
special development plans forthe conserva-

tion and improvement of the walled city of
Delhi; and

‘(d) if so, particulars of those plans and
the progress of implementation thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSIMA KIDWAI):
(a) and (b). The Master Plan of Delhi was
promulgated on 1st September, 1962. The
modified draft of the Master Plan for Delhi
Perspective-2001 which designated the
“Walled City of Delhi” as controlled conser-
vation Area was adapted by the DDA on 30th
June, 1987.

(c) and {c). The historical monuments/
premises as identified by archaeolcgical
survey of India in 1913 have been surveyed
by DDA and further controls for areas around
such monuments are to be worked out.

[ Translation]

Unauthorised Encroachment in South
Delhi

8841. SHRIDAL CHANDER JAIN: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:
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(a) whether Government are aware of
the increase in incidents of encroachment
and unauthorised occupation of Government
land in South Delhi;

(b) whether shopkeepers in various
markets of South Delhi, particularly in R.K.
Puram, New Delhi have extended their ships
considerably on the front side, converted
two shops into one, encroached upon the
entire land near the market and constructed
godowns thereon as a result of which the
local residents have been facing great hard-
ships; and

(c) if so, the action proposed to be taken
by Government in this regard?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(a) Yes, Sir.

(b) and (c). The information is being
collected and will be laid on the Table of the
Sabha.

[English]
Central Register for Homoeopathy

8842. KUMARI KAMLA KUMARI: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Central Register of
Homoeopathy has since been compiled;

(b) if so, the reasons therefor and the
steps taken for its early completion; and

(c) the time by which it is likely to be
completed?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) The preparation of the Central Register
of Homoeopathy has not yet been com-
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(b) The Index cards for preparing alpha-
betised list of practitioners of Homoeopathy,
enrolled on State Register of Homoeopathy
in respect of 13 States have already been
prepared for maintenance of Central Regis-
ter of Homeopathy. The same is a progress
with respect to the States of M.P. U.P., and
Meghalaya. The State Register in respect of
West Bengal is still awaited by the Central
Council of Homoeopathy. As for Bihar and
Rajasthan complete information has been
called for.

(c) The preparation of the Central
Register of Homoeopathy is expected to be
completed by the end of 1989.

Unauthorised Construction by Allotees
of Government Accommodation

8843. SHRIMATI USHA THAKKAR:
Wilithe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether some allottees of Govern-
ment accommodation in SarojiniNagar, New
Delhi, especially in the ‘A", ‘B’ and ‘C’ Ave-
nues have constructed unauthorised rooms
onthe passage outside their premises meant
for public use, thereby causing hardships to
the passers by the other neighbouring resi-
dents;

(b) whether such construction is in
violation of Government Accommodation
Allotment Rules; and

(c) if so, the steps taken or proposed by
Government to stop such unauthorised
construction by the allottees of the Govern-
ment accommodation in Sarojini Nagar and
other Government colonies?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(a) and (b). Yes.
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(c) Onreceipt of intimation of unauthor-
ised construction, necessary action for
cancellation of allotments and eviction is
taken by the Directorate of Estates underthe
provisions of the Allotment Rules and the
Public Premises (Eviction of Unauthorised

Occupants) Act, 1971.

Supply of Essential Commodities at
Uniform Rate from P.D.S.

8844. SHRI ANANDA PATHAK: Will
the Minister of FOOD AND CIVIL SUPPLIES
be pleased to state:

(@) whether Government have any
proposal to make available the most essen-
tial commodities to the consumers in all the
States at uniform rate under the Public Dis-
tribution System; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI D.L. BAITHA): (a) and (b). Essential
commodities, like, wheat, rice, levy sugar,
imported edible oils, kerosene, controlled
cloth and soft coke are made available to the
States/UTs for supply through Public Distri-
bution System at price fixed by the Central
Government. The end retail prices of food-
grains, imported edible oils etc. are how-
ever, fixed by the State Governments/U.T.
Administrations, taking into account trans-
portation costs, storage charges and other
incidentals.

Check on Cholera in Andhra Pradesn

8845. SHRI SRI HARI RAO: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether any preventive measures
have been taken to check the spread of
cholera in Andhra Pradesh;
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(b) if so, whether medicines are being
provided in adequate quantity to the State for
prevention of the disease; and

(c) the assistance being provided by
Union Government to check spread cholera
in Andhra Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) and (b). There has been no outbreak of
cholera in Andhra Pradesh during 1987 &
1988. Duringthe currentyear upto 5-4-1989,
only 16 cases with no deaths have been
reported from Andhra Pradesh. Usual pre-
ventive measures taken includes survaeil- -
lance and monitoring to detect cases/initia-
tion of early treatment, promotion of ORT
and referring cases of severe dehydration in
health facilities for intervenous fluid etc.,
supply of safe drinking water improvement
environmental sanitation, food and personel
hihgiens. All drugs necessary for treatment
are being stocked in health facilities by State
Government.

(c) Centrally Sponsored Scheme on
Oral Rehydration Therapy programme is
being implemented in Andhra Pradesh in
phased manner which includes the compo-
nents of acute diarrhoal diseases, supply of
ORS, promotion of ORT and health educa-
tion.

TB Deaths in Andhra Pradesh

8846. SHRIS. PALAKONDRAYUDU:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of cases of deaths due
to TB reported from Andhra Pradesh during
the last three years;

(b) the steps taken by Government to
control the disease in Andhra Pradesh; and
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(c) the funds made available by Union
Government for control of the disease in
Andhra Pradesh during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(@) The number of deaths due to TB as
reported by the Government of Andhra
Pradesh, during the last three years is as
under:

Year Deaths due to TB
1 2

1986 536

1987 1182

1988 1288

(b) Thefollowing steps have beentaken:

(i) District TB Centres have been es-
tablished in all the 23 districts of
Andhra Pradesh.

(i) 26 TB Clinics are also functioning
in big towns.

(i) 2559 TB beds are available in the
State to cater to the needs of seri-
ously sick TB patients those requir-
ing surgical intervention.

(iv) Anti-TB drugs, X-ray machine/film
rolls and equipments are supplied
to the State Gowt. under the Na-
tional TB Control Programme.

(v) BCG Vaccination is being given as
a preventive measure under the
Universal Immunization pro-
gramme.

(vi) To educate the people about T.B.,
stress has been given on Health
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Education with the help of T.V.
spots, radio spots, advertisement
in newspapers and by producing
booklets and pamphlets.

(c) Under the National Programme for
control of Blindness, Anti-T.B. drugs/materi-
als, equipments are supplied to the T.B.
Centres run by State Governments on 50 :
50 sharing basis as per the pattern of assis-
tance laid down during 7th Five Year Plan
Period. No cash assistance is provided to
the States. However, the cost of Anti-TB
drugs, materials & equipment suppliedtothe
Govt. of Andhra Pradesh during the last
three years is as under:

Year Rs. in lakhs
1 2
1986-87 42.14
1987-88 61.24
1988-89 52.43

Holiday Homes

8847. SHRI HAFIZ MOHD. SIDDIQ:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the details of the Holiday Homes in
the country with location thereof;

(b) the procedure adopted for booking
the Holiday Homes and the rates charged;

(c) the number of days for which these
homes are booked;

(d) the Holiday Homes which are under
construction with location thereof; and

(e) the time by which they are likely to
be ready?
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THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(a) to (c). Holiday Homes at present are
available only at Shimla, Mussorie and
Kanyakumari. For booking accommodation
at these Holiday Homes, application in the
prescribed form is required to be made and
the booking is done on ‘first come first served’
basis. The maximum number of days for
which accommodation can be booked and
the rates charged are indicated in the state-
ment below.

(d) and (e). Proposals for construction
of Holiday Homes at the Under-mentioned

MAY 10, 1989

Written Answers 100

places have been approved in principle by
the Government (i) Mussorie (in place of
existing Haliday Home which would be
demolished) (ii) Kanyamumari (in place of
existing Holiday Home which has been taken
on lease by the Government) (iii) Goa (iv)
Puri (v) Darjeeling (vi) Kalimpong (vii)
Varanasi (viii) Srinagar (ix) Nainital (x)
Gangtok (xi) Delhi (xii) Ootacamund (xiii)
Madurai (xiv) Mysore (xv) Kadaikanal (xvi)
Amarkantak. Construction of Holiday Homes
has not yet started at any of these places and
it is not possible to indicate at this stage the
time by which the Holiday Homes at these
places would be ready.
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Sterilisation in Uttar Pradesh

8848. DR. CHANDRA SHEKHAR
TRIPATHI: Will the Minister of HEALTH
AND FAMILY WELFARE be pleasedto state:

(a) the number of females who had
been sterilised even after having passed the
age of fifty during the last three years in Uttar
Pradesh; and

(b) the justification thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) and (b). Information is not available and
is being collected from the State.

[ Translation)
Diploma Holders in Health Services

8849. DR. PRABHAT KUMAR MISHRA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether people from various places
in the country obtain Diploma in Health
Services from Central Health Education
Bureau;

(b) whether they are posted in various
States to educate and train the rural people
about new diseases;

(c) whether no increment is given to
them after their appointment, if so, the rea-
sons theretor;

(d) whether there are certain posts n
medical colleges where, their services can
be utilised to educate the people; and

(e) if so, the steps being taken by
Government in this regard?

THE MINISTER OF STATE IN THE
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MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) and (b). In-service Medical Officers and
Health Workers with graduate qualification
from States/U.Ts are admitted to Diploma
course in Health Education conducted by
Central Health Education Bureau.

(¢) These Medical Officers and Health
Workers are governed by the service condi-
tions of their respective States/UT admini-
stration.

(d) and (e). Thereis apost of lecturerin
health education in all the medical colleges
where a Diplomain Health Education D.H.E.
holder is given preference for appointment.
Their functions are as prescribed by the
each medical college where they work.

The Government is trying to train as
many health workers in health education as
is possible.

[English]

Acquisition of Built-up Areas in Pa-
pankalan

8850. DR. G.S. RAJHANS: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether a policy decision has been
taken to spare built-up areas/colonies while
acquiring land in Delhi;

(b) if so, the details thereof;

(c) whether Government propose to
acquire built-up areas in Papankalan (Se-
wak Park) for roads which may run through
many houses of weaker sections of society;

and

(d) if so, the reasons therefor?

THE MINISTER OF URBAN DEVEL-
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OPMENT (SHRIMAT! MOHSINA KIDWAI):
(a) to (d). The information is being collected
and will be laid on the Table of the Sabha.

Financial Assistance to Maharashtra to
control Poliution

8851. SHRI BALASAHEB VIKHE
PATIL: Willthe Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether Maharashtra is one.of the
most polluted States in the country;

(b) it so, the ratio of poliution in Mahar-
ashtra as compared to other States;

(c) whether Government has provided
any financial assistance to the State Gov-
ernment to control pollution;

(d) if so, the amount provided for the
purpose during the Seventh Five Year Plan,
year-wise, and the amount utilised by the
State Government; and

(e) the extent to which the pollution has
been brought under control in the State
during the above period, year-wise?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z.R. ANSARI): (a)
and (b). No comparative scientific quantita-
tive study of the poliution load has been done
for the various States. However, because of
the density of population and industrialisa-
tion, Maharashtra may be considered ahighly
polluted State.

(c)and (d). Yes, Sir. Asumof Rs.51.09
lakhs was provided during Seventh Plan to
the Government of Maharashtra and Mahar-
ashtra Pollution Control Board. A sum of Rs.
2.65 lakhs in 1986-87, Rs. 12.94 lakhs in
1987-88 and Rs. 9.20 lakhs in 1988-89 was
given to the Government of Maharashtra
and the Maharashtra Pollution Control Board.
No outlay was provided in 1985-86. The
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amount given has been utilised partly.

(e) The studies during the last three
years in Bombay show that the annual aver-
age of suspended particulate matter has
decreased, but there has been some in-
crease in the oxides of nitrogen and sulphur
dioxide.

Of the 810 large and medium polluting
units identified, 651 have installed effluent
treatment plants.

Financial Assistance to Andhra
Pradesh to Control Pollution

8852. SHRI. V. TULSIRAM: Will the
Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(@) the details of the financial assis-
tance given by Union Government to State
Government of Andhra Pradesh to control
pollution during the last three years, year-
wise: ‘

(b) the amount utilised by State Gov-
ernment during the above period;

(c) the amount proposedto be allocated
during 1989-90; and

(d) the extent to which the poliution has
been brought under control in the State?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z.R. ANSARI): (ajA
sum of Rs. 26.05 lakhs was released in
1987-88 anc Rs. 6.40 Lakhs in 1988-89 to
the Government of Andhra Pradesh and the
Andhra Pradesh Pollution Control Board.
The schemes under which such assistance
is given became operationalonly from 1987-
88 and no funds were released for such
purposes in 1986-87.

(b) While the State Government has
reported that the entire amount released in
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1987-88 had been utilised, the details of the
amount utilisea in 1988-89 have notyet been
reported.

(¢) The Central assistance is provided
to the States/Union Territories on a year-to
year basis depending upon the programmes
proposed by the State/Union Territory and
the funds availability. The detailed proposals
are yetto be received fromthe State Govern-
ment and processed.

(d) Otthe 340 large and medium pollut-
ing units identified in the State, 105 have
installed effluent treatment facilities.

The trend analysis of ambient air indi-
cates that both suspended particulates as
well as sulphur dioxide showed a declining
trend. Levels of oxides of nitrogen are well
within the standards notified.
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Wasteful Expenditure on Family Plan-
ning Programme

8853. SHRI SODE RAMAIAH: Willthe
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) the peicentage of funds for Family
Welfare Programmes being spent on admin-
istrative expenses and advertisements; and

(b) the steps taken to check wasteful
expenditure under the programmes?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
(a) The funds allocated for administrative
expenses and advertisements under Family
Welfare Programme are as follows:-

(Rs. in lakhs)

1987-88 1988-89 1989-90
i) Administrative expenses 2405.00 299.47 3160.00
i) % of allocation for administrative
expenses to the total 4.11% 4.99% 4.83%
iii) Advertisements 1700.00 1700.00 1850.00
iv) % of allocation for advertise-
ments to the total 2.90% 2.83% 2.83%

(b) States incur expenditure on ap-
proved schemes as per approved norms.
These expenditures are subject to audit by
Accountant Generals of respective State
Government. Only that expenditure is al-
lowed which 18 in accordance with the ap-
proved pattern.

Platforms/Shops by Directorate of
Estates

8854. SHRI S.M. GURADDI: Will the

Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the platforms/shops are
allotted by the Directorate of Estates on
licence fee basis;

(b) whether such platforms/shops are
transferable to the married daughters of the
late allottee, if they are the only heir apparent
in case of death of the allottee;
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(c) the number of such cases pending
under consideration in Delhi, especially in
tha INA Market, New Delhi;

(d) if so, the steps taken to reguianse
the shops/platforms/kiosks in the name of
the legal heir even if they happen to be
married daughter of the allottee; and

(e) the number of such cases pertaining
to Scheduled Caste/Scheduled Tribe per-
sons pending settlement in INA Market, New
Delhi?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MQHSINA KIDWAI):
(a) Yes Sir.

(b) No Sir.
(c) Nil.

(d) and (e). Do not arise in view of reply
to (c) above.

Guidelines for Shops/Platforms

8855, SHRI! VISHNU MODI: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) The guidelines/rules adopted for
regularisationftransfer of platforms/shops
allotted by Directorate of Estates in New
Delhi;

(b) the details of the persons who are
covered under the term ‘heir’ of the de-
ceased allottee of shop/platform for being
entitled to regularisation/transfer of the shop/
platform is his or her name; and

(¢} whether persons who were running
these platforms/ shops as partners/employ-
ees are also eligible for regularisation/trans-
fer of these platforms/shops, and if so, under
what rules?
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THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMAT!I MOHSINA KIDWALU):
(a) The main features of general guidelines
followed for regularisation/transfer of plat-
forms/Shops in the name of legal heirs,
partners, subletees of the original allottees
are shown in statement below.

(b) Onthe death of an allottee, the shop
may be regularised in the name of the apy. li-
cant, if he/she is widower/widow, son (in-
cluding adopted son) or unmarried daughter
of the deceased allottee provided that an
affidavit is filed from the remaining legal
heirsto the effect that they have no objectior
to such allotment/regularisation.

(c) Partnershipis not permissible asper
conditions of licence. Employees of the origi-
nal allottees who were running the platform/
shop are not eiigible. Howaver, cases whera
partnership continued from a date earlier
than 6.5.75 have been considered for regu-
larisation in their names.

STATEMENT
Guidselines

(I)  Production of Documents as
detailed below:

(1)  For legal heir
(i)  Death Certificate

(i)  No objection certificate from
remaining legal heirs.

()  Personal affidavit

(iv)  Shop registration in the name of
legal heir who makes the appli-
cation.

2.  For partner (s)

i)  Productionof documentary proof
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to show that partnership entered
prior
10 6.5.75.

ii)  No objection certificate from the
original allottee.

3. For sublettee

i)  Production of proof in support of
actual & effective occupation prior
to 6.5.75.

il  No objection certificate from the
original allottee.

(1) Government satisfaction that
there is no encroachment/un-
authorised consiruciion/
sublettering.

(M) In case where there has been
encroachment/unauthorised
construction/subletting, tha same
has been removed by the person
claiming regularisation.

(IV)  Payment of all dues including
arrears.

On fulfilment of the above mentioned re-
quirement an offer of allotment is made
which the offeree has to accept and pay the
cash security etc. as per requirements.

Workers from Punjab, Delhi and Chan-
digarh went to Gulf Couniries for Jobs

8856. SHRIKAMAL CHAUDHRY: Will
the Minister of LABOUR be pleased to state:

(a) the number of parsons who went to
the various Gulf countries from Punjab and
Union Terrzories of Delhi and Chandigarh,
separately during the last two years, year-
wise and country-wice;

(b) the number of workars who have
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lodged complaints with Indian Embassies in
Gulf countries during the said period for
settling their problems;

(c) the number of the complaints settled;
and

{d) the number of complaints stili pend-
ing together with the reasons therefor and
the steps taken for their expenditure settle-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI RADHAK-
ISHAN MALVIYA): (a) The statistics of
amigrations granted are not maintained state-
wise.

(b) to (d). The information is being
collected and will be laid on the Table of the
House.

Additions/Alterations in Government
Accommodation

8857. SHRISHANTI DHARIWAL: Wil
tne Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Government have revised
the guidelines/rules for carrying out addi-
tions/alterations in Government accommo-
dation;

(b) if so, the details thereof;

(c) - whether Government nave de-
manded from the allottees 10 per cent of the
cost of such addition/alteration work includ-
ing removal ot old chimneys or putting up
slabs for use in kitchen; and

(d) ff so, the reasons therefor?

THE MINISTER OR URBAN DEVEL-

OPMENT (SHRIMATI MOHSINA KIDWAI):
(a) Yes, sir.
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(b). Additions/alternations of non-struc-
tural character which are in the form of
amenities are to be carried out by CPWD in
a phased manner subject to availability of
funds. The amenities that are to be provided
must be in comformity with the approved
scales and specifications for various types of
quarters. if an allottee wants to have such
additions/alternations carried out on priority
basis he has to bear 10% of the cost of such
work payable in advance. No further amount
is to be recovered from such allottee or any
subsequent allottee of that house.

(c) 10% of the cost of additions/altera-
tions is payable only if the allottees desire
the work of additions/aiterations to be car-
ried out on priority bases. No cost is payable
by the allottees if such work is carried out in
a phased manner in ali similar types of
residences.

(d) Prior to fixation of flat rate of licence
fee on the basis of the recommendations of
the Fourth Pay Commission, allottees of
Govl. residences ware required to pay addi-
tional licence fee for any additions/altera-
tions carried out in their residences. Since
after the fixation of flat rate of iicence fee no
additional licence fee is payable by any
allottee, provisions have been made for
recovery of 10% of the cost of such addi-
tions/alternations, only from such allottees
who desire such work in priority basis.

Implementation of Decisions on Rec-
ommendations of Srinivasan Commit-

tee
8858. SHRI M.V. CHAN-

DRASEKHARA MUR-
THY:

SHRI ATISH CHANDRA
SINHA:

DR. V. VENKATESH:

SHR!I V. SREENIVASA
PRASAD:

SHRI H.N. NANJE GOWDA:

VAISAKHA 20, 1911

Written Answers 114

Wilithe Ministerof TEXTILES bepleased
1o state:

(@) whether the decision taken by
Governmenton the recommendations of the
Srinivasan Committee in 1986 and thereai-
ter have been implemented;

(b) if so, the details thereof;
(c) it not, the reasons therefor; and

(d) turther action proposed to be taken
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a)to (d). The Srinivasan Commit-
tee had only made recommendations about
the grading of top managers of NTC accord-
ing to their capabilities. it was decided to
replace “poor” graded officers with suitable
candidates. Gut of the five Directors who
were rated “poor” by the Srinivasan Commit-
tee, four have been relieved from their posts.
The officer, who was not replaced, due to
difficulty in getting a suitable replacement, is
likely to be relieved on expiry of his tenure on
31.5.1989.

import of Textile Machinery

8859. SHRIY.S. MAHAJAN: Will the
Minister of TEXTILES be pleased to state:

(a) whether Government had enjoined
upon the textile machinery manufacturers to
import twister doublers from a specificfirmin
ltaly, though the item has been placed under
the OGL,

(b) the considerations weighing with
Government to put this restriction;

(c) whether textile machinery manufac-
turers have represented and requested to
Government that the list of items under OGL
should refer only to a specific tem and not a
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specific source for obtaining the same; and

(d) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) to (d). On the basis of the
representations received from exporters to
boost the exports of textiles, the Govern-
ment allowed the import of twister doublers
on OGL with a concessional duty. The inten-
tion of the Government is notto permitimport
from any particular firm. The nomenclature
of the OGL entry is accordingly being suita-
bly amended.

[ Translation)
Sugar Milis in Faizabad, U.P.

8860. SHRI R.P. SUMAN: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) whether a sugar mill sanctioned for
Faizabad district of Uttar Pradesh about 12
years ago, is yet to be set-up;

(b) if so, the reasons therefor and the
action taken in this regard; and

{c) the head under which the farmer's
share has been deposited for this mill and
the amount thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL SUPPLI-
ERS (SHRID.L. BAITHA): (a) and (b). Shri
Priyadarsi Jetly, Sevo Kunj, Akbarpur, Dis-
trict Faizabad, was granted an Industrial
Licence on 20.4.1974 for satting up a new
sugar tactory at Akbarpur, District Faizabad
(U.P.} in the Cooperative Sector. As the
licencee failed to establish the sugar factory
within the extended time limit, the licence
dated 20.4.1974 was revoked on 18.3.1978.
As such, the question of establishment of

MAY 10, 1989

Written Answers 116

new sugar factory in the area on the basis of
that licence does not arise. No fresh licence
for setting up of a sugar factory in the area
has been issued.

(c) The collection and utilisation of
share capital is the responsibility of promoter
(s). Central Government is not concerned
with the matter.

[English]
Holiday Homes in Mysore

8861. SHRIV.S. KRISHNA IYER: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether there is any Holiday Home
for Central Government Employees at
Mysore and Ooty;

(b) if so, the details thereof; and

(c) it not, the steps Government pro-
pose to take to construct some Holiday
Homes there?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(a)and (b). No, at presentthere is no Holiday
Home for Central Government Employees
at Mysore and Ooty.

() There is a proposal to construct a
holiday home at Mysore as well as at Ooty
after suitable land is selected/acquired for
which action was already been initiated.

Natural Growth Rate of Population

8862. DR. DIGVMAY SINH: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to refer to the regly given
on 29th March, 1989to Starred Question No.

402 regarding measures for the population
control and state:
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(a) the reasons for which there was
increase in the natural growth rate of popu-
J]ation from 1979 onwards, when there was a
decline during the period from 1975 to 1978;
and

(b) the time by which itis expected to be
brought to the level prevailing in 19777

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
(a) Natural Growth Rate of population de-
pends upon both Birth Rate and Death Rate.
The Growth remained higher since 1979,
due to a declining Death Rate and an almost
static level of Birth Rate.

(b) The Seventh Five Year Plan docu-
ment projects a population Growth Rate of
1.90% for the period 1986-91 and 1.74% for
the period 1986-91 and of 1.74% for the
period 1991-96.

L.l. to Maharashtra for Manufacture of
Vanaspati Ghee

8863. SHRI ANOOPCHAND SHAH:
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) whether letter of intents have been
issued to Maharashtra for setting up of
Vanaspati Units in the co-operative sector
during the last three years;

(b) if so, the detalls thereof;

(c) whether these co-operative vanas-
pati units have started manufacturingvanas-
pati; and

(d) if not, the steps taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVILSUPPLIES
(SHRI D.L. BAITHA): (a) and (b). A letter of
intent has been issued to M/s. Shiv Shakti
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Adiwasi and Magaswargiya Qilseeds Grow-
ers Cooperative Society for setting up of a
vanaspati unit at Malkapur, Buldana (Distt.)
Maharashtra with a capacity of 30000 MT
per annum.

(c) and (d). The plant is under installa-
tion.

Fair Price Shops in Kerala

SHRI K. KUNJAMBU:
SHRI  V.S. VIJAYAR-
AGHAVAN:

8864.

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) thetotal number of Fair Price Shops
opened in Kerala during the last two years;

(b) what percentage of the demand of
foodgrains from Kerala is being met by the
Centre; and

(c) whether there is a proposal to in-
crease the supply of foodgrain, Kerosene
and sugar to Kerala to meet the increasing
demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI D.L. BAITHA): (a) Government of
Kerala has stated that 130 Fair Price Shops
have been opened during 1987 and 1988.

(b)and (c). Duringthe year 1987, about
86% and in 1988, about 65% of the demand
of foodgrains by Kerala Government from
the central pool was met. The allocations of
foodgrains from the central poolare made on
a month tamonth basis, taking info account
the stocks in the central pool, relative needs
of various States, market availability and
otherrelated factors. These are supplemen-
tal in nature.

The allocation of levy sugar is based on
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a norm of 425 gms. per capita monthly — FAMILY WELFARE be pleased to state:
availability for the projected population as on

1.10.1986, Kerala State is also being allo-
cated levy sugar in accordance with this
norm.

The kerosene requirements of the
States/UTs are assessed by allowing a suit-
able growth over the allocations made in the
corresponding period of the previous year.
Additional/ad-hoc allocations are alsc made
to meet the request of the States/UTs for
specific situations, like floods, drought or
shortage of L.P.G. etc.

Implementation of NLEP in Karnataka

In Tamil Nadu

8865. SHRI SRIKANTHA DATTA:
SHRI NARASIMHARAJA
WADIYAR:

Will the Minister of HEALTH AND

(a) whether National Leprosy Eradica-
tion Programme under the Centrally Spon-
sored Scheme is being implemented in
Karnataka and Tamil Nadu;

(b) if so, the amount spent by Union
Government on National Leprosy Eradica-
tion Programme in these States during the
last three years;

(c) the number of lapers cured; and

(d) the specific rehabilitation programme
undertakenin these States during the above
period.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) Yes, Sir.

(b) The information is as under:-

Rs. in lakhs
Karnataka Tamil Nadu
Year Cash Kind Total Cash Kind Total
1986-87 70.00 30.00 100.00 86.00 65.00 151.00
1987-88 70.00 25.00 95.00 97.50 60.00 157.00
1988-89 80.00 30.00 110.00 105.00 65.00 170.00

(c) and (d). Number of Leprosy patients
cured is 828396 in Tamil Nadu and 135319
in Karnataka. Reconstructive Surgery Units
have been created in these States for surgi-
cal rehabilitation and the Leprosy Rehabili-
tation Promotion Units have also been es-
tablished for surgical rehabilitation and for
vocational training.

Environmental Clearance for Mining
Projects

8866. SHRIMATIJAYANTI PATNAIK:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the details of mining projects ac-
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corded environmental clearance during the
lastthree years, State-wise as on 31stMarch,
1989;

(b) the details of mining projects pend-
ing clearance, State-wise and

(c) the stepstaken to accord necessary
clearance to those projects?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z.R. ANSARI): (a)
Mining projects accorded clearance from
environmental angle during the last three
years is shown in Statement-|. below.

(b) A State-wise list of mining project
pending as on 31st March, 1989 is given in
the Statement-ll below.

(c) With a view to expedite processing
of such cases it has now been stipulated that
all proposals where complete information
has been made available should be dis-
posed of within three months fromthe date of
receipt of the proposals. Where the propos-
als are seen to the incomplete, the gaps in
information are immediately brought to the
notice of the project proponents who are
given three months time for furnishing the
requisite information. Where such informa-
tion is not received within the stipulated time
the cases are rejected on ground of non-
furnishing of complete information. This
procedure has been introduced in order to
ensure that the project proponents do fur-
nish the requisite information quickly.

STATEMENT-I
List of Mining Projects Cleared from
Environmental Angle during 1986-87,
1987-88 and 1988-89
Andhra Pradesh

1. Ramagundam Opencast-1l Proj-
ect, SECL.
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12.
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14.

15.

16.

Written Answers 122

Godavari Khani No. 10 Incline
Project, SECL.

Supporting Regional Workshop
at Manuguru, SCCL.

Ramagundam Opencast-i| Proj-
ect, SCCL.

Bihar

Jitpur colliery re-construction
project, Indian Iron and Steel Co.

Maithon Sand Project, BCCL.

Patherdih Washery Modernisa-
tion Project, BCCL.

Madubandh Washery project,
BCCL.

Rajrappa Washery Project, CCL
Narwapahar Underground Min-
ing Project, Uranium Corpora-

tion of India.

Turamdih Under Mining Project,
UCIL.

Pootkee Washery Project, BCCL.
Madhya Pradesh

Bhatgaon Underground Project,
WCL.

Kusmuda Opencast (eExpn.)
Project, WCL.

Shivpuri Opencast (Expn.) Proj-
ect, WCL.

Nighai Opencast Project NCL..

Dhanpuri Opencast Project,
WCL.
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18.

19.

20.

21,

22.

23.

24.

25.

26.

27.

28.

29.

Orissa

Gandhamardan Bauxite Project,
BALCO.

Maharashtra
Niljai Opencast Project, WCL.
West Bengal

Sarpi Block Underground Proj-
ect, ECL.

Ardhgram Underground Project
(Advance Action) ECL.

Jambad Underground Project,
ECL.

Kumardihi Re-organisation Proj-
ect, ECL.

Kunustoria-Amrasota Block Proj-
ect, ECL.

Chora Block Underground Proj-
ect, ECL.

Kotadih Opencast Project, ECL.

Amrit Nagar Underground Proj-
ect, ECL.

Laudoha Underground Project,
ECL.

Tamil Nadu

Mine-l (Expn.) Project, Neyvelli
Lignite Corporation Ltd.

STATEMENT-II

List of Pending Mining Projects as on 31st

1.

March, 1989 (Statewise)

Andhra Pradesh

Ravindra Khani (New Tech),
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SCCL.

Jawahar Khani No. 5 Incline
SCCL.

Padmavati Khani, SCCL.
Chinnur IA & | Incline, SCCL.
GDK 8 Incline, SCCL.

Manuguru Opencast No. |,
SCCL.

Andhra Bauxite Project, National
Aluminium Co. Ltd.

Limistone Mining Project,
Someswara Cements and
Chemicals Ltd.

Limestone Mining Project at-
tached to Yerraguntla Cement
Plant, CCl.

Limestone Mining Project at-
tached to Tandur Cement Fac-
tory, Cement Corproation of
India.

Assam

Baragolai Colliery Project, North
Eastern coalfields Ltd.

Bihar

Ray Bachra (Reorganisation)
Project, Central Coalfields Ltd.

K.D. Hesalong Opencast (exp.)
Project, CCL.

Mukunda Opercast Project,
Bharat Coking Coal Ltd,

Sirka Opencast Project, CCL.
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16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

Dakra Bukbuka Opencast Proj-
ect, CCL.

Rajrappa Opencast Mine Proj-
ect, CCL.

Pipewar Opencast Project, CCL.
Chasnalla Upper Seams Colliery
Project, Indian Iron and Steel
Co. Ltd.

Urimari Opencast Project, CCL.
Selected Dhori, CCL

Topa Reorganisation, CCL.

Karo-1 Opencast Project, CCL.

Saunda 'D’ Opencast Project,
CCL.

Hindegir Opencast Project, CCL.

Block-1l Coking Coal Project,
BCCL.

Katras Project, BCCL.

Dhori West (Amlo) Opencast
Project, CCL.

Karnataka Opencast Project,
CCL.

Jharkhand Opencast Project,
CCL.

JhanjraMine, Eastern Coalfields
Limited.

Magadh Open Project (Advance
Action), CCL.

Pootkee Bulliary Mine, BCCL.

RCE of Rajmahal Opencast
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35.

36.

37

38.

39.

40.

41.

42.

43.

44.

45.

46

47.

48.

49.
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Project of ECL.

Pipewar Opencast Project (Ad-
vance Action) CCL.

Rajmahal Opencast Project
(Expansion) Project, CCL.

Meghahatuburu Iron Ore Project
(revised cost estimates), Bokaro
Steel Plant, Steel Authority of
India Ltd.

Amjnre Mining Project, Pyrites
Phosphates & Chemicals Ltd.

Madhya Pradesh
Jamuna Colliery, WCL.

Reorganisation of Nandan Col-
liery, WCL.

Tandsi Colliery, WCL.
Churcha West Colliery, WCL.

KhadiaOpencast Project, North-
ern Coalfields Ltd.,

Dugga (Bhatgaon) Opencast
Project, WCL.

Central Workshop (Jayani) at
Singrauli, NCL

Balladila Deposit 14 Project,
National Mineral Development
Corporation Ltd.

Rowghat Iron Ore Project, Bhila
Steel Plant.

Fine Ore Handling Scheme for
Bailadila Deposit-5, NMDC.

Bailadila |I-C Deposit Project,
NMDC.
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Orissa 65. JhiroliMegnesite Mine of Aimore
magnesite Ltd.
50. Samleshwari Opencast Project,

51.

52.

53.

54.

55.

56.

57.

58.

59.

60.

61.

62.

63.

64.

SECL.

Bharatopur Opencast Project,
CCL

Jagannath Opencast (Exp.)
Project, CCL.

Kalinga Opencast Project, SECL.
Ananta Opencast Project, SECL.
LingrajOpencast Project, SECL.

Matikhalo Beach Sand Deposit
Project, Indian Rare Earths Ltd.

Maharashtra
Ukni Opencast Project, WCL.

Kolar Pimpri Opencast Project,
WCL.

West Bengal
Jambad Opencast Project, ECL.

Ronai Mangalpur Opencast
Project, ECL.

Bakulia Underground Project,
ECL.

Ghusick Underground Coal Proj-
ect, ECL.

Uttar Pradesh
Dudichua Opencast Project,

NCL.

Maldeota Mine, PPCL.

Gujarat

66. Limestone Mine Project of
Jagdamba Cement Ltd.

Funds Earmarked for States During
1989-90 to Control Malaria

8867. SHRI K. PRADHANI: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether there has been a resur-
gence of Malaria all over the country;

(b) whether the recent outbreak of
Malaria Is of a different strain and type
than the earlier outbreaks;

(c) if so, the steps Government are
taking to combat Malara;

(d) whether sufficient assistance is
being given to State Governments to
control malaria; and

(e) it so, the funds earmarked for
National Malaria Control Programme
during 1989-907

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(@) No. During 1988, 14,72,059 malaria
cases (provisional have been reported
against 16,63,284 malaria cases during 1987.
However, increase in malaria cases has
been reported in the States of Andhra
Pradesh, Goa, Gujarat, Karnataka, Kerala,
Madhya Pradesh, Maharashtra, Mizoram,
Rajasthan, Tamil Nadu, Uttar Pradesh and
Union Territory of Andaman & Nicobar Is-
lands, Dadra & Nagar Haveli, Delhi and
Pondicherry.
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(b) No change in strain and type of
malaria occurring in the country has been
recorded.

(c) The following specific meas-
ures have been/are being taken to control
Malaria in the country:-

1) To contain the trans-
mission of malaria re-
sidualinsecticidal spray
is being carried out in
areas where Annual
Parasite Incidence is 2
and above.

2) Stresshasbeenlaidfor
regular fortnightly sur-
vellance in all malar-
ous areas of the coun-

try.

3) Laboratory services
had beendecentralised
at the Primary Health
Centre for prompt ex-
amination of blood
smears and administra-
tion of radicaltreatment
without any time lag.

4) Drug Distribution
Centres and Fever
Treatment Depots are
functioning in the re-
mote areas of the coun-
try to make available
anti-malaria drugs to
the fever cases.

5) To contain P. falci-
parum strain, a
P falciparum contain-
ment Programme s
functioning in the prob-
lem areas of the coun-

try.
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(d) National Malaria Eradication Pro-
gramme is a Centrally Sponsored Category
Il Plan Scheme on 50:50 cost sharing basis.

Adequate quantities of insecticides, drugs
and larvicides are being provided to the
State Governments as per the approved
norms. In addition cash assistance is also
being given to the State Governments for
effective implementation of the Programme.

(e) An amount of Rs. 89.00 crores has
been provided in the B.E. 1989-90 for Na-
tional Malaria Eradication Programme in-
cluding Kala-azar and Japanese Encephili-
tis Control, activities.

Supply of Safe Drinking Water in Trains
Yamuna COLONIES

8868. DR. G.VIJAYA RAMA RAO: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Government are aware of
the re-emergence of Gastro-enteritis cases
in Trans-Yamuna colonies as reported in
“The Hindustan Times” dated 15th March,
1989:

(b) whether arrangements for adequate
supply of safe/clean drinking water and
sewage have been made in the affected
areas; and

(c) it so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(@) Municipal Corporation of Delhi have
reparted that there is no unusual rise in the
number of such cases.

(b) and (c). Arrangements for supply of
safe/clean drinking water and sewage dis-

posal are as under:

(i) Resettlement colonies:- Fil-
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(ii)

(iii)

(vi)

tered water supply is now
available in all 44 resettlement
colonies. 84500 individual
connections have been given
in 13colonies of trans Yamuna
Area.

Unauthorised/regularised
colonies:- Out of 543 regular-
ised colonies water supply has
been extended in 459 colo-
nies. Work is in progress in 18
colonies. Work in another 18
colonies has been awarded in
anticipation of receipt of de-
velopment charges and the
execution work will be taken
up on receipt of payment from
thebeneficiariesinthe remain-
ing 48 colonies steps are being
taken to provide potable water
through deep bore hand
handpumps/deep tubewells.

Rural village: Under 20 Point
Programme safe drinking
water has already been pro-
vided in all the 219 rural vil-
lages

Harijan Bastis: All the 413
Harijan bastis have been pro-
vided with piped water supply.

JJ Clusters: Due to constraint
of filtered water supply, it has
been decided to provide deep
bore handpumpsinthese clus-
ters. If the situation demands,
public hydrants willbe provided
from the nearest water mains.
76 JJ Clusters of Trans-
Yamuna area have already
been provided with public
water hydrants.

Unauthorised Colonies: It has
been decided to provide po-
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table water through deep bore
handpumps/deep tubewells
the residents of these 238
colonies which have already
been approved for electrifica-
tion.

Death of Children Due to
Diseases

8869. SHRIMATI PRABHAWATI
GUPTA: Willthe Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@) whether any survey has been con-
ductedtotindoutthe number of children who
die every year due to water-borne diseases,
mal-nutrition and lack of basic health care;

(b) if so, the findings thereof; and

(c) the precautionary measures taken
orproposed by Governmentto save the lives
of children?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISARO.J KHAPARDE):
(a) to (c). During 1985, Directorate General
of Health Services organised surveys for
diarrhoeal diseases among children under-
tive years of age. These surveys were car-
riedoutin 11 urban and rural areas spreaded
in different States of India. All told 2,94,214
children were covered in the study. Mortality
rates due todiarrohoes associated diseasea
varied from 0.2 to 4.2 per thousand.

The State Government take adequate
preventive measures to prevent the spread
of the disease, which include supply of safe
drinking water, safe disposal of human ex-
cretaand garbage, improvement of personal
and food hygiene, chlorination of drinking
water and strengthening of health educa-
tion.

With respect to mainutrition, no specific
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studies have been conducted to determine
the number of children who die every year
due to malnutrition. The Govt. has initiated
various steps to improve the nutritional status
of the vulnerable groups i.e. the preschool
children and pregnant and lactating women.
The programmes being undertaken are:

1. Prophylaxis programme
against blindness due to vita-
min ‘A’ deficiency.

2. Prophylaxis programme to
prevent nutritional anaemia in
mothers and children.

3. Goitre Control Programme.

4. Integrated Child Development
Services Scheme (ICDS).

5. Special Nutrition Programme
(SNP)

6 Balwadi Nutrition Programme
(BNP)

7. Mid-day Meal Programme.

Besides the above programmes, the
long term approach days emphasis on In-
crease in food production, nutrition educa-
tion, better health services and anti poverty
programmes to increase the purchasing
power of the people.

Proposal to Set up P.H.Cs. during
Eighth Plan

8870. SHRI HUSSAIN DALWAL: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government propose to set
up Primary Health Centres for every ten
thousand population during the Eighth Five
Year Plan;
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(b) if not, the proposed pattern of pri-
mary Health Centres during the Eighth Five
Year Plan;

(c) whether Government propose {0
take away family welfare work from Primary
Health Centres and establish independent
Centres for family welfare work; and

(d) it not, the steps contemplated to
strengthen the family welfare work in these
centres?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a)to (d). The Eighth Plan document has not
yet been finalised by the Planning Commis-
sion.

Plant to Set up Trauma Treatment
Centres in State Capitais

8871. SHRIMATI KISHORE SINHA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government propose to
assist state Governmentstoopenthe Trauma
treatment centres in the State Capitals as
has been done recently in Delhi; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
(a)and {b). ASchemeknown asthe Central-
ised Accident and Trauma services to en-
sure prompt medical attention to the acci-
dent victims in Delhi was started in April,
1988. The Scheme is likely to serve as a
model Scheme for the rest of the country
especially for the metropolitan cities in the
various States. It is for the State Govern-
ments concerned to adopt this scheme for
implementation in various cities in their
States.
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Factories causing Environmentai
Damage In Udaipur

8872. DR.G. VWAYARAMARAOQ: Will
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) whether Government hava raceived
representations regarding the environmental
damage caused around Udaipur from facto-
ries manufacturing H-Acid for export, it so,
the details thereof and the technical details
of H-Acid;

(b) whether any Centralteam has been
sent to investigate the matter, assess dam-
ages caused and to stop such dangerous
and hazardous operations; and

(c) if so, the details thereof and the
steps taken thereon?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z.R. ANSARI): (a)
Yes, Sir. There are two units around Udaipur
manufacturing H-Acid. These are M/s Silver
Chemicals and M/s Jyoti Chemicals. They
manufacture H-Acid which is derived from
sulphonation and nitration of Naphthalene
and is chemical known as 1-amino 8-Na-
phthol 3,6-disulphonic acid.

(b) and (c). No Centralteam was sentto
investigate the matter. However, the matter
has been investigated by the Rajasthan
Pollution Control Board. The steps taken to
control pollution from these units are as
follows:

(i) The Rajasthan Pollution Con-
trolBoard hasdirected the units
to put up suitable treatment
systems for their liquid efflu-
ents and instal caustic scrub-
bing unit to control gaseous
emissions.

(i) TheRajasthan Board has filed
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cases under the Sections 33,
43 and 44 of the Water (Pre-
vention and Control of Pollu-
tion) Act, 1974 against M/s
silver Chemicals.

(i) The State Board has also
tequested tha State Govern-
ment to issue directions for
closure under Section 5 of the
Environment (Protection) Act,
1986.

(iv) The District Magistrate has
closed M/s Silver Chemicals
under Section 144 Cr. P.C. for
two months which expired on
2nd March, 1989. Proceedings
are also pending in the Court
under Section 133 Cr. P.C.

Pesticides Poisoning Deaths

8873. SHRI P.R. KUMARA MANGA-
LAM: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether Government's attention
has been drawn to the recommendations
made in a recent Core-Group meeting or-
ganised by Voluntary Health Association of
India and if so, Government reaction thereto;
and

(b} the steps Government propose to
take to ensure that all the States and Union
Territories make pesticide poisioning/deaths
notifiable under the Insecticide Act or other
relevant Acts/Laws/Regulations madethere-
under?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
As as the information received from Depart-
ment of Agriculture and Corporation, Minis-
try of Agriculture the reply is as under:
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(a) That Department has no authentic
information regarding the National Core
Group on Pesticides Problems and alterna-
tives, organised by the voluntary Health
Association of India.

The Government has enacted the In-
secticides Act, 1968. Under the provisions of
the said Act, no pesticide is allowed to be
imported or manufactured in the country
without having been registered for this pur-
pose. A pesticide is registered for use only
after satisfying about its efficacy and safety
based on scientific evaluation. Pesticides
which are recommended for use are effec-
tive in Controlling pests if used as per the
prescribed package of practices. However,
in a view cases wherever the continued use
of a pesticide induces either resistance/re-
surgence in pest, other methods of pest
control including the use of alternate pesti-
cides are recommended.

(b) State Governments have been al-
ready empowered under section of the In-
secticides Act, 1368 to notify the persons
responsible for reporting occurrences of
poisoning due to pesticides.

Loss in Swadeshi Polytex Limited

8874. SHRIH.N. NANJE GOWDA: Wil
the Minister of TEXTILES be pleased to
state:

(a) whether Swadeshi Polytex Limited
has started incurring financial losses atter
the management has beentaken over by the
NTC Limited;

(b) if so, the details thereof and the
reasons therefor; and

(c) the steps taken to improve the
functioning of the Swadeshi Polytex Lim-
ited?

THE MINISTER OFr STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) and (b). The Government/NTC
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has not taken over the management of
Swadeshi Polytex Ltd. This is not a Govern-
ment Company and Government does not,
therefore, have any information except the
published documents of the Company.

(c) Does not arise.
Kangsabati Irrigation Project

8875. DR. SUDHIR RQOY: Will the
Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the scheme for modernisa-
tion of the Kanghabatt Irrigation Project has
been cleared by the Planning Commission;

(b) if so, the cultivable area expected to
increase as a result thereof; and

(c) when necessary environmental
clearance for the project is expected to be
accorded?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z.R. ANSARI): (a)
and (b). The project for modernisation of
Kangsabati Irrigation Scheme has not been
approved by the Planning Commission. The
project, if and when implemented, is ex-
pected to add 1.09 lakh ha. to the cropped
area.

(c) This proposal was rejected from the
environmental angle in October, 1987 due to
non-furnishing of essential environmental
plans. The project can be considered for
review as and when complete Environmental
Management Plans are furnished.

[ Translation)

Drinking water problem in Urban Areas
of Rajasthan

8876. SHRI VIRDHI CHANDER JAIN:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:
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(a) whether the Rajasthan Government
has submitted a memorandum to Union
Government for solving the drinking water
problem in the urban areas of the State;

(b) if so, the details thereof; and

(c) whether any assistance has been
provided or is proposed to be provided by
Union Government to the State Govern-
ment?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(a) Yes.

(b) The Govt. of Rajasthan has submit-
ted a memorandum seeking Central assis-
tance of Rs. 54.07 crores for drinking water
shortage in the state owing to drought like
conditions in some districts.

(c) A Central Team has been deputed
to Rajasthan to assess the situation. Further
actiontoapprove Central assistance of drink-
ing water will depend'on the report of the
Central Team and its processing.

[English]

Cases field in court by the Employees
of State Bank of Indore; Delhi

8877. SHRIRAJ KUMAR RAI: Willthe
Minister of LABOUR be pleased to state:

(a) the number of cases filled by the
staff members of Delhi Branch of the State
Bank of Indore in the court of Assistant
Labour Commissioner (Central), New Delhi
during the period August, 198810 31stMarch,
1989;

(b) the details thereof and the result of
these cases filed; and

(c) whether failure reports have been
submitted to the Government, if not, the

MAY 10, 1989

Written Answers 140

reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MALVIYA): (a) Two.

(b) While one dispute was raised onthe
dismissal of Shr. Rajinder Singh, Clerk, the
otherrelatestothe absorption of Smt. Bimala
Bai, Part-time Sweeper as full time substaff.
The conciliation efforts made in both the
cases ended in failure as no settlement
could be arrnved at;

(c) Yes, Sir.

Building for Directors Office and
Medical Store under ESI Scheme at
Bhubaneswar

8878. SHRI SRIBALLAV PANIGRAHI:
Will the Minister of LABOUR be pleased to
state:

(a) whether Government have taken
steps to construct a building for the office of
the Director and Central Medical Store un-
derthe Employees State Insurance Scheme
in Bhubaneswar, Orissa;

(b) if so, the site selected therefor and
the total area of land given by the State
Government for the purpose; and

{c) the estimated cost of the office
building and the amount sanctioned by Un-
ion Government therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MALVIYA): (a) Yes, Sir.

(b) A plot of land measuring half acre
has been purchased at Naya Palli, Bhu-
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(c) The plans and estimates for con-
struction of building are awaited from the
State Government.

Labour Inspectors

8879. DR. KRUPASINDHU BHOI: Wil
the Minister of LABOUR be pleased to state:

(a) whether Government of Orissa has
requested Union Government to create
additional posts of Labour Inspectors under
the Centrally Sponsored Scheme in the State;
and

{b) if so, the steps taken by Union
Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MALVIYA): (a) Yes Sir.

(b) There is no proposal to create
additional posts of Labour Inspectors under
the Scheme at present.

Rehabilitation of Shitting Cultivators on
Forest Land

8880. DR. PHULRENU GUHA: Willthe
Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether special schemes have been
drawn for rehabilitation of the shifting cultiva-
tors residing on the forest land;

(b) if so, the details thereof; and

{c) the State-wise number of families
rehabilitated so far?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRIZ.R. ANSARI): (a) A
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scheme for control of shifting cultivation with
100 percent Central assistance was started
in 1987-88 in the States of Andhra Pradesh,
Arunachal Pradesh, Assam, Manipur,
Meghalaya, Mizoram, Nagaland, Orissa and
Tripura. The scheme covers both forest and
non-forest areas.

(b) Silent features of the scheme are
given in the Statement | below.

(c) 26421 tamilies of shifting cultivators
are proposed to be settled from 1987-88 to
1991-92. Statewise details of the families
selected for rehabilitation are given in the
Statement 1l below.

STATEMENT-I

Salient features of the Scheme for Control
of Shifting Cultivation

i) Development of land for per-
manent cultivation with bench
terraching, bunding stc;

i) irrigation facilities whereever
feasible;

i) necessary inputs for raising
agriculture/horticulture and
plantation crops;

iv) raisingfuel, fodder plantations
to meet the requirement of the
village community;

v) subsidiary occupations like

piggery, poultry, pisci-culture,
sericulture etc.;

vi) protection of the watershed
through appropriate soil and
water conservation measures;
and

vii) essential infrastructure for
implementing the programme.
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STATEMENT Il
Sl. No. Name of the State Number of‘families selected

1. Andhra Pradesh 1509
2. Arunachal Pradesh 2199
3. | Assam 2564
4. Manipur 2992
5. Meghalaya 2252
6. Mizoram 1982
7. Nagaland 4800
8. Orissa 6323
9. Tripura 1800

Total 26421

Allotment of Flats under Self-Financing
Schemes

8881. SHRI KAMLA PRASAD SINGH:
Willthe Minister of URBANDEVELOPMENT
be pleased to refer to the reply given on 19
April, 1989 to Unstarred Question No, 6112
regarding allotment of flats under Self-Fi-
nancing Scheme and state:

(a) whether number of flats constructed
by the DDA during 1986-87 and 1987-88 in
all categories is less those constructed dur-
ing 1985-86;

(b) whether expenditure incurred on
construction of flats during 1986-87 was
higher than 1985-86, if so, reasons therefor;

(c) the expenditure per flat incurred
during 1988-89 under Seli-Financing
Scheme and HUDCO Scheme, category-
wise, as compared to the unit cost price

during the preceding three years and the
reasons for increase therein;

(d) the number of persons on the wait-
ing list under HUDCO Scheme; and

(e) the time by which and the areas
where the registrants in MIG (HUDCO) and
Self-Financing Scheme are likely to be allot-
ted flats?

THE MINISTER OR URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(@) The total number of flats constructed by
DDA is given below:

1985-86 16519
1986-87 8828
1987-88 18758

(b) The expenditure incurred during the
two years is as under:
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Reasons for higher expenditure during

1985-86 192.14 1986-87 when lower number of houses were
1086-87 197.79 constructed will be examined.
(in Rs.)
(c)
Year MIG LIG SFS Cat.ll SFS Cat. lll
1986 1,19,60C 67,800 1,25,200 1,76,100
{o to to to
1.48.400 77,200 1,80,500 2,64,200
1987 1,35,300 77,100 1,71,300 2,55,000
to to to to
1,66,900 1,03,000 2,44,000 2,81,000
1988 1,34,600 81,400 1,657,900 2,53,000
to to to to
1,63,000 95,700 2,85,700 3,73,100

The increase in cost is due to in-
crease in material and wages.

(d) MIG 27718
LIG 41651
Janta 25244
(e) 4137 MIG and 4566 SFS

Flats are likely to be completed within
2 years, Efforts are being made to con-
struct more flats.

Encroachment of Government
. Land In Pitampura

8882. SHRI GANGA RAM: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Government land bearing
Khasra Nos. 328, 330, 331, 332, 335, meas-

uring about 6000 sq. yards, in village Pitam-
pura, Delhi is under encroachment;

(b) whether this land was acquired by
the Land Acquisition Collector long ago and
handed over to the Delhi Development Au-
thority.

(c) whether the Delhi Development
Authority has actually taken over the pos-
session of land and erected fencing around
it; and

(d) if not, the reasons therefor and the
time by which physical possession of land is
expected to be taken over?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(a) Delhi Development Authority has re-
ported that the land in question is being used
by the residents of village Pitampura for
keeping cow dung illegally. However, there
is no structure on the land.
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(b) Yes, Sir.
(c) Yes, Sir.

(d) Question does nut arise in view of
(a) above.

[Translation]
Construction of Houses in Vasant Kunj

8883. SHRI RAM RATAN RAM: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

" (a) the total number of houses pro-
posed to be constructed by the DDA in
Vasant Kunj, New Delhi;

(b) the number of houses constructed
so far and the number of houses already
allotted;

(c) the number of houses allotted to
persons belonging to Scheduled Castes/
Scheduled Tribes so far and the number of
houses yet to be allotted;

(d) the total number of MIG and HIG
flats constructed by the DDA under different
schemes, separately the number of flats
allotted so far and the total number of flats
that remain to be allotted; and

(e) the total number of flats allotted to
the persons belonging to Scheduled Castes/
Scheduled Tribes, separately?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMAT! MOHSINA KIDWAI):
(a)to (e). The information is being collected
and will be laid on the Table of the Sabha.

Forming of Castiess Societies
8884. SHRIRAM SWARUP RAM: Wil

the Minister of URBAN DEVELOPMENT be
pleased to state:
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(a) thetotal number of Group Housing
Societies registered with the DDA for the
allotment of land;

(b) whether Government had issued
certain instructions to the DDA during 1988
for forming castless societies including 15
per cent members from Scheduled Castes/
Scheduled Tribes;

(c) if so, the details of instructions
issued and whether the DDA has started
implementing these instructions;

(d) whether the DDA has passed any
resolution in this regard; and

(e) if so, the details of the resolution?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(a) 1420 Cooperative Group Housing Socie-
ties have been registered with the Registrar
of Cooperative Societies since 1982 for al-
lotment of land. Cooperative Group Housing
Societies have been sponsored by the
Registrar of Cooperative Societies to DDA
for allotment of land.

(b) No, Sir.

(c) Does not arise.

(d) No, Sir.

(¢) Does nor arise.
(English]

Approval of DCI for Import and Market-
ing of Homeopathic Medicines

8885. SHRIMEWA SINGH GILL: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether for marketing of a combina-
tion of homoeopathic medicines manufac-
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tured in a foreign country and containing one
or more homoeopathic medicines listed in
the Homoeopathic Pharmacopoeias of In-
dia, United States and Germany, requires
approval of the Drug Controller of India for
import and marketing the same in the coun-

try;

(b) if so, the competent authority to
centify such formulations; and

(c) the criteria laid down for making
such recommendations; and

(d) whether opinion of any expert inthe
field of Homoeopathic Pharmaceuticals or
laboratories is obtained before making such
recommendations if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a)to (d). The requisite information is being
collected and will be laid on the Table of the
Sabha.

Composition of District Forums/State
Commission

8886. SHRI C. JANGA REDDY: Will
the Minister of FOOD AND CIVIL SUPPLIES
be pleased to state:

(a) the particulars of each District Fo-
rum and State Commission constituted under
the Consumer Protection Act, 1986 which
have started functioning and the jurisdiction
thereof;

(b) the particulars of membaers of Dis-
trict Forum/State Commission approved by
Union Government till date; and

(c) the particulars of laboratories which
have been recognised under the Consumer
protection Act, 1986 till data and the prod-
ucts which can be tested at each laboratory;
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRID.L. BAITHA): (a) and (b). Informa-
tion is being collected and will be laid on the
Table of the House.

(c) Government has not recognised
any laboratory under Section 2 (1) (a) of the
Consumer Protection Act, 1986. However,
laboratories set up by or under any law for
the time being in force, as defined in the said
saction, stand included by definition as
“appropriate laboratory”.

Incentives to Staff of C.P.W.D. Tralning
Institute

8887. SHRI GOPALA KRISHNA
THOTA: Will the Minister of URBAN DE-
VELOPMENT be pleased to state:

(a) the incentives provided to Officers
and Staff of the CPWD Training Institute,
New Delhi;

(b) the amount paid during the lastthree
years, year-wise;

(c) the criteria for grant of incentives
and the parameters fixed therefor, if not the
reasons therefor; and

(d) whether any inquiry has been con-
ducted into the working of the Institute and
the role of permanent faculty therein, if so,
the outcome thereof and if not, the reasons
therefor?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(@) Incentives are provided only to those
officers and staff of the CPWD Training
Institute who have been identified as faculty
members and whose work is to impart train-
ingfeaching. There are:-

(i) Training allowance at the rate
of 30% of the basic pay;
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(i) Travelconcessiontwice ayear
to each child continuing edu-
cation at a centre other than
the place of the Training Insti-
tute; and

(i) Sumptuary allowance at the
rate of Rs. 250/- per month to
the Head of the Institute.

(b) The amount paid as Training Allow-
ance and sumptuary allowance during the
last three years is given below:-

1986-87 - Rs. 1,78,876/-
1987-88 - Rs. 2,73,268/-
1988-89 - Rs. 2,32,656/-

(¢) The incentives are admissible only
to such of those officers and staff of the
Training Institute who have been identified
as faculty members and whose work is to
impart training/teaching.

(d) The Institute does not have any
permanent faculty. It finalises the calender
of training programmes after a review of the
feadback from earlier training programmes
and th,a emerging training needs of various
categories of personnel.

Sale of Adulterated Liquor

8888. SHRI SALAHUDDIN: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) the particulars of companies which
are authorised to sell liquor throughthe Delhi
Small Industries Development Corporation
retail depots;

(b) whether any checks are exercised
for the quality control of liquor produced by
these companies and if so, the details thereof;
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(c) the number of times the liquor sup-
plied by these companies was found to be
adulterated during the last three years; and

(d) the steps taken by DSIDC to check
the adulteration in liquor.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI D.L. BAITHA): (a) to (d). The requi-
site information is being collected and will be
laid on the Table of the House.

Sugar Samples Lifted by Directorate of
Sugar

8889. SHR! MOHD. MAHFOOZ ALl
KHAN: Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state:

(a) the number of samples of sugar
collected by the Sugar Inspection Division
and Sugar Enforcement and Vigilance Cells
working under the Directorate of Sugar and
the number of samples found to be below
specifications during the last three years,
year-wise; and

(b) the number of prosecution launched,
if any, against the sugar factories concerned
during the above period, year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRID.L. BAITHA): (a) Statement | show-
ing year-wise number of sugar samples
collected by the Sugar Inspection Division
and Enforcement and Vigilance Cell under
the Directorate of Sugar and the number of
samples found below specifications during
the last three years is given below.

(b) The Central Government do not
launch prosecution proceedings in such
cases direct. The cases are recommended
to the concerned State Governments for
launching prosecution proceedings against
defaulting sugar factories. The year-wise
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position of cases recommended for prose-
cution to State Governments during the last
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three years is given in the Statement I
below.

STATEMENT |

Number of Sugar Samples collected in the Directorate of Sugar and Number of Samples
Found below specifications during the last three years

Year No. of sugar samples collected in the No. of samples found below
Directorate of Sugar specifications

1986 5117 195

1987 6542 288

1988 6160 326

STATEMENT Ii

Number of cases recommended to the State Governments for launching prosecution
proceedings against the defaulting sugar factories during the last three years

Year No. of cases recommended to the State Governments for
launching prosecution proceedings against the defaulting
sugar factories

1986 19

1987 26

1988 06

Civic Amenities in Group Housling
Societies, Vikaspuri

8890. SHRIJAGDISH AWASTHI: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the area earmarked for
Group Housing Societies in Vikaspuri has
been neglected in regard to provision of civic
amenities viz. roads, sewerage and slectric-
ity connection;

(b) if so, the reasons therefor;

(c) whether the Delhi Development
Authority propose to time bound programme
on priority basis fordevelopment ofthe area;
and

(d) if so, the details therefor?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(a) No, Sir.

(b} Does not arise.

(c)and (d). The Society area of Vikaspuri
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isbeing developed intwo phases. The Society
area Phase-| has 15 Group Housing Socie-
ties, while Society area Phase-ll has 24
Group Housing Societies. The Development
of Phase | area in respect of sewerage and
roads has been completed.

The works of developrhent in phase |l
are in progress. There is a delay in comple-
tion of roads works in Phase |l because of
contractual problems and abandoning of
works by the contractors which have now
been sorted out and road works are being re-
awarded to other contractors.

The work of sewerage in Phase-llhadto
be deferred because sanctions rom MCD for
the scheme had to be revised to accommo-
date the sewerage discharge from Hastsal
area. The work is now in progress and is
likely to be completed by March, 1990,

Regarding electricity connection to the
individual Group Housing Societies, electric
connection is given directly by DESU on the
request of the Society. However, the respon-
sibility of providing peripherial HT cables in
the complex is the responsibility of the DDA.
These peripherial cables are also laid and
energised by DESU as a Deposit work. DDA
has deposited the requisite amount as
demanded by DESU in October, 1987 for
laying peripherial cabtes and installing and
commissioning of switching sub-station
equipments. The work of providing HT cables
is in progress.

DDA propose to complete all the devel-
opment works in GHS area in a time bound
manner. The work of black topping of roads
in Phase Il Societies shall be completed by
31.12.89. Work of sewer lines in Phase I
society area shall be completed by 31.3.90.

Shortage of Dental Surgeons and
Dental Colleges

8891. SHRI RAO BIRENDRA SINGH:
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Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of dental colleges func-
tioning and the number of seats available for
B.D.S. degree in each colleges State-wise;

(b) the dental surgeons and population
ratio in the country as compared to the
doctor-patient ratio in respect of M.B.B.S.
and higher qualified doctors;

(¢) whether any assessment regarding
the requirement of dental Surgeons hasbeen
made and if so, the details thereof; and

(d) whether Government propose to
open additional dental colleges or to allow
voluntary organisation to open such col-
leges to remove the shortage of dental sur-
geons?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
(a) The State-wise details regarding number
of colleges functioning and the number of
seats available for B.D.S. degree in each
college is given in the statement below.

(b) As per available information, the
dentist-population ratio approximately comes
to 1:69000 and the doctor-population ratio
approximately comes to 1:2450.

(c) The Bhore Committee had recom-
mended inter-alia the ideal ratio of Dentists-
population as 1: 4000.

(d) The Dental Gouncil of India has
already requested each State/Union Terri-
tory to open at least one Dental College
where there is none, to meet the shortage of
trained dental manpower.



158

Written Answers

VAISAKHA 20, 1911

Written Answers

157

W eiojebueg ebs)j00 jejUBq “MN0OD) | ‘Byejeuse)
€l refeung ‘ebe||0 [elue( usWuUIBA0D) Jwysey| ® nwwep
oy tebeN eunwe, ‘ebejjo) jelueq Areusiue) ‘A'v'a ‘2
02 Nejyoy ‘ebsjj0) feueg ‘i euehllep
2s peqepeuwiyy ‘jelidso pe afiejjoD jelus(g uaWUIBA0D 1eielng
G2 wioquog ‘ jexdsoH pue ebsjjo) [eus(q LoD B0
oy ebueyqreq ‘ebsjjon |euaq bunheg ‘¢
017 BUlBd ‘S8OUBIOG [elua( JO 8inuisu| eypng ‘2
Gi euled ‘|eldsoH 3 ebajjo) |eyusa euled ‘| reyig
(513 ireyemns) ‘e68jjo) [elus(Q jeuoibey wessy
8¢ peqelapiH ‘|elidsol pue absjjoD |Hua(g lUBWUIBACYD) ysapeid riypuy
€ ¢ [
esunoy sqg 104 Aioeden voissiwpy abafj0y jo awep ejels

IN3W3LlViS



160

MAY 10, 1989 Written Answers

Written Answers

1569

29 aJoebueg ‘ebsj0) jelueq 'VH'N 21
ov aloebueg ‘ebe|j0D jelUB] "S'A L1
0001 ai1ojebuep “O'W Y ‘969]|00 |elusq ‘01
ov ebieqinn ‘ebej|0) Jelue( 54191908 ‘IH'H 6
oy ebinpeny) ‘|eudsoy pue ebsjo) [eluea ‘WS '8
oy pemieyq ‘ubejeaeyq ‘sesuatog [ejua( jo 8bajjod ‘WaQ’'s L
o€ 810sAW ‘ab9)|00 |elus( eremseiyieieAlyS UYg nuinbpeber ‘9
00| alojebuepy ‘seousidg elua( jo ainisu| jeuowsy Aleys gy ‘s

09 uwnebjag ‘sndwen) abs|jo) |[edpapy niysaN e leyemep ‘abojjo) |ejuaq s.A18100S "I I v

0014 . esebuene(g ‘|endsoH pue sbejjo) |eyus( lindeg ‘g
ol [ediuepy ‘absjjo) |esipapy Bqinisey ‘A18bing jejueQ jo abajlon 2
€ c I
esunoy sag 404 Aoede) uoissiwpy abejj0D jo sweN eplS




162

VAISAKHA 20, 1911 Written Answers

Written Answers

161

seipep ‘ebe||0D [ejueQ seipen ‘| NpeN jjwe]  ‘pi
St indier 'e68j|09 jeoipaly 'S'W'S ‘96e)100 e1ueq veyiseley ‘gl
174 elefied ‘ebejjoD edlpapy 10D ‘Buip felueq g
Ge lesjiwy ‘reydsoy pue a6ejj00 jeuag "A09) qelung | gelund 21
o peqebueiny ‘jeudsol pue 868)j0) |eluaqg WMoS ‘v
az indbeN ‘|eydsoH pue 868|070 |elua(g "JAOY) ‘g
08 Aequog ‘lendsoH @ 8bejj0) [eiuaq Mmon 2
oy Kequog ‘absjjo) jeluaq 3 fendsoH seN | eijyseieyeN i
22 aiopu} ‘Asiuaqg jo absjjon ysapeid eAypepy 01
oy wnipueall] ‘e63jj0D [edipajy ‘BuiM jeusq 2
ie Inaye) ‘eb8yj00 [eweq ‘L eleId) 6

€ 4 A
esino) sqd 104 Aiwoede) voissiwpy abejjo Jo sweN alels




164

Written Answers

MAY 10, 1989

163 Written Answers

8L oenny ‘ebe|jo) edlpaly 'g'D°’S ‘Buim [elueq essuQ '8l
0c Iylaq maN ‘abaj|0D [edipay pezy eueinep Buipm [BluaQ iea LI
0S ‘BUNOJRY) ‘|eldsoH pue 8b8)|0) jelua pawyy 'Y ‘IQ jeBuagisepy 9l
09 mouxon ‘ebs|jon [eaipapy s, ') ‘|eudsoH pue abajjo) |elusg ysepeid iepn ‘Gl
oy seipepy ‘@6aj|0) [ejus( BYiBaARS /
ov seipepy ‘absjjon |elusq sebey g
ov wejnbuexepep ‘ebajjon [elusqg seley °s
ov wefeledelewo)| ‘aba|jo) |ejueq yeleieieN ‘WU v
09 waleg ‘969|100 jejua(g JeAliByORIRNURS S UOISSIN BYRABUIA '€
)1 rebeuiejeweuuy ‘jeudsoH pue absjjo) [elueq selyinyy yeley ¢
€ c l
esuno) sag 404 Ayoede) uoissiwpy ebejj0) jo sweN 8ielS




165 Written Answers

installation of Computer in DDA

8892. SHRIMATID.K. BHANDARI: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the D,D.A. has installed a
computer to help the registrants under the
New Pattern HUDCO Scheme, 1979 to know
their priority number;

(b) whether the D.D.A. has opened a
single counter system to enable allotteas to
get possession letters within aday, if so, the
details thereof; and

(c) Whether the D.D.A. also propose to
take similar measures to benefit the regis-
trants for residential plots under the Rahini
scheme and if so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(a) Yes, Sir.

(b) About 175 possession letters were
issued personally to the allottees of RPS
Scheme, through single counter system,
which was opened for one month only in the
month of February, 1989. About 1000 pos-
session letters were also handed over to the
allottees of Vasant Kunj through counters
opened in the Month of January, 1989 for
one week only.

(c) Priority list in respect of remaining
registrants has been prepared by Computer
Cell. Booklets containing priority nos. are
being sold at Form Sales Counter, Vikas
Sadan, DDA. Priority no. to individual regis-
trants is also being intimated through letters.
So far as possession letters are concerned,
they are issued as soon as prescribed for-
malities are completed by the allottees.

Aliocation for Health Care for Capital

8893. SHRI K. RAMACHANDRA
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REDDY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Working Group of the Plan-
ning Commission has recommended 3s.
8.12 crores for health care scheme in the
Capital for the current year as reporied in
‘The Indian Express’ dated 29th March, 1989
and if so, the details thereof;

(b) whether Government are planning
to increase the bed capacity of Delhi huspi-
tals; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
(a) Statement | is given below.

(b) 7th Five Year Plan inter-alia in-
cludes proposaltoincrease the bed capacity
of Delhi Hospitals.

(c) Statement Il is given below.
STATEMENT-!

The working Group of the Planning
Commission has recommended Rs. 48
crores forthe Annual Plan 1989-90 for Health
Care Schemes in the Union Territory of
Delhi. Qut of this Rs. 48 crores, Rs. 35 crores
is for the Delhi Administration, Rs. 11.75
crores is for Municipal Corporation of Delhi
and Rs. 1.25 crores is for New Delhi Munici-
pal Committes.

Out of the total Rs. 35 crores for Delhi
Administration, Rs. 30.97 crores is meant for
the hospitals and dispensaries under Delhi
Administration out of which Rs. 8.12 crores
is meant for the Capital expenditure under
Head Hospital and Dispensaries.

This outlay (Rs. 48 crores) covers
Hospital and Dispensaries, Medical Educa-
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tion and Research, Control of Communi-
cable Diseases, Indian Systems of Medicine
and Homeopathy and other health Pro-
grammes in the Union territory of Delhi.

STATEMENT li

Details of proposed increase in bed
capacity of Delhi Hospitals during VIl Plan

Delhi Administration

1. Establishmentof 500bedded Din
Dayal Upadhay Hospital at Hari
Nagar.

2. Establishment of 500 bedded
Guru Tegh Bahadur Medical
College cum Hospital at Shahdra.

3. Construction of 500 bedded
Hospital at Rohini complex.

4. One Joint Sector Hospital of 600
bedded (200 beds, free for com-
mon people) by Delhi Admini-
stration & M/s Apollo Hospital
Enterprise Ltd. is under construc-
tion.

5. Mangol Puri (Sanjay Gandhi
Memorial) Hospital, 100 bedded

6. Khichri Pur Hospital, 100 bed-
ded.

7. Jaffarpur Hospital 100 bebbed.

8. Jahangirpuri Hospital, 100 bed-
ded.

9. Pooth Dhund Hospital, 100 bed-
ded.

10. Nangli Poone Hospital, 100
bedded.

11, Maidan Garhi Hospital, 100
bedded.
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Municipal Corporation of Delhi

12. T.B. Clinics in Patperganj with
100 bedded Indoor.

13. T.B. Hospital in West (Rural)
Delhi, 250 bedded.

Additional Licensing Facliity to Import
Jute

8894, SHRISANAT KUMAR MANDAL.:
Willthe Minister of TEXTILES be pleased to
state:

(a) whether Government propose to
grantadditional licensing tacility fortheimport
of raw jute against the jute industries export
commitments;

(b) if so, the impact thereof on the prices
of raw jute in the domestic market;

(c) the price differential betwesn the
landed cost of raw jute to be imported from
Bangladesh andthe domestic market prices;
and

(d) the difficulties which lie in the way of
jute industry to make exports price more
competitive in the international market with
the utilisation of domestic raw jute?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) and (b). Government have
recently decided to permit duty free import
raw jute against export of jute goods under
advance licensing scheme. This has helped
to keep raw jute prices stable in domestic
market for the present.

(c) Except for jute cuttings and inferior
grades of rawjute, the present landed cost of
medium and superior quality of raw jute for
import from Bangladesh inclusive of trans-
portation charge are higher than the ruling
domestic market prices.
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(d) The main ditficulties which lie in the
way of jute industry to make export produc-
tion more competitive in international market
with utilisation of domestic raw jute are high
cost of production on account of relatively
higher wage cost, higher price of domestic
raw jute and disadvantageous freight for
shipment from Calcutta Port.

Ecosystem in india

8895. SHRICHINTAMANI JENA: Will
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) whether Union Government had
organised a four day-Indo-US Workshop in
Delhi from 4-7 January, 1989 to identify
some important ecosystems for conserva-
tion and management under the Indo-US
collaboration;

(b) if so, whether Bhitarkanika-Kujanga
mangrove ecosystem in Orissa has been
identified as one of the location for indo-US
collaboration; and

(c) it so, the steps being taken to imple-
ment the scheme?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z.R. ANSARI): (a)
and (b). Yes, Sir. AnIndo-US Workshop was
organised from 4th to 7th January, 1989 in
New Delhi to identify possible areas of col-
laboration in conservation of selected wet-
lands, mangrovers and biosphere reserves
which included Bhitarkanika mangrove area
of Orissa.

(¢) The scheme for collaboration which
will require further discussion and identifica-
tion of research institutions in the United
States has not been finalised.
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Gastroenteritis caused by Contami-
nated Wheat with Mycotoxins

8896. SHRI K. RAMACHANDRA
REDDY: Wil the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government's attention
has been drawn to the report from National
Institute of Nutrition, Hyderabad appearing
in Nutrition News Issue of January, 1987
tracing J & K gastroenteritis epidemic in
September, 1987 to wheat contaminated
with mycotoxins;

(b) whenthe study was undertaken first
by the National Instritute of Nutition and the
results thereof sentto Government and if so,
the action taken to prevent recurrence of
similar tragedies; and

(c) whether the staff of concerned
agencies have been trained in preventive
problems of storage as recommended by
the National Institute of Nurtition, if so, the
details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
(a) Yes, Sir.

(b) A study was conducted by National
Institute of Nutrition, Hyderabad to find out
the cause of this problem at the request of
the Gowt. of J & K, which was received on
October 9, 1987. An interim Report was
submitted in October, 1987 and .the final
reportin December, 1987, indicating thatthe
cause of the outbreak was due to the con-
sumption of mould damaged wheat products
and suggesting control measures.

(c) The National Institute of Nutrition,
Hyderabad, conducts periodic training pro-
grammaes for food inspectors on procedures
to detect food toxins.
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Companies charged for Adulteration of
Edible Olls

8897. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to state:

(a) whether a number of manufactur-
ers/distributors of edible oils have been
charged for adulteration during 1988-89;

(b) it so, the particulars of such compa-
nies; and

(c) the machinery devised and the
manner in which regular checking of edible
oils is done to detect adulteration/contami-
nation?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI D.L. BAITHA): (a) and (b). The
information for 1988-89 is not available.
However, during 1987, about 2131 samples
of vegetables oils/fats were found to be
adulterated in the country (except the State
of Haryana) under The Prevention of Food
Adulteration Act, 1954, but details regarding
the manufacturers/distributors are not avail-
able.

(c) The Prevention of Food Adulteration
Act, 1954 enforcement authorities of the
States/U.Ts. undertake random inspection
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of manufacturers/wholesalers and retailers
and draw samples of food articles including
edible oils on a regular basis and the case of
adulteration, prosecutions are launched by
the State/U.T. under The Prevention of Food
Adulteration Act, 1954 in courts of law.

N.T.C. in Kerala and U.P.

8898. SHRI MULLAPPALLY RAMA-
CHANDRAN: Willthe Minister of TEXTILES
be pleased to state:

(a) the profits/loss by each mill under
the National Textile Corporationinthe States
of Kerala and Uttar Pradesh respectively;
and

(b) the amount proposed to be spent by
Government for the modernisation and
upgradation of the NTC mills in Kerala and
Uttar Pradesh respectively?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) A statement showing the profit/
loss incurred by the NTC miills in Kerala and
Uttar Pradesh, mill-wise, during the year
1988-89 is given below.

(b) NTC proposes to invest Rs. 20.62
crores and Rs. 10.36 crores respectively for

modaernisation of its mill in Kerala and Uttar
Pradesh.

S.No. Name of the Mill Profit/loss incurred
during 1988-89
(Provs)
(Rs. in lakhs)
1 2 3
Kerala
1. Cannanore Spg. & Wvg. Mills, Cannanore + 3.89

2. Kerala Lakshmi Mills

- 27.14
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1 2 3
3. Vijayamohini Mills - 34.03
4. Alagappd Textile Mifls - 2849
5. Parvathi Mills 188.76

Uttar Pradesh

1. Sri Vikram Cotton Mill - 167.99
2. Bijli Cotton Mill - 141.%0
3. Swadeshi Cotton Mill, Maunath Bhajan - 44.88
4. Raebareli Textile Mills, Raebareli 39.63
5. Swadeshi Cotton Mill, Naini - 17398
6. Muir Mills - 556.58
7. New ictoria Mills - 811.03
8. Lord Krishna Textile-Mills - 399.17
9. Swadeshi Cotton Mills - 900.59

10. Laxmirattan Cotton Mills - 1458.28

11. Aterton Wast Mills - 906.28

N.T.C. Contractors

8899. SHRIATISH CHANDRA SINHA:
Willthe Minister of TEXTILES be pleased to
refer to the reply given to Unstarred Ques-
tion No. 5784 on 12th April, 1989 regarding
NTC contractors and state:

(a) whether as a result of pruning down
of the modernisation schemes, the civil
contractors had to suffer losses due to non-
completion of the contract jobs;

(b) whether Government propose to
pay compensation to the contractors en-
gaged; and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) National Textile Corporation
Limited has no information about any losses
suffered by any contractor as a result of
pruning down of the modernisation schemes.



1756  Written Answers
(b) and (c). Do not arise.

News Captioned “Take the People
along”

8900. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state:

(a) whether Government’s attention
has been drawn to the reports that the extent
of goodforests has shrunk from 46.62 million
hectares in 1972-75 to 35.77 million hec-
tares in 1980-82 and discrepancy between
“area under forests” as claimed by the forest
departments i.e. 75 million hectares and that
tecorded in the official land use statistics 1.e.
66 million hectares as pointed out by the
National Commission on Agriculture has still
not been reconverted;

(b) if so, the reaction of the Government
thereto;

(c) whether any immediate as well as
long-range steps would be taken to ensure
the people’s participation in the drive to save
forests and also to ensure a better rate of
survival of plantations during the final year of
the Seventh Plan and Eighth Plan; and

(d) if so, the details thereof?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z.R. ANSARI): (a)
and (b). The extent of good forest cover as
assessed by National Remote Sensing
Agency (NRSA) in 1972-75 was 46.42 mil-
lion ha and 36.02 million ha during the period
1980-82. The reconciled area under good
forest cover for 1981-83 between NRSA and
Forest Survey of India is 35.77 million ha.
The recorded forest area in the country is 75
million ha and area under forest cover is 64
million ha. Hence there is no need for recon-
ciliation.

(c) and (d). Proper education and
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awareness raising in the people is being
under-taken to ensure people’s participation
in the drive to save forests. National Waste-
lands Development Board has advised
implementing agencies to pay greater atten-
tion to proper species, planting technique,
after care, promoting people’s involvement
and special protection measures etc., with a
view tc secure higher survival rates.

Biosphere for Preservation of Eco-
System

8901. PROF. NARAIN CHAND PAR-
ASHAR: Wil the Minister of ENVIRON-
MENT AND FORESTS be pleased to state:

(@) whether the State Governments
have created any Biosphere reserves forthe
preservation of the eco-system in the coun-
try,;

(b) if so, the details thereof for each
State/Union Territory and the financial assis-
tance provided by the Centre to each of
these States for this purpose; and

(c) whether any more zones have also
been identified for the setting up of such
reserves and if so, the details thereof, State-
wise as on 31st March, 19897

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHR!Z.R. ANSARI): (a)to
(c). 14 potential sites in different parts of the
country have been identified by the Govern-
ment of India for setting up Biosphere Re-
serves. Their location Statewise is shown in
the statement | below. Out of these, seven
Biosphere Reserves have now been sat up,
v.z., Nilgiri, Nanda Devi, Nokrek, Great Nico-
bar, Gulf of Mannar, Manas and sunder-
bans. Financial assistance provided to the
State/Union Territory Government for these
Biosphere Reserves is shown in the state-
ment Il below.
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STATEMENT |

Location of 14 potential sites identified for setting up of Bio-sphere reserves in the country

Site State/U.T.

1. Namdapha Arunachal Pradesh

2. Kaziranga Assam

3. Manas Assam

4. Nokrek Meghalaya

5. Sunderbans West Bengal

6. Nanda Devi Uttar Pradesh

7.  Uttarkhand Uttar Pradesh

8. Thar Desert Rajhasthan

9. Kanha Madhya Pradesh
10. Rann of Kutch Gujarat
1. Nilgiri Karnataka, Kerala & Tamil Nadu
12. Gulf of Mannar Tamil Nadu
13. North Andaman Islands Andaman & Nicobar Islands

14. Great Nicobar Andaman & Nicobar Islands
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International Fund for Environmentally
desirable Chemicals

8902. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state:

(a) whether the Government of India
and China have asked the Industnialised
countries to establish an 'International Fund’
to enable them to switch over to more expen-
sive but environmentally desirable chemi-
cals that do not erode the ozone layer and
retused to sign the Montreal protocol; and

(b) if so, the response of the industrial-
ised countries to the proposal?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z.R. ANSARI): (a)
India and China have separately called for
the establishment of an international fund to
enable developing countries to switch over
to environmentally safe chemicals. India's
stand on the Montreal Protocol is yet 1o be
finalised.

(b) Industrialised countries generally
agree that developing countries need finan-
cial assistance in order to switch over to
environmentally benign technology but no
modalities have been worked out so far.

Expenditure on Staff Cars and Enter-
tainment by N.T.C.

8903. SHRI RAMASHARY PRASAD
SINGH:
SHRI! ANIL BASU:

Willthe Ministerof TEXTILES be pleased
to state:

(a) the budgetted and actual expendi-
ture on staff cars and entertainment in the

N.T.C. during 1988-89;

(b) whether some statf cars of NTC
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along with drivers are at disposal of his
Ministry for the two to three years; and

(c) if so, the details thereot and the
reasons theteof?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) During the year 1988-89, an
estimated amount of Rs. 3.5 lakhs was spent
on maintenance of staff cares as against the
budgetted amount of Rs. 2.5 lakhs. During
the same period, as against the budgetted
figure of Rs. 0.7 lakhs towards entertain-
ment, an amount of Rs. 1.45 lakhs was
spent.

(b) and (c). Four staff cars alongwith
dnivers, of NTC (Holding Company), are on
official duty with the Ministry of Textiles.

Modernisation of Industrial Training
Institutes

8904. SHRI P.M. SAYEED:
SHRI SRIBALLAV PANI-
GRAHI:

Will the Minister of LABOUR be pleased
to state:

(a) whether a plan to modernise tne
Industrial Training Institutes in India has
been finalised;

(b) if so, the details thereof;

(c) the amount required for modernisa-
tion: and

(d) the time by which the project is likely
to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MALVIYA): (a) Yes, Sir. A scheme
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to modernise the [Tls by replacement of old
& obsolete equipment has been undertaken
during VIl Plan under a Centrally Sponsored
Scheme.

(b) Under the scheme, the old and
outdated equipment is being replaced by
various States/Union Territories in ITls which
are more than 15 years old. The equipment
being replaced is as per standard st of
equipment prescribed by NCVT. 50% of the
cost of such equipment is reimbursed to the
States/Union Terntories under this Scheme.

(c) VIl Plan provision 1s Rs. 17.04
crores as Gowt. of India share.

(d) By the end of VIl Plan. The scheme
is likely to be continued during VHI Plan
period.

Mechanisation of Hondicrafts Cottage
Industry

8905. DR. T. KALPANA DEVI: Willthe
Minister of TEXTILES be pleased to siate.

(a) whether a number of worheis
(Swanakars) engaged in the handicrat: cot-
tage industry will be rendered unemployed
due to the introduction of the new policy to
mechanise this industry; and

(b) if so, the steps Government prupose
1o take to rehabilitate these werkers?

THE MINSTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) and (b). This Mintstry has not
taken any policy decision regarding mecha-
nisation as such. But the question as 10
efiect of mechanisation un the wndustry has
beenexamined. Itis ascertainedthatmecha-
nisations is needed only in case of expor-
oriented jewellery which requires to be pro-
duced in bulk quantity and in uniform size
This will, hcwever, not rule out hand-work
involved in finishing, polishing, setting efc.
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Moreover the demand for handicrafts jewel-
lery both domestic and abroad is also there.
Therefore mechanisation for a limited pur-
pose is not likely to cause unemployment
amongst the Swarnakars.

Supply of Drinking Water to unauthor-
ised Colonies in Delhi

8906. .SHRI P.M. SAYEED: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether it has been decided to
supply drinking water to the unauthorised
colonies in Delhi through public hydrants,
hand pumps and tube wells:

(b) if so, the number of such colonies
covered by the scheme;

{c) the total numbar of unauthorised
colonies in Delhi at present; and

(d) the approximate time by which this
scneme would be implemented?

THL MINISTER OF URBAN DEVEL -
OPMENT (SHRIMATI MOHSINA KIDWAI)-
(@), (b) and (d). Delhi Water Supply and
Sewage Disposal Undertaking have reported
that it has been decided to instal 500 deep
bore hand pumps and 25 deep iube welis
betore the onset of the monsoon to extent
potable water supply to the residents of
these 235 colonies which are approved for
electrfication

(c) No such up-to-data list of unauthor-
1sed conolies after the year 1978-79 has
been prepared

Reservation of Vanaspati Units for
Cooperatives

8907. SHRIMATI GEETA MUKHER-
JEE* Willthe Minister of FOGD AND CIVIL
SUPPLIES be pleased to state:
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(@) whether letters of intent issued for
the vanaspati units are exclusively reserved
for the cooperative sector.

(b) whether this policy has been changed
recently;

(c) if so, the details thereof and the
reasons therefor; and

(d) the particulars of the parties which
have been given letters of intent since then
and the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRID.L. BAITHA): (a) No. Sir.

(b) and (c). Yes, Sir. According to the
new licensing policy, the priority for issuing
of new licences for manufacture of vanaspati
are as given below:-

(i) Cooperatives of Oilseed Grow-
ers, Agro Industries, Ex-serv-
icemen Cooperatives, Sched-
uled Caste and Scheduled
Tribe cooperatives:

(i) Public sector & Joint Sector:
and

(iii) Private sector.

The reasons envisages the joint sector
to be at par with the public sector, so that the
state Government is provided with a lever to
maintain the prices of this essential com-
modity at reasonable levels.

(d) No letter of intent has been issued
after the finalisation of the new vanaspati

licensing policy.
[Translation]

Augmentation of Oil Extraction Capac-
ity

8908. SHRI BALWANT SINGH
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RAMOOWALIA:
SHRI DINESH GOSWAMI:

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) whether Government propose to
augment the oil extraction capacity of oil-
expellers in the country during the current
year, in view of the bumper oilseeds crop;

(b) if sc, the details thgreof;

(c) whether production of edible oils
falls short of the target due to the absence of
modern and efficient extraction techniques:
and

(d) if so. the action taken or proposed in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI D.L. BAITHA): (a) and (b). The
existing capacity for oilseeds crushing and
extraction is already considerably in excess
of the available prcduction, even afte: taking
into account the bumper oilseeds crop this
year. Therefore Government approvals for
creation of fresh capacities particularly for
oilseeds crushing are being given discretely,
keeping in mind various factors like regional
imbalances, growth in demand of the par-
ticular items of manufacture, availability of
raw materiais etc.

(c) Anumber of factors like non-availa-
bility of a large proportion of oilcakes for
iecovery of ail, difficulty in collection of oil
bearing matenals, lack of proper storage
facilities, lack of suitable processing facili-
ties, etc. are responsiule for the potential not
being fully exploited.

{d) To improve the situation, Govern-
ment has taken a number of measures like
setting up of a Technology Mission on



187 Written Answers

Oilseeds, granting fiscal incentives so as to
encouraga increased production of oils from
available sources. periodic review of the oil
allocation policy for vanaspati, etc.

Pollution In Industries

8909. SHRI VIRDHI CHANDER JAIN:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the measures taken by Union Gov-
ernment to check the increasing pollution in
the Industries, the amount allocated and the
heads under which it was spent during years
1987-88 and 1988-89;

(b) the amount of assistance provided
by Union and State Governments in this
regard during these two years;

(c) whether Government propose to
take concrete steps to check pollution by
providing special assistance through special
schemes to such dying and printing indus-
tries of Rajasthan, situated in Pali, Balotera
and Jodhpur which have greatly increased
the poliution; and

(d) it so, the details thereof?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z.R. ANSARI): (a)
and (b). To check the increasing pollution in
industries, following measures have been
taken:

(i) Eftluent and emission stan-
dards for 25 priority industries
and a general standard for
dischargeof effluent have been
prescribed urder the Environ-
ment (Protection) Act, 1986:

(ily The Environment (Protection)
Act, 1986 and the recent
amendments to the Water
(Prevention and Contro! of
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Pollution) Act, 1974 and the
Air (Prevention and Control of
Pollution) Act, 1381 have made
penal provisions very stringent
for violation of the provisions
of these Acts;

(i) Conditional consents are is-
sued by the States to indus-
tries to adopt pollution control
measures within a scheduled
time frame;

(iv) Fiscal inventives for adoption
of poltution control measures
have been provided;

(v) Guidelines have been formu-
lated for siting of industries.

(vi) Legal action is taken against
the defaulting industries under
the relevant Acts.

A sum of Rs. 253.66 lakhs in 1987-88
and Rs. 2G7.40 lakhs was given in 1988-89
under the heads of Centre-State Coordi-
nated Programme and Environmental Pol-
icy and Law for different States and Union
Terrtories.

In addition to this, the Union Govern-
ment had given grant-in-aid of Rs. 322 lakhs
in 1987-88 and Rs. 431.50 lakhs in 1988-89
to the Central Pollution Control Board. 80%
of the cess collected by the State Pollution
Control Boards is returned to them for pollu-
tion control programme in the States. Also,
ihe State Governments allocate additional
funds keeping in view the resource position
and priorities of progiammes.

(c) and (d). There is no proposal at
prasent with the Government of India for
prcsiding financial assistance through spe-
cia. schemes to the dyeing and printing in-
dustries in Rajasthan for control of pollution.
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[English]
Brain disorder due to Eye Defects

8910. SHRIV. KRISHNARAO: Willthe
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether eye defects can lead to
brain disorder;

(b) if so, the details thersof; and

(c) the steps taken to treat visual de-
fects among the children to avoid effect on
functioning of the brain?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) Yes, Sir.

(b) Refractive errors in children may
some times lead to partial blindness (am-
blycpia) due to functional loss at the Central
(Brain) level.

(c) Trained Opthalmic Assistants posted
at Primary Health Centres conduct screen-
ing for visual defects and other causes of
Blindness in the schools and Community
and refer cases tc the doctors at Primary
Health Centres for suitable treatment.

[Translation)
Plantation of Oak Trees

8911. SHRIHARISH RAWAT: Willthe
Ministerof ENVIRONMENT AND FORE STS
be pleased to state:

(a) whether there is any scheme tor
large scale plantation of broad ieaf tiees
including Oak (Banjh) in the hill areas of
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Uttar Pradesh.
(b) if so, the details thereof; and

(c) if not, the time by which this scheme
is likely to be prepared?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z.R. ANSARI): (a)
and (b). In the hill areas of Uttar Pradesh,
plantations are being raised onalarge scale,
which include broad leaved species like
Pangar, Bakain, Bhimal, Siris, Akhrot, Oak
(Banjh), etc. on suitable sites. The progress
during the period 1985-86 to 1987-88 is
about 1,10,000 hectares. The estimated area
for 1988-89 15 40,700 hectares.

(c) Does not anse.

World Bank Assistance for Sewer lines
in cilies of U.P.

8912. SHRIHARISH RAWAT: Willthe
Minister of URBAN DEVELOPMENT be
pleased to siate:

(a) whether proposals have been re-
ceived from the State Government of U.P.
for getting assistance form the World Bank
for laying sewer lines in certain cities of Uttar
Piadesh;

(b) Iif sc, the detalls thereof;

(c) whether all these proposals have
been forwarded to the World Bank alongwith
recommendations: and

(d) if not, the reazons for delay?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):

(a) Yes, Su

(b) Name of Scheme Estimated cost
1. Almora Sewerage Schenme Rs. 9.54 crores
2. Nainital Sewerage Scheme Rs. 4.34 crcres
3. Handwani Sewerage Scheme Rs 8.20 crores

4, Lucknow Sewerage Scheme in 2 panses

Rs. 454.00 Crore
{(Phase ! Rs.291.00crores).
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(¢) No, Sir.

(d) The State Govt. is yst to confirm
adequate plan provisions forthese schemes
and obtain various clearances which are
preconditions for posing the projects for World
Bank assistance.

Affo: estation in U.P.

8913. SHRI HARISH RAWAT: Willthe
Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether there I1s any proposal to
include voluntary private institutions and
schools in afforestation work in hill areas of
Uttar Pradesh; and

(b) if so, the details of amount proposed
to be provided during 1989-90 for the pur-
pose?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z.R. ANSARI): (a)
Voluntary agencies and schools are being
involved in afforestation work in the hill areas
of Uttar Pradesh.

(b) An amount of Rs. 20 lakhs has been
earmarked already for taking up pilot proj-
ects during 1989-90.

(English)

"Proposal to Expand Existing Heaith
Care Facilities in Karnataka

8914. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR: Wil the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(@) the Centrally Sponsored Heaith
care schemes under implementation in the
country;

(b) how many ot these schemes are
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under implemencation in Karnataka;

(c) whether there is a need to expand
the existing health care facilities in the coun-
try; and

(d) if so, the steps proposed to be taken
in this regard, especially in Karnataka?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) Statement {is given below.

(b) Statement |l is given below.

(c) and (d). Yes, Sir. since ‘Health’is a
State subject, all promotive, preventive and
curative measures are taken care of by the
States themselves.

STATEMENT |

List of the Centrally Sponsored Schemes
under implementation in the country

1. Re-urientation of Medical Educa-
tion

2 National School Health Services
3. Traiming MPWs

4. Training of Specialists and Para-
medical workers

5 Training of Community Health
Cfficers

6.  Laboratory facilities at PHCs/
Rural Dispensaries

7 Malana Control

8. Fiaria Control

9. T.B. Control
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10. Leprosy Control
11.  Control of Blindness
12.  Guinea-worm Controi

13.  Assistance for upgrading ISM
Post-graduate Deptts.

14.  Assistance for development of
ISM Pharmacies, Herbal Farms,
Drug Testing Laboratory etc.

15.  National Family Welfare Pro-
gramme.

STATEMENT Il
List of the Centrally Sponsored Schemes
under Implementation in the State of
Karnataka
1. National School Health Services

2.  Training of MPWs

3.  Training of Specialists and Para-
medical workers

4.  Malaria Control

5.  Filaria Control

6. T.B. Control

7. .Leprosy Control

8.  Control of Blindness
9.  Guinea-work Control

10.  Assistance for upgrading ISM
Postgraduate Deptts.

11.  Assistance for development of
ISM Pharmacies, Herbal Farms,
Drug Testing Laboratory etc.
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12. National Family Welfare Pro-
gramme.

Introduction of Post-Graduate Medical
Course in Medical College of Southern
States

8915. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of HEALTH
AND FAMILY WELFARE be pleasedto state:

(a) whether Post-Graduate Medical
Courses have been introduced in any of the
medical collages of Southern States with
total central assistance; and

(b) if so, the particulars of the colleges
and Central allocation made for each of
them?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) and (b). The Jawaharlal Institute of Post-
graduate medical Education and Research,
Pondicherry is a subordinate organisation of
the Ministry of Health and Family Welfare. It
conducts post-graduate medical courses in
addition to MBBS. lts total budget for 1989-
90is Rs. 10.75 crores. The Central Govern-
ment does not finance the postgraduate
courses in modern medicine, which are
conducted by the Medical Colleges run by
the State Governments and private organi-
sations.

National Institute of Ayurveda

8916. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of HEALTH
ANDFAMILY WELFARE be pleased to state:

(a) whether Government propose to set
up a National Institute of Ayurvedain Kerala;

and

{(b) if so, the location thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) No. Sir.

(b) Question does not arise.
Proposal to wind up N.M.E.P.

8917. SHRIMATIJAYANTIPATNAIK:
SHRI CHINTAMANI JENA:

Will the Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state:

(a) whether Government propose to
wind up the National Malariya Eradication
Programme in any State;

(b) if so, the details thereof and the
reasons therefor;

(c) whether Government propose to
absorb the employees working under the
National Malaria Eradication Programme In
different departments; and

(d) if so, the detalls thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
{a) No.

(b) to (d). Does not arise.
Protection of Global Climate

8918. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state:

(a) whether India is committed to the
Hague Declaration (11 March, 1989) for the
preservation of the earth, atmosphere and to
create institutional arrangements for this
purpose. as also the Vienna Convention
(1985) for the protection of the Ozone layer
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and the U.N. General Assembly Resolution
43/£3 on the protection of the global climate
in 1988, recognising climate change as a
common concern of mankind;

(b) if so, the stops taken by Union
Government to implement the various stipu-
lations made in these International commit-
ments as on date; and

(c) if no steps have been taken so far,
the likely date by which any positive steps
would be taken in this regard?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z.R. ANSARI): (a)
India 1s a signatory to the Hague Declaration
of the 11th NMarch, 1989 for the protection of
the global climate. India is not a party of
viennaconvention forthe Protecticn of Ozone
Layer, 1985. The U.N. General Assembly
Resolution 43/53 for the ‘Protection of global
climate for present and tuture generations ot
mankind” was adopted on the 6th Decem-
ber, 1988 without a vote.

(b) and (c). Both, the Hague Declara-
tion and UN General Assembly Resolution
express concern about climate change and
the needfor cooperative international action
against suchchange. India is actively partici-
pating In the Inter-Governmental Panel for
Climate Changes (IPCC) established by the
World Meteorological Organisation (WMO)
and the United Nationals Environment Pro-
gramme (UNEP) to study the possible
changes and their impacts and to develop
response strategies.

India contiibutes very lIttle to factors
which cause climate change. Nevertheless,
many of its policies and programmes work
towards reducing this contribution. These
include:

i) stringentchecks ondeforesta-
tion;
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ii) afforestation programme;
iii) conservation of energy;

iv) development of alternate
sources of energy; and

v) control of pollution.

Dumping of Garbage and Wastes near
Yamuna River

8919. DR. G. VWAYA RAMA RAO: Will
the Minister of URBAN DEVELOPMENT be
pieased to state:

(a) whether Government are aware that
lots of garbage and wastes are being dumped
across the back of the Nizamuddin tomb,
between Ring Road and the Yamuna nwver,
and if so, the details thereof;

(b) whether this is likely to pollute the
river further contaminate the underground
water and pose a threat to those using the
handpump: and

(c) whether Central Water Plooution
Board, Delhi is seized of this problem and if
so, the action taken or proposed to be taken
by the Pollution Board?
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THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(a)to (c). The information is being coilected
and will be laid on the Table of the Sabha.

Hospitals and dispensaries approved
by Planning Commission for Delhi’s
Jhuggl Jhonpari Clusters

8920. DR. A.K. PATEL: Will the Minis-
ter of HEALTH AND FAMILY WELFARE be
pleased 1o state:

(a) the paniculars of hospitals and
dispensaiies with bed capacities approved
by the Planning Commission for Delhi's
Jhuggi Jhonpari clusters:

(b) the estimated cost thereof; and

(c) the progress made regarding con-
struciion of the approved hospitals so far?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMAI SAROJ KHAPARDE):
(a) to {¢). Four 100 bedded hospitals have
been approved by Planning Commission in
the resettiement and J.J. Colonies in Delhi.
The approved outlay and the progress of
construction in respect of these hospitals is
given (n the statement below.
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Resettiement of Slum Dweliers of Oid
Delhi

8971. Dr. A.K. PATEL: Wilithe Minister
of URBAN DEVELOPMENT be pleased to
state:

(a) whether any decision was taken in
1982 that the slum dwellers of Old Delhi who
had taken shelter on the Mata Sundari Road
and Minto Road would be resettied;

(b) if so, the total number of persons
involved, the number of persons who have
been resettled and the place and mode of
settlement; and

(c) the number of slum dwellers stillwho
remain to be resettled, the place proposed
for their resettlement and the time by which
they are expected to be provided with the
resettlement facilities?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(a) Yes, Sir.

(b) Out of 507 families removed from
dangerous and dilapidated buildings, 254
families have been re-housed in slum Re-
housing Complexes at Madipur, Raghubir
Nagar, Ranjit Nagar, Garhi, Sarai Basti,
Sangam Park, Je-hangirpuri and Basti Nar-
naul.

(c) 253 families have yet to be re-
settled. slum wing. DDA had offered them
flats in other parts of the City but the families
are insisting for their resettlement after con-
struction of flats at chunks 4&5 from where
they had been removed. The layout plan for
construction of the flats at chunks 4 and 5 is
under finalisation and the construction work
will be taken up after the layout plans are
cleared by the concerned authorities.

Involvement of Women’s Organisations
in Wasteland Development Programme

8922. SHRIMATI KISHORE SINHA:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:
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(a) whether women'’s organisations are
being involved in wasteland development;

(b) if so, the details thereof, State-wise;

(c) whether Government propose i©
entrust a part of the Westland Development
Programme to women's organisation; and

(d) if sc, the details thereof?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRIZ.R. ANSARI): (a)to
(d). Women's organisations including Mahila
Mandals are being involved in afforestation
and wastelands development activities being
implemented in the States. In addition, un-
der the Grants-in-Aid Scheme of the Na-
tional Wastelands Development Board, fi-
nancial assistance is provided to suitable
women’s organisations, for activities like
nursery raising and plantations. So far, 11
women's organisations in the States of Bihar,
Gujarat, Maharashtra, Karnataka, Tamil
Nadu and Uttar Pradesh have been assisted
under the scheme.

Recently a workshop for involvement of
women in Social Forestry was held in which
various concerned departments of Centre
and State Governments, Women Develop-
ment Corporation and Voluntary agencies
deliberated for two days on measures to
increase the involvement of women in social
forestry and provide necessary Technical
support for the programme.

De-Addiction Centres

8923. SHRIVAKKOM PURUSHOTHA-
MAN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the de-addiction centres functioning
in the country to provide regular treatment
for drug addictior and the capacity of each
centre;
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(b) whether an expert committee was
set up by Government to review the require-
ments of de-addition centres and to initiate a
publicity campaign against drug addiction;
and

(c) if so, the findings of the committee
and the steps taken to provide additional
treatment facilities to drug addicts through-
out the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) Atpresentthe Central Government has
set up two 30 bedded drug de-addiction
centres at the Deen Dayal Upadhyay Hospi-
tal, New Delhi, underthe aegis of the All India
Institute of Medical Sciences, and at the Post
Graduate Institute, Chandigarh, to provide
regular tieatment for drug addicts. Funds
have also been sanctioned to provide for
such treatment at the Safdarjang Hospita!,
New Delhi.

(b) and (c). An Expert Committee on
drug de-addiction services was constituted
in 1986 to review the existing tfacilities for
drug de-addiction in the country and to sug-
gest measures for augmentation of treat-
ment services. The Committee recom-
mended that a network of 30 bedded treat-
mentcentres and a National Centrefortreat-
ment and manpower development be set up.
Accordingly, a Plan Scheme was drawn up
and a 30 bedded model centre under the
aegis of AIIMS and a ward at the Safdarjang
Hospital was approved of by the Planning
Commission for the 7th Five Year period.
Additionally, a proposal has been drawn up
for setting up, in a phased manner, 5 more
such centres located at the Dr. R.M.L Hospi-
tal, Guru Tegh Bahadur Hospital, AlIMS, Dr.
Sucheta Kripalani Hospital, New Delhi and
the JIPMEER, Pondicherry. Similarly, the
State Gowvts. have also been requested to
set up drug de-addiction centres and to
earmark separate beds in existing hospitals
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for the treatment of Drug addicts.
Forest Cover

8924. SHRIVAKKOM PURUSHOTHA-
MAN: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) the existing percentage of forest
cover in the couritry;

(b) the targets set for afforestation
dunng the year 1988-89 and the extent to
which these have been realised; and

(c) the measures being taken to in-
crease the forest cover in the country and to
check depletion of trees?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z.R. ANSARI): (a)
According to studies conducted by forest
Survey of India using satellite imageries, the
extent of forest cover in the country for the
year 1981-83 was 64.20 million hectares
which is 19.52% of the total geographical
area.

(b) The target for afforestation during
the year 1988-89 was 2.0 million hectares.
Physical achievement was 2.1 million hec-
tares

(c) Measures taken to increase the
forest cover in the country and to check
depletion of trees is given in the statement
below.

STATEMENT

Measures Taken to Increase the Forests
cover

1. The National forest Policy, 1988
lays more emphasis on conser-
vation of forests. There are spe-
cific provisions for protection of
forests from grazing, fires and
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encroachment.

Forest (Conservation) Act was
enacted in 1980 to check diver-
sion of forest land for non-forest
purposes. The Act has been
made more stringent by an
amendment of 1988.

A Centrally sponscred scheme
has been started to help the
States to develop infrastructure
for protection of forests.

Alternative sources of energy are
being developed to repiace fuel-
wood in domestic and commer-
cial sectors.

Wonds is substituted by alterna-
tive materials in packaging, rail-
way sleepers. building construc-
tion, furniture etc.

Importpolicy fortimber has been
liberalised

Fiscal incent'ves are given to
industries {for wood substitution.

Efforts are being made 1o control
shifting cultivation.

Guidelines have been issued to
State/UT Governmentsfromtime
to time for protection of forests.
Some of these guidelines are as
follows:-

i) To avoid felling of natural
forests and where such fell-
ing are inevitable for resto-
ration of crop orother silvicul-
tural considerations, it
should be restricted to area
not exceeding 10 hectares
in the hills and 25 hectares
in the plains.

VAISAKHA 20, 1911 Written Answers 206

iy To consider banning of fell-
ing in the hills above 1,000
metres, at least for some
years.

i) To icentify critical areas, in
the hills and mountains
which require protection
from felling of forests ind
need immediate vigorous
afforestation.

iv) Tosetapar 4% of the geo-
graohical areas as protec
tion area like wildlite sanctu-
aries, national parks, bio-
sphere reserve etc.

v) Special guidelines have
been issued for protection
of forests from forest fires.

10 National Wastelands Develop-
ment Board was set up in 1985
with the aim of implementing a
massive alforestation pro-
gramme n the country with
people’s participation. tis acting
as a nodal agency for various
afforestation schemes. The total
areas alforested during the first
four years of Seventh Five Year
Plan is 7.14 milllon hectares. An
area of 27 million hectares is
targetted tor afforestation during
19£9-90.

Pesticide pesidues in Foods

8925. SHRI P.K. KUMARAM/NGA-
LAM:  Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whener Government have seenthe
results of a study by the National Rescurces
Cetence Council of USA, published in
‘Newsweek'dated 30th January, 1989, which
clearly establisheu dangers of pestic:de
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residues in foods;

(b) whether numerous Go\ernment
sponsored studies durnng the last ten to
fifteen years have clearly established the
presence of pesticide residues higher than
the limit specified by Government,

(c) whether imits have been prescribed
for only 31 pesticide residues against 121 or
so registered by Government and analysis
had been limited only to five to six pesticides
for restduas in fcods, and

(d) whether Government propose to
make the research findings public and reter
these to an expert panel with representa-
tives from consumer and health groups such
as CGSI/VHAI engaged in this work?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE)
(a) Govt. has seen the report of the study of
Natural Resources Defence Council
(N R.D.C.), USA Published in Newsweeck
Dated 30th January, 1989

(b) Studies carried outduringlast 10-15
years on presence of commonly used pesti-
cides In food have revealed that majonty of
samples contain pesticides within the pre
scribed imit

(c) Residues tolerance imit has been
prescnbadior31 communily commonly used
pesticide Ir foods against 121 chemicals
registered undar the Insecticide Act, 1968

As use of BHC and DD 1 1s much more
comparedtoothet pesticides the major thrust
in respect of aralysis has been to estiniate
the residue of these two pesticides anc. therr
somers and metabilites

{d) NJ such proposal 1s under cersid
eration
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Edible Oil distribution Policy

8926. DR. B L. SHAILESH: Will the
Minister of FOOD AND CIVIL SIJPPLIES be
pleased to state

(a) whether Government have since
drawn up the edible olls distribution policy,

(b) i so, the broad features thereof;

(c) the stock of mpoited edible oils,
domestic availability and the demand during
the current oll year and the gap proposed to
be met thiougih '‘mports and

(d) whether Government propose to
import ollseads instead of oils in order to
uttise the oIl milling capacity already avail-
able n the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI D L BAITHA) (a) and (b) In the
existing policy of distribution allocation of
imported edible ois 1s made to States/Uts
keeping in view the demand from States/
UTs avallabiity and prices of indigenous
edibie oils in the open market, stocks of ol
with the Govt pace of ifting of oils allocated
earlet and other related factors The alloca-
tion of impotted edible oits 1s meant to aug-
ment/supplement the availability of indige-
nous eaible olls at reasonable prices and not
to meetthe entiredemand ofthe States/UTs

(c) A quantity of 2286 lakh MTs of
edible olls inported on Govt account was
avallable with STC ason 1st Nov 1988 The
demand projection for edible olls for the ol
year 21988-83 1s 55 34 lakh MTs against
which the domestic availability 1s estimated
to be over 316 lakh M1s The quantty of
eaibne oils requued to be imporied to meet
the gap between its demand and supply is a
subject of constant review based on factors
like availabilty and prices of indigenous olils
m the open market, prices of oils In the
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international market and availability of for-
eign exchange for import etc.

(d) No, Sir.
Textile Modernisation Scheme

8927. DR. B.L. SHAILESH: Wil the
Minister of TEXTILES be pleased to state:

(a) whether Union Government are
considering the plan to raise the croups of
funds under the Textile Modernisation
Scheme from Rs. 750 crores to Rs. 1,500
crores;

(b) if so, the broad features of the plan:

(c) th2 mode of utilisationof these funds
by the strong mills;

(d) whether any funds are proposed to
be giventothe weak mills as well as if so, the
details thereof: and

(e) the role which the Industnal Devel-
opment Bank of India (IPBI) has been en-
trusted to operate the schemes and make
them successtul?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTHLES (SHRI RAFIC:UE
ALAM): (a) and /b). incusirial Developrnent
Bank of India have bzen advised to review
the scheme and to consider the need for
enhancing the corpus ot the Fund

(c) to {e). industrial Development Bank
of India has been estrusted with the task of
soministering the funds. About 25% of the
Funa was expected 1o be utilised for provid-
Ing modernisation assistance to healthy units
01 the usual terms applicable tor such loun
The balance was meant for weak but viable
unts. A part of the fund (about Rs. 100
crores) has becn earmarled to provide such
0rns atreduced rate clintcrest to such units
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to meet upto 80% of the promoters contribu-
tion.

Collapse of Bridge in Rajendra Flace

8928. SHRIRAJ KUMAR RAI: Willthe
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether abridge in Rajendra Place
collapsed recently;

(b) it so, the reasuns and details thereof;

(c) whether any responsibility has been
fixed in this regard; and

(d) it so, the action taken or proposed to
be taken against the persons concerned?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(@) and (b). On March 15, 1985, an accident
took place as a resuit of wnich the centering
gangway connecting DDA Shopping curmn-
Office complex with building on the opnosite
s:de collapsed

{c) and (d). An Executive Engineer, an
Assistant Engineer and a Junior Engineer
were held responsible for the incident and
they are beina charge sheeted. A cnminal
case has alsc been registered

Appointment of Employees on Com-
passionate Grounds in DDA

8929. SHRIRAJ KUMAR RAI: Willthe
Minister of URPAN DEVELOPMENT be
pieased 10 st

{a) whether the DDA 15 eppotnling the
dependants of the deceased employees ori
compassion.ate y.ounds as per Government
orders,

(h) if so, the nu mber of persons ap-
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pointed in such cases during the last three
years;

(c) whether there have been delays in
paymentof Pension, Gratuity, Provident fund,
Group Insurance and Benevolent fund to the
dependants of the deceased employees;
and

(d) i so, the reasons therefor and the
steps taken to avoid such delays in future?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(a) Yes Sir.

(h) 175

(¢} No Sir. These are ganerally being
paid without delav.

(d) Inview of above, the questicn does
not arise.
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Import of Medicines

8930. SHRI RAJ KUMAR RAl: Willthe
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) the quantity of vitamin B-I, vitamin B-
2 Danazel, Tetracycline, vincrestine and
vinblestine imported during the last three
years, year wise; and

(b) the number of firms along with the
quantity of the above medicines imperted by
each firm, CIF Price per Kg. at which each
consignmeant was imported and the sources
of impont?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a)and (b) Information as availabie with this
Ministry 1s given in the statement below.
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Import of Anti-Cancer Drugs

8931. SHRI RAJ KUMAR RAI: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a)the names of anti-cancer drugs which
are being imported both in bulk and unfin-
ished forms;

(b) the quantity of drugs imported during

the last three vears, year-wise;

(c) whether any one of these drugs or
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finished medicines is being produced in the
country: and

(d) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
(a) and (b). Information as available with this
Ministry is given in the statement below.

(c) and (d). Information regarding pro-
duction of drugs is monitored by the Ministry
of Industry Deptt. of Chemicals and Petro-
chemicals.
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instituté for consumer studles

8932. SHRI V.S. KRISHNA IYER: Will
the Minister of FOOD AND CIVIL SUPPLIES
be pleased to state:

(a) whether Government propose to set
up an Institute for Consumer Studies at
Bangalore;

(b) if so, the details thereof; and

(c) the amount sanctioned for the pur-
pose?

THE DEPUTY MINISTER IN THE
MINISTRY'OF FOOD AND CIVIL SUPPLIES
(SHRI D.L. BAITHA): (a) No, Sir.

(b) and (c). Question does not arise.

Need For AIDS Survelllance Centres at
Nimhans Bangalore

8933. SHRI V. S. KRISHNA IYER: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether there is a need for an addi-
tional AIDS Surveillance Centre atNIMHANS,
Bangalore; and

(b) if so, by when it is likely to be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) and (b). NIMHANS proposal to set up an
AIDS Screening test for blood doners and
neuro-psychiatric patients is under Govern-
ment’s consideration.

Additional Aids Survelllance Centres in
Karnataka

8934. SHRI V. S. KRISHNA IYER: Wil
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(a)whether Karnataka Government had
submitted Rs. 75 lakhs medium term plan to
set up six additional AIDS Surveillance
Centres in the State to prevent AIDS;

(b) whether Union Government have
given its approval to the plan; and

(c) if so, the detaiis thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
(a) to (c). Yes, It is proposed to open addi-
tional Survelllance Centres at the following
Medical College Hospitals/District Hospitals
in the State of Karnataka:

1 Mangalore
2. Mysore

3. Bellary

4. Hubl

5. Belgaum
6. Gulbarga

7. Bow Ring & Lady Curzon Hospital,
Bangalore.

Taking Over Office Hospitals In States

8935. SHRI V.S. KRISHNA IYER: Wil
the Minister of LABOUR be pleased to state:

(a) whether workers are suffering dueto
dual management of the ESI hospitals in
Karnataka;

(b) it so, whether Union Government
propose to take over all the ES! hospitals
and dispensaries to be managed by the ESI
Corporation; and

(c) if so, the details thereof and when a
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final decision is expected to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MALVIYA): (a) to (c). The Central
Govt. had sometime back appointed 3 ad-
hoc Committees to evaluate the working of
the ESlhospitals inthe country. Twoofthase
committees have in their report pointed out
that the existing dual control in the admini-
stration of ES| medical scheme was coming
in the way of providing efficient services to
the beneficiaries. These two Committees
have, therefore, recommended that the
management of the ESI medical care should
be taken over by the ESI| Corporation. The
matter was considered at the 37th Session
of the Labour Ministers’ Conference held in
Nov., 1988. There was, however, no con-
sensus at the Conference on this issue.

Removal of Contaminated Blood
Products from Chemist Shops

8636. SHRI K. PRADHANI:
SHRI SODE RAMAIAH:
SHRI KAMAL NATH:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government attention has
been drawn to the news item captioned
Banned blood products still available' ap-
pearing in The Times of India’ dated 14th
April, 1989;

(b) i so, whether banned blood prod-
ucts are still available in the market;

(c) it so, the reasons therefor; and
(d) the steps Government propose to

take to ensure total withdrawal of the con-
taminated blood products from the market?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) Yes. Sir.

(b) to (d). No blood products have been
banned under the Drugs and Cosmetics
Rules. Howsver, as a matter of abundant
caution, the State Drugs Control Authorities
have been directed in March, 1989 that all
products derived from human blood/placenta
manufactured till date should be withdrawn
and destroyed. Wide publicity was given
tirough Press and Television about the with~-
drawal of these products from the market.

Nature Camp

8937. SHRIMATI JAYANT! PATNAIK:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether nature camps are set up by
Government every year;

(b) if so, the details of the nature camps
organised during 1988-89;

(c) whether any such camps are pro-
posed to be organised during 1989 in the
summer; and

(d) if so, the details thereof?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z.R. ANSARI): (a)
Nature camps are organised by the Govern-
ment only occasionally and not every year.

(b) No nature camps were organised
during 1988-89

(c) Yes, Sir.

(d) One nature camps is proposed to be
organised by the Government during 10th to
24th June, 1989 in collaboration with Hima-
layan Environment Gentre at Manali.
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The participants would be provided with
free transportation from Delhi to Manali and
back and with the necessary resource per-
sonnel. The camp expenses to cover stay
and food are to be met by the participants.

ESI Hospitals in Orissa

8938. SHRIMATI JAYANTI PATNAIK:
Will the Minister of LABOUR be pleased to
state:

(a) the number of ESI hospitals in orissa
and the location thereof;

(b) whether there is a proposal to set up
additional ESI hospitals in the State;

(c) it so, the steps taken in this regard;
and

(d) the details of places where new ESI
hospitals are proposed to be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MALVIYA): (a) There are at present
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4 ESI Hospitals in Orissa. These hospitals
are located at Brajrajnagar, Choudwar,
Jaykaypur and Kansabhal.

(b) to (d). The ESI Corporation .is re-
ported to have agreed, in principle, to con-
struct two new ES| hospitals at Rourkela and
Bhubaneshwar.

Construction of SELF-Financing Flats

8939. SHRI KAMLA PRASAD SINGH:
Wilithe Ministerof URBAN DEVELOPMENT
be pleased to state:

(a) the plinth area and covered area of
the DDA flats in M.I.G. (HUDCO) and differ-
ent SFS categories;

(b) the places where flats under differ-
ent SFS categories are under construction,
category-wise and proposed to be con-
structed further; and

(c) the cost of the flats, floor-wise?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):

(@) '

) MG —
i) SFSCat. Il —
i)  SFSCat. Ill —

varies from 60 to 75 sq. mtrs.
varies from 75 to 90 sq. metrs.

varies from 100 to 125 sq. metrs.

(b) The information about places where
flats under different categories of self-financ-
ing scheme are under construction is given
in the statement below. The self-financing
scheme houses likely to be constructed in

the near future would be at East Mukherjee
Nagar (Dhirpur), Kondli Charoli.

(c) In 1988 the cost were as under—

Year MIG SFS
Cat.ll Cat. lll
1988 varied from varied from varied from
Rs. 1,34,600 to RAs. 1,57,900 to Rs. 2,563,000 to
1,63,000 2.85,700 3,73,100
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STATEMENT
Sl No. Locality SFS Houses
Cat.ll Cat. Hll
1. Sarita Vihar 717 939
2. Kalkaiji 52 104
3. Mandakani 4 8
4, Motia Khan 16 42
5. Madipur 356 208
6. Paschimpuri 588 —
7.  Kishan Garh 204 220
8. Vasant Kunj 414 703
2351 2215

Grand total: 2351 + 2215 = 4566

[ Translation]
Development of Institutional Areas

8940. SHRI PARASRAM BHARD-
WARJ: Will the Minister of URBAN DEVEL-
OPMENT be pleased to refer to the reply
given on 12 April, 1939 to Unstarred Ques-
tion No. 5901 regarding development of
ingtitutional areas and state:

(a) the names of the institutions belong-
ing to Scheduled Castes/Scheduled Tribes
which have been allotted land and the area
of land so allotted to each such institutions
together with the locations thereof.

(b) the areas which have been devel-
oped as institutional areas and the number

of plots in each such institutional area;

(c) whether any plot of land of any size
is lying unbuilt anywhere; if so, the details
thereof;

(d) the names of the institutions which
have been allotted land in Chankyapuri indi-
cating the plot numbers; and

(e) whether Government propose to
develop any institutional area in the near
future; if so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA
KIDWAI):(a) The intormation is given in the
statement | below.
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(b) The information is given inthe state-  ment IV below.

ment H below.
(c) The information is given in the state- (e) Two institutional areas Khyber Pass
ment Il below and Alipur Road were proposed to be devel-

oped in the near future. The details could be
(d) The information is given inthe state- ~ known only after the areas are sodeveloped.
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Land to SC/ST Institutions

8941, SHRI GANGA RAM: Wil the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether a meeting of the Institu-
tional Land Allotment Committee of Delhi
Development Authority took place on 6th
December, 1988 for the allotment of land to
institutions;

(b) if so, whether the applications of
institutions belonging to Scheduled Castes/
Scheduled Tribes were also considered in
this meeting;

(c) if so, the details thereof and the
reasons for rot allotting land to the institu-
tions which requested for allotment of land in
Sri Institutional area despite strong recom-
mendations made by the Ministry of Welfare;
and

(d) by when the lands demanded by the
above institutions are likely to be aiiotted to
them?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAD:
(a) and (b). Yes, Sir.

(c) and (d). The information i3 being
collected and will be laid on the Table of the
Sabha.

[English)
Herbal Cure for Intestinal Disorders

8942. SHRI MEWA SINGH GILL: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

{a) whether the Central Central Council
for Research in Homoeopathy has deve!-
oped herbal medicines for effective cure oi
certain intestinal disorders, diabetes and
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prevent accumulation of stones in the pan-
creas as reported in ‘The Statement’ dated
21st December, 1988;

(b)if so, the facts in detail and the follow-
up action taken thereon: and

(c) the steps taken to standarise the
aforesaid herbal medicines/drugs?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) and (b). The Central Coundil for Re-
search in Homoeopathy have uncertaken
research studies orn some drugs of indige-
nous herbal origin for the treatment of intes-
tinal disorders and diabetes melitus. The
drugs being tried for intestinal disorder are
Cynodon dactylon. Atista indica and Hallor-
rhena ani-dysentric and the drug being tried
for Diabetis mellitus is Cephalendra India.
Results obtained so far are encouraging.
Studies have now been undertaken to clini-

cally evaluate the efficiency of Cephalandra
ingica in Diabetes mellitus.

(c) Steps have been takan tu standarise
Cynodon and Cephlendra indica; data has
been worked out and verified by Homoeo-
pathic Pharmacopeia Laboratory, Ghazia-
bad

import of Homoeopathic Medicines

8943. SHRI MEWA SINGH GILL: Wil
the Minister of HEALTH AND FAMILY
WELFARE be pleased 1o state:

(a) whether a number of homoeopathic
and Biochemical medicines being manufac-
tured in the country are allowed to be im-
ported from countries like the United States
ot America, West Germany and Switzeriand;

(b) if 30, the reasuns thereof; and

(c) the amount of foreion exchange
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incurred on such imponts during the last
three years, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) to (c). The requisite information is being
collected and will be !aid on the Table of the
Sabha.

Import of Homoeopathic Drugs

8944. SHRI MEWA SINGH GILL: Wili
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether non-proprietary homeopa-
thic combinations manufactured in a foreign
country and allowed to be imported under
the open general licence;

(b) if so, whether approval of the Drug
Controller of India Is required prior to import
of such, combinations;

(¢) the time limit prescribed for process-
ing such requests;

(d) the number of requests pending
approvai of the Drug Controller of India as on
date with date of the recsipt of the requests;
and

(e) the action taken to expedite the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
(a) to (e). The requisite information is beina
collected and will be laid on the Table of the
Sabha.

Central Goveinment Employees Prac-
tising Homoeopathy

8945, KUMARI KAMLA KUMARI: Will
the Minister of HEALTH AND FAMILY
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WELFARE be pleased to state:

(a) whether central Government em-
ployees registered as Homoeopathic Medi-
cal Practitioners are allowed to practice
Homoeopathy during spare time and on
chartable basis,: without detriment to the
official duties;

(b) it so, whether permission is notgiven
in case where the person concerned is reg-
istered in State/UT other than one in which
the present office is situated;

(c) if so, the reasons for such an anom-
aly; and

(d) the action proposed to be taken to
rectify the position?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
(aj and (b). Central Government employees
holding recognised qualifications in Homoeo-
pathic System of Medicine and registered as
a practitioner in Homoeopathic System of
Medicine either on qualification basis or
experience hasis urder the relevant law of
the State/U.T. concerned may be granted
permission to practise in Homoeopathic
System cf Medicine on charitable basis during
spare time. However, the ofiicers to whom
such permission is granted have also to
comply with the requirements of Section
25(2) of the HCC Act 1973.

(c) There is no such anomaly.
(d) Does not arise.
CGHS Dispensarles in Nagpur District
8946. SHRI BANWARILAL PUROHIT:
Will the Minister of HEALTH AND FAMILY

WELFARE be pleased to state:

{a) whether the number of CGHS dis-
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pensaries functioning in Nagpur District are
far less in comparison to the number of
Central Government employees residing
there;

(b) if so, whether Government propose
to open additional CGHS dispensaries In
Nagpur District in the near future; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) No, Sir.

(b) and (c). A new C.G.H.S. allopathic
gispensary has since been opened with ef-
fect from 30th March, 1989. No proposal
regarding opening of a new CGHS dispen-
sary during the year 1989-90 is under con-
sideration.

Appointment of Housing Counsellor in
DDA

8947. SHRIMATID.K. BHANDARI: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

{a) whetherthe Slum Wing ofthe D.D.A.
proposes to instal a computer 10 help the
persons registered under the Sium Dwellers
Flats Scheme, 1985 to know their priority
number, if not, the persons therefor;

(b) whether the Slum Wing of D.D A.
also proposes to set up a single counter
system to help its registrants to get posses-
sion letters within a day, it so, the details
thereof; and

(c) wheiner Slum Wing of D.D.A. also
proposes to appoint a Housing Counsellorto
help the registered persons and if so, the
details thereof?

THE MINISTER OF URBAN DEVEL-
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OPMENT (SHRIMATI MOHSINA KIDWAI):
(a) The Slum Wing of the Delhi Development
Authority has reported that they have al-
ready allotted priority numbers with the help
of a computer. They would however, be
advised to explore the feasibility of installing
a computer to help the registrants to know
their priority numbers.

(b) Yes, Sir. Demand notices will be
given to the allottees on the very day they
visit the office of Delhi Development Author-
ity, otherwise these willbe sent by registered

post.

On the production of the deposit receipt
from the Bank, the possession of the resi-
dential unit will be given the same day.

(c) As the concerned officers of the
Slum Wing are easily accessible to the reg-
istrants to help them, there is no propose for
the present to appoint a separate Housing
counsellor.

Facilities for C.G.H.S. beneficiaries In
Government Hospitals in Delhi

8948. SHRIMATID.K. BHANDARI: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the existing hospitals in
Delhi have some arrangement for examina-
tion and treatment of the CGHS beneficiar-
ies and their dependents; if so, the names of
these hospitals;

(b) whether Government propose to
reserve certain beds in each department of
these hospitals for the CGHS beneficiaries
andtheirdependents; if so, the details thereot
and if not, the reasons therefor; and

(c) whether certain hospitals in different
States have some arrangement for out-door
and in-door treatment of CGHS beneficiar-
ies and if so, the details thereof State-wise?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) Yes Sir. CGHS has arrangements in
Central/State Government hospitals and
some private hospitals for the medical ex-
amination and treatment of CGHS benefici-
aries. A list of such hospitals is given in the

MAY 10, 1989

Written Answers 248

statement below.

(b) No, Sir, existing arrangements are
considered adequate to meet the require-
ments of CGHS beneficiaries in Delhi.

(c) The information is being collected
and will be laid on the Table of the house.

STATEMENT

Name of Recognised Hospitals in Delhi

(a) Government
1. Dr. R.M.L. Hospital

2.  Safdarjung Hospital

3.  Lady Harding Hospital (Smt. S.K. Hosp.)

4, Kalawati Saran Hospital

5.  CGHS Police Hosp. Rajpur Road
6. CGHS Police Hosp., Kingsway Camp.

7. Mat. & Gynae Hosp., R.K. Puram (CGHS)

8. Ayurvedic Hospital, Lodi Road

9. CGHS Mat. Centre, Sriniwaspuri

10. CGHS Mat. Centre, Kalkaiji
1. Northern Railway Hospital
12. Army Base Hospital

13. E.S.l. Hospital (Delhi)

All purpose.
All purpose.
All purpose.
For children.
All purpose.
All purpose.
Maternity purpose only.
All purpose.
Maternity Pupose only.
Maternity Pupose only.
All purpose.
All purpose.

All purpose.

(b) State/Municipal Hospital recognised under CGHS Delhi

1. L.N.J.P. Hospital
2. G.B. Pant Hospital

3.  Deen Dayal Hospital

All purpose.

All purpose.

All purpose.
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4.  Girdhari Lal Hospital

5. R.B.T.D. Hospital, Kingsway Camp.

6.  District Hospital, Gurgaon
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Maternity Purpose only.
For T.B. cases only.

All purpose.

7. All Centres under New Delhi Municipal Committee.

8. All Centres under Municipal Corporation of Delhi.

9. Badshah Khan Hospital, Faridabad

(c) Private Hositals

1. Dr. B.L. Kappor Memorial Hospital

2. St. Stephen’s Hospital

3. Lala ram Swarup (T.B. Hospital)

4. Narendra Mohan Hospital, Ghaziabad

{d) Referral Hospital

1. All India Institute of Medical Sciences

2. Dr. R.P. Centre for Opthalmic Sciences, AlIMS

3. Batra Hospital

4, CSIR for Biochemicals (Patel Chest)

5. National Heart Institute

6. D.N.R. Institute, N.D.

All purpose.

For Mat, cases only.
All purpose.
For T.B. only.

All purpose.

All purpose.

For eyes.

For Bye-pass Surgery.
For Asthma cases only.
For Bye-pass surgery

For CT Scan (Head)

Working of Co-operative Group Hous-
ing Societies

8949. SHRIKAMAL CHAUDHARY: Will
the Minister of URBAN DEVELOPMENT be
pleased to refer to the reply given on 24
November, 1986 to Unstarred Question No.
3031 regarding working of Cooperative Group
Housing Societies in Delhi and state:

(a) the date of appointment of the

Administrator in the case of Anand Lok Co-
operative Group Housing Society and the
period for which the saikd Administrator
remained in office;

(b) the details of action taken against
the Sociely for committing irregularities in
violationthe Delhi Cooperative Societies Act,
1972 and the Rules, passed thereunder in
1973 and if not, the reasons therefor;
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(c) whether the office bearers of Society
held offices of President, Vice-President,
Secretary and Treasurer for more than two
consecutive termsn violation of the Act; and

(d) if so, the action taken in this regard?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(a) The Registrar of Cooperative Societies
has appointed no Administrator.

{(b) The Registrar of Cooperative Socie-
ties had initiated a statutory enquiry under
Section 55 of the Cooperative Societies Act,
1972. Arequisition under Section 30 (1) was
issued to the Society to hold fresh elections
of Managing Committee and DDA was re-
quested not to issue C&D forms and not to
execute sub-lese deeds in favour of mem-
bars. However, the Society filed a civil writ
petition before the Delhi High Court and the
High Court vide its order dated 9.1.87 stayed
the operation of the orders/directions of the
Registrar of Cooperative Societies. The High
Coun, vide its order dated 11.9.87, has
regularised the draw held by the Society. In
the meantime, the Society has held elec-
tions on 26.9.87.

(c) Yes, Sir.

(d) The details have been given in an-
swer to part (b) of the question.

Draw of Lots by Co-operative Group
Housing Socleties

8950. SHRI KAMAL CHAUDHRY: Will
the Minister of URBAN DEVELOPMENT be
pleased to refer to the 1eply given on 5
September, 1988 to Unstarred Question No.
4929 regarding draw of lots by Co-operative
Group Housing Societies and state:

(a) the details of the Directives dated 31
May, 1984 issued by the Registrar of Co-
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operative Societies to group Housing Socie-
ties;

(b) whether the Anand Lok Co-opera-
tive Group Housing Society violated the said
Directives in July, 1985;

(c) whether complaints were received
by the Registrar of Co-operative Societies
and the DDA in 1985 itself against the illegal
draw of lots without even gompleting 70 per
cent constitution work of each of the flat by
the above society as contemplated in the
aforesaid Directives; and

(d) if so, the action taken by tha compe-
tent authorities in this regard?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(a) A copy of the directive dated 31.5.84 is
given in the statement below.

(b) Registrar of Cooperative Societies
has intimated that the Society was not al-
lowed to violate the directive dated 31.5.34.

(c) Yes, Sir.

(d) The enquiry ordered by the Regis-
trar of Cooperative Societies could not be
concluded because of a stay order by the
High Court.

STATEMENT

Directive under Rule 77
to all Group Housing
Societies for verification
of membership of Coop-
erative Group Housing
societies for allotment of
flats.

Subiject:

A number of Societies have informed
this office that they have almost completed
the construction of flats and have requested
that they should be permitted to allot the flats
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to their members. In order to streamline the
process of allocation a directive under Rule
77 of the Delhi Cooperative Societies Rules,
1973 is hereby issued.

2. During the period from allotment of
land to completion of construction of flats,
some members have either resigned or have
been expelled by the society or acquired
property inthe Union Territory of Delhithrough
allotment, gift or transfer, It is, therefore,
necessary that the membership of each and
every society be veritied once again before
the allotment of flats is made to the mem-
bers. It is directed that the allotment of flats
shall be held by the D.D.A. through draw of
lots and no society shall allot the flats itself.
After clearing the list of members by the
Cooperative Department, the D.D.A. in
consultation with the office bearers of the
society shall fix the date, time and place of
draw would intimate the same to the society
and the Registrar. The draw shall be held in
the presence of the office bearers and
members of the socisty and presence of the
office bearers and members of the society
and the representative of the Registrar
Cooperative Societies should also be in-
vited.

3.TheD.D.A. has allottedthe land to the
societies @ 50/60 members per acre. There
may be some cases where the number of
flats may be less than the member for which
land was allotted by D.D.A. This would not
be correct and the society will have to take
corrective action.

4. The Societies are therefore, requested
to submit the lists in three sets in the pre-
scribed proforma at Annexure ‘A’ togetter
with affidavits of each member on the pre-
scribed form at Annexure 'B’ the list of re-
signed/expelled cases at Annexure 'C’. At
the end of each Annexure, the following
certificate shall be recorded and signed by
the President 1 vice-president and the Sec-
retary. In addition to this, the Society shall
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also submit a certificate from the Architect,
stating the number of flats and 70% of the
construction of each flats has already been
completed, and a certificate from the financ-
ing institution to the effect that the society
has repaid the lpan instaiments upto date
and is not a defaulter. In the cast of the loan
instalments upto date and is not a defaulter.
In the case of defalter members, the names
will be with held for purposes of draw of
allotment.

5. The veritication of membership by the
Cooperative Department shall be taken up
in the following order.—

1) Thefreezelistnames upto 31.5. 81
shall be considered final and
cleared.

i) Thetransfer cases shallbe consid-
ered. Thetransferis allowedonly in
1st degree blood relations.

in) Members enrolled upto 31.5.81
(freeze data) but not included inthe
freeze list.

iv) Members enrolled after 31.5.81
Central Blood Bank Calcutta

8951. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government's attention has
been drawn to the news on Central Biood
Bank, Calcutta published in the ‘Telsgraph’
dated 5 March, 1989; and

(b) if so, the details thereof and the
corrective steps taken to remedy the situ-
ation?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
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(a) Government has seen the news item.

(b) Information is being collected and
will be laid on the table of the Sabha.

Closure of Jute Milis in Calcutta

8952. SHRISANAT KUMAR MANDAL.:
Will the Minister of TEXTILES be pleased to
state:

(a) whether six jute mills in Calcutta are
likely to declare look-out, if so, the particulars
thereof;

(b) whether the management of these
mills have stopped purchase of raw jute;

(c) whether factors other than economic
compulsions, the mill owners demand for
wage cut and production linked wages apart
from increasing work load have lead to the
situation; and

(d) if s0, the steps Government propose
1o take to check the lock-outs and save the
workers from threatened unemployment?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) and (b). The Central Gowt. have
no information on these points;

(c) Recent increase in closure of jute
mills is mainly attributable to economic/fi-
nanclal compulsions arising out of disparity
between rising cost of production and unre-
munerative sales realisation for jute goods.

(d) Closureflock-out of jute mill units are
matters of industrial disputes and concerned
State Gowt. is appropriate authority to deal
with such lock-outs. However, on its part
Central Govt. have recently taken various
steps to improve overall functioning of jute
industry which included (i) regular purchases
of jute industry which include (i) regular
purchases of jute bags for packing foodgrains
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through CGS&D at cost-plus prices;

(i} enforcement of mendatory unse of
jute goods by certain specified end issuer
industries;

(iii) introduction of Jute Modernisation
Fund Scheme and Special Jute Develop-
ment Fund;

(iv) implementation of Internal Market
Assistance Scheme; and External Market
Assistance Scheme;

(v) adoption of new STC/JMDC loss-
sharing strategy on 100% basis for capturing
global tenders:

(vi) STC/Jute Industry consortium ar-
rangement on 50:50 loss-sharing basis for
export of CBC to North America and grant of
liberal rate of CCS on almost all exportable
items of jute goods from 1.4.89 for a period
of 3 years upto 31.3.92 admissible to both
manufacturer and merchant exporters;

(vit) ten weeks’ raw jute stock control
order for regulating prices and permission
for duty-free import of raw jute against export
of jute goods under Advance Licensing
Scheme.

Allotment of Land to Sadhu Vaswanl
Mission

8953. SHRI SANAT KUMAR MANDAL:
Wilithe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the total area of land (with break-up)
allotted to the Sadhu Vaswani Mission in
Shantiniketan Colony of Government Ser-
vants Co-operative House Building Society
Limited, Vasant Vihar, New Delhi for con-
struction of a Higher Secondery School build-
ing and dispensary and the concessional
rate at which the land was allotted;
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(b) whether in the plot allotted for Higher
Secondary School which was reserved for a
Primary School in the criginal plan, the Mis-
sion has built a block of KG and Nursery
Classes on the ground floor thereof along
with septic tanks in the heart of the colony;
and

(c) if so, the reasons for allotting them
another pices of land in the same colony on
concessional rate for putting up a Primary
School?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(a) to (c). Information is being collected and
will be laid on the Table of the Sabha in due
course.

Allotment of Fiats to Registrants of
S.F.S.

8954. SHRISANAT KUMAR MANDAL.:
Willthe Minister of URBAN DEVELOPMENT
be pleased to refer to the reply given on 7
December, 1988 to unstarred Question No.
3854 regarding allotment of flats under Self-
Financing Scheme, 1982 and state:

(b) the number of persons still on the
waiting list as on 1 April, 1989;

(b) the procedure laid down for the
registrants to exercise their choice for allot-
ment of flats; and

(c) the progress made so far in the
development of plots and construction of
flats for the residuary registrants under the
above scheme?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI):
(a) 6505.

(b) Persons registered under various
Self-Financing Schemes can exercise their
choloe for localities where SFS Flats are
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constructed/proposed to be constructed,
Registrants can give their options for as
many localities as are given in the brochure
releasedfor allocation, Atthe allocation stage,
the choice indicated by the registrants in the
allocation forms is taken into account.

(c) As on 1.4.89, 4566 SFS flats are
under progress in various localities andthese
flats are likely to be completed by March,
1991. Efforts are on for identification of more
land fortaking up construction of further SFS
houses.

[ Translation)

Damage to Teeth Due Fluoride Con-
tents in Toothpastes

8955. SHRI S.D. SINGH: Will the Minis-
ter of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether Government had set up a
study groupto assertainthe damage to teeth
due to fluoride contents in toothpastes;

(b) whether Government have received
its report; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
(@) to (c). Ministry of Health and Family
Welfare had appointed a Committee of
Experts to examine all aspects of fluoride in
toothpaste. The Committee has submitted
its report. The views of Director General of
Health Services on the report have been
received and the report is under active con-
sideration of the Ministry.

Registration with Employment Ex-
changes, Dethi
8956. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of LABOUR be
pleased to state:
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(a) whether the Medical Laboratory
Technician Diploma/Certificate awarded by
All India Medical Laboratory Technicians
Association in Kerala, Tamil Nadu and
Andhra Pradesh are recognised for registra-
tion with the Employment Exchanges in Delhi;

(b) if so, whether the Diploma in Medical
Laboratory Technology X-Ray and ECG
Technology awarded by the Institute of Public
Health and Hygiene New Delhi1s recognised
by the Government of Nagaland and valid for
the purpose of empioyment in Government
hospitals etc.;

(c) if so, whether such diploma holders
are refused registration under the Employ-
ment Exchanges in Delhi; and

(d) if so, whether any guidelines have
been issued in this regard, if so, the details
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHR!I RADHAK-
ISHAN MALVIYA): (a) Yes, Shr.

(b) Yes, Srr.
(c) No, Sir.

(d) No specific guidelines have been
issued to the Employment Exchanges for
registration of the candidates holding Diplo-
mas and centificates from the particular Insti-
tute. All the citizens of India resident in the
country are eligible for registration at the
Employment Exchanges according to rec-
ognised qualifications and experence for
employment assistance,,

Unauthorised Construction of Religious
Shrines
8957. SHRISYED SHAHABUDDIN: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:
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(a) whether instances of unauthorised
construction of religious shrines or places of
workship on Government land in Delhi have
come to the notice of Government;

(b) if so, the location and other details of
such constructions which constitute a con-
tinuing encroachment as on 31 March, 1989,

(c) wether action has been taken by
Government to get the illegal occupation
vacated; and

(d) if so, the present status of each
case?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI)
(a) to (d). The information s being collected
and will be placed on the Table of the House.

Import and Export of Raw Jute

8958. SHRISYED SHAHABUDDIN: Will
the Minister of TEXTILES be pleased to
state: .

(a) whether Government have decided
to permit the import of raw jute during 1989-
90;

(b) the estimated quantity of raw jute
stocks in the country as on 1 March, 1989;

(c) the level of stocks with the Jute
Corporation of India as on 31 March, 1989;

(d) the estimated production and re-
quirement of raw jute during 1989-90; and

(c) whether any export of raw jute is
envisaged during 1989-907?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) Government have decided to
permit import of raw jute against export of
jute goods under Advance Licence scheme.
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(b) and (d). Information is being col-
jected and will be laid on the Table of the
House.

(e) Only a small quantity that which is
required to be exported under Trade Plan
Provision for Rupee Payment Countries.

Construction of OPD Block Phase-lll in
Safdarjung Hospital, New Delhi

8959. SHRI HAFIZ MOHD. SIDDIQ:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the progress made in the construc-
tion of O.P.D. Block, Phase-lll in the
Safdarjung Hospital, New Delhi:

(b) the reasons for the delay; and

(c) the steps taken to expedite the con-
struction work?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) to (c). The construction of O.P.D. Block,
Phase-Illl Safdarjung Hospital, is being done
by Central Public Works Department
(CPWD). CPWD has informed that neces-
sary Administrative Approval/Expenditure
Sanction was issued on 11.8.1988 for this
work. The contract for construction has been
awarded after completing necessary formali-
ties on 3.4.1989. The foundation work is in
progress.

Factory inspectors In Maharashtra

8960. SHRI BALASAHEB VIKHE PA-
TIL: Wil the Minister of LABOUR be pleased
to state:

(a) whether Government of Maharash-
tra has submitted a scheme to the Union
Govarnment for financial assistance for the
appointment of Factory Inspectors in the
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State to tackle the hazards faced by workers
in industries; and

(b) it so, the steps taken to improve the
proposal and sanction necessary financial
assistance for the purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MALVIYA): (a) and (b). Tha informa-
tion is being collected and will be laid on the
Table of the House.

Advertisement of ‘Mala-D’

8961. SHRI BALASAHEB VIKHE PA-
TIL: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government are incurring a
huge expenditure on the advertisement of
‘Mala-D’ tablet;

(b) if so, to what extent it has helped in
popularising the '‘Mala-D’ Tablet among the
newly wedded couples; and

(c) whether the expenditure involved is
commensurate with the results achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) No, Sir.

(b) Does not arise.

(c) Yes, Sir.

Utilisation of Assistance for Bonded
Labour In Andhra Pradesh

8962. SHRI V. TULSIRAM: Wil the
Minister of LABOUR be pleased to state:

(a) the amount allocated to the Govern-
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ment of Andhra Pradesh by the Union Gov-
ernment for the rehabilitation of bonded
labour and the amount utilised year-wise
during the Seventh Plan; and

(b) whether Government propose to
provide more funds for the purpose during
1989-90 if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MALVIYA): (a) Under the Centrally
Sponsored Scheme for rehabilitation of
Bonded Labour, funds are released as and
when the proposals are received trom the
State Governments, subject to the obser-
vance of certain guidelines such as submis-
sion of utilisation certificates in respect of
amounts released In the past as also the
minutes of the district level screening com-
mittee approving a particular Scheme for
rehabilitation. The amounts released to
Andhra Pradesh during the first four years of
the Seventh Five Year Plan are given as
follows:—

Year Amount Released
(Rs. in Lakhs)
1985-86 132.41
1986-87 93.47
1987-88 —
1988-89 —

According to the information received from
the State Government of Andhra Pradesh,
the State Government have submitted utili-
sation Certificates for an amountof Rs. 129.60
lakhs towards central share till 31.3.1989.
This position is from 1985-86 anward and
the year-wise breakup is not available.

(b) Release of funds will depend on
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submission of proposals by the State Gov-
ernment in accordance with the guidelines.

Assistance for Rural Family Welfare
Services for Andhra Pradesh

8963. SHRI V. TULSIRAM: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether Government of Andhra
Pradesh has submitted a proposal to Union
Government for financial assistance for the
Rural Family Welfare Services during 1989-
90 and 1990-91; and

(b) it s0, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) No, Sir.

(b) Does not arise.

Criteria in Allotment of Platforms/
Shops

8964. SHRI VISHNU MODI: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the cnteria adopted in allotment of
platforms/shops by the Director of Estates in
the LLN.A. Market, New Delhi and other
markets owned by the D.D.A./Estate Office;

(b) whether any quota of these plat-
forms/shops is also reserved for allotment to
the persons belonging to Schedule Caste/
Tribe persons if so, the percentage thereof;

(c) whether the quota reserved for SC/
ST persons has been utilised in full; and

(d) if not, the reasons therefor?

THE MINISTER OF URBAN DEVEL-
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OPMENT (SHRIMATI MOHSINA KIDWAI):
(a) Platforms/shops under this Directorate
are allotted on open tender basis.

(b) Yes, Sir. There is areservation of 22
1/2 % for scheduled caste/Scheduled Tribes
candidates.

{c) Yes, Sir. Upto end of December,
1988

(d) The question does not arise in view
of reply to part (c).

Pending Cases for Transfer of Shops in
INA Market, New Delhi

8965. SHRI VISHNU MODI: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the number of cases pending regu-
larisation/transier of platforms/ shops in INA
Market, New Delhi;

(b)the reasonsfor notregularising/trans-
ferring the same to the eligible legal heirs of
the original allottees; and

(c) whether some discrimination is being
made between a son and a daughter (both
married) in regularisation/ transfer of these
platforms shops;and if so, the reasons there-
for?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWALI):
(a) Twelve.

(b) Mainly due to non compliance by the

panties of the terms of regularisation.

(c) Under the existing guidelines, regu-
larisation can be considered in the name of
the following:—

i) Widow/widower.
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i) Son (including adopted son).

iii) Unmarried daughter.

iv) Dependent father/mother

V) Dependent daughter - in - law.
Survey of Wastelands

8966. SHRI AMARSINH RATHAWA:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the total area of waste land in the
country as per the survey conducted through
satellite;

(b) the area of land likely 10 be con-
verted from waste land into cultivable land;

(c) whether Government have chalked
out any scheme for the utilisation of such
land and convert it for cultivation; and

(d) it so, the details thereof and the
achievements, if any, so far made?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRIZ.R. ANSARI): (a) A
country-wide survey of all wastelands has
not been conducted through satellite. How-
ever according to an estimate the total area
of wastelands in the country is about 130
million hectares.

(b) The principal aim of the Naticnal
Wastelands Development Board is to bring
under productive use wastelands in the
country through afforestation and tree plan-
ing and not to convert wastelands into culti-
vable land. -

(c) and (d). Does not arise.
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[ Translation)
Group ‘D’ Employees

8967. SHRI RAM PUJAN PATEL: Will
the Minister of LABOUR be pleased to state
the total number of Group ‘D’ employees in
various Ministries/Departments of Union
Government in 1981, 1985 and 1988 re-
spectively?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MALVIYA): According to the annual
Census of Central Government Employees,
the total number of Group ‘D’ employees in
various Ministries/Departments of Union
Government at the end of March, 1981 and
March, 1983 (latest available) were 13,83,547
and 13,94,630, respectively.

[English)

Tissue Culture Vaccine for Encephali-
ties

8968. SHRI SRIBALLAV PANIGRAH!:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government have taken
steps to produce Tissue Culture Vaccine for
encephalities;

(b) whether the programme has been
launched under Indo-Japanese collabora-
tion atthe Centra Research Institute, Kasauli;

(c) if so, the details of the progress
made inthe production of vaccineforenceph-
alities; and

(d) by which time the vaccine would be
available for use?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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WELFARE (KUMARI SAROJ KHAPARDE):
(a) to (d). No issue culture encephalitis vac-
cine has yet been developed in the country.
However, Central Research Institute, kasauli
has started production of inactiva-ted mouse
brain J.E. vaccine under Indo-Japanese
Collaboration project. During 1988, 7,29,500
doses of Mouse brain J.E. vaccine were
supplied to some endemic states for super-
vised administration to see its efficiency.
Production capacity will be increased after
the outcome of efficacy trial is known.

Healing Effects of a Common HERB,
Mint

8969. SHRI P.R. KUMARAMANGA-
LAM: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether mint, acommon herb has a
healing effect on several diseases as re-
ported in the Indian Express dated 4 March,
1989.

(b) whether the curative and healing
effects of this common herb have been sci-
entifically studied; if so, the details thereof;

(c) whether comparative studies have
been done on different varieties/straus of
mint; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) Yes, Sir.

(b) Yes, Sir. The preliminary studies in
animals have shown antifertility, antibac-
terial, antifungal and insecticidal activities in
the plant. Menthol is also reported to have
shown vibriocidal property against Vibrio
cholerae(the organism which causes chol-
era in human beings) in experimental ani-
mals.
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(c) and (d). Yes, Sir. A number of Men-
tha species along with the hybrids have been
investigated chemically for mint oil, menthol
and various other constituents.

Various extracts of M. arvensis leaves
have been assessed for their antifertility
activity. The alcoholic and the aqueous ex-
tracts when administered frorn day 1-7 of
pregnancy at a does of 100 mkg could inhibit
implantation in 80 and 60 per cent respec-
tively in female rats. At 500 mg the alcoholic
extract showed 100 per cent effect. Petro-
leum ether extract was least active wit only
44 per cent antifertility effect, although it
seemad to exert some abortifacient activity.

In another study th alcoholic extract of
the leaves of M. arvensis at a doss of 500
Mg/Kg inhibited implantation in 80 pr cent
rats, when administered on day 1 to 3 of
pregnancy. There was no antifertility effect
at allwhen given ondays 4 and 5. There was
40 per cent antimplantation effect when the
extract was administered on days 6 and 7,
indicating that the plant perhiaps exerts an
anti-zygotic effect.

[English]
MR. SPEAKER: One by one.

SHRI BASUDEB ACHARIA (Bankura):
Five thousand people from Punjab have
arrived in Delhi and they are demonstrating,
they are courting arrest. Thay are demand-
ing early political solution to the Punjab
problem. (Interrupt®ns)

SHRIINDRAJITGUPTA (Basirhat): We
want the Government to respond by some
proper statement on this question. The
Governor is saying that there will be no
solution till the elections. We want tc know
what is the pasition of the Government.
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MR. SPEAKER: Was it not decided
yesterday?

SHRI INDRAJJI GUPTA: What was the
decision?

SHRIHANAN MOLLAH (Uluberia): The
Governor has said that it would not be pos-
sible for another six months. (Interruptions®

[English)

SHRIINDRAJIT GUPTA: Why is it that
the Prime Minister i3 not calling a meeting of
all the political parties to work out some
consensus?

MR. SPEAKER: | think they have had.

SHRI INDRAJIT GUPTA: No, no, they
have not had. The Prime Minister every now
and then says that he will call a meeting of all
the opposition parties. But he has never
called it. Five thousand people are here.
They are courting arrest just now at Patel
Chowk. How long will this go on? (Interrup-
tions)

SHRI BASUDEB ACHARIA: Govern-
ment should come out with a statement.
They should respond. (/nterruptions)

SHRI CHIRANJILAL SHARMA (Paral):
The Chief Minister of Harana, day in and
day out, has been refuting and blaming the
Central Government (Interruptions)*

[ Translation]

MR. SPEAKER: | already refused him
permission.

(Interruptions)

MR. SPEAKER: No, Sir, | am ready to
listen if some policy is involved in this matter
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but not without permission.

(Interruptions)

[English]

PROF. MADHU DANDAVATE (Ra-
japur): Today is the last day of the session
Sir. We are not told whether the session
would be extended. (Interruptions)

THE MINISTEROF PARLIAMENTARY
AFFAIRS AND MINISTER OF INFORMA-
TION AND BROADCASTING (SHRIH.K.L.
BHAGAT): The session is being extended till
at least the 15th.

SHRI S. JAIPAL REDDY
(Mahbubnagar): We protest Sir. This 1s a
cavalier way of extending it.

PROF. MADHU DANDAVATE: He is
announcing this only when we are enquiring
about the extension of ithe session. (/nter-
ruptions)... Have you ever seen the cavalier
manner in which the announcement is being
made by the Minister of parliamentary Af-
fairs?

SHRI S. JAIPAL REDDY: He failed in
his duty to inform the House. He must resign.
We demand his resignation.

PROF. MADHU DANDAVATE: How do
we plan our business? How do we have our
reservations? (Interruptions)

SHRI H.K.L. BHAGAT: | had indicated
to the4on. Members that the session was
likely to be extended upto 15th or 16th. We
have business for these extended sittings.

PROF.MADHUDANDAVATE: Sir, they
would have continued with the session even
without informing you also!

SHRI S. JAIPAL. REDDY: We had no
hint and we had no clue. He nad not told ug
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about this until now.

SHRI INDRAJIT GUPTA: He is taking
the House for granted.

~ SHRI H.K.L. BHAGAT; When we had
discussions with the Speaker in his chamber
| had indicated that the session was likely to
be extended.

SHRI THAMPAN THOMAS (Meve-
likara): It was not told yesterday. So we sat
upto 7 O’ clock yesterday to transact busi-
ness.

MR. SPEAKER: | think you are on a
sound footing. We should have been told
earlier by the Government.

(Interruptions)

PROF.MADHU DANDAVATE: Thiswas
only a remark about the extension. Today
was to have been the last day according to
our time table. Upto this moment also we did
not know that the House was going to be
extended. | have already written to you point-
ing out to vou that we had raised a number of
issues on which your ruling is pending.

Firstly we had raised an issue about
laying on the Table of the House the CAG
Reportin whichthree is areference to Bofors
and other issues. Secondly we had raised
the question of PAC chairmanship and the
entire Opposition assured you yesterday
that in deference to your wishes we were
prepared to meet you in the chamber pro-
vided we would be allowed to raise thatissue
here if nothing came out of our talks yester-
day. You told us yesterday that 'l am looking
into the matter and trying to find out a solu-
tion about the PAC chairmanship’. We would
like to know categorically what effort have
been made and what is the decision arrived
at in response to the issues raised by us.

Thirdly we had pointed outto you through
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a joint letter, a common letter, that some
news items have appeared publishing corre-
spondence with the Governor of Tamilnadu,
which reveals certain information, in which
they have also quoted you. It is necessary
that those issues should also be clarified.

Lastly it is stage that this House and its
Members have to rely on the newspapers to
get reports as well as the text of the Bills
..(Interruptions) The 64th Constitutional
Amendment Bili has not been circulated to
us. (Interruptions)

[ Translation)

Mr. SPEAKER: Let me speak. Please
sitdown. The matter is over Protessor Sahib
earlier you raised the issue of privileges and
the reply has been sent to you today only.
And then we will talk it over.

[English]

PROF. MADHU DAMNDAVATE: The
reply is very erroneous

MR. SPEAKER: Youcan pointoutthose
things and we can take it up.

[Translation]

Article 151 realities CAG ancd the
constitutional requirement in this regard.

[English)]

PROF. MADHU DANDAVATE: They
have admitted that the report is submitted
and formality is normal.

MR. SPEAKER: Whather it is you can
refer it back to me.

[Translation]

Your second demand is related to PAC.
I heard you yesterday and | discussed the
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matter in the evening.
[English]

| am still at it. | will get back to you.

PROF MADHU DANDAVATE: So, it is
still under your consideration.

MR.SPEAKER: Yes. It is still under my
consideration.

AN HON. MEMBER: How long it will
take?

MR. SPEAKER: It will take time.
{Interruptions)
[Translation]

MR. SPEAKER: Regarding the third
point which you have said about me, | would
like to say that | have always been in favour
of the welfare of farmers. | am your servant.
The matters relating to me should be defi-
nitely clarified. | would like the matter to be
discussed extensively in the House so that
the facts may come to light. The only ques-
tion is that | am bound to go by rules. There-
fore, | had submitted that if at all | have
committed something wrong, ti would come
to light after the discussion is held. | have
been holding my tongue | had told you the
other day also that | am ready to waive ru'es,
and | hope, the House would agree with me.
Everything should become clear and facts
should cometo light without dslay in this very
session. | do not hold brief for anybody. If a
person commits a wrong, the Government is
the competent authority to take action.

[English]

They can take charge and do it.
[Transiation)

if | have done something wrong, you
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being my lords, can take any action against
me. | am a poor farmer. | have worked with
my own hands. | have changed the tarming
scenario and | am proudthat whatever | have
earned it has come to the mother earth and
through proper means only. | have always
been working for the welfare of farmers and
will continue to do the same and | will not go
back of my words. | will obey your directive.
Ido not want to postpone the matter even for
a minute. Thefacts should positively come to
light. | will put it for discussion tomorrow and
I am not at all afraid. You take over and hold
a debate. The whole matter should be clear.
All the tacts should come to light. You are
free to hold th discussion, | am reedy.

(Interruptions)
[English]

PROF. MADHU DANDAVATE: What
about the Bill? (Interruptions)

SHRI INDRAJIT GUPTA: Sir, that day
you ware good enough to have a discussion
with us in your Chamber and we understood
from you—Mr. Bhagat was present—that
you had asked him in cur presence that
whatever allegations have appearedinsome
sections ofthe Press regarding your involve-
ment in this affairs you wanted him on behalf
of the Government to hold an inquiry and

- then it appeared in the national newspapers
that Government has decided to institute an
inquiry. | want to know what is the position
regarding that? (Interruptions)

[ Transiation)

MR. SPEAKER: Bhagat Ji, you should
clarify the point first.

{Interruptions)
[English]

SHRI HK.L. BHAGAT: Sir. | am very
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sorry to say that what happened in the
Speaker's Chamber, hon. Shri Indrajit Gupta,
a very senior Member, referred to it. Well |
want to say this that all the Members who
were present with the Speaker - | was also
present—before me they all said that your
action is bonafide. There nothing seems to
be wrong.

SOME HON MEMBERS: No.

SHRI H.K.L. BHAGAT: Please wait
now. If you deny what you have said... (Inter-
ruptions) This is what you have said.

Secondly some said it will have to be
inquired into and if anybody the company of
samaj has done anything wrong or misused
your name and done anything we have been
saying that the Speaker was not involved in
it. And you all said Speaker’s action seems
to be bonafide but still the matter should be
inquired into.On thatcondition—Speaker rfot
being involved into—the matter should be
looked into. You said that . (Interruptions)

SHRI BASUDEB ACHARIA: Who said
that?

SHRIH.K.L. BHAGAT: Afterthat meet-
ing, | have spoken to the Government.
Government is already conducting an en-
quiry inte it. | had faithfully conveyed it. The
pity is this that we talk something there; we
say Speaker’s actions are bona-fide; all of
you said that... (Interruptions)

AN HON. MEMBER: We did not say
that. (Interruptions)

SHRI H.K.L. BHAGAT: Now you say,
no... (Interruptions)

A least for a change, do not interrupt
me; we do not interrupt you.

So far as Fanchayat Raj Bill is con-
cerned, we have already giver a notice. The
notice is with your office. Secondly, are the
hon. Members going to tell me that they did
not know... (Interruptions)
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SHRI BASUDEB ACHARIA: Wha'? ...
(Interruptions)

SHRIH.K.L.BHAGAT: Pleasewat. ltis
for Prof. Madhu Dandavate to assess for
himself inside whether he feels ashamed to
read in a newspaper the provisions of a Bill
or whether he teels happy about it. | leave it
to him to judge... (Interruptions)

MR. SPEAKER: Please sit down; take
your seats.

SHRI THAMPAN THOMAS: A Cabinet
secret has been leaked out and he should
resign... (Interruptions)

SHRI INDRAJIT GUPTA: You should
control your leakages and put the blame on
us... (Interruptions)

PROF. MADHU DANDAVATE: | am
ashamed that | do not take the text of the Bill
through the Lok Sabha Secretariat or the
Minister of Parliamentary Affairs, but [ take it
from the press... (Interruptions)

SHRI SOMNATH CHATTERJEE
(Bolpur): Whose responsibility is it? Whose
failure is it?

PROF. MADHU DANDAVATE: He has
not even expressed regret. They have not
been able to circulate the Bill in time, but it
appears in the press. it is under failure...
(Interruptions)

SHRI BASUDEB ACHARIA: It s a
tailure of the Government... (Interruptions)

SHRI INDRAJIT GUPTA:; He should
epologize to you and the House for not
having been able to prevent these leakages.
|pstead of that, he is accusing us. (Interrup-
tions)

SHRI H.K.L. BHAGAT: | may make it
clear that | have not accused you; not at all.
How can I? | do not even know what has
appeared inthe press. |cannot say anything.
I never accused you of leakages... (Interrup-
tions)

PROF. MADHU DANDAVATE: The
Budaet is at least presented by the Finance
Minister and we are nottoread itin the press
beforethe Budgetis presentedinthe House...
(Interruptions)
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SHRIH.K.L. BHAGAT: lonly said this;
it is for you to judge... (Interruptions)

MR. SPEAKER: Please listen to me.
The position is likely this. You wrote to me
about this Bill. | tried to find our from my
Sacretariat, if we have received the Bill.
They have still got the notice; they have not
received the Bill. Until and unless the Bill
comes, | cannot say whether it has been
leaked out or not. | have to see that.

(Interruptions)

MR. SPEAKER: | do not know. (Inter-
ruptions)

SHRI V. KISHORE CHANDRA S. DEO
(Parvathipuram); Let him deny that this is
not the Bill.

SHRI DINESH GOSWAMI (Guwahati):
Yes, he must deny. (Interruptions)

SHRI BASUDEB ACHARIA : Let him
deny it Sir.

(Interruptions)

SHRI THAMPAN THOMAS: Today is
the last day of the Session... (Interruptions)

SHRI H.K.L. BHAGAT: The Session
will be extended upto 15th.

PROF. MADHU DANDAVATE: Kindly
ask him whether the text of the 64th Amend-
ment Bill which has been published in the
press 1s a genuine one or a fabricated one.

SHRI HANNAN MOLLAH (Ulubier‘a):
You cannot run away from the House. Either
you deny it or authenticate.

SHRI SOMNATH CHATTERJEE: You
cannot accuse the Opposition. (Interruptions)

SHRI S. JAIPAL REDDY
{Mahbubnagar): The Minister has not de-
nied the contents.

SHRI THAMPAN THOMAS: The dig-
nity of the House is in question. The Minister
must clarify.

SHRIV.KISHORE CHANDRA S. DEO:
Who will take responsibility for this leakage?
(Interruptions)
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PROF. MADHU DANDAVATE: Let him
either confirm or deny the text of the Bill
which has already appeared in the press. Let
him confirm or deny. The pressmen are
asking us about our response and reaction
to the text of the Bill. We said that we did not
know whether it was genuine or not... (/nter-
ruptions)

SHRI S. JAIPAL REDDY: | am not a
point of order.

AN HON. MEMBER: Has it appeared in
the Indian Express only?

PROF. MADHU DANDAVATE: It has
come in three papers. (Interruptions)

SHRI H.K.L. BHAGAT: The subject in
connection with the Panchayat Rajincluding
this Billis inthe process of consideration and
finalisation. It has not yet been finalised.
Therefore, | cannot say whether it is genuine
or not.

SHRI V. KISHORE CHANDRAS. DEO:
Is this the Bill under consideration?

DR. DATTA SAMANT (Bombay South
Central): He is misleading the House.

(Interruptions)

MR. SPEAKER: We can only know
when we have the Bill.

(Interruptions)

SHRI S. JAIPAL REDDY: | am on a
point of order. Sir, you were pleased to
observe that the Government gave a notice
of a Constitution Amendment, but did not
supply to you the text of the amendment.
You were pleased to make this observation
from the Chair. The Minis.er when he first
responded to our query by implication admit-
ted the correctness of the contents of the Bill.
(Interruptions)

SEVERAL HON. MEMBERS: No, no.
He only said that it was yet to be finalisea.

KUMARI MAMATA BANERJEE
(Jadavpur): The Minister has said that it has
not yet been finalised.

SHRI H.K.L. BHAGAT: He s mis-
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quoting me Sir. | myself said that we do not
know what the final Bill is going to be. How
can | say whether it is genuine or not?

SHRI S. JAIPAL REDDY: Now he is
trying to wriggle out by stating that he cannot
say yes or not. Sir, who is to be held respon-
sible for this leakage? Is it not a reflection on
the Government? Is it not a reflection on our
Parliament?

MR. SPEAKER: Jaipalji, we can see
from the record.

(Interruptions)

SHRI DINESH GOSWAMI: Sir, itis a
breach of privilege to publish something
whish is yet to be placed in Parliament. ff it is
the case of the Government that whatever
the Indian Express has published is not the
authentic Bill, I will ask Shri Bhagat to “ave
the courage the bring a breach of privilege
motion against Indian Express. Have you
got that courage to do so? You cannot just
wriggle out. After all the House has begn
taken for a ride. if he does not do so...
(Interruptions)

KUMARI MAMATA BANERJEE
(Jadavpur): The Minister has said that it has
not yet been finalised. So, the question does
not arise. (Interruptions)

SHRI DINESH GOSWAMI: According
to Mr. Bhvagat, if it is not finalised, then how
have they publishedit? Thatis aclearbreach
of prvilege. (Interruptions)

MR. SPEAKER: No discussion onthat.

PROF. MADHU DANDAVATE (Ra-
japur): | want to know whether a part of the
Billhas been concealed just like the Thakkar
Commission’'s Report. Is the full text of the
Bill there?

SHRI V. KISHORE CHANDRA S. DEO
(Parvathipuram): Sir, | have given a notice of
breach of privilege against Shri Buta Singh,
the hon. Hon Home Minister, for misleading
this House onthe case regarding Babri Masijid
and Raj Janmabhoomi. It was also flashed
onTV. He hasdeliberately and willfully misled
the House.

MR. SPEAKER: | have already written
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to them.

SHRI C. MADHAV REDDI (Adilabad): |
think the Motion regarding the extension of
the House has not been voted.

MR. SPEAKER: lt is going ta be done
just now.

(Interruptions)

DR. DATTA SAMANT (Bombay South
Central): Sir, the text of the Bill which has
come in the Press is so serious that all the
rights of the Central Government are taken
awar. | have given a notice of breach of
privilege. Why is the Government silent? All
the rights of the Panchayats have been
taken away by the Centre andthisis anissue
in the country. Why Government is silent?
Let them deny it. If not, you admit my privi-
lege motion. | have given a privilege motion
against the Government and the Press.

[Translation)

MR. SPEAKER: | shall look into the
matter. Please sit down.

SHRI RAJ KUMAR RAI (Goshi): Mr.
Speaker, Sir, there is lock out in Swadeshi
Cotton Mill in Mahu owing to the fault of
management. It is a question of life of thou-
sands of workers.

MR. SPEAKER: Give itin writing, I shall
look into it.

SHRI RAJ. KUMAR RAl: | was one of
tSh?\J eioght members who have given notice of

MR. SPEAKER: | <hall look into the
matter.

[English]

SHRI SAIFUDDIN CHOWDHARY
(Katwa): | have given a breach of privilege
notice against Mr. P.R. Das Munsi, Minister
cf State of Commerce, for deliberately mis-
leading the Housa.

MR. SPEAKER: | have already taken
that up.

SHRI SAIFUDDIN CHOWDHARY: He
says that the State Government of West
Bengal set uﬁ three Inquiry Cormmissions to
inquire into the crimes and corruption of the
Congress regime from 1972 to 1977. He
says, not a single report was submitted in the
Legislature of the State.

____MR SPEAKER: You cannot discuss.
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SHRI SAIFUDDIN CHOWDHARY:
Thirteen reports have been submitted from
1978 t0 1984.

MR.SPEAKER: | have already taken
that up. Why are you pressing it now?

(Interruptions)

SHRI NARAYAN CHOUBEY (Midna-
pore); Sir, several lakh Central Government
employees are supposed to get their in-
creased DA from the 1st of January, 1989
but they have not yet received the same. |
urban uponthe Governmentto make a State-
ment on this.

[ Translation]

MR. SPEAKER: That is all.
[English)

KUMARI MAMATA BANERJEE: Sir,
the people of West Bengal, i.e. my State, are
facing serious drinking water problem. The
people are not getting drinking water. | re-

uest the Government to send ateamto see
the situation. so many people have died
because they did not get water. We want
dninking water. The State Government is not
looking after their interests. Please send the
Minister. (Interruptions)

SHRI THAMPAN THOMAS
(Maveilikara): Sir, in front of the Boat Club,
the people of Kerala are demanding rail
tacilities. Due to summer vacation, people
are hold up. Sir, there should be more trains
to south. (Interruptions)

[ Translation)

MR. SPEAKER: What do you want to
say?

[English)

SHRISHANTARAM NAIK (Panaji): The
Session is ending on the 15th. | have given
a notice on Kudal Commission which you
have pleased to admit. By having a discus-
sion on Kudal Commission Report, we will
come to know how much foreign exchange
and{oreign money, they have taken from the
tforeign agencies... (Interruptions)*

MR SPEAKER: No. Yot cannot make
allegation. | won't allow it.

(Interruptions)*

SHRI SHANTARAM NAIK: Sir, you
have admitted the notice. (/nterruptions,

*Not recorded.
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12.39 hrs.

MOTION RE: EXTENSION OF SITTINGS
OF LOK SABHA

[English}

THEMINISTEROF PARLIAMENTARY
AFFAIRS AND MINISTER OF INFORMA-
TION AND BROADCASTING (SHRIH.K.L.
BHAGAT): Sir, | beg to move:

“That the sittings of the House be ex-
tended upto 15th.”

MR. SPEAKER: The question is:

“That the sittings of the House be ex-
tended up to the 15th.”

(Interruptions)

MR. SPEAKER: You give metin writ-
ing.

SHRISHANTARAM NAIK (Panaji): You
have admitted and you have told me that is
has been admitted and subsequently it has
been referred to the Business Advisory
Committee. What has happened to that—I
would like to know. (Interruptions)

PROF. MADHU DANDAVATE (Ra-
japur): That Commission has been wound
up.

SHRI THAMPAN THOMAS (Mave-
likara): | would like to gave a notice. A few
thousand persons from Kerala are demand-
ing rail tacilities. (Interruptions)

MR. SPEAKER: | will put the question
again. That is about extension of the sittings
of the House.

(Interruptions)

SHR!I S. JAIPAL REDDY
(Mahbubnagar): This is a casual way of
extending the sittings of the House. He has
treated up most casually.

MAY 10, 1989
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PROF. MADHU DANDAVATE: We ar
MPs, not casual labour. (Interruptions)

MR. SPEAKER: The question is:

“That the sittings of the House be ex-
tended upto 15th.”

The Lok Sabha divided

Division No. 63

12.41 hrs.
AYES

Abdul Gkafoor, Shri

_ Adaikalaraj, Shri L.
Agarwal Shri Jai Prakash
Ahmed, Shrimati Abida
Alkha Ram, Shri
Anand Singh, Sh-i
Ansari Shri Abdul Hannan
Ansari, Shri Z.R.
Anthony, Shri P.A.
Arunachalam, Shri M.
Bairagi, Shri Balkavi
Bairwa, Shri Banwari Lal
Baitha, Shri D.L.
Bajpai, Dr. Rajendra Kumari
Ban, Shri Deep Narain
Banerjee, Kumari Mamata
Basawarajeswari, Shrimati

Basavaraju, Shri G.S.
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Basheaer, Shri T.

Bhagat, Shri B.R.

Bhagat, Shri H.K.L.

Bharat Singh, Shri

Bhardwaj, Shri Parasram

Bhatia, Shri R.L.

Bhio, Dr. Krupasindhu

Bhosale, Shri Prataparo B.
Bhumij, Shri Haren

Birbal, Shn

Birendra Singh, Rao

Birender Singh, Shri

Budana, Shri Narendra

Bundela, Shri Sujan Singh
Chandra Pratap Narain Singh, Shri
Chandrasekhar, Shrimati M.
Chaturvedi, Shri Naresh Chandra
Chaturvedi, Shrimati Vidyavati
Chaudhary, Shri Manphool Singh
Chavan, Shri Ashok Sharkarrao
Chidambaram, Shri P.
Choudhary, ShriJagannath
Choudhary, Shri Nandial

Dabhi, Shri Ajitsinh

Dalwai, Shri Hussain

Damor, Shri Somjibhai

Das, Shri Sudarsan

Das Munsi, Shri Priya Ranjan
Dennis, Shri N.

Deora, Shri Murli

Dev, Shri Sontosh Mohan
Dhariwal Shri Shanti
Dhillon, Dr. G.S.

Digal Shri Radhakanta
Dighe, Shri Sharad
Dikshit, Shrimati Sheila
Dinesh Singh Shri
Gamit, Shri C.D.

Ganga Ram, Shri
Gholap, Shri S.G.
Ghosal, Shri Debi
Ghosh, Shri Taurn Kanti
Gohil, Shri G.B.
Gomango, Shri Gindhar
Gounder, Shri A.S.
Guha, Dr. Phulrenu
Gupta Shri Janak Raj
Harpal Singh, Shri

Jain, Shri Nihal Singh
Jain, Shri Virdhi Chander
Jatav, Shri Kammodilal

Jayamohan, Shri A.

of Shtings of L.S. 286
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Jeevarathinam, Shri R.
Jena, Shri Chintamani
Jhikram, Shri M.L.
Jitendra Prasad, Shri
Jitendra Singh, Shri

Jujhar Singh, Shri

Kamble, Shri Arvind Tulshiram
Kamia Kumari, Kumari
Kamala Prasad Singh, Shri
Kaushal, Shri Jagan Nath
Keyur Bhusan. Shri

Khan, Shri Aslam Sher

Khan, Shri Khurshid Alam

Khan, Shri Mohd. Ayub (Jhunjhunu)

Khirhar, Shri R.S.

Kinder Lal, Shri

Kisku,Shri Prithvi Chand
Kolandaivelu, Shri P.
Krishna Pratap Singh, Shri
Krishna Kumar, Shri S.
Krishna Singh, Shri

Kujur, Shri Maurice *
Kumaramangalam, Shri P.R.
Kunjambu, Shri

Lachchhi Ram, Shri

Law, Shri Asutosh
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Lowang, Shri Wangpha
Madhuree Singh, Shrimati
Mahajan, Shri Y.S.
Mabhalingam, Shri M.
Makwana, Shri Narsinh
Malik, Shri Purna Chandra
Mallick, Shri Lakshman
Maviya, Shri Bapulal
Manorma Singh, Shrimati

Mavani, Shrimati Patel Ramaben

Ramijibhai

Mehta, Shri Haroobhai

Mishra, Shri Ram Nagina

Mishra, Shri Shripati

Modi, Shri Vishnu

Motilal Singh, Shri

Murthy, Shri M.V. Chandrashekara
Naik, Shri Shantaram

Namgyal, Shri P.

Natwar Singh, Shri K.

Nawal Prabhakar, Shrimati Sunderwati
Odeyar, Shri Channaiah

Panika, Shri Ram Pyare

Pant, Shri K.C.

Parashar, Prof. Narain Chand

Pardhi, Shri Keshaorao



280  Motion Re. Extension  VAISAKHA 20, 1911 (SAKA) of Sittingsof L.§. 290

Paswan, Shri Ram Bhagat
Patel, Shri C.D.

Patel, Shri G.I.

Patel, Shri Mohanbhai
Pathak, Shri Chandra Kishore
Patil, Shri Balasaheb Vikhe
Patil, Shri Shivraj V.

Patil, Shri Uttamrao

Patil, Shri Veerendra
Peruman, Dr. P. Vallal
Pilot, Shri Rajesh
Potdukhe, Shri Shantaram
Prabhu, Shri R.

Pradhani, Shri K.

Prakash Chandra, Shri
Pushpa Devi, Kumari

Raj Karan Singh, Shn
Rajeshwaran, Dr. V.
Rajhans, Dr. G.S.

Ram Samujhawan, Shri
Ram Singh, Shri
Ramamurthy, Shri K.
Rana Vir Singh, Shri
Ranga, Prof. N.G.

Rao, Shri J. Vengala

Rao, Shri K.S.

Rao, Shri P.V. Narasimha
Rath, Shri Somnath

Rathod, Shri Uttam

Raut, Shri Bhola

Ravani, Shri Navin

Rawat, Shri Harish

Sahi, Shrimati Krishna
Selvendran, Shri P

Sen, Shri Bholanath

Sethi, Shri Ananta Prasad
Shahi, Shri Laliteshwar
Shaktawat, Prof. Nirmala Kumari
Shankarlal, Shri

Shanmugam, Shri P.

Sharma, Shn Chiranji Lal
Sharma, Shri Nand Kishore
Sharma, Shri Shri Pratap Bhanu
Shastri, Shri Hari Krishna
Shivendra Bahadur Singh, Shri
Siddiq, Shri Hafiz Mohd.
Sidnal, Shri S.B.

Singh, Shri Lal Vijay Pratap
Singh Deo, Shri K.P.

Sodi, Shri Mankuram

Soren, Shri Harihar

Sreenivasa Prasad, Shri V.
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Sukh Ram, Shri
Sultanpuri, Shri K.D.
Suman, Shri R.P.
Sundararaj, Shri
Sunder Singh, Ch,
Surendra Pal Singh, Shri
Swami Prasad Singh, Shri
Swell, Shn G.G.

Tewary, Prof. K.K.
Thakkar, Shrimati Usha
Thambi Durai, Shri M.
Thangaraju, Shri S.
Thomas, Prof. K.V.

Tigga, Shri Simon
Tilakdhari Singh, Shri
Tomar, Shrimati Usha Rani
Tombi Singh, Shri N.
Vanakar, ShriPunam Chand Mithabhai
Verma, Shrimati Usha
Viiayaraghavan, Shri V.S.

Vir Sen, Shri

Yadav, Shri Kailash

Yadav, Shri Ram Singh

Yadav, Shri Shyam Lal

Yadava, Shri D.P.

Zainul Basher, Shri

MAY 10, 1989
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NOES

Acharia, Shri Basudeb
Banatwalla, Shri G.M.

Barman, Shri Palas

Bhoopathy, Shri G.

Chatterjee, Shri Somnath
Choubey, Shri Narayan
Chowdhary, Shri Saifuddin
Landavate, Prof. Madhu

Deo, Shri V. Kishore Chandra S.
Ghosh Goswami, Shrimati Bibha
Gill, Shri M.S.

Gupta, Shri Indrajit

Hannan Mollah, Shri

Het Ram, Shri

Kakade, Shri Sambhajirao
Kalanidhi, Dr. A.

Kalpana Devi, Dr. T.

Khurshid Ahmed, Choudhary
Mahata, Shri Chitta

Malik, Shri Purna Chandra
Masudal Hossain, Shri Syed
Mishra, Shri Vijay Kumar
Mukherjee, Shrimati Geeta
Patel, Dr. AK.

Patel, Shri H.M.
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Pathak, Shri Ananda
Patil, Shri D.B.

Pradhan, Shri K.N.

Raju, Shri Vijaya Kumar
Ram Bahadur Singh, Shri
Ramaiah, Shri B.B.
Ramashray Prasad Singh, Shri
*Ranganath, Shri K.H.
Rao, Shri Srihari
Ratnam, Shri N. Venkata
Reddi, Shri C. Madhav
Reddy, Shri B.N.

Reddy, Shri E. Ayyapu
Reddy, Shri K. Ramachandra
Reddy, Shri M. Raghuma
Reddy, Shn S. Jaipal
Riyan Shri Baju Ban
Saha, Shri Ajit Kumar
Saha, Shri Gadadhar
Samant, Dr. Datta
Sambu, Shri C.

Shaminder Singh, Shri
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Somu, Shri N.V. N.
Swamy, Shri D. Narayana
Tanti, Shri Bhadreshwar
Thota, Shri Gopal Krishna
Venkatesh, Dr. V.

Walia, Shri Charanijit Singh

MR. SPEAKER: Subiject 1o correction,
the result** of the Division is as follows:

Ayes : 199
Noes : 053
The motion was adopted.

(Interruptions)

MR. SPEARER: Papers to be laid.

12.48 hrs.

PAPERS LAID ON THE TABLE

Annual Accounts and Reviews on the
working of Himalayan Mountaineering
Institute, Darjeeling, for 1987-88 and
Nehru Institute of Mountaineering
Uttarkashi for 1987-88 and Statements
for delay in laying these papers

[English)
THE MINISTER OF STATE IN THE

DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY

*Wrongly voted for NOES.

**The following Members also recorded their votes.

AYES: Sarwashri Chintamani Panigrahi, J. Chokka Rao, Jagannath Prasad, D.K. Naikar,
Braja Mohan Mohanty, Khelan Ram Jangde, Prabhu Lal Rawat, R.H. Ranganath, Dr. C.P.

Thakur, Sarvashri Gopeshwar, Dal Chander Jain, Frank Anthony and K. N. Pradhan

NOES: Sarvashri Amal Datta, Vijoy Kumar Yadav Sanat Kumar Mandal.
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OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHI): On behalf of Shri K.C. Pant: |beg
to lay on the Table:

(1)

2)

(3)

(4)

(i) A copy of the Annual Accounts
(Hindi and English versions) of the
Himalayan Mountaineering Insti-
tute, Darjeeling, for the year 1987-
88 together with Audit Report
thereon.

(ii) Acopy of the Review (Hindiand
English versions) by the Govern-
ment on the Accounts of the Hima-
layan Mountaineering Institute,
Darjeeling, for the year 1987-88.

A statement (Hindi and Enghsh
versions) showing reasons for de-
lay in laying the papers mentioned
at (1) above. [Placed in Library.
See No. LT- 7919/89]

(i) A copy of the Annual Accounts
(Hindi and English versions) of the
Nehru Institute of Mountaineering,
Uttarkashi, for the year 1987-88
together with Audit Reportthereon

(i) Acopy of the Review (Hindiand
English versions) by the Govern-
ment on the Accounts of the Nehru
Institute of Mountaineering, Uttar-
kashi, for the year 1987-88.

A statement (Hindi and English
varsions) showing reasons for de-
lay in laying the papers mentioned
at (3) above. [Placed in Library.
See No. LT- 7920/89)

Review on the working of an Annual
Report of Hindustan vegetable Oils
Corporation Ltd., New Delhl for 1987-88
and statement for delay in laying these

papers

THE MINISTER OF STATE OF THE

MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRISUKH RAM): |begtolay onthe Table:

(1)

Acopy each of the following papers
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(Hindi and English versions) under
sub-section (1) of section 619 A of
the Companies Act, 1956:

(i) Review by the Government on
the working of the Hindustan Vege-
table Oils Corporation Limited, New
Delhi, for the year 1987-88.

(i) Annual Report of the Hindustan
Vegetable Oils Corporation Lim-
ited, New Delhi for the year 1987-
88 along with Audited Accounts
and comments of the Comptroller
and Auditor General thereon.

(2) A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (1) above. [Placed in Library.
See No. LT- 7921/89]

Reports of Comptroller and Auditor
General of India for 1987-88—Unlom
Government (other autonomous
bodies), (Delhi Administration) (Reve-
nue Receipts - Indirect Taxes), (Defence
Services Aid Force and Navy) etc. etc.

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): 1 beg to lay on the
Table:

(1) A copy each of the folowing Re-
ports (Hindi and English versions)
under article 151 (1) of the Consti-
tution:

(i) Report of the Comptroller and
Auditor General of India for the
year 1987-88 Union Government
(other Autonomous Bodies).
[Placed in Library. See No. LT-
7922/89)

(i) Report of the Comptroller and
Audttor General of India for the
year 1987-88 Union Government
(Delhi Administration). [Placed in
Library. See No. LT- 7923/89)
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3)

(4)
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(ili) Report of the Comptroller and
Auditor General of India for the
year 1987-88—Union Government
(Revenue Receipts. - Indirect
Taxes). [Placedin Library. See No.
LT-7924/89]

(iv) Report of the Comptroller and
Auditor General of India for the
year 1987-88—Union Government
(Defence Services - Air Force and
Navy). [Placed in Library. See No.
LT- 7925/89]

(v) Report of the Comptroller and
Auditor General of India for the
year 1987-88—Union Government
(Railways). [Placed.in Library. See
No. LT-7926/89)

A copy of the -Appropriation Ac-
counts Railways for the year 1987-
88 part | - Review (Hindi and Eng-
lish versions). [Placed in Library.
See No. LT- 7927/89]

A copy of the Appropriation Ac-
counts, Railways fortheyear 1987-
88, Pant- Il- Detailed Appropriation
Accounts (Hindi and English ver-
sions). [Placed in Library. See No.
LT- 7928/89]

A copy of the Block Accounts (in-
cluding capital statements compris:
ing the Loan Accounts), Balance
Sheets and Profit and Loss Ac-
counts, Railways forthe year 1987-
88 (Hind and English versions).
[Placed in Library. See No. LT-
7929/89]

Annual Reports and Reviews on the
working of National Centre for Software
Technolagy, Bombay for 1985-86, 1986-

87 and 1987-88 and statements for

delay in laying these papers

THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
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On behalf of Shri K.R. Narayan: |beg to lay
on the Table:

)

@)

(3)

(4)

(5)

(i) A copy of the Annual Report
(Hindi and English versions) of the
National Centre for Software Tech-
nology Bombay for the year 1985-
86 along with Audited Accounts.

(i) A statement (Hindi and English
versions) regarding Review by the
Government on the working of the
National Centre for Software Tech-
nology, Bombay, forthe year 1985-
86.

A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (1) above. [Placed in Library.
See No. LT- 7930/89)]

(i) A copy of the Annual Report
(Hindi and English versions) of the
National Centre for Software Tech-
nology, Bombay, forthe year 1986-
87 along with Audited Accounts.

(i) A statement (Hindiand English
versions) regarding Review by the
Government on the working of the
National Centre for Software Tech-
nology, Bombay, forthe year 1986-
87.

A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (3) above. [Placed in Library.
See No. LT- 7931/89]

(iy A copy of the Annual Report
(Hindi and English versions) of the
National Centre for Software Tech-
nology, Bombay, forthe year 1987-
88 along with Audited Accounts.
(i) A statement (Hindi and English
versions) regarding Review by the
Government on the working of the
National Centre for Software Tech-
nology, Bombay, forthe year 1987-
88.
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(6) A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (5) above. [Placed in Library.
See No. LT- 7932/89)

Annuat Report and Review on the
working of Jawaharial Nehru Univer-
slity, New Dethli for 1987-88 and State-
ment for delay In laying these papers,

Annual Accounts of the sald University
for 1987-88 and statement for delay in
laying these papers etc. etc.

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI L.P.
SHAHI): I beg to lay on the Table.

(1) (i) A copy of the Annual Report
(Hindi and English versions) of the
Jawaharlal Nehru University, New
Delhi, for the year 1987-88.

(ii) Acopy of the Review (Hindiand
English versions) by the Govern-
mentonthe working of the Jawahar-
lal Nehru University, for the year
1987-88.

2 A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (1) above. [Placed in Library.
See No.- 7933/89]

(3) A copy of the Annual Accounts
(Hindi and English versions) of the
Jawaharlal Nehru University, New
Delhj, forthe year 1987-88together
with Audit Report thereon.

(4) A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (3) above. [Placed in Library.
See No LT- 7934/89]

(5) (i) A copy of the Annual Report
(Hindi and English versions) of the
National Council of Science Muse-

7

(8)

(9)

(10)
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ums, Calcutta, for the year 1987-
8s.

(i) A copy of the Annual Accounts
(Hindj and English versions) of the
National Council of Science Muse-
ums Calcutta, for the year 1987-88
together with Audit Report thereon.

(iii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
National Council of Science
Museums,Caicutta, for the year
1987-88.

A statement (Hindi ard English
versions) showing reasons for de-
lay in laying the papers mentioned
at (5) above. [Placed in Library.
See No. LT- 7935/89)

A copy of the Annual Accounts
(Hindi and English versions) of the
Visva-Bharati, Santiniketan, forthe
year 1987-88 together with Audit
Report thereon.

A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (7) above. [Placed in Library.
See No. LT- 7936/89]

(i) A copy of the Annual Report
(Hindi and English versions) of the
Allahabad Museum Society for the
year 1987-88 along with Audited
Accounts.

(i) Acopy of the Review (Hindiand
English versions) by the Govern-
ment on the working of the
Allahabad, Museum Society forthe
year 1987-88.

A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (9) above. [Placed in Library.
See No. LT- 7937/89]
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(11) A copy of the Annual Accounts
(Hindi and English versions) of the
Rashtriya Sanskrit Sansthan, New
Dethi, forthe year 1987-88together
with Audit Report thereon.

(12) A statement (Hindi and English
versions) showing reasons for de-
lay in faying the papers mentioned
at (11) above. [Placed in Library.
See No. LT-7938/89]

Statement Correcting reply to USQ No.
6850 dt 25/4/89 re: Sick Inaustries in
Rajasthan and Gujarat

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): | beg to
lay on the Table a statement (Hindi and
English versions) correcting the reply given
on the 25th April, 1989 to Unstatred Ques-
tion No. 6850 by Shri Virdhi Chander Jain
regarding sick industries in Rajasthan and
Guijarat. [Placed in Library. See No. LT-
7939/89]

Notification under Export (Quality
Control and Inspection) Act, 1963

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P R.
DAS MUNSY): | beg to lay on the Table a
copy each of the following Notifications (Hindi
and English versions) and sub-sectior (3) of
section 17 of the Export{Quality Control and
Inspection) Act, 1963:

(1) (i) The Export of Cashew Kernels
(Quality Control and Inspection)
Amendment Rules, 1989 published
in Notification No. S.0. 529 In
Gazette of India datec the 18th
March, 1989. [Placed in Libra-y.
See No. LT- 7940/89]

(i) The export Inspection Council
Contributory Provident Fund
(Amendment) Rules, 1989 pub-
lished in Notification No. S.0. 592
in Gazette of India dated the 1st
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April, 1989, [Placed in Library. See
No. LT- 7941/89]

(2)  Acopy of the Annual Report (Hindi
and English versions) of the Export
Inspection Council and Export In-
spection Agencies (Volume- li) for
the year 1987-88. [Placedin Library.
See No. LT- 7942/89)

Review on the working of and Annua!
Reports of Jute Corporation of India
Ltd, Calcutia for 1987-88 and Central
Cottage Industries Corporation of india
Lid., New Delhi for 1987-88 and two
siatements for delay in laying these
papers

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM)- | beg to lay on the Table:

(1) Acopy sach of the following papers
(Hindi and Enghsh versions) undér
sub-section (1) of section 619A of
the Companies Act, 1956:

(a) (i) Review by the Government on
the working of the Jute Corporation
of India Limited, Calcutta, for the
vear 1987-88.

(n) Annual Report of the Jute Cor-
poration ot India limited, Calcutta,
for the year 1987-88 along with
Audited Accounts and comments
of the Comptroller and Auditor
Generalthereon.[PlacedinLibrary.
See No. LT- 7943/89]

(b) (*) Re\iew by the Government on
the working of the Central Cottage
Industries Corporation of India
Limited, New Delhi, for the year
1987-88.

(1) Arnnual Report of the Central
Cottage Industiies Corporation of
india Limited, New Delhi, 1or the
year 1987-88 along with Audited
Accounts and comments of the
Comptroller and Auditor Genetul
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thereon. [Placed in Library. See (4)
No. LT- 7944/89]

Two statements (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (1) above. [Placed in Library.
See No. LT- 7943 and 7944/89]

Notification under Prevention of Food
Adulteration Act, 1954, Annual Reports
and Reviews on the working of National
institute of Homoeopathy, Calcutta for (5)
1987-88 and Cancer Hospital and
Research Institute, Gwalior for 1987-88
and statements for delay in laying

these papers etc.

THE MINISTER OF STATE IN THE (6)
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
| beg to lay on the Table:

1)

(2)

@3)

A copy of the Pravention of Food
Adulteration (Fourth Amendment)

Rules, 1987 {Hindi and English
versions) publishad in Notificatinn

No. G.S.R. 840 (E) in Gazette of

India dated the 6th October, 1987

under sub-section (2) of section 23 (7)
of the Prevention of Food Adultera-

tion Act, 1954. [Placed in Library.

See No. LT- 7945/89]

(i) A copy of the Annual Report

(Hindi and English versions) of the (8)
National institute of Homoeopathy,
Calcutta, forthe year 1987-88 along

with Audited Accounts

(ii) Acopy of the Review (H.ndiand
English versiors) by the Govern-
menton the werking o’ the National
Institute of Homoeopathy, Calcutta,
for the year 1987-88.
(9,

A statement (Hind: and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (2) above. (Placed in Library
See No. LT- 7946/89]
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(i) A copy of the Annual Report
(Hindi and English versions) of the
Cancer Hospital and Research
Institute, Gwalior, fortheyear 1987-
88 along with Audited Accounts.

(ii) A copy of the Review (Hindiand
English versions) by the Govern-
ment on the working of the Cancer
Hospital and Research Instityte,
Gwalior, for the year 1987-88.

A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (4) above. [Placed in Library.
See No. LT- 7947/89]

(i) A copy of the Annual Report
(Hind and &nglish versions) of the
National Institute of Ayurveda,
Jaipur, for the year 1987-88.

(ii) Acopy otthe Review (Hindiahd
English versions) by the Govern-
ment on the working of the National
Institute of Ayurveda, Jaipur, for
the year 1987-88.

A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (6) above. [Placed in Library.
See No. LT- 7948/89]

A statement (Hindi and English
versions) explaining reasons for not
laying the Audited Accounts of the
National Institute of Ayurveda,

. Jaipur, for the year 1387-88 within

the stipulated period of nine months
after the close of the Accounting
year. [Placed in Library. See No.
LT- 7949/89]

(i) A copy of the Annual Report
(Hindi and English versions) of the
Central Goyncil for Research in
Unani Medicine, New Delhi, for the
year 1987-88 along with Audited
Accounts.
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(i) Acopy of the Review (Hindiand
English versions) by the Govern-
ment on the working of the Central
Council for the year 1987-88.

(10) A statemant (Hindi and English
versions) showing reasons for de-
lay ir: laying the papers mentioned
at (9) above. [Place in Library. See
No. LT- 7950/89]

Notlﬂcétlon under Essentlal Commodi-
ties Act, 1955 and Bureau of indian
Standards Act, 1986

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI D.L. BAITHA): | beg to lay on the
Table:

(1) A copy each of the following Notifi-
cations (Hindiand Engiish versions)
under sub-section (6) of section 3
of the Essential Commodities Act,
1955:

(i) S.O. 211(E) published in Ga-
zette of India dated the 20th March,
1989 declaring Hydraulic Brake
Fluid to be an essential commodi-
ties Act, 1955. [Placed in Library.
fee No. LT-7951/89]

(i) The Pulss, Edible Oillseeds and
Edible Oils (Storage Contral) Sec-
ond Amendment Order, 1989 pub-
lished in Notification No. S.0. 230
(E) in Gazette of India dated the
28th March, 1989. [Placed In
Library. See No. LT- 7952/89]

(2) A copy of the Notification No. S O
251(E) (Hindiand English versions)
published in Gazette of India dated
the 31st March, 1989 regarding
appointment of Members of the
Bureau of the Indian Standards with
effect from 1st April, 1989, under
saction 3 of the Bureau of Indian
Standards Act, 1986. [Placed in
Library. See No. LT- 7953/89]
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Annual Reports and Review of the
working of National Institute of Port
Management, Madras for 1987-88, Delhi
Transport Corporation, New Delhl for
1987-88 and statements for delay in
laying these papers etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF SURFACE TRANSPORT
AND DEPUTY MINISTER IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS (SHRI
P. NAMGYAL): | beg to lay on the Table:

~

(1) (1) A copy of the Annual Report
(Hindi and English versions) of the
National Institute of Port Manage-
ment. Madras for the year 1987-88
along with Audited Accounts.

(i) A -~opy of the Review (Hindiand
English versions) by the Govern-
ment on the working of the National
Institute of Port Management,
Madras, for the year 1987-88. *

(2) A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (1) above [Placed in Library.
See No | T- 7954/89]

(3) () A copy of the Annual Report
(Hindi and English versions) of the
Deihi Transport Corporation, New
Delhy, for the year 1987-88 under
sub-section (3) of section 35 of the
Foad Transport Corporations Act,
1650

(i) Acopy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the Delhi
Transport Corporation New Delhi,
for the year 1987-88.

(4) A statement (Hindi and English
versions) showing reasons for de-
1ay in laying the papers mentioned
at (3) above. [Placed in Library.
See No LT- 7955/89]

(5) Acopy eachof the following papers
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(Hindi and English versions) under
sub-saction (4) of section 33 of the
Road Transport Corporation Act,
1950 read with clause (c) (iv) of the
Proclamation dated the 11th May,
1987 issued by the President in
relation to the State of Punjab:

(a) (i) Annual Accounts of-the Pepsu
Road Transport Corporation, Pa-
tiala, for the year 1985-86 together
with Augh Report thereon.

(i) Review of the Government on
the working of the Pepsu Road
Transport Corporation, Patiala, for
the year 1985-86. [PlacedinLibrary.
See No LT-7956/89]

(b) (i) Annual Accounts of the Pepsu
Road Transport Corporation, patiala,
for theyear1986-87togetherwith Audit
Report thereon.

(1) Review by the Government on
the working of the Pepsu Road Trans-
port Corporation, Patiala, for the year
1986-87.

(6) Two statements showing reasons for
delay in laying the papers mentioned at (5)
above. [Placed in Library SeeNo LT-7957/
89]

Statement correcting reply to USQ No.
108 dt. 22/2/89 re: Prepaid Ticket
Advice for Job/Seekers abroad and
Statement of delay in correcting the
Reply

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRIRADHA KRISH-
NAN MALAVIYA): | beg to lay on the Table
a statement (Hindi and English varsions) (1)
correctingthe reply givenon 22nd February,
1939 to Unstarred Questior No. 108 by Shrn
K.P. Unnknshnan and prof. P.J. Kunen,
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regarding Pre-paid Tickel Advice for job
seekers abroad and (ii) giving reasons for
delay in correcting the reply. [Placed in
Library See No. LT-7958/89]

12.49 hrs.

MESSAGE FROM RAJYA SABHA
[Englisn]

SECRETARY-GENERAL: Sir, Ihave to
report the following message received from
the Secretary-General of Rajya Sabha:

“In accordance with the provisions of
sub-rule (6) of rule 186 of the Rules of
Procedure and Conduct of Business of
the Rajya Sabha, | am directed to return
herewith the Finance Bill, 1989, which
was passed by the Lok Sabha at its
sitting held on the 2nd May, 1989, and
transmitted to the Rajya Sabha for its
recommendations and to state that this
House has no reccmmendations 1o
make to the Lok Sabha in regard to the
sad Bill.”

12.49 1/2 hrs.

AMENDMENTS TO DIRECTIONS BY
THE SPEAKER

[Enghish

SECRETARY-GENERAL: |beqg to lay
on the Table a copy of the amendments to
Directions (Hindi and English versions) is-
sued by the Speaker under the Rules of
Procedure and conduct of Business in Lok
sabha
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Committee Reports
12.49 3/4 hrs,

COMMITTEE ON GOVERNMENT
ASSURANCES

[English]
Seventeenth and Eighteenth Reports

PROF. NARAIN CHAND PARASHAR
(Hamirpur): | beg to present the Seven-
teenth and Eighteenth Reports (Hindi and
English versions) of the Committee on
Government Assurances.

12.50 hrs.

SMALL INDUSTRIES DEVELOPMENT
BANK OF INDIA BILL®

[English)

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF rINANCE /SHRI
EDUARDO FALEIRO): Onbehalf of Shri S.
B. Chavan, | beg to move for leave to intro-
duce a Bill to establish the Small Industries
Development Bank of India as the principal
financial institution for the promotion, financ-
ing anddevelopment of industry inthe small-
scale sector and to co-ordinate the functions
of the institutions engaged in the promotion,
financing or developing industry inthe small-
scale sector and for matters connected
therewith or incidental thereto.

MR. SPEAKER: The question is:

“Thatleave be granted to introduce a bill
to establish tha Small Industries Devel-
opment Bank of India as the principal
financial institution for the promotion,
financing and development of industry
in the small scale sector and to co-

ordinate the functions of the institutions
engaged in the promotion, financing or
developing industry in the small-scale
sector and for matters connected there-
with or incidental thereto.”

The Motion was adopted.

SHRI EDUARDO FALEIRO:
duce the Bill.”*

| intro-

12.51 1/2 hrs.

MATTERS UNDER RULE 377
[ Translation)

(i) Need to direct Government
of Rajasthan to give regular
supply of water for irriga-
tion to all the farmers who
have been getting it from
Iindira Canal since 1975

SHRI BIRBAL (Ganganagar): M.
Spezker, Sir, the Department of lrrigation
has taken action to stop water supply to the
cultivators who have been making use of
water from Indira Canal area for irrigation
since 1975. It is unjustified to take such
action.

12.52 hrs.
[MR. DEPUTY-SPEAKER in the Chair.)

| would like to urge upon the Minister of
Water Resources to direct the Government
of Rajasthan to provide regular supply of
water for irrigation from the canal to those
who have been irrigating their land with that
water since 975. Besides, the State Govern-
ment should be asked fo conduct a f.esh
survey of the land of Ganganagar district
which has come under Indira Canal Area so

*Published in Gazette of India Extraordinary, Part II, Section 3 dated 10.5.89.
““Introduced with the recomendation of the President.
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that maximum land could be brought under
command area in order to eliminate starva-
tion, eradicate poverty and also to increase
the agricultural production.

(i) Need to fulfil the demands
of Central Government
employeesrelating to timely
payment of D.A., setting up
of Wage Review Board and
Payment of Bonus.

SHRI HARISH RAWAT (Almora): Mr.
Deputy Speaker, Sir, the Central Govern-
ment employees have been demanding to
solve their three problems since long. The
first problem relates to the payment of two
Deamess Allowance instalments in a year
on time. Due to the delay in payment of D A.
isntalments due from the month of January
this year there is wide spread resentment
among the Central Government employees
The Fourth Pay Commission and the Su-
preme Court have prescribed directive prin-
ciples for the timely payment of Dearness
Alowance. Therefore, the Central Govern-
ment should make the required arrange-
ment for the immediate payment of Dear-
ness Allowance.

Second demand is to set up a perma-
nent Wage Review Board for the re-fixation
of the pay scales and allowances of Cent:al
Government employees and third demand
refers to those employees who get ad hoc
bonus and they want to get the bonus equal
to the 30 day’s pay from 1988-89.

| request the Minister of Finance to fulfil
all the three demands cf Central Govern-
ment employees immediately.

(ilt) Need to take an early deci-
sion to set up the Propeliant
Factory and Engine Work-
shop of Bharat Earth Mov-
ers Ltd. st Sagar.

SHRI NAND LAL CHOUDHARY (Sa-
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gar): Mr. Deputy Speaker, Sir, as Sagar
district in Madhya Pradesh is situated in the
centre of india and keeping in view its geo-
graphical strategic situation, Mahar Regi-
ment Centre which is supposed to be the
best in India, was established there, many
years ago. Its favourable climatic conditions
and nature’s beauty have been a matter of
attraction for the masses. it is an extremely
backward district from industrial pointof view.
As there is no big industry, people are force
to engage themselves in the work of Bidi
making which is both suffocating and very
harmful to health. A survey is being con-
ducted for a number of years to set up a
Propellant Factory (Ordnance Factory) and
an Engine Workshop by Bharat Earth-Movers
Ltd. Company of Ministry of Defence, and
which has almost been completed but no
final decision has yet been take to set up
these industrial units. There is a widespread
dissatisfaction among the masses due to
extra-ordinary delay in setting up these in-
dustries.

So, | request you to take immediate
decision in regard to the setting up of these
industrial units in Sagar district.

(iv) Need to extend the existing
national Highway No. 12
upto Ranchi (Blhar) vis
Mandla and Mungeli.

SHRI M.L. JHIKRAM (Mandla): Mr.
Deputy-Speaker Sir, Nationa! Highway No
12 from jaipur to Jabalpur should be ex-
tended upto Ranchi in Bihar v'a Mardla and
Mungeli. This would lead to the development
of hilly areas and areas which are rich in coal
iron ere~and other minerals. There are no
proper means of transportation over there.
There are no railway lines in the region and
the roads are in a very dilapidated condition.
tbe Central Government should give serious
thought 1o this matter and undertake this
work on top priority basis.
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(v) Need to provide financial
assistance to Government
of Maharashtra for imple-
mentation of specialplan for

tribal areas.
SHRI SHANTARAM POTDUKHE
(Chandrapur): A special plan amounting -

Rs. 195 croras has been prepared by Gov-
ernment of Maharashtra under the direction
of the Chief Minister of Maharashtra for the
Tribal Garchirolidistrict, some parts of Chan-
drapur and Nanded districts. This plan aims
at better communications, electricity supply
and welfare activities aimed at fighting the
poverty of the area.

Government of India, Ministry of Plan-
ning, should assist this massive programme
which has been taken by the State Govern-
ment to fight poverty and disruptive and
terrorist activities of the forces who try o take
law in their own hands.

(vi)- Need to celebrate the 150th
birth anniversary of Bankim
Chandra Chattopadhayayon
a National Level.

KUMARI MAMTA BANERJEE
(Jadavpur): Sahitya Samrat Bankim Chan-
dra Chadtopadhayay was illustrious and
accomplished son of India. He was the au-
thor of 'Bande Matram’ which provided us
the inspiration and weapon to fight against
the British in our freedom struggle. With the
sacred and mystic warld ‘Bande Matram’ on
their lips, thousands of youths, students and
women jumped into the freedom movement
and embraced death smilingly. Even today,
‘Bande Mataram’ is abasic ‘Mantra’ on sacred
hymn of our national life. Bankim Chandra
was born in the year 1839, His birth centen-
ary fell in the year 1939 when our country
was under foreign rule. But in June this year
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150 years of his birth will be completed. Now
our country is independent. Therefore, as a
citizen of this free country, | want to request
the Governmentof Indiato celebrate the 150
years of Bankim Chandra Chattopadhayay
with full national honour and dignity all over
the country.

For this purpose, the Government may
contemplate issuing of special postal stamps,
selting up of some memento collection
centres, exhibition of documents of our fiee-
dom movement for the public, etc. Some
national monument may be erected to per-
petuate his memory. Serious thought may
kindly be given to this.

(vii) Need to direct the manage-
ment of Singareni Collieries
to settie the demands of
workers.

SHRI G. BHOOPATHY (Peddapalli):
The amount of contribution made by the
Singareni Collieries Company Limited to the
growth of Indian mines is indead a matter of
great pride for the State of Andhra Pradesh.
Thetesults achieved by this Company have
paved new vistas into the coal map of India.

However, the plight of the workers
working in this company is far from satisfac-
tory. Unfortunately, the management has
not taken any positive steps to solve the
problems of the workers like payment of their
wages linked to the productivity, the hous-
ing, schooling and medical facilities to the
labourers of the company. In the absence of
settling these issues, labourers are often
going on strikes. Their long pending de-
mands should be settled with immediate
effect by the Management, so that the la-
bourers can work in an atmosnhere of peace
and satisfaction; otherwise the mounting
dissatisfaction and discontentment among
the working class may result jn unpleasant-
ness causing huge loss to the Nation.
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{vill) Need tobring a comprehen-
sive Bill to amend SC/ST
order of 1950,

SHRI BHADRESWAR TANT! (Kalia-
bor): The tea and ex-teatribes population in
Assam constitute 25 per cent of the total
population. These people were taken by the
British tea planters to Assam in 18th century
from Orissa, Bihar, Madhya Pradesh, Andhra
Pradesh and West Bengal with a view to
engage them in tea plantation as labourers.
The original character of the said people is
tribal. In their State of Origin, most of these
people have been recognised as SC/ST vide
SC/ST order of 1950 and they are getting all
the benefits under the Schemes in their
respective States but not in the State of
Assam. In the State of Assam, they have
been recognised as ‘Most Other Backward
Community’ and the benefits rendered un-
der these schemes are very limited. It may
be stated here that less than .01 per cent
educated persons are there even after 40
years of independence. The people through
their social organisations like Assam Adivasi
Council, Tea Tribes Youth Association,
Purbanchaliya Chah Mazdoor Sangha,
Assam, Teaand Ex-Tea Tribes Yuva Chatra
Parishad, Assam, Tea and Ex-Tea Tribes
Student Association and many other organi-
sations have been demanding fromthe State
Government as well as union Government
since 1958 for inclusion of the said commu-
nities in SC/ST Order. The Government of
Indiaconstituted Lokur Commission and A.K.
Chanda Commission. These Commissions
have given a conscious view that the said
communities be included in the Scheduled
Caste Order.

Taking all the matters into considera-
tion, the Government of Assam in 1978 had
recommended only 9 tribes out of the Tea
and Ex-Tea garden tribes of Assam to the
Central Government and the matter is hang-
inginthebalance till now. |, therefore, humoly
rgquest the Union Government to bring a
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comprehensive Bill for amending of the SC/
ST Order of 1950 under the Constitution and
include allthe genuine and deserving castes
and communities in the purview of the Sched-
uled Castes Order.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE PRIME
MINISTERS OFFICE (SHRIMATI SHEILA
DIKSHIT): Mr. Deputy-Speaker, Sir, may |
propose that we adjourn for Lunch after the
Minister’s reply on the Terrorist and Disrup-
tive Activities (Prevention) Amendment Bill
andthe Chandigarh Disturbed areas (Amend-
ment) Bill?

SHRI C. MADAV REDD! (Adilabad):
After Lunch let us take up the reply.

SHRIMATI SHEILA DIKSHIT: The
Minister has to go to the other House.

SHRI C. MADAV REDDI: If it is a short
reply, then | have no objection.

13.03 hrs.

TERRORIST AND DISRUPTIVE ACTIVI-
TIES (PREVENTION AMENDMENT BILL-
Contd.

AND .
CHANDIGARH DISTURBED AREAS
(AMENDMENT ) BILL - Contd.

[Engiish]

MR. DEPUTY-SPEAKER: Now the
House will take up item nos. 19 and 20. Shri
P. Chidambaram.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): Mr. Deputy-Speaker, Sir, | am grate-
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ful to the hon. Members who have partici-
pated int his brief debata on the amendment
to the Terrorist and Disruptive Activities
(Prevention) Amendment Act, which would
have the effect of extending the lite of the Act
for anothertwo years. | am particularly grate-
ful to Mr. Ayyapu Reddy, Mr. Thampan
Thomas and Mr. Amal Datta, who have
made valuable points.

Sir, when this Bill was made two years
ago in 1987, we candidly admitted that we
were introducing certain provisioris in the
Act keeping in view the rather difficult situ-
ation in Punjab and perhaps difficulties which
may arise in some other States. Although
there was savere criticism of certain provi-
sions of this Bill, Itned my best to explain that
these provisions were not novel or unusual
provisions and such provisiens are found in
the laws of some other countries. Simitar
provisions are available in Indian laws and
what we were trying to do is only to tighten
some of these provisions so that they canbe
used for controiling terrorists. Sir, | also
assured the House that we would not be
content with merely making the Act or the
rules but we would i1ssue detailed instruc-
tionstothe State Governments onthe manner
in which the Act should be used. We issued
such instructions on the 9th of September,
1987. After recapitulating the provisions and
explaining the significance and scope, we
said and | wish to quote only two paragraphs
of those instructions:

“The provisions of this Act like those of
the Terrorist and Disruptive Activities
(Prevention) Act, 1985 and the Terrorist
and Disruption Activities (Prevention)
Ordinance, 1987. bestow wide ranging
powers to law enforcement authorities
to deal with terrorist menace effectively.
While effective use of the new provi-
sions to tackle terrorism is imperative,
atthe sametime care should betakento
ensure that there is no misuse or abuse
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of those provisions resulting an harass-
ment of innocent of innocent parsons.
These provisions should not be made
use of for dealing with legitimate politi-
cal and trade union activities. It is once
again reiterated that it may be desirable
to provide for a mechanism whereby
available information against any indi-
vidual proposedto be proceeded against
under the Act is carefully scrutinised at
a fairly senior level and an objective
assessment of the material against him
is made. It is needless to emphasise
that the progress of investigation and
trial of cases registered under the Act
would require monitoring on a continu-
ing basis. A proper machinery may be
set up for the purpose.”

Mr. Ayyapu Reddy and some other hon.
Members desired to have information about
the number of cases which have been regis-
tered in various States and the number of
convictions obtained. In fact, [ do not know i
the plea made by Mr. Ayyapu Reddy is quite
consistent with the way in which, say, for
example, the State of Andhra Pradesh is
applying the Act. while the States seem to
want this Act, seem to be using this Act, | am
surprised that hon. Members representing
those very States are pleading against the
extension of the Act.

SHRI E. AYYAPU REDDY (Kurnool):
The police are the same. They are the IPS
pecple. Thair mentality and tendency is the
same. It does not matter which is the ruling
party. This has beenour experience this side
or that side.

SHRI P. CHIDAMBARAM: All | am
pointing out is that the Government of Andhra
Pradesh seems to welcome the Act. | can
give examples. The Governmentof Haryana
weicomes the Act. The Government of Waest
Bengal has welcomed the Act and is using it.
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SHRIE. AYYAPUREDDY: Every State
agency would like to arm #self with greater
powaer.
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SHRI P. CHIDAMBARAM: It is very
difficult to belicve that the ruling party in
Andhra Pradesh does not want this Act and
yetthe Government of Andhra Pradeshwanis
this Act.

SHRI E. AYYAPU REDDY" HItis not a
question of my 1epresenting the ruling party.
| am speaking here cn the rights of a citizen.
ktis not as if we speak the views and policies
of a ruling pany.

SHRIP. CHIDAMBARAM: | appreciate
that. But what | wish to say is that each one
of usbelongsto aparty. ltis the political party
which is to take a policy decision. it is the
political party's policies that we expose in
Parliament. Parliament is a political body. If
the ruling party in Andhra Pradech has no
quarrel with this Act, | am surprised that an
hon. Member belonging to that ruling party
takes exception to the extension of the Act.
That is all the point | am making. i my party
did not believe inthis Act, the Government of
this party cannot bying this Act. If my party in
a State does not believe in this Act, the
Government of that party cannot apply the
Act. Take forexamplethe designated courts.
The highest number of designated courts
are in Andhra Pradesh i.e. 46 courts. 840
cases have been registered by the police,
268 have been challenged, 191 are pending
trial and 19 persons have been convicted by
the courts and 216 have been acquitied.

SHRI E AYYAPU REDDY: The hon.
Minister must really find out from this whether
there is any terronst and disruptive activity in
Andhra Pradesh. According to your informa-
tion do you really think that there is terrorist
and disruptive activity in Andhra Pradesh?

SHRIP. CHIDAMBARAM: h 19 people
have been convicted under this Act. How
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can | turn round and say thal there is no
terrorist and disruptive activity?

SHRI E. AYYAPU REDDY: htis allon
account of section 5 which has nothing to do
with terrorist and disruptive activities.

SHRI P. CHIDAMBARAM: Obviously
there is a ditference of opinion within the
ruling party in Andhra Pradesh.

They wanted figures. | will read figures
of major States only. Gujarat, of which some
criticism has been made, has 18 designated
courts. 693 cases have been registered by
the police, 412 were challenged, 297 are
pending trial and 15 persons have bean
convicted. Haryana has four designated
courts, 127 cases have been registered by
the police, S6 challenged, 76 are pending
trial and 14 persons have been convicted. In
Punjab, there are four designaled courts—
for each Ranges we have got one—6,659
cases were registered by the police. 2,443
cases were challenged, 1,930 cases are
pending trial and forty one persons have
been convicted There was some criticism
that Gujarat is misusing this Act. In 1987 |
had occasion to review the matter. | also felt
that Gujarat was perhaps being a Ittle over-
zealous in applying this Act. | went to Ahme-
dabad. We had a long discussion with the
Chief Mimster and his officers. Based on that
discussion, Gujarat reviewed 84 cases and
agreed to drop 59 cases involving 593 per-
sons. | believe—Il may be wrong—that after
thisreview was done in 1987, there hasbeen
no criticism that the Gujarat Government is
misusing the provisions of this Act.

It 1s true that the appeal lies only to the
Supreme Court. That is the provision con-
tained in Section 19. It is also true that
confessions to police officers in certain
crcumstances are admissible. That is the
provision contained in section 15. It is also
true that in certain circumstances, the con-
fession by a co-accused would shift the



321 Terrorist & Dis.
Activities (Prev.) Amat.

purden of proof to the accused. That is
contained in saction 21, sub-section (1),
clause (c). But these are provisions which |
had already explained two years ago. We
had a very animated debate on this. | read
parallels in other systems of law, | showed
other provisions in our Evidence Act, and |
was at pains to explain thatthese provisions,
seemingly harsh, are not novel or unusual
provisions but these are very necessary in
our fight against terrorism. Sir, | have really
nothing to add to what | said. These provi-
sions arethere. These provisions are neces-
sary. If there is any particular case of abuse
of a provision, certainly we will look into it.
Our instructicns are comprehensive and our
instructions are intended to ensure that the
Act is not misused...(Interruptions).

SHRI K. RAMACHANDRA REDDY
(Hindupur): Sir, when the Minister had pi-
loted the Bill last time, he had given an
assurance that the provisions of this Biil will
be made applicable only for two years. Now
again he has come forward with the proposal
that it should be made applicable for two
more years. When he had made a promise,
then why should ha go back from that prom-
ise?

SHRI P. CHIDAMBARAM: Sir, | wish
the Hon. Member reads my speech. It is true
that we said that we hope that this Bill would

“not be required to be extended beyond two
years and we would be able to contain and
control terrorism within two years. It was a
hope which was expressed and | continue to
express the hope that it would not be neces-
sary to continue this Bill for very long. Take,
for example, the National Security Act, sec-
tion 14A, which is specially made for Punjab.
Even before its period expired on-the 8th of
June, we have come to this House and said
that we do not propose to invoke section
14A. Take, for example, the Armed Forces
(Special Powers) Act. It applies to the whole
of Punjab. But we have voluntarily come and
said it will now apply only in three districts of
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Punjab; it will not be applied in nine districts.
Take, for example, the Foreigners Act, un-
der which restrictions are placed. We placed
restrictions. But today we are corfident that
we can come before this House and say that
all restrictions on foreigners are removed.
We have to constantly review the situation. If
wa feel confident that these laws are not
necessary, certainly we will withdraw these
laws. Today we have withdrawn many laws,
many restrictions which applied only to
Punjab. TADA is not an Act which applies to
Punjab alone, TADA applies to the whole
country. States have told us that they find
tnis an effective instrument in containing
extremist violence. No State has told us that
TADA is not necessary. No State has told us
that TADA should come to an end. On the
contrary, the figures that | have read, indi-
cate that the TADA is a useful instrument in
the hands of States, if it is sparingly used.
Theretora, while the States welcome TADA,
it would not be correct forus in Parliament to
say that the States may welcome TADA but
we are going to withdraw from TADA. 3o,
when wereach a situation where more States
are confident thatthey can contain extremist
violence or terrorism without TADA, cer-
tainly we shall withdraw from TADA. When
we are confident that in Punjab we can
contain terrorism or the remnants of terror-
ism with ordinary laws, we shall certainly
withdraw the special provisions which can
be applied to an area which is declared as
disturbed.....(Interruptions).

SHRI K. RAMACHANDRA REDDY:
What is the present position of the success
of this Actin Punjab. You have used it for two
years. Are you able to contain terrorism?

SHRI P. CHIDAMBARAM: ! have just
told you that we have got 41 persons con-
victed in Punjab. f you know the way in
which the cniminal justice system works in
Punfab, [ think getting convictions for 41
persons is a tremendous achievement. | can
only ask you to look into what is happening
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there. | mon:tor personally on a weekly basis
the most various terrorists cases about 25 or
30 cases. It is a heart-breaking experience.
For one reason or the other, the trail i1s
delayed. | do not wish to go into the reasons
because it would be rather harsh on people
involved. it is an axtremaely difficult proposi-
tion in Punjab today to go to trial and get a
conviction. Recently a delegation from lIre-
land was here. | was speaking to the MPs of
lreland. We were sharing our experiences
on how to contain terrorism. They also have
a terrorist problem. They said that every
single case in Ireland went to trial and they
got convictions. Such a law exists in Ireland.
This is according to the MPs of Ire.and. If the
Superintendent of Police went to the court
and gave evidence that he had information
that ‘X’ was a terrorist, ‘X’ belongs to terrorist
group, then the case would be tried under
that Actand severe restrictions are there and
theytry suchoffences underthatlaw, only on
the oral evidence of an SP in Ireland. We do
not have such provision here. Therefore,
containing terrorism through the judicial
process is a very difficult job. But we are
committed to the principle that every terrorist
who is apprehended will face tnal. 41 per-
sons have been convicted. Infact, you should
compliment the administration in Punjab for
trying to bring more and more people within
the judicial process and trying to get convic-
tions within the judicial process. Let me tell
you ifthe judicial processes are not available
for convicting the terrorists, what will happen
is only extrajudicial methods will rule the
roost in Punjab or anywhere in the country.
In any State this will happen. Once upon a
time, it was happening in Bengal. To some
extent, it is happening in some other States.
Therefore, we must have taith in the judicial
system and try tobring as many of the crimes
as possible within the judicial system. 41
persons have been convicted after this Act
hasbeen passed and I think, thisis atremen-
dous achievement given the very difficult
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conditions under which the Courts function
in Punjab. Sir, [ will be done after pointing out
to this House one of the promises which the
Prime Minister made while announcing the
package. He said that we will issue detailed
instructions for TADA being sparingly used.
Suchdetailed guidelines are being provided.
They are in the process of issue. | only wish
to highlight one or two aspects of these
guidelines. We are now instructing the Po-
lice in Punjab that no case will initially be
registered under TADA. The initial F.L.R. will
only be registered under ordinary laws in-
cluding the I.P.C. If the facts of the case
attract TADA, a proposal would have to be
made by the Investigating Officer, by the
concerned Police Officer to a higher author-
ity and TADA provision can be added to the
F.L.R. only after obtaining written parmission
of the SSP. We are also providing that the
D.L.G. of the Range will have the special
rasponsibility to revew every case regis-
tered under TADA once in three months and
if he is satisfied that the case should not be
investigated under TADA or there is no
basis for continuing the case under TADA,
he will direct that the TADA provision be
dropped and the case be reverted to the
ordinary laws. We are also providing mecha-
nism where the D.Nl. can also, if he nhas a
complaint, reter it to the Home Secretary.
We are also providing a mechanism at the
State level to monitor the progress of cases
registered under TADA, Sir, | sincerely hope
that with this very material change that we
are making in the process of registration of
cases, the few complaints that TADA is
being misused in Punjab will also vanish and
TADA will become an effective instrument to
contain terrorism which continues to plague
Punjab. As long as we have terrorism in
Punjab, as long as we have extremist vio-
lence in parts of the country, | am afraid, Sir,
much as | regret it, we have to live with this
Act for a little more time. With these words,
I would request the hon. Members to pass
this Bil.



325  Terrorist & Dis,
Activities (Prev.) Amat,

Sir, about the Chandigarh Disturbed
areas Amendment Bill, | would submit that it
is a very simple amendment which provides
that prosecution and other legal proceed-
ings against the para-military forces must be
done with sanction. The Act provides for
sanction of the Administrator. We think that
the sanction powers should be with the
Central Government. This will bring the
Chandigarh Disturbed Areas Acton par with
the Armed Forces (Punjab and Chandigarh)
Special Powers Act, where the power of
sanction is granted to the Central Govern-
ment. We think that this should be available
to the Central Government and not to tne
Administrator. These laws must be, more or
less, on par with each other. |, therefore,
request that hon. Members may also pass
the minor amendment we are bringing
through the Chandigarh Disturbed Areas
(Amendment) Bill. So, with these words, Sir,
| commend the two Bills to this House.

MR. DEPUTY SPEAKER: The ques-
tion is:

“That the Billto amend the Terrorist and
Disruptive Activities (Prevention) Act,
1987, be taken into consideration ”
The motion was adopted.
MR. DEPUTY SPEAKER: The House wii!
now take up clause by clause consideration

of the Bill.

Clause 2 - Amendment of Section 1 of Act
28 of 1987

SHRI E. AYYAPU REDDY (Kurnool): | beg
to move:

Page 1, line 7,

for “four years” substitute-

“two years and six months” (1)
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MR. DEPUTY SPEAKER: Shri Syed
Sahabuddi—not present.

SHRI E. AYYAPU REDDY: Sir, just
now, the hon. Minister gave us the factual
data. This Act was passed two years ago. lts
lite was to expire on 24th May, 1989. When
| opened the debate yssterday on this Bill, |
did not have the information required for. In
fact, even in the Statement of Objects and
Reasons, this information was not there. But
the broad and general impression was that
this Act as being misused or rather improp-
erly used for dealing with ordinary cases.
Yesterday, the hon. Minister was not here.
This 1s illustrated by the judgement of the
Supreme Count in the case coming from
Guijarat where the learned Judge has said,
simply because the case is registered under
the TADA and the matter is before the des-
ignated court he should not apply the strin-
gent provisions of the TADA Act and refuse
bail, but he must see whether it is attracted
by the prowvisions of the TADA Act or not and
then remit back the case. Fortunately, after
this judgement of the Supreme Court, many
many ordinary citizens who would have been
tried only under the ordinary provision of the
Arms Act, got bail. Otherwise, most of them
in other States would have been suffering in
jails.

S, the tigures given shows that Andhra
Pradesh has got the biggest number of
designated courts, 49 he said, whereas in
Punjab there are four designated courts.
The argument of the hon. Minister is that my
State Government has welcomd this Act.
Every State Government is welcoming the
Act and therefore why should | have any
objection to this extension of this Act. Every
State Government and every prosecuting
agency will welcome to be armed with more
and more powers, but for the Constitution
That is why the fourding fathers of our con-
titution have laid down in Part Il certain
fundamental rights. We are fully aware that
the tendency of every State is to crush these
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fundamental rights of the citizens. When-
ever you arm any State Government with
these powers, they will definitely try to make
use of it: Now, there is one reason why these
State Governments, where there is no ter-
rorist or disruptive activity, are making use of
this Act. The hon. Minister may kindly see
that provisions under Section 3, 4 and 6 of
this Bill. Section 3, 4 and 6 are directly
related to terrorism and disruptive activity,
but unfortunately Section 5 does not require
that ingredient of terrorism and disruptive
activity. Mere possession of arms which are
prohibited, in a notified area, will make it an
offence under the TADA Act. This section 5
is invoked by the States of Andhra, Gujarat
and others alsc. Once section 5 is attracted,
naturally all the other ordinary offences like
rioting, grievous hurt, attempt to murder and
murder, unlawful assembly where fire arms
are used come under the TADA Act. The
police officers have been booking cases
under TADA by invoking section 5, which
does not require disruption or terrorism as a
necessary ingredient. They merely say,
section 5 read with so and so. It only says,
possession of any arm within the notified
areas becomes an offence under section 5.
That is why a number of cases are being
registered and tried under thase cesignated
courts. This clearly illustrates how this Act
has been misused or iniproperly used. The
police officers themselves say, section 5 is
there, though it has nothing to do with the
disruptive activities. The Preamble says, that
is a special provision for meeting the men-
ace of terrorism and disruptive activities.
Section 5§ does not refer to that. Of course,
section 5 has to be read along with sections
3,4 and 6 and harmonious interpretation has
to be given. In fact, the judge will say, there
is no reference to terrorism or disruptive
activities and therefore section 5 does not
apply. It is in that view, some of the judges
have been releasing the accused on bail.
This is the position.
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If you give these powers to the police
officers, in whatever State they may be, they
willtry to make use of those powers because
that gives them enormous power of arresting
the accused person and notfiling the charge-
sheet within three months, as required under
the Criminal Procedure Code, and prevent-
ing any person from obtaining bail. Once the
designated court refuses to grant bail, the
unfortunate accused has to come only to the
Supreme Court. He cannot even invoke the
High Courtjurisdiction for getting bail. This s,
the situation. The facts are justified by my
arguments that this Act is more abused or
misused than used.

Sofaras Punjabis concerned, it has not
been effective. Of course, there may be
some difficulties, as stated by the hon. Min-
ister. But tHere, this Act has ceased to be a
deterrant. The terrorists do not care for such
Act. They are not deterrant by a trial by a
designated court. The utility of this court has
been marginal so far as Punjab is con-
cerned. Any-how, as the hon. Minister has
stated, the Prime Minister has given direc-
tion that this Act must be sparingly used and
that if that is the intention and spirit, my
amendment may be made use of and ac-
cepted, as it should he extended only for 6
months.

SHRIP. CHIDAMBARAM: Sir, | accept
the spirit of Mr. Ayyapu Reddy's submission
onthis amendment and | am willing to do two
things. | belief, they wiil satisfy him. Firstly, |
am willing to call for information from the
State Governments about the areas they
have notified for the purpose of section 5 and
if we find that they have notified too many
areas in a State which are really not affected
by terronst or disruptive activities, | am will-
ing to advise the State Governments to with-
draw those notifications. | will do that for
Punjab also. But | wish to point out that
notified area under section 5, read with
section 2(1) (1) is:
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the State Government may by notifica-
tion in the official Gazette specify.”

The power is with the State Govern-
ment. But | am willing to call for information.
| am willing to look at this State by State. If |
finc that a State has declared the whole of
the State as notified area, then | certainly
intentto take it up with the State Government
because this should be confined to a pocket
which is really affected by teriorism.

The second thing | am willing to do is
that whatever new instructions we are in the
process of issuing to Punjab which will spell
out that no case should be initially registered
under TADA, it should be registered only
with the previous permission of the SSP and
it should be reviewed by the DIG, | am willing

to commend these instructions to all the'

State Governments and request them to
apply these instructions in their own Gtates.

| think these two things should satisty
Shri Ayyapur Reddy fears about Section 5
and | hope he will not press his amendment.

| oppose the amendment.

SHRI E. AYYAPU REDDY: In view of
the assurance given, | am not pressing my
amandment.

MR.DEPUTY SPEAKER: Isitthepleas-
rire cfthe House that the amendment moved
Jy Shri E. Ayyapu Reddy be withdrawn?

HON. MEMBER: Yes

Amendment No. 1 was, by leave, with-
drawn

MR. DEPUTY SPEAKER: The ques-
tion is:

“That Clause 2 stand part of the Biil.”
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The motion was adopted
Clause 2 was added to the Bill.
MR. DEPUTY SPEAKER The question
is “That Clause 1, enacting formula and the
long title stand part of the Bill”

The motion was adopted

Clause 1, Enacting formula and the long
Title were added to the Bill

SHRI P. CHIDAMBARAM:
move:

| beg to

“That the Bill be passed.”

MR. DEPUTY SPEAKER: The ques-
tion is*

“That the Bill be passed.”
The motion was adopted

MR. DEPUTY SPEAKER: The ques-
tion is:

“That the Bill to amend the Chandi-
garh Disturbed Areas Act, 1983, be
taken into consideration.”

The motion was adopted

MR. DEPUTY SPEAKER: The House
will now take up clause by clause considera-
tion of the Bill.

MR. DEPUTY SPEAKER: The ques-
tion is-

“That Clause 2 stand part of the Bill.”

The motion was adopted
Clause 2 was added to the Bill.

MR. DEPUTY SPEAKER: The ques-
tion is:
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“That Clause 1, Enacting Formula and the
long Title stand part of the Bill”

The motion was adopted

Clause 1, Enacting formula and the long
title were added to the Bill.

SHRI P. CHIDAMBARAM:
move:

| beg to

“That the Bill be passed.”

MR. DEPUTY SPEAKER: The ques-
tion is:

“That the Biil be passed.”

The motion was adopted

13.32 hrs.

The Lok Sabha then adjourned for Lunch
till thirty -five minutes past Fourteen of the
Clock.

The Lck Sabha re-assembled after Lunch
at thirty eight minutes past Fourteen of the
Clock
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[MR. DEPUTY-SPEAKER in the Chain

DEMANDS FOR EXCESS GRANTS
(GENERAL), 1986-87

[English]

MR.DEPUTY-SPEAKER: Nowwa shall
take up ltem No. 21 relating to Discussion
and voting on Demands for Excess Grants
(General) for 1986-87.

Motion moved:

“That the respective excess sums not
exceeding the amounts shown in the
third column of the Order Paper be
granted to the President out of the
Consolidated Fund of India to make
goodthe excessontherespective grants
duringthe year ended 31st March, 1987,
in respect of the following demands
entered in the second column thereof-

Demand No. 11, 18, 19, 20, 21, 22, 54,
56, 56A, 74, 83, 93, and 97"

Demands for Excess Grants (General) for 1986-87 submitted to the Vote of Lok Sabha

No. of Demand Name of Demand Amount of Demand to be submitted
to the Vote of the House
1 2 3
Rs.

I.  Expenditure met from Revenue

18 Defence Pensions 1,35,94,989
16. Defence Services-Army 100,35,85,223
20. Defence Services-Navy 37,74,07,521
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1 2 3
21. Defence Services-Air Force 44,69,04,894
22, Andaman and Nicobar Islands 10,33,13,925
56. Lakshadweep 6,26,116
93. Public Works 10,92,69,099
97. Ministry of Water Resources 45,860,517
.  Expenditure met from Capital
11. Foreign Trade and Export Production 19,43,16,651
22. Capital Outlay on Defence Services 14,66,51,282
56-A Chandigarh 2,80,186
74, Department of Tourism 2,15,984
83. Department of Scientific and Industrial Research 2,16.00,000

MR. DEPUTY SPEAKER: Now Shri
Ramachandra Reddy to speak.

SHRI K. RAMACHANDRA REDDY
(Hindupur): Mr. Deputy-Speaker, Sir row
for 1986-87, the Government has come for-
ward for about Rs. 260 crores out of which
there is a sum of about Rs. 195 crores for
Defence. It has been stated that the Govern-
ment is trying to reduce the defence expen-
diture. Now for 1986-87, they want this
amount of Rs. 195 crores to be spent on the
Revenue Account. Now on the Revenue
Account, we are spending more money than
is necessary. There has been very severe
criticism that expenditure on'defence is not
comingto Parliament. Parliament is not aware
of the actual expenditure. Now for 1986-87,
on the defence sida, Rs. 195 crores are
being spent. We do not have the details
about its necessity.

Now, one item is Defence Pension. | do
not think that is a matter which could not
have been expected. |do notknow why such
a matter should come forward.

Then item Numbers 19, 20, 21 deal with
Defence Services-Army, Defence Services-
Navy and Defence Services-Air Force. We
do not have the details as to why so much
amount is being asked. The Holise is com-
pletely kept in darkness.

As far as our defence preparedness is
concerned, therais an all- ounc {tension. We
are not able to reduces tension in the border
areas with Pakistan and China.We are not
making any sincere efforts. We have been
told that trom Pakistan, terrorists are coming
into our country regularly; smugglers are
coming into our country regularly; Pakistani
people are coming into our country without
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any passport. There had been fot of infiltra-
tion. Some steps ware suggested to be taken
to prevent these terrorists, smugglers and
these unauthorised persons from entering
into this country. But no action has been
taken so far. The House has been agitating
thattne border with Pakistan mustbe sealed.
But no effort has been made. | do not know
what the Government is not thinking on
these lines. And still, they have come for-
ward for a grant o' Rs. 182 crores.

Then. there is a lot of tension on the
China border. Nepal is the orly Hindu coun-
try which we have got. There is no other
country where Hindu religion is praclised.
Even with this country, we are fighting. There
have been some ditferences. Sornie of them
may be genuine and some of them may be
an exaggerated. But still with this country we
have picked up a row. We have not been
able to solve the problem. The row has
affected the Nepal so much that they have
gonae to the extent of seeking ties with China.
Now if China and Nepal join hands, there is
another danger to our country as far as this
aspect is concerred. This Is a matter which
hasto be settled across the table. We should
not allow Nepalt ta fall into iap of China. it will
be very serious thing for our couniry.

Then there has been lot of talk that
some portions of Arunachal Pradesh belong
to China. China has refused to accept Arun-
achal Pradesh as a State when we gave
Statehood to Aiunachal Pradesn as an In-
dian State. This matter has been kept pend-
ing for a long time. The country and the
House are aisokeptindarkness asfar astins
aspect is concerned. The Governnient niust
s0 manipulate its foreign policy that tension
betwean the two neighbours China and
Pakistan are reducnd.

And then about the expenditure on the
Capital Account. About Rs. 30 to Rs. 40
crores are being spent on Chandigarh.
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Chandigarh is one of the problem States. In
the Longowal-Rajiv Gandh: Agreement,
transfer of Chandigarh was a very very
important factor. Chandigarh was supposed
to be given to Punjab and in lieu of Chandi-
garh some areas where 1o be given to ;{ar-
yana. Butthis agreement has been pending.
No effort has beer made. Two commissions
had been appointed but even now the Gov-
ernment is not in a position to decide which
are the areas that are to be given tu Haryana
in lieu of Chandigarh. If yor1 are not able to
solve this dispute about Chandigarh be-
tween Punjab and Haryana how do you
expect that you will be able to create some
confidence ii. the minds of Punjabis that the
Rajiv-Longowal agreement will be eniorced
by this Government?

In the Siachen Glaciar the tension is
very very serious and explosive. We do not
know much of the facts except what we get
from the press. | request the Defence Minis-
ter to take this house into confidence andtell
us what is the matter, why this matter is kept
pending ancd whetherthere is a serious threat
10 our security from this quarter?

My next point 1s about the Department
of Tournsm. A very small amount has been
spent for this Depantiment. Yesterday some
friends from Kashmir had been complaining
that because of the continuous problem of
Punjab and because the Government has
failed to solve the problems of Punjab the
tourist arrival there is affected. Kashmi is a
State where most of its finances dapend
upon the arrival o1 tourists. Because of the
Punjab problem tourists are not in a position
1o go 0 Punjab and through Punjab to Ka-
shmir. They are afraid. Unless this problem
1s tackled the position of tourism in Kashinir
and Kashmir's finances are likely to be af-
fecled. '

Irequest the Government to teke these
matters into consideration and do som.etihing
in the matter.
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[ Transfation}

SHRIGIRDHARILAL VYAS (Bhilwara):
Hon. Mr. Deputy-Speaker Sir, | express my
support for the Demands for Excess Grants.

As the hon.Member was saying there is
plenty of scope for the development of tour-
ism in Rajasthan but no money has bean
allotted for this purpose. There is a need to
develop the districts of Jodhpur, Jaisalmer,
Jaipur, Udaipur, Bundi and Kota from the
point of view of tourisra. If the erst-while
States of Rajasthan are developed as tourist
centres with accomodation at cheaper rates
for domestic tourists and luxurious accom-
modation for (ourists from abroad, the coun-
try can earn a lot of foreign exchange. So
much is the scope for tourism in Rajasthan
that our present foreign exchange earnings
ot Rs. 200 crores can be increased to Rs.
10,000 crores. Steps should be taken for the
development of tourism in Rajasthan. There
1s abundant potential for tourism 1n Rajast-
han and the situation is much the same as In
Kashmir where the State's economy de-
pends on tourism. Your wif@ hails trom a
desert area and one-third ot it is a hilly area
while the remaining one third is a plain which
Is much like a desert as it does not have any
rainfall. There is no rainfallin the Ghana Bird
Sanctuary which lies in hon. Shri Natwar
Singh's constituency. Hence, the Gevern-
ment sl.ould provide maximum tunds to
redeem this situation. We are thankfu! o0 the
hon. Prime Minister and the hon. Finance
Minister for helping Rajasthan during last
year's famine in the State. There is 2nune
and drinking water problem in 4Cuu 5000
villages in Rajasthan. Along with toui..m
these two 1ssues should alsc be loohud 1.0
If these issues are handled in an efficient
manner the public is suie to praise the
Government.

Iwant to vaise a few points regarding imy
constituency. | want to draw the hon. Fi-
nance Minister’s attention towards the need

to set up a Mica Paper Mill in my constitu-
ency. In India, Mica is found in Bihar, Andhra
Pradesh and Rhilwara. Mica Paper Mills
have been setupinthefirst two areas but not
at Bhilwara. if the Government invests Rs.
30 crores for this purpose this year, the
country can earn ,oreigr. exchange to the
tune of Rs. 50-60 crores. This is not a bad
bargain yet the Government does not pay
much attentionto it. Although it is a profitable
proposition the Commerce Department on
other concerned officials are notgiving it any
thought

Besides this, 1 have repeatedly re-
quested fo~ the setting up of a Zinc-Smelter
Plant. One such plant has been set up but i
Is at a distant place.

The hon. lady member in whose con-
stituency this is located, may be furicus with
me but my subm.ssion is that one plant is not
enoughforour needs. One more plant should
be installed there. There is a 200 kilometer
Zinc belt from Bh:hvvara to Krishnagarh and
this 1s probably the biggest zinc belt in Asia.
A super zinc-smelter plant hasbeensetupin
Chitworgarh. When the hon. Prime Minister
had comethere to lay the foundation stone of
that plant | had told him. that one super zinc-
smelte; plantwould not suffice Another plant
should be set up either in Bhilwara or Ram-
pur where zinc 's available in plenty. Thus
zinc and iead would be available for our
domestic nceds and also for export which
will earn us valuable foreign exchange.
Theretore it is necessary to set up such a
plant

We are grateful to the hon. Finance
lhinicter for providing a railway ine over
there. |his line connects Kota, Chittorgarh
and Neemuch which are areas where ce-
ment 15 founc. At least five hig cement facto-
nes should be set up in this area. Rs. 110
crores have been spent 1o lay this ratlway
ine andthis inc canbe truly useful only 't we
s«1 up cement fo.ctores in the are Five
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cement plants shouid be set up in areas like
Bhilwara, Kota, Neemuch and Bundi. These
plants could be set up in the public, private or
joint sector. Only then will this railway line be
profitable, and we shall have enough ce-
ment for domestic consumption and export.
This sector has a lot of untapped potential.
Sothesefacilities mustbe provided. This will
also help in the development of Rajasthan
and this will ultimately benefit the country as
a whole.

These few points that | have mentioned
are very imporntant. Inforrnation should be
<ollected to find out how tourism can be
promoted in R3jasthan. Steps should be
taken up to expedite the setting up of a Mica
Paper Mill and zinc-smelter plant inthe State
About 5-6 years will be needed to set up
each of these. The hon. Minister's attention
is drawn towards these points He Iis re-
ouested to attend to these matters and the
earliest and contribute towards the uplftment
of the people of Rajasthan.

With these words | express my support
for these Demands

[English]

SHRI AMAL DATTA (Diamond Har-
bour): Sir, the House 1s now required to
approve the money which has been spent by
the Government in excess of what the Gov-
ernment was granted by the House in the
year 1986-87. Some part of the excess
expenditure of the Government has already
been approved because that was in the
Appropnation Account of the Railways and
the part which i1s now to be approved con-
sists of two parts—Delence Services Rs
197 crores and Cwil Departments Rs 45
crores approximately. This expenditure has
beenincurredin excess ot the onginal grants
of 1986-87 in accordance with the Budget
passed in March-Apri, 1986. After that the
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Government has brought and ohtained the
sanctionof the House forfurther expenditure
through supplementary grants. That amount
totals up to Rs. 2207 crores. That last instal-
ment of supplementary grants was obtained
around 15th March of the year which ended
on 31st March, 1987, that is, about 15-16
days before the ending of the year Govern-
ment got the last instalment of supplemen-
tary grants and yet they come here with this
abnormally high figure of nearly Rs. 200
croras In case of Defence Services and Rs.
45 crores in case of Civil Departments. This,
Sir, only highlights the irresponsible conduct
and also lack of cont:ol on finance and over
the functioning of the Government in the
departments concerned and also lack of
proper records and proper budgeting proce-
dures How Is that even while formulating
last supplementary grants they are not able
to visualise how mucn money has been
spent? They are not able to have an account
as to how much money has been spent and
how much more money will be required in
the course of @ month or month and a half
f.om the day they ask for the grants, namely,
ofticially when they are formulating the sup-
plementary grants. This 1s a very pathetic
picture of the budgeting procedure, financial
control and it highlights the totally irrespon-
sible way in which the Government is rarried
on.

Sir, before this excess expenditure
comes for approval of the hHouse it is ap-
proved every year by the PAC which goes
into the details and how the excess expendi-
ture took place and which makes year after
year a number of recommendations as 1o
what procedures Government should adopt!
to seethat excess expenditure does not take
place and even 10 see that saving does not
tahe place bui the Government scarcely
pays any heed te the desires of this Commit-
tee at least in this respect.

Apart from the fact that the Government
canr ot envisage how much money will be
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spent another weakness that has been
pointed out is regarding time gap between
receipt of bills and payments; the time gap
between payments and booking of the ex-
penditure because these are the reasons as
to why the records remain incomplete and
there is a rush of booking of expenditure at
the end of the month.

15.00 hrs.

Now, the Committee has year aftergone
through and analysed expenditure in re-
spect of the Grants where excess expendi-
ture has been made and has found that at
least a quarter of the expenditure takes
place during the last month of the year. This
S a very serious lacuna; there is no system-
atic control and systematic expenditure and
also there is no proper keeping of records.
How is it that ihe Finance Ministry and the
Government together cannot device a
method for this kind o control which 1s abso-
lutely necessary. | am not going into any
politics here, but it is necessary that the
Governmentkeeps proper control according
to the Budget Grant obtained for the expen-
diture for the various Departments and that
control should be from the Finance Depart-
ment ultimately. But what do we see here?
When in a particular Grant, under varous
minor heads, expenditure have been granted
by sanction of the Parliament., then it 1s for
the Government to make reappropriation
with regard to the various Grants. Why does
it happen? How is it allowed? The Finance
Ministry has no control over it. Ultimately
expenditure in the way it occurs has no
connection with the expenditure as sanc-
tioned by Parliament. The total design may
alter and the finance has no control whatso-
ever so far as Grants remain the same. The
expenditure can be totally altered by the
Government, because there is a lack of
control. The Public Accounts Committee has
time and again said that you must have
proper budgetary control and not allow this
type of indiscriminate reappropriation in any

one major head, but this has not been done.

Another thing which strikes when one
goes into the details is that out of the expen-
diture of nearly Rs. 45 crores in the Civil
Departments, Rs. 10 crores have been
contributed by a small place, Andaman and
Nicabar Islands. Nearly a quarter of the
excess expenditure for which Government
today has sought the approval of the Parlia-
ment has taken piace in Andaman and Ni-
cabar Islands and this apparently has hap-
pened according to the Government's own
case because suddenly the developmental
works in those small islands came to be
taken up with great expedition at the end of
1986.

An Island Development Authority was
formed with the Prime Minister as its Chair-
man, and, therefore, development expendi-
ture started in full rush, as a result of which
this Rs. 10 crores excess expenditure must
have taken place. Although it is not possible
to find out from the way the Budget heads are
kept as to the actual items on which this
expenditure has taken place, the Committee
suspected that this expenditure must have
taken place in a way that was not earlier
envisaged. This must have some kind of
linkage with tha Prime Minister's visit. Thatis
not what the Committee has said, butthat is
my conclusion. and it is necessary in such a
case that there should be a proper investiga-
tion astothe reasons why the excess expen-
diture has taken place and it has been rec-
ommended that there should an enquiry by
the Comptroller and Auditor General into the
detailed items of expenditure by which this
axcess has occurred. | hope the hon. Minis-
ter will give an assurance to the House that
this will be done.

Another item on which excess expendi-
ture has taken place is defence; | have
already said that it is nearly Rs. 200 crores.
Out of this, Navy has made a large contribu-
tion, which appears to be due to the fact that
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Navy does not keap its accounts so far as
pay and allowances are concerned properly.
They are booked every three month; there is
n o reason why the cannot be booked every
three month. They have or must have com-
puterised accounting system so that this
kind of lumping of accounts, three months
accounts in one month should not take place
and that combined with the fact that they
have no proper record keeping system has
contributed to about Rs. 45 crores expendi-
ture of the Navy. All this shows the Govern-
ment in a very poor light. | wish the hon.
Minister incharge of expenditure will take
some care, spare some time to read the
report of the Public Accounts Committee; he
will take necessary action and not only read
the report. This is because the whole idea is
to improve the Government's functioning in
a sphere of making the Budget, making the
Budget work and exercising some control,
which | think, the hon. Minister himself will
agree, he does not have at present. That
control he must have, not regain, but gain,
because | believe the control was never
there. But now the total expenditure has
become so large that if some control is not
exercised, it is going to be disastrous for the
country. And, therefore, | will again request
that the Governments takes these things
very seriously. This is not a thing which can
be done only in a very short time: it is a long
time affair, but unless they take some pre-
liminary steps even now, | do not think, this
will come to pass this year or even next year.

I think, the Parliament has to pass this
because the expenditure has taken place.
But the reason that this has to be approved
by Public Accounts Committee is that it has
to be physically examined by a body and a
Committee of Parliament and see what kind
of deficiencies were there because of which
the excess expenditure has taken place.
The Public Accounts Committee has made
this recommendation. Actually, every year it
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does so, but Government has not acted
upon the recommandations. | only wish that
the Government starts acting upon this. Then,
there would be no need to come to the
Committee again and again for this kind of
approval for excess Grants.

DR. PHULRENU GUHA (Contai): Sir, |
rise to support the Demands for Excess
Grants. Sir, the Government have allotted
money for the development of women. Ear-
lier also, | have given this suggestion several
times. | once again suggest that we must
have a Cell in the Planning Commission and
allthe Ministries should send their reports on
developmental work and programmes for
women to this Cell. The Planning Commis-
sion must draw up a report on this basis.
Only then the country will know about the
progress and development of programmes
meant for women.

Sir we have a very rich culture in our
country. Why are our Government not utilis-
ingthe museums as educational institutions?
Museums, especially the private museums
are finding it very difficult to maintain. Gov-
ernmentshouldcomeforward and helpthese
museums to preserve our rich culture.

In our country, creches have been
started for infants and small children. But
they are very tew in number. Creches must
be opened extensively all over the country.
In these creches, children should be taught
In such a manner that they inculcate group
feelings, sense of discipline and develop
love for all religions and languages. Teach-
ers must all be trained properly so that thy in
turn can train these children in the right
direction. If we can really teach our children
right from the creches, we will not face prob-
lems such as communal disturbances which
we are facing now. There are still a large
number of drop-outs from schools. Espe-
cially among the girls, the drop-out rate is
very high.
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| think more care should be taken. | am
very softy to admit that our women are

" lagging behind in the field of education.

" Money is allotted for women's education and

also for adult education. The Government

- must give emphasis for self-employment
. through education. A mjority of our people
' still feel that education means white col-

lared jobs. For raising the level of education,
the problem of population will have to be
solved first.

Iwould like to point out here that ‘aware-

ness campaign’ has been started in the

country. But | would like to draw the attention
of the Government that only Seminars will
not be enough but village to village work is
very much needed. In the villages, if the
trained workers go round and discuss the
problems in different places, particularly with
women, then they will understand the posi-
tion and they will be able to tell asto what are
the difficulties. Through that discussion, we
can solve many problems.

Mass literacy is not yet felt as an essen-
tial condition for India’s progress. The prog-
ress of mass education is very slow because
there 1s absence of demand for it from the
masses. Mass literacy has so far not been a
demand in the Agenda of most political par-
ties. | appeal to all political parties that they
mustinclude intheir Agenda, in their political
discussions, the mass education of the
people.

Theyear 1990 has been declared as the
International Literacy Yearby the UNESCO.
As anation, we have to respond 1o the call of
the UNESCO for driving away illiteracy from
Our country. We must respond and respond
In avery big way. For one communal distur-
bance in our country, we spend crores and
Crores of rupees. The communal forces in
our country seem getting strength in the
national life. During freedom struggle, all
Worked together as Indians. There was no
Question of Hindus, Muslims, Christians,
Sikhs or other castes. Politics and religion
are different. They should not be mixed up.
Buttowardsthis end, people should betrained
trom the very childhood. It should take place

from the creche itself. Secular, non-commu-
nal and all democratic forces must stand
together and fight in order to solve the
communal problem. f it is not really fought,
then we will not be able to come out of this
situation. | do not know in what way we are
going to progress.

National integration cannot be success-
fulifthere is no emotional involvement. Inthe
educational field, there should be an all
round effort for promoting emotionalintegra-
tion. Media also should play a big role.

| have no time; otherwise, | would have
touched some more points. Atext-book must
be written in this direction. | know, you are
going toring the bell; before you do that, 1 will
conclude. | have so many things to say but
anyway, | will conclude now.

With these words, | support the de-
mands.

SHRI THAMPAN THOMAS (Mave-
likara): Sir, | fear whether there is any value
for this system of the Government. It ap-
pears that all the systems are being torpe-
doed and jeopardized.

Where is the system of Budget? We
have got a Budget system. Only afew weeks
back, | made a speech on similar Excess
Demands for Grants and | criticised the
system and also the way in which Mr Gadhvi
had replied.

You have to come up with Supplemen-
tary Demands, Supplementary Appropria-
tions and all that. So, the exercise which we
do here bacomes futile. On top of all these
things, ithappensthat this Parliament passed
the Budget only a few days back. Al of a
sudden comes anotherdemandfor Rs. 2,000
crores because of prime Minister's daclara-
tion. So, what is the respect that we pay to
this institution? After Parliament passes the
Budget, over and above that if an expendi-
ture of Rs. 2,000 crores can be announced
by the Prime Minister—whatever may be the
purpose—| wounder what is the value that
we give 1o this institution.
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Similarly, today all of a sudden there is
an announcement saying that the Session is
extended. (Interruptions) This has been
institutionalized, which means that this
Government lacks the perspective. Its view,
its look-out, its working are all on an ad hoc
basis. This ad hoc-ism is very bad for this
country.

The framers of our Constitution had
never thought of this ad hoc-ism. This ad
hoc-ism results in malpractices and also
ends ingross injustice to the common people
of this country. When we have a total look at
the institutions, and go through the discus-
sions which our forefathers and leaders of
the nation had during earlier budgets, we
see that there was some seriousness then.
They were involved in it. Government, of
course, confined itself to those things, and
Government was accountable to Parliament.
What do we see now? Before the Budget
comes, the administered prices come. After
the Budget, there will be a programme which
is populist, a gimmick, a fraud on the people,
i.8. this ad hoc-ism. After that, we have the
Appropriations, Demands for Excess Grants
and Supplementary Budgets. Because of all
these things, the rise in inflation is very high.
Inthe Budget if you say that the deficit willbe
Rs. 5,000 crores, finally when it is tallied, it
will be Rs. 12,000 crores. What will be its
overall effect?

| have repeatedly said that the overall
effect is that the value of the rupee, com-
pared to 1960, is reduced to 12 or 11 paise
in 1984. Who is the sufferer; on the whole,
what is happening? Why this ad hoc-ism;
who do we do these things? Our Constitu-
tion, our budgeting and our systems had a
certain sanctity. Why has this been over-
looked? On the whole, this immaturity plays
a big role in our nation. The destabilization of
the nation’s economy is there on account of
such malpractices. This is very weil revealed
by these Appropriations-which you have
spent; we have no other alternative but to
approve them, because they are a fate ac-
compli. Because they are a fait accompli, we
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have to a prove them. For what purpose
have they been spent?

What Mr. Amal Datta has said is correct.
It is surprising that such a huge amount, viz.
Rs. 45 crores hasbeen spentin Lakshadweep
or Andaman and Nicobar islands, for a par-
ticular purpose. Of course, you should give
us an explanation, as to whether what he
said is correct or not. We read in the papers
that one big war ship was going around
Andaman-Nicobar islands when 2 or 3 per-
sons visited that place—which costus crores
of rupees perday. Perhaps it would not have
come on the personal account of the Prime
Minister. But since the Prime Minister is
going to visit a particular island, if that island
is surrounded by Defence forces and if it
comes as part of the Defence accounts
ultimately, of course it will be a fraud on the
people. What doubt can be there about it? If
it is an expenditure directly shown as in-
curred on Prime Minister's visit, | can under-
stand it if it comes as an appropniation if it is
shown as an appropriation for Defence, | call
it as fraud. No doubt about it. Mr Amal Datta
had been fortunate to be the Chairman ofthe
Public Accounts Committee, and he could
find out those things. The nation really re-
quires an explanation from the Minister if that
is true. If that is true, we require an explana-
tion for that. The nation requires an explana-
tion on this point.

| also see that Rs. 200 crores are now
being demanded for Defence services. For
what prupose is the demand being made?

Last time | do remember Mr. Gadhvi
said, while replying to the debate, that was
for the prupose of the freedom fighters’
pension or something like that. Then | said,
if it is for Sri lankan purposaes, | do not agree
to that, because it is at the cost of the nation.
it it is so, then it is an immaturity or adhocism
and you are playing with the lives of the
people. You will have to put a stop to it
somewhere.

[ Translation)

DR.G.S. RAJHANS (Jhanjharpur): Mr.
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Deputy Speaker, Sir, | was listening to the
speeches of my friends from the opposition
very attentively. | paid attention to the points
raised by Shri Reddy, Shri Amal Datta and
Shri Thampan Thomas with rapt attention. |
was amazed at the irresponsible talk of Shri
Amal Datta, particularly when he ischairman
of P.A.C. There is an excess expenditure of
Rs. 10.33 crore in Andgman and Nicobar
Islands. There is an explanatory note under
it:

[English]

“The excess is mainly due to larger
expenditure (i) purchase of stores for
maintenance of buildings (ii) claims of
Shipping Corporation of India for ship-
ping services (iii) settlement of certain
outstanding dues of Medical Stores
Depot and (iv) implementation of the
Fourth Pay Commission's recommen-
dations.”

[ Translation]

Where is it mentioned that expenditure was
incurred in connection with the visit of the
Hon. Prime Minister, these things are in-
tended to mislead the people. While being a
member of this House, you are misleading
the people. What greater injustice can be
there than this?

You say that it has been put under
Defence. Where has it been put under De-
fence? You want to mislead the people so
that reports may be appear in the newspa-
pers that Prime Minister visited Andaman
Nicobar Islands.

SHRI AMAL DATTA (Diamond Har-
bour): Was no expenditure incurred on the
visit of the Prime Minister. You may say no
expenditure was incurred.

DR. G.S. RAJHANS: No such expendi-
ture was incurred. you identify the expendi-
ture.

[English)

SHRIAMAL DATTA: UnderwhichHead
are you showing #? You are admitting that
the money has been spent on the Prime
Minister's visit.

DR G.S. RAJHANS: No, | am not
admitting it. (Interruptions)......

SHRI AMAL DATTA: Are you not
admitting that any expenditure has been
incurred at all? The entire Navy went there.

MR. DEPUTY-SPEAKER: | do notwant
any dialogues between the members.

...... {Interruptions)........

DR. G.S. RAJHANS: Everything is in
black and white. Don't try to mislead the
people. There is no mention like that.
..... (Interruptions).........

[ Transiation)

What i mean to say is that whatever you say,
it should be based on facts. Not for the sake
of criticism. ....... (Interruptions)....... All the
ttems of expenditure have been specified an
there is an explanatory note under each
item—ior instance in case of Defence Pen-
sion:

{English)

“The excess over the Voted Grant was
mainly attributable to larger expendi-
ture on (i) procurement of stores and
POL on account of certain operational
requirements and (ii) maintenance
works.”

[ Translation)
What is wrong in it? It could not be
assessed.
Under Defence Service-Army:

[English]

“The excess over the Voted Grant was
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mainly aftributable to larger expendi-
ture on procurement of stores and POL
on account of certain operational re-
quirements and maintenance works.”

[ Translation)
It was not foreseen, what iswrong in it?
Under Defence Service-Navy:
[English)

“The excess over the Voted Grant was
mainly attributable to larger expendi-
ture on Naval Stores, aircrafts due to
variation in exchange rates and POL to
meet operational needs and mainte-
nance works.”

[ Translation)

under Defence Service - Air Force :
[English]

“The excess over the Voted Grant was
mainly attributable on account of larger
expenditure on aviation stores and POL
as a result of introdution of new air-
crafts, maintenance works, and larger
expenditure on implementation of the
Fourth Pay Commission’s recommen-
dations.”

[ Translation)
Who could foreses it?
under Capital outlay - Defence Serv-
ices:

[English)
“The excess was mainly attributable to
larger expenditure due to acceleration
in the progress of construction works.”

[ Translation)

Who would foresee it? Therefore, | say that
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excess grants on account of excess expen-
diture submitted by the Government, are
fully justified and there can be no two opin-
ions about it. Shri Reddy has left, | wanted to
say a few things to him. He had said that
huge expenditure was being incurred on
defence and he insisted that we were quar-
reling with Nepal. 1 wantto make it clear that
we are not quarreling with Nepal, China and
Amaerica are instigating Nepal to quarrel with
us. He may have or may not have visited
Nepal. | live very near to Nepal, my house,
my area lies on Indi-Nepal Border. | have
visited Nepal thousands of times. All the
people living in the foot- hills, people of
Indian origin, are congratulating the Indian
Government today for adopting a firm and
strong attitude for thefirst time and they have
said that they will no more tolearte many
wrong things. Instigated by China, our broth-
erly nation Nepal isdoing many wrong things.
Anti-air-craft guns, thousand of truck load of
ammunition have been procured from China
and stored inthe foot-hill area barely 2-3 km.
away from our border. Is there any justifica-
tion for these activities by Nepal? Can the
people of C.P.M. who owe loyalty of China
give any justification for it.....(Interruptions)
Why do you feel uneasy? It is in the national
interest, please listen. What is the purpose
behind bringing from China, thousands of
truck load of ammunition and keeping it in
the foot hill area. The people of Indian origin,
who have been living in Nepal for the last
600-700years, are being exploited. Nepal is
asking them to produce citizenship certifi-
cates. How can they do so when no citizen-
ship certificate have been issued to them?
The people, who have been working there
for the last 50 years, are being asked to
produce work permits when the fact is that
no work permits have been issued to them.
It is a simple case of asking the persons of
Indianorigin, whose number runs into crores,
to quit Nepal. tis really shameful that some
of our people are supporting Nepal instead
of condemning it for its intransigent actions.
lakhs of people living in the foothill area on
Indo Nepal Border, have supported the ac-
tion of Government of India and have re-
quested it to adopt a firm attitude. Thou-
sands of people had been passing through
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Nepalese territory for hundreds of years
while travelling from one part of Bihar to
another area of the State and their vehicles
were never taxed. Today on each occasion,
a motor-cycle passes through Nepal, it has
to pay a tax of Rs. 100, what is the justifica-
tion for it? if someone crosses the Nepalese
territory. 20 times in a day, how ridiculous it
looks if one has to pay Rs. 100 as tax each
of the 20 times? What is the justification in
your siding with Nepal? | feel that Govern-
ment has taken a very firm attitude towards
Nepal. | congratulate the Government on
behalf of the people living on Indo-Nepal
Border and request the Government to stick
to it so that Nepal, which has been influ-
enced and instigated by C.I.A. and forces
hostile to us, is made to see reason and logic
and view the situation in the right perspec-
tive.

| want to say one or two more things.
Commenting on the audit note that an ex-
cess expenditure of Rs. 2 lakh 20 thousand
was incurred, you have stated in the note on
this Excess Grant.

[English]

The excess was due to the effect of
implementation of the Fourth Pay Commis-
sion recommendations relating to Group A
Officers, which could not be anticipated to
the full extent.

[ Translation]

ltis correctthat the pay Commissiongranted
high salaries to the officers of Group-A re-
sulting in this excess expenditure. My sub-
mission is that since salary of officers of
Group-A have been increased, they must be
made to do more work. With this increase in
their salary, they have perhaps become the
highest paid officers in the country. In tact,
to-day, bureaucrats have become monarchs.
They are no more public servants but have
become public masters. They only rule and
no development work is done. That is the
situation not only is one state but in all the
states. If the Government is interested in
making India a welfare state inthe realsense

of the term, then it should ask the Group A
officers to serve the people in the true spirit.

An expenditure of Rs. 2 lakh fifteen
thousand has been incurred on tourism. It
means that due attention has not been paid
to tourism. Tourism has a tremendous scope
in our country and if it is developed properly
our country can earn huge amount of foreign
exchange. Therefore tourism needs to be
paid full attention. The Government has spent
Rs. 10 crore 92 lakh on public works and
many items have been undertakeninit. This
expenditure appears to be on the quite high
side and therefore needs to be_paid atten-
tion. The Export Promotion and Export Pro-
duction Bill shows an excess. This is all right
but exports need to be promoted as there is
still a lot of potential in this field. All the big
business houses take no interest in export
promotion. We will have to take such meas-
ures that the big business houses in our
country may take interest in export promo-
tion because the position of our foreign
exchange and balance of payment is not
satisfactory.

With these words | thank you for having
granted me the time to speak.

SHRI RAM BHAGAT PASWAN (Ros-
era): Mr. Deputy Speaker, Sir, | rise to
supportthedemands for Grants. The circum-
stances take such turn that the Government
has to incur additional expenditure. The
Governmenthadto sanction additional funds
to implement the recommendations of the
Fourth Pay Commission. However | would
like to draw your attention to some such
schemes of North Bihar which are lying
pendinginwantotfinancial assistance. These
schemes require at the most an amount of
Rs. 10-15 billion to implement them. if these
schemes are implemented, they can prove
extremely beneficial. These schemes are
the approved ones and work on them had
already been started but they had to be
abandoned because of financial crisis.
Whenever we ask to re-start these schemes,
it is stated that still there is a financial crisis
and it is not possible to implement them.
Therefore | would request the hon. Minister
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that all the schemes which are lying pending
in North Bihar should be implemented be-
cause these are productive schemes and
with their implementation not only will the
Government be benefitted, but poverty and
unemployment can also be alleviated. |,
therefore, urge upon the Government to
give financial assistance forthese schemes
so that they may be implemented.

| would like to add that North Bihar is
struck by floods every year and the perma-
nent solution to this problem lies in the con-
struction of dams on the three rivers viz-in
the barrage area on the river Kosi, on Kamla
Bagaan river in Sisa Pani and on the river
Baagmati at Nunthar. It will solve the prob-
lem of shortage of power in North Bihar.
Rather it can remove the shortage of power
in the entire country and power can be sup-
plied to each and every house. Therefore the
Government should complete this work by
providing specialfinancial assistance for this
purpose. There is not even a single factory in
North Bihar. You may get a survey con-
ducted in this regard. people in this region
are wriggling under poverty and the wrath of
Nature. Here in this state some parts have
excess of rains and floods, some others
have scanty rainfall and drought. Govern-
ment has to spent crores of rupees on relief
measures on that account. Just now Dr. G.S.
Rajhans has pointed out that the Govern-
ment is going on increasing the salaries of
the officers but you should look to it that 80
per cent of the development funds is pock-
eted by the bureaucrats. Funds meant for
the construction of roads in villages are
diverted for constructing their own palatial
buildings. The Government may provide
facilities to the officers and increase their
salaries as well as pensions but the corrup-
tion prevailing among them should be curbed
so that the funds meant for development
may not be misused.

| would also like to submit that four
thousand employees of Ashok Paper Mill in
North Bihar are without employment as it is
lying closed these days. Whenevar a point is
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raised to re-open them, it is stated that there
is a financial crisis. Innumerable number of
representations were sent and on a number
of occasions there were dharmas and hun-
ger strikes to get it re-opened but it was not
reopnad on the pretect of financial crisis.
That mill has thousands of acres of land on
which there are buildings fitted with machin-
ery etc. However it is not being operated in
the name of financial crisis. The Govern-
ment should take steps to re-open it.

The Government should find out the
extent of Regionalimbalances. In North Bihar
the flood situation has not been controlled,
there is no means of transport and no factory
has been set up there. Thus there has been
no development in this area. In order to start
development work there it is essential that a
railway line is constructed from Sakri to
Hasanpur. It will cost Rs. 60-65 crores.
Similarly a broad gauge line should also be
constructed between Darbhanga and Sa-
mastipur to connect these Ports with Nepal
and a number of other big cities of India. It will
cost not more than Rs. 40 crores. All these
schemes are the approved ones and due to
their not implementation, the entire North
Bihar is facing a lot of problems. Whenever
we request the hon. Railway Minister for the
construction of these railway lines,his pet
reply comes that there is financial crisis and
he is not in a position to get these lines
constructed. Through you | would like to
draw the attention of the hon. Minister to the
requirement of additional funds for the
completion of this work so that the poverty of
the people living in North Bihar may be
alleviated and power generated here and
the finished goods manutactured here in the
tactories may be supplied to other places.

I would like to make one more submis-
ston, that in the recent major earthquake in
Bihar, thousands of houses, school build-
ings and universities were devastated. Thou-
sands houses of the poor people also got
damaged which they have not been able to
re-construct. Earlier we had got the informa-
tion that amount of Rs. 7-8 thousand will be
given as the amount of compensation for
Kuchha houses and Rs. 25 thousand for
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pucca houses. However this amount has not
yet been paid to them and it is being done in
the name of financial crisis. Earthquake has
caused a heavy damage in these parts.
Hence the Government should provide
special grant to Bihar for the earthquake
affected people so that the houses of the
poor which have been raised to ground may
be re-constructed.

The problem of the unemployed youth
is assuming a very serious dimension. The
Government provides them only Rs. 26
thousand to start their own business in this
period of inflation and even forthat they have
to run from pillar to post. They get trapped in
the labyrinth of rules. The Government should
increase this amount from Rs. 25 thousand
to Rs. one lakh and make such an arrange-
ment that the applicant may get this amount
easily. This is quite essential. It will help the
unemployed youth in starting their own
business.

Besides, | would also like to add that the
Government has set up housing boards in
urban areas. It is even more necessary 1o set
up such boards even in rural areas. In the
urban areas people do have the facility of
Government accommodation but the situ-
ation in rural areas is quite different. The
Government should make a provision of
funds for housing boards in rural areas as
well. Besides such houses should be got
constructed in the rural areas as may not
collapse during floods and other natural
calamities. You should see the condition ot
the houses which are being constructed in
the Harijan colonies being built up under
“Indira Awas Yojana”. These newly con-
structed houses hardly take any time to
collapse. An amount of Rs. 5-6 thousand is
provided for the construction of each such
house yet the entire amount is not spent on
them. As a result these houses cannot with-
stand the fury of natural calamities. They get
collapsed very soontaking the life of anumber
of persons. The Government should provide
an amountof atleast Rs. 50 thousand for the
houses which are being constructed under
Indira Awas Yojana. That much of amount is
a must for the construction of a house. The

number of houses to be constructed may be
smallbut these should be strong and durable
because these are meant for human beings
and not for animals but if one happens to see
the condition of these houses being con-
structed at present, it seems the other way
round. You go there and ascertain the facts.
| would, therefore, like to request the hon.
Minister ot Finance to provide at least Rs.
50,000 for a house under the Indira Awas
Yojana so that a good house could be con-
structed for the people to live in it. It does not
matter if only a few number of houses are
constructed. | would like to request you to
issue directions in this regard.

Wherever there are floods, there is inci-
dence of diseases like malaria in its after-
math. Even ordinarily there are such dis-
eases in the villages. Besides, the provision
for drinking water in the villages is quite
inadequate. Hence the Government should
make compulsory provision of drinking wa-
ter in the villages especially in Harijan colo-
nies. Government should provide more funds
for drinking water so that people could get
clean and potable water.

With these t;vords lexpress my gratitude
to you for giving me time to express myself.

SHRI RAMASHRAY PRASAD SINGH
(Jahanabad): Mr. Deputy Speaker, Sir, the
august House is holding a discussion on
Demands for Excess Grants. From the very
practiceof Demands for Excess Grants being
brought before the House time and again it
appears that the Government is not paying
any heed to the recommendations of the
House. Government is working in an irre-
sponsible way which is causing a huge
damage to the country. The wrong economic
policies of the Government are putting an
adverse effect on the people. Besides, the
economic development in the States have
come to a dead slow dus to these policies. If
the Governmentdoes not take tangible steps
to control inflation, the economic structure of
the country will collapse. Duse ta inflation the
prices of assential commodities are increas-
ing by leaps and bounds and foreign ex-
change reserve of the Government is also
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shrinking. The value of rupes is going down
in the international market. | would, there-
fore, like to warn the Government that if the
non-plan expenditure is not controlled, it
would be difficult to save the country in
future. Thistime the House could not discuss
the Budget in respect of a number of Depart-
ments. These were left out with the plea that
time for that was short. Mr. Deputy Speaker,
Sir, it was very necessary that discussions
should have been held on each of them. It
would have helped the Government, but the
Government sidetracked it.

Education is the most important thing in
a country. The Government has not been
able to lay down any specific policy in regard
to education over the last 42 years. As a
result of it, children of farmers, labourers and
poor people still continue 1o be illiterate in
the villages. The Government has provided
for various types of education. There is one
type of it in which education is received iree
of charge and in an another type of it, it costs
Rs. 10,000 per month. In villages, there is
free education in primary schools, but there
are no academic activities in these schools,
Farmers’ sons get admitted tothese schools.
You may conduct a survey to find out the
position and progress of education in the
villages. In this connection | would like to tell
you that just like Gurudaspur etc. which is a
sensitive area in Punjab, my constituency
Jahanabad in Bihar is also going to be a
sensitive area. There is no arrangement of
schooling of children in the villages having a
popuiation of 500 to 1000 people. That is
why these villages are turning into naxalite
pockets. | have beentime and again bringing
this matter to the notice of the Government
asto how speedily the youths of that area are
joining the liberation organisation. If you
want to eliminate the sensitiveness in the
area, you will have to fulfill your commit-
ments you had made to these poor people
for the provision of primary education in
villages having a population of 200 people of
Scheduled Tribes, 300 people of Scheduled
Castes and 500 general category people
during the Seventh Five Year Plan. But no
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such arrangements have so far been made
in this area even though the term of the
Seventh Five Year Plan is going to be over.
| have time and again been raising this point
in the house, but no attention is being paid to
that.

Mr. Deputy Speaker, Sir, there are still
some points that | would like to bring to your
kind notice. People are experiencing acute
shortage of drinking water in my area. Hence,
these people have to go to distant places for
water. People store water in pucca water
tanks and usa it for drinking proposes. That
is the situation in a number of places in
Jahanabad. Thirdly, a number of projects
are lying pending with the Government for
the last 9 to 10 years and no action is being
taken on them. Punpun Daragha Project is
also one such projects, the estimated cost of
which has escalated manifold as compared
to its original estimate. If we want that devel-
opment should take place in the country in
the real sense, we will have to complete all
the projects lying pending for want of
clearance. If shortage of funds comes in the
way, how these projects willbe implemented?
These projects will remain incomplete for all
time to come. | would like to request the
Government not to overlook these projects.
The Punpun Daragha Project may please be
cleared at the earliest and handed over to
theGovernment of Bihar. Separate funds
should be provided for this project so that
irrigation facilities could be made available
to the people of that area and sensitiveness
of the area could be eliminated.

Iwould like to make yet another submis-
sion. | came cross a very serious situation
and large scale bungling in respect of the
1988 preliminary examination of the Civil
Services In which people had a great trust
and faith. Malpractice on a large scale took
place in this examination. | know an instance
in which the candidate was called out and
given help to copy out the answer. Thereaf-
ter, the boy was got passed in the test. It is
not a healthy sign if the people entrusted with
the responsibility of running the country
indulge in such malpractices. This type of
irregularities took place especially in Bihar
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and Uttar Pradesh. | ask you to hold an
enquiry into this incident. If you do not get
this thing enquired into the conditions will go
on deteriorating in the country. It will also
create resentment among the youths. You
know what difficulties youface and what cost
you pay when the youths are enraged. Even
after that their resentment does not recede.
This matter must be got enquired into by the
C.B.l. You should not at all hesitate to hold
an enquiry, because it will teach a lesson to
the coming generations as to how the defaul-
ters are punished. Jahanabad has been
declared a ‘no industry’ district. You are
going to open big industries in the sensitive
areas in Punjab. | would like to request you
to set up new industries in Jahanabad in
Bihar on the same line so that the youths of
the area who are roaming about hither and
thither could join the national mainstream.
The hon. Prime Minister has time and again
been making a reference to Jahanabad, but
in spite of every day killings, the Government
is not paying any attention to it. There is
some Government land which should be
distributed among the poor. The Govern-
ment have enacted a law in respect of con-
solidation of land and made a propaganda
that land will be distributed among the poor
people and the Harijans. In my constituency
thereis avillage called Dumariin Ghosisub-
division. Land deeds were prepared in the
name of poor people of that village and the
file was senttothe Finance Commissioner of
Bihar for proper settlement of that land. But
the Finance Commission returned the file
with the remarks that if the land is allotted to
Harijans, there will be widespread blood-
shed and out break of riots. This is what the
Commissioner has written. You can call for
the file and see it yourself. You may also see
if the Commissioner is empowered to write
like this and also find out as to what are the
powers of the Commissioner. Is it indicative
of the success of the 20 point programme?
|, therefore, request you to distribute iand
among Harijans against land deeds pre-
pared for the purpose. The State Govern-
ments should be pressurized to do the need-
ful in this regard. With these words | con-
clude.

SHRI HARISH RAWAT (Almora): Mr.
Deputy Speaker, Sir, this is a mere formality
and | would like to support it, | would aiso like
to invite the attention of the Government to
two issues. Firstly, such a heavy excess
expenditure is not a good symptom. The
financial Controller should oversee every
department. These expenditure could have
been adjusted at the time of bringing de-
mands for supplementary grants by the
Government in the House. Failure to get
them adjusted at that time and bringing
excess grants tor approval of the House is
not a healthy symptom. | would like to draw
the attention of the House towards several
demands of excess expenditure. At page 15
of the Bill, against demand No. 83, there has
been 40 per cent excess expenditure. Same
is the case with demand No. 74. Against
demand number 56 with regard to Andaman-
Nicobar Islands there has been 54% excess
expenditure. Excess expenditure has been
incurred on the item which could have been
visualised before hand and for which there is
no justification at all. This is a failure on the
part of the Government in anticipating the
expenditure in advance. The attention of the
concerned departments should be drawn to
it. The excess expenditure in respect of
demand No. 24 relating the Ministry of Exter-
nal Affairs appears to the justified, because
there has been an excess of a small amount
of Rupees two hundred only, but 30 to 40 per
cent excess expenditure is a matter of
concern. The excess expenditure in the
Ministry of External Affairs could be justified.
The balance of payment position in the
Ministry of Defence disturbed due to the
implementation of recommendations of the
Fourth Pay Commission and amendments
made in the pension rules.

15.55 hrs.

[SHRI N. VENKATA RATNAM in the
Chair

There could be justification with regard
to Foreign Trade also, because the burden
on it increased due to huge withdrawal by
U.S.S.R. and Cechoaslovakia. But | would
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like to submit to the hon. Minister to Finance
that in some cases Ministries and Depart-
ments should be instructed to be vigilant
about it. As far as | know, the P.A.C. of this
House has also urged upon the Government
time and again to anticipate the expenditure
beforehand. Such situation may arise. So
efforts should be made to make advance
anticipation of it. Brining such demands for
grants before House for its approvalis not a
healthy sign. | would urge upon that neces-
sary caution should be taken in this regard in
future. | would also like to request the hon.
Minister of Finan¢e that there are some
issues which should be decided by the
Government. One such burning issue is the
payment of D.A. instalment to Central Gov-
ernment employees. A clear provision has
been made in the Budget in this regard and
the Supreme Court and the Fourth pay
Commission have also opined in clear terms
that the payment of D.A. should be made in
time. The instaiment is due from January.
The Céntral Government employees are
becoming restless, as the instalment has not
yetbean paid. The payment should be made
immediately. For a long time, the Central
Government employees are making a
demand for a permanent Wages Review
Board on the line as is obtaining in the public
sector undertakings and after every four
years their wages are reviewed. As a result
of wait negotiations, their wages are in-
creased substantially but Central Govern-
ment employees are deprived of such facili-
ties. They have to wait for the setting up pay
commission and its recommendations. ltis a
time consuming process. | would liketo urge
upon the Government to setup a permanent
wage negotiation Board as is available for
the public sector undertakings which could
make recommendations for the wage hike
taking the prevailing situation into account.
This will bring a sense of satisfaction among
the employees of the Central Government.
This will be a historic step in itself. With these
words, | support the Demand for Excess
Grants.

SHRIL. N. TOMBI SINGH (Inner
Manipur): Sir, | support the Demands for
Excess Grants forthe year, 1986-87. | do not
see any abnorinal character in this exercise.
In the financial procedure we have adopted,
particularly after independenca, this kind of
exercise is absolutely normal. When we
examine the items one by one, we will find
that the Demands are justified. Of courss,
the only point that has to be made on the
critical side is that some of the Demands we
have not anticipated but it happens that it is
part of the Budgetary exercise of every
Government like ours. There are 15 sepa-
rate Demands covered by nine Ministries. |
would like to confine my observationto afew
Demands only.

I would like to draw the attention of the
Government to the Demand for Defence in
which mention has been made about the
maintenance aspect of the Air Force. Today
in ‘The Hindustan Times’, a very important
anticle has been published under the caption
“Why IAF has accidents?” by Shri K. D.
Chaddha. In this article, some important
points have been raised. Number one is that
we should avoid accidents in the Indian Air
Force where it can be avoided. It means that
we should take precautions in maintenance,
training and timely grounding of aircrafts etc.
A suggestion has been made of the likeli-
hood of quality being compromised in the
maintenance factor by the Hindustan Aero-
nautics Ltd. | do not know the facts. But this
is a very important suggestion. By implica-
tion, it is a stricture on a very important
Ministry like Defence because our Defence
forces should grow very fast not only quan-
titatively but also qualitatively in efficiency in
human factor. This article has suggested
that we have a number of important factors
to be looked into. Number one is mainte-
nance. The other aspect is the environment
character like bird menace. It has to be
controlled by many agencies. We must
control bird menace so that we can have
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smooth tlights for civilians and for defence
planes. We had passed legislation in this
regard. i do not know where the implemen-
tation of that legislation stands at present.

| would like to draw the attention of the
Finance Minister, through you, to the aspect
of tourism. A Demand has come under the
Ministry of Tourism. Let us take particularly
my State of Manipur. Tourist experts and
lovers of nature say that Manipur is the
Kashmir of the East. But, this certificate
along is not enough. The entire North-East is
having certain handicaps particularly in the
field of tourism because of the ban on the
visits by foreigners to that area. The Govern-
ment had been good and wise enough to lift
the ban on foreigners visiting Punjab. If the
Government could examine the possibility of
liting the ban on foreigners visiting North-
Eastern States by amending the law regard-
ing the inner line permit, this will act as a
great booster for the davelopment of tourism
inthe North-East. Inthe same way, deveiop-
ment of hostel accommodation should be
given due attention and priority. Leaving
Assam forthe moment because it is a bigger
and viable State and leaving aside Shillong
which is the capital of Meghalaya for the
moment, the other small States, their capi-
tals and the cities there are not having the
minimum facilities for Tourism. So, that way,
the Department of Tourism has to open more
hotels with more investment. perhaps, that
will not be a regular and annual kind of
investment but it is once and for ali, for along
period. According to the programme, the
hotel facilities have to be developed in the
smaller States particularly in the States of
Manipur, Nagaland and the adjoining States.

The other aspect that | would like to
mention is about Water Resources. Mention
has been made of the acquisition ofimported
rigs. The imported rigs have proved to be
very useful to the hilly and rocky areas and
the North Eastern States where watercomes
quickly but comes vary oftenly. then the rate
of rainfall is very high. But the water comes
quickly and goes quickly. In such areas, we
have to find other means viz. the under-
ground source of water. But normally the

underground tube-wells do not work. There-
fore, for instance, in my valley, for getting
underground water, we have to dig thou-
sands of metres deep into the ground. But
even after that, we do not get good drinking
water. We get only muddy water. But | would
like to say that in the rocky areas, hilly areas
and in the foot-hill areas, the rig is working
very satisfactorily. It is very useful to such
areas. Therefore, we should have more rigs
in these rocky and hilly areas. There is ample
justification for getting more and more im-
ported rigs for these hilly areas so that the
other source viz. the underground source of
water can be provided to these areas. There
is scarcity of drinking water. There are sev-
eralcomplaints about the scarcity of drinking
water even from Calcutta and from other
valleys and hilly areas. But then the nature of
the problem is different in those areas. It is
quite different when we compare the difficul-
ties in our hilly areas and the problems that
we have in areas like West Bengal, Calcutta
and other place. Scarcity is there, no doubt.
but then the magnitude of the problem in the
hill areas is quite different. In order toremove
the water scarcity that is obtaining in the hilly
areas, the use of rigs should be encouraged
to obtain ground water. The imported rigs
can work in the sub-soil as wel! as rocky soil
areas. | think the underground water should
be made use of and it should be encouraged.
Wa should have more rigs for this prupose.

Iwould liketo make another point. Under
the Ministry of Energy, mention has been
made of the Inter-State Transmission Lines.
The Government of India has given sanction
for the installation of transmission lines. We
have got the Central Project known as the
Lokta Hydro-Electric Project. From that proj-
ect, we have to supply power to Nagaland,
part of Assam and Tripura also. When the
Centre sanctions these transmission lines,
provision has to be made that due care is
taken to see that no ad hoc arrangements
are made. Even when we have plenty of
power, due to failure of the transmission
lines, due to failure of the inter-State Trans-
mission Line, there is frequent brake-down
of the supplies. There is also another possi-
bility. Since the transmission lines are pass-
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ing through difficutt hilly areas and jungles,
there is the possibility of interception, power-
theit and for that nobody has to pay. There
is a lot of possibility to do such things. In
order to be free from these problems, the
States receiving loans, grants or assistance
for inter-State Transmission lines should be
given stern warning that proper steps should
be taken to plug such loopholes.

Lastbut notleast, lwould like to mention
about the industrial and scientific research.
Mention has been made in the demand for
additional grants that have been givento the
Central Electronics. In our North-Eastern
States bacause of transport difficulties and
bottle-necks, we do not see the possibility of
big industries coming up even within the
foreseeable future. What can be thought of
practicalty for these electronic and other
industries where the human resource can be
utilised properly? In this regard, | have
mentioned on a number of occasions during
my speeches and also questions have been
asked that in a State like Manipur, these
industries are not coming up. In spite of our
demands, it is not coming up. Railways will
not be coming. Where is the way and what
are the means to provide employment to
young boys and girls who are coming out
after their scientific and collegiate educa-
tion? All of them are getting frustrated after
getting graduation and post-graduation
degrees. Thousand of them are getting frus-
trated and they are taking to other ways like
agitation, under-ground activities, insurgency
otc. We can stop them somewhere if we can
provide some means of employment. And
the means is the small industries. One ex-
ample is the electronics industry. | had
mentioned in my otherobsarvations, on some
other occasion that Manipur can provide
good human resources and technological
skill. People can adopt it easily. Here, the
HMT, the Central Electronics Department
and such undertakings should see that they
open more of their units of employ young
people. This will give economic relief on the
one hand and on the other hand, this will be
a political kind of relief to the Government
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becausefrustrated young peopie, the unem-
ployed who are not having any means for
employment are there.

The other aspect that | would like to
mention is the civil supplies. There is a
possibility of certain commodities being al-
lotted to remote and outlying States like the
State of Manipur. Reports are there that
commodities like rapeseed oil and other
commodities get allotted and these are lifted
by some agents or by some distributors
appointed by the State Government. And
there is a pilferage of these commodities
either with or without the knowledge of the
Government, with the result, commodities
do not reach the destination. So, the alloca-
tions do not have any manning if they are
pilfered on the way. | would like that the
Government in consultation with the State
Governments should take steps to stop pil-
ferage of commodities allotted for State's
consumption. | had raised a question in this
regard whether the commodities like repe-
seed oil are being pilfered by distributors
before they reach their destination. The
Government said that they had no informa-
tion. Perhaps, the State Government has
not provided any information. | do not know
whether officers on this side or that side are
involved in which case, it isimpossible to get
the information. | do not have specific infor-
mation of a particular officer. But it is a fact
that for so many years, pilferage is taking
place. lwould like todrawthe attentionof the
hon. Finance Minister so that this can be
taken care of.

With these words, | conclude my speech.
| support the Demands.

SHRI G.M. BANATWALLA (Ponnani):
Mr. Chairman, Sir, the House has been
called upon to regularise excess expendi-
ture to the tune of Rs. 242.24 crores. | do
concede, occasions arise which necessitate
excess expenditure. | will, therefore, not
indulge in wild allegations that the Govern-
ment is out to destroy every system, every
institution and all that. Occasions, we know,
do arise which lead to excess expenditure.
However, the magnitude or the dimension of
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the present excess expenditure is such as to
cause serious concern. | musttherefore urge
upon the Government to see to it that the

budgetary control is tightened up.

The Public Accounts Committee also in
its report relevant to the present excess
grants has emphasized that certain excesses
are of the nature which could have been
anticipated if not at the time of the original
budget estimates, at least at the time of the
supplementary demands. This observation
of the PAC should be taken seriously and
every effort should be made in future to see
that such instances do not arise. Such sup-
plementary demands and then excess ex-
penditure really distort all budgetary axer-
cises and must be avoided.

The present excess expenditure also
reflects to a very large extent a miserable
failure or a lack of budgetary control. That is
a point that the government must sarious
consider. The Public Accounts Committee
has repeatedly emphasized upon effective
control over expenditure. One wonders as to
how many times more will the PAC be re-
quired to repeat its own observations.

There is also another observation by
the PAC to the point that the Government
should take care to avoid rush of expenditure
atthe closing of the year. That vitiates budg-
etary control. A third observation that has
been madeis that attempt should be made to
reduce the time lag between incurring of
expenditure and its booking. | have risen
specially to emphasize all these recommen-
dations of the PAC.

Today the Government is asking this
House to regularise the excess expenditure.
The Government owes it to this house to
explain what steps have been taken in order
to fulfil these important recommendations of
the PAC. Let the Government explain to this
House as to what steps are being contem-
plated in order to tighten budgetary control,
on order fo identify areas where schedules
could be laid down for receipt of bills and
their payments, etc., and in order to reduce
this time lag between incurring of expendi-

ture and its booking. Let us know what is the
thinking of the Government. Let this House
know what action is being taken in these
important respects before the House is called
upon to vote this excess expenditure to be
regularised. Let the Government sincerely
assure this House that no efforts will be
spared in order t0 see that the excess
expenditure, if it could notbe avoided, is at
least kept within its justifiable limits.

It is an important point to be noted that
there are several Ministries which use their
appropriation powers in such a manner asto
modify the original budget estimates to a
substantial extent. Therefore, it is necessary
to have a review of the appropriation powers
of various Ministries. May we know from the
Government as to what steps are contem-
plated in order to review the appropriatior:
powers of various Ministries which are de-
stroying our budgetary control mechanism.

There is another very serious point to
which | would like to draw the attention of the
Government and this House. | was very
much shocked to read that there have been
considerable erroneous bookings. What do
you mean by these erroneous bookings, and
that too, to such a great extent? In the case
of Demand Number 22 also, which s ‘Capital
outlay on Defence Services’ there are erro-
neous bookings. This is in the case of our
Defence Ministry. | was, always, under the
impressionthat, of alithe Ministries, agreater
discipline must be there, in the case of De-
fence Ministry. But | was shocked to find that
in the case of capital outlay on Defence
Services, the excess expenditure is to be
tune of 7.67 crores of rupees and the errone-
ous booking over there is 6.99 crores of
rupees, which had to be corrected and
which has to be taken into account. The
Defence Ministry has contributed to the
maximum extent, with respect to the excess
grants, that is, out of a total of 242.24 crores
of rupees, as much as 190.48 crores of
rupees of excess expenditure is by the Min-
istry of Defence. | do not want to make a lot
of observation with respect to their excess
expenditure, but 1 do not know what prompted
them to have it. This erroneous booking is
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something which is very shocking. Errone-
ous booking to such a great extent, entering
into our accounts, is a mockery of our budg-
etary control mechanism. It is not at the
stage of Supplementary Demands, but at
the stage of excess expenditure, that we are,
now, told of erroneous bookings and their
corrections in the accounts. | would like to
ask the government who is responsible for
such erroneous booking? What has been
done in order to hold the personnel respon-
sible for the erroneous bookings? Have they
been brought to book? What steps have
been taken in order to see that such errone-
ous bookings do not occur again, making a
mockery, as | said, of our budgetary control
mechanism?

Mr. Chairman, Sir, | just heard an hon.
Member speaking about Demand Number
11, i.e., Foreign Trade and Export produc-
tion. He was misled by saying, 'Yes, we have
to increase our exports Does it mean that
whatever you do, should be accepted by this
House? But, here, the question is different
with respect to excess expenditure. In all
your efforts on increasing exports, our sup-
port and our sympathies are with the Gov-
ernment. But, in the case of Demand Num-
ber 11, the excess expenditure is said to
have occurred, as a result of larger drawals
by USSR and Czechoslovakia, over the
technical credit facility for making purchases
from India.

It is a surprising state of affairs. Any-
body knowing elementary principles of ac-
counting and auditing will find it vary difficult
to swallow such an explanation of excess
having occurred. fortunately that was my
subject also. The excess of drawls by USSR
and Czechoslavakia must have occurred but
the excess must have occurred during the
period of the year. Were not you watching
these excesses that were taking place?
During the year the excesses are taking
place. You keep some budgetary control
and watch those excesses that are taking
place with respect to drawals by USSR and
Czechoslavikia and come at an appropriate
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time when supplementary demands are
before the House. This justification only
shows that there is unfortunately lacking as
far as our budgetary control devices are
concerned. | must, therefore, emphasise the
need for strengthening of the budgetary
control devices. Whose duty was itto keep a
watch on these drawals by these countries?
Who failed to keep that watch? What exer-
cise has been taken in order to see that the
failure is punished and steps are taken in
order to see that such failures do not recur.

There are several other grants here
which could have been visualised easily at
the time of the original budget or at the time
of the excess grants. We have Demand No.
22 - Capital Outlay on Defence Services.
Why the excess took place here? The ex-
cess is nearly to the tune of Rs. 7.07 crores
and we are told that the excess was mainly
attributable to larger expenditure due to
acceleration in the progress of construction
work. My congratulations to you for acceler-
ating the construction work but by accelerat-
ing the construction work perhaps you
avoided escalation of costs and while avoid-
ing escalation of costs you have incurred
excess expenditure for accelerating. This is
how we are moving in various vicious circles.

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE INTHE
MINISTRY OF FINANCE (SHRI B.K.
GADRVI): It would have otherwise spilled
over to next year.

SHRI G.M. BANATWALLA: It should
not spill over to next year. Why was there
failure in carrying out your schemaes in time?
That s the point | am emphasising. Do
accelerate your work but the acceleration
and completion of work should be in normal
time.

| must, therefore, say that there are
various stages as far asthese excess grants
are concerned where greater vigilance is
wanted. Of course, there are certain items
which could not have been anticipated. | do
not rise to make wild allegations that Gov-
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emment is out to destroy the institution. 1am
sure Government is as much worried of
excess expenditure as any other Member of
the Houss of anybody else.

| am sure, the Government also re-
spects Budget though the degree of respect
may be a little different. However, without
making wild allegations, | must conclude by
saying that the present excess expenditure
woefully reflects a lack of budgetary control
which needs to be strengthened in the inter-
est of the system.

[ Translation)

KUMARI MAMTA BANERJEE
(Jadavpur): Mr. Chairman, Sir, | supportthe
Demands for Excess Grants presented here,
Only threa ministries were covered whenthe
discussions on Demands for Grants were
held in the House. We got no opportunity to
discuss the demands for grants relating to
Education and Defence Ministries. The
Defence Ministry is an important Ministry of
our country. Excess expenditure can take
place there and | have nothing to say against
it. Itis customary forthe Central Government
or the State Governments to hold discus-
sions on Demands for Supplementary
Grants. Shri Banatwalla has rightly said that
the Government should see that excess
expenditure does not take place as it invites
public criticism. Now a days there is ten-
dency of excess expenditure in Government
offices. It is good, if officers visit foreign
countries for some genuine work, but the
funds should not be misused. Some times
they are sent ontraining. | am again reiterat-
ing that there is an acute problem of drinking
water in West Bengal. Our friends from
opposition talk of Bofors, Thakkar Commis-
sion, Fairfax and international politics, but no
one pays attention to the problem of drinking
water. They have progressive views, but in
our State, a bucket of water costs Rs. 10. It
is very regretting. They talk of Andaman-
Nicobar, Laksha-dweep and other places,
but say nothing about the problem in home
front........ (Interruptions)....... Tubewells have
gone out of order in the villages in our State,
which has increased the problem of water.

Some days ago, | staged a demonstration
before the Municipality for drinking water, |
request you to provide special assistance to
Wast Bengal so that the problem of drinking
water can be solved. The same problem is
prevailing in Tripura, Bihar, Rajasthan, Orissa
and other States also. So, the Government
should pay attention to it
...... (Interruptions)......| would like to speak
about the power crisis as well. Power crisis
exists in many parts of the country but the
problem is most acute in my state. Power is
not available for 20 hours everyday. This
creates short supply of water and conse-
guently, no industrialist likes to set up indus-
trigs in that State. There are obstructions in
the smooth functioning of the Press and in
imparting education to the children. There-
fore, | would like to request the hon. Minister
to make some arrangements in regard to the
power stations in my State and | will be very
grateful to him for this. The Budget alloca-
tions for education have been reduced by
Rs. 3 crores whereas allocations should
have been increased in view of the serious
problem of illiteracy existing in the country.
Howaever, the Government have made con-
siderable efforts to remove illiteracy. But
there are many villages in the remote areas
where there are no facilities provided for the
education of women and children. Attention
in needed in this direction. The allocations
made for education should be enhanced for
this purpose. If we are not able to spread
literacy and education among the people,
our efforts in this regard will cease to have
any value. The Government may make ef-
fective laws but who is going to understand
them? Today, the Central Government is
enacting effective legislations but how can
the common people living in the rural areas
benefit from them when, due to their illiter-
acy, they cannot understand their implica-
tions at all. Therefore, the Government should
pay maximum attention towards education.

SHRI AZIZ QURESHI (Satna): Mr,
Chairman, Sir, | rise to support the demands
for excess grants presented by the Hon.
Minister of Finance. In view of the shortage
of time, | will express my point of view on
some special aspects only. First of ail De-
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mand number 18,19, 20 , 21 and 22 are
related to the Ministry of Defence. it has
been stated just now that some naval ships
waere deployed inthe Andaman and Nocobar
islands for ensuring security of the hon.
Prime Minister and much expenditure was
incurred by the Defence Minister for this
purpose. | would like to know whether my
hon. Friends in the Opposition criticisme
merely for the sake of criticisme and if the
Defence Ministry has to becoma the victim of
such unfair criticism, it is a very unfortunate
state of affairs. It is quite natural for the naval
ships to remain in the waters; their place is
certainly not on the streets of Calcutta. This
isvery unfortupate. In may opinion, we should
be vigilant against such criticisms. Recently,
| and some of the hon. Members of this
House got the opportunity of being on-board
of some naval ships during the occasions of
the hon. President’s visit to Bombay in con-
nection with their inspection. The progress
which the Indian Navy has made and the
courage with which it has been fulfilling its
duty makes us proud as Indians and as
Members of Parliament. While exchanging
opinions, | gathered frum some responsible
officers of the Navy that adequate funds are
not being provided for conducting naval
exercise. Due to the shortage of funds, they
are not able to undertake exercises to the
extentthat they did earlier. Infact, navaldrills
are not being conducted these days. Onone
hand, | want to appreciate the efforts of the
brave soldiers of the Indian Navy and on the
other, | would like the hon. Minister of Fi-
nance to provide full protection to them and
make necessary allocation of funds so that
naval exercises can be conducted properly.

Similarly, | had the opportunity of ob-
serving the gallantry feats of the Air Force
pilots on the occasion of the Air Force Day a
few days back. We observed as to how our
Defence Forces are engaged in safeguard-
ing our borders and in maintaining the secu-
rity of the country. In this connection, lwould
like to appreciate their efforts and urge the
hon. Minister to provide maximum funds for
their welfare.
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Now | would like to draw the attention of
the hon. Minister towards these Demands in
which no provisions have been made for the
ex-servicemen. Provisions have been made
for pensions but no attention has been paid
towards the ex-servicemen. | would like that
the Government should pay attention to the
proposals made from time to time outside
the House and inside about the welfare of
the exservicemen even after they have
dedicated their entire lives for the cause of
the nation. | would like that the Government
should take maximum possible steps for
their improvement and welfare.

Mr. Chairman, Sir, now | would like to
draw your attention towards Demaid mi, ner
74 related to Tourism. | have proposed
several times inside the House and outside
thatthere aretwo such places in my constitu-
ency of Satna, namely Chitrakoot and Mehar
which can be developed as tourism Centres
but to my astonishment neither the Central
Government nor the Madhya Pradesh Gov-
ernment have taken any steps this direction.
Chitrakoot 1s a place of religious interest
because according to the Hindu mythology,
Lord Ram had lived here during his 14 years
of exile and had made preparations for his
battle with Ravana. A large number of tour-
ists from within the country and abroad visit
this place. Chitrakoot is important not only
from the religious point of view but also from
the point of view of culture, history and other
different angles. However, there is a dispute
goingon between Utter Pradeshand Madhya
Pradesh in regard to this place. | have
proposed thatthe Central Government should
constitute a Development Authority for Chi-
trakoot, make Central funds available for its
development and it should itself supervise
the development of the whole region. Only
then can it be developed into an attractive
tourist spot. The landscape is ideal with hills
andrivers andthe atmosphere s very peace-
ful but the Government has not been able to
develop it so far. The tourists have to face
much difficulties there. | would like the gov-
ernment to pay attention in this direction.

Mr. Chairman, Sir, Mehar is ancther
place in my constituency which should be
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developed as a tourist Centre. This place
belongs to Mother Sharda. in addition, itis an
important place from the point of view of art.
it is the birth place of Ustad Allaudin Khan. It
is on this account that thousands of people
visit this place and cultural testivals are
organised every year. | would like that the
Government should pay attention towards
Mehar as well and take action for its develop-
ment. | would suggest that the Government
should draw up a pilot project for chitrakoot
and Mehar and develop these two places
accordingly.

Mr. Chairman, Sir, much discussion has
taken place here in regard to power. From
the various points of view expressed here, it
nas become clear that maximum power
should be generated by utilising non-con-
ventional sources of energy. Small wind
power generators are very popular in Eu-
rope and America and it is a major source of
power generation in that part of the globe.
What steps has the Government taken to
protect and encourage the industries en-
gaged in the manufacture of small wind
power generators. | would like that the
Government should give full supportto such
industries and should extend maximum
assistance for their develonment.

Similarly, the issue of water resources
has been raised herse. In this connection, |
would like to submit a few point regarding
Demand number of 97 and the Ban Sagar
Project in Satna. Hundreds of crores have
been spent for the rehabilitation of the dis-
placed people of that area but it is unfortu-
nate that even after the passage of 8 to 10
years, neitherthe dam has been constructed
nor have the people been fully rehabilitated.
Besides, the Singhpur Power project con-
nected with this dam is located in my con-
stituency and has not been completed so far
on account of the objections raised by the
Centre. | would like that if Madhya Pradesh
Government has not fulfilled certain condi-
tions, the Centre should take strict action
and ensure the early complation of the proj-
ect so that the people of that area could be

benefited to the maximum possible extent.

The Demand number 93 deals with the
Department of Public Works. In this connec-
tion, | would only like to submit that the
Government may allot any amount of funds
to this Department but at least the hon.
Minister should go personally and observe
the miserable condition of the houses allot-
ted to the Members of Parliament which
have not been whitewashed for the last 4
years. The minor repair works like that of
taps etc. are not undertaken. Inspite of the
tact that an efficient Minister like her is
incharge of the Ministry, such is the condi-
tion. As and when we approach the hon.
Minister, she listens to the grievances pa-
tiently and renders full assistance. Despite
this, the condition ot the houses allotted to
the hon. Members of Parliament is not good
and urgent steps need to be taken to provide
comfortable accommodation to them.

Sir, | want to submit about demands
Nos. 54 and 56 in respect of Andaman and
Nicobar Islands and Lakshadweep Islands
respectively. For along time the proposal for
developing Andaman and Nicobar islands
on the line of Hong-Kong has been in the
offing, but a concrete proposal has yet to be
put forward. Therefore | request the Govern-
ment to immediately formulate a plan for the
development of Andaman and Nicobar is-
lands, on the line of Hong King free port,
providedit is cleared by the Defence Ministry
from security point of view.

Sir, | also want to draw the attention of
the Government towards paverty, hunger,
unemployment and miseries prevalent in
Satna. Till date no enterprise in the public
sector has been set up there. So | request
the Government to set up defence ordinance
factories in Satna also, as several defence
factories are spread nearby its vicinity so as
to ameliorate the condition of poverty stricken
area.

With these words, | support the de-
mands for grants being discussed in the

House.
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*SHR! R. JEEVARATHINAM (Ar-
akonam): Mr. Chairman, Sir, | would like to
say a few words in support of the demands
for excess grants.

There are many small and large indus-
tries in Ranipet in my Arkkonam Parliamen-
tary constituency. Thousands of workers are
employed in these industries. Due to power
shortage, the employers often declare iay-
offs and thus rendering the industrial work-
ers unemployed. |, therefore, request the
Hon. Minister to set up a thermal power plant
inRanipetto meet power requirements. Every
year alarge number of industrial workers go
unemployed because of this power short-
age.

North Arcot district ranks\ next to
thanjavur district in food production in the
State. Since adequate power supply is not
there, agricultural operations are affected.
The caost of foodgrains have also increased.
Thesuccessivedravidian Governments have
failed to take necessary steps to tackle the
situation. | therefore, once again request the
Hon. Minister to earmark funds for setting up
a thermal power station in Ranipet.

There are also tanneries and factories
producing leather goods. There are thou-
sands of male and female workers employed
in these tanneries and leather good facto-
ries. Considerable foreign exchange is
earned through this trade. The Govt. must
consider the feasibility of purifying the etflu-
ents emitted by these tanneries bedore they
could mix with river water and cause pollu-
tion. The water so purified must be used for
irrigation purposes. A research centre to
explore this possibility must be set up In
Ranipet.

At present, the sales tax rates vary from
State Gowt. 10 State Govt. An uniform and
rational sales tax structure must be evolved.
| also request that in the larger interest of the
Govt. Servants the taxable income tax limit
should be increased to Rs. 25000. The
demandof Govt. Servants mustbe accepted.

More power should be given to MPs for
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disbursement of IRDP loans. Separate
committees consisting of MPs and MLAs
under the chairmanship fo the District Col-
lector must be constituted for disbursement
of IRDP loans. An administrative directive in
this regard must be issued to all concerned.
In the same way MPs and MLAs should be
made members of the committees which are
entrusted with the task of disbursing loans
under NREP and RLEGP programmes.

The interest rates charged for commis-
sioning industries on loans by banks mustbe
reduced. The interest rates payable on fixed
deposits must be increased. A comprehen-
sive insurance shame covering the village
poor must be evolved. At present, there is
dearth of personnelin LIC andotherbanking
institutions leading to slow work in these
institutions. More number of people must be
recruited to cope with the situation. Employ-
ment opportunism for men and women inthe
villages must be increased. LIC branches
must be established in village and district
levels. In every district headquarter, there
should necessarily be branch of all national-
ised banks. Import export restrictions shouid
be liberalised. For constructing houses, no
income-tax should be charged upto Rs.
50000 of the investment. Rs. 50000 is not a
big amourt today. private individuals must
be exempted from paying income-tax on
amountsinvested in House building upto Rs.
50000 to encourage Housing schemes.

DR. DATTA SAMANT (Bombay South
Central): Coming to these Demands for
Excess Grants, five or six items are about
Detance Services like the Navy, Armed
Forces, etc. During the last two years the
expenditure on Defence has gone up so
much that now Rs. 13,000 to Rs. 14,000
crore is the expenditure on Defence. And in
the name of Defence, whatever questions
we ask, they are never replied.

In the last one year and more about Rs.
1500 crore are spent only due to Sri Lanka
anddue tothe Accord, for sending our armed
Forces, numbering about one lakh of them
by steamers or through the ships of the
Navy. About 800 indian soldiers have been

*Translation of the speech originally delivered in Tamil.
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killed so far. | do not think that evan during
the Chiness aggression or the Indo-Paki-
stan conflicts so many people were killed. |
do not know what the whole idea is. It is a
foolish step, as far as our Defence is
concerned. You arefighting their battle. Now,
Mr. Premadasais having talks withthe LTTE
and one of the conditions is that Indian
Forces must be withdrawn and the Govern-
ment of India has got nothing to do with it.
During the last tow months itself more than
20 soldiers have been killed and the Sri
Lankan Government are just enjoying and
celebrating their Presidency. | do not think
what you are doing in Sri Lanka is for the
good of the country. For the sake of the
prestige of our Prime Minister our Indian
soldiers are beingkilled there. Therefore, itis
high time that we withdraw the 50,000 Indian
soldiers who are there. This has resulted in
the additional expenditure without any rea-
son whatsoever and even politically you
have not achieved anything. Only thing is in
the Tamil Nadu election there were setbacks.

Now, the whole Defence policy is wrong.
Even Nepal have turned their guns towards
us now. Even with Pakistan, though the talks
have been going on about the extent of
territory occupied etc., on the contrary they
are also giving some trouble to us. The
whole defence policy is a major failure.

Coming to the next item about export,
production and allthese things, ] do not know
what you are doing on the exports front. You
are giving all the concessions to the big
industrial houses of this country. For the last
four years this has been going on like that. |
do not know whether the Government will
give them whatever the balance is there
also. In return you are not getting anything.
Now 1,680,000 industries are sick. Still you
are giving them concessions and they are
swallowing them. Rs. 1500 crores due from
the industrial magnates are wiped off. Fur-
ther, you are giving them Rs, 600 crores or
Rs. 750 crore more as modernisation fund
as it happened in the last fouryears. You are
giving lot of concessions in income-tax also
to them. In the House we see some papers,
about the excess duty concessions also.

Whatever the concessions given to the in-
dustrial house, inreturn this Govern-
ment is not getting anything. | am

Putting a categorical question to this Gov-
ernment. What are the returns you are get-
ting for the concessions that are being given
to the big industrial houses. Even on the
exports side in 1986-87 out of a total export
of Rs. 20,000 crore the big houses have
exported only Rs. 900 crores worth of goods.
Evenprawns worth Rs. 300 crore and the big
houses have not exported even double that
amount. They are only swallowing the con-
cessions without the Government getting
any returns.

Even the Birla house have not exported
Rs. 300 or Rs. 400 crore worth of goods.
Garewal, Kirloskar and suchotherbig houses
also are like that. They are only given the
concessions without any return. | request
the Government to give us the figures in this
House. In spite of giving all loans and con-
cessions the corporate sector people are not
paying the taxes and so, what is the return
that is coming to the country? All the big
industrial houses of the country are earning
profits and they are merely exploiting the
whole economy. The return from the big
industrial houses being nil, even the employ-
ment potential of those houses has gone up
by only two per cent. Why should they be
given all the concessions? | may be atrade
union leader and | may be against them.

17.00 hrs.

Butinthe form of national development,
in the form of employment, in the form of
export, in the form of resources and in the
form of Income-tax, what are their contribu-
tions? With all your concessions, they are
making black money. You are still encourag-
ing them. That is so far as export is con-
cerned.

Now | will come to Department of Scien-
tific and Industrial Research. What industrial
research the Government is doing? Let us
know the developments you have made in
regard to industrial research. 1 think it is a
failure of the Government there.
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Next | come to fruit processing industry.
For packing and processing of fruit, you
require Pepsicola, Coca Cola, etc. About
thiteen multi-nationals were given import
licencesto do such business in the country.
Alithe steps taken by the Government in this
direction are against the national policy.

In regard to tourism, Maharashtra State
is very much neglected. | had given a very
good suggestion that the Sindu Durga Port
at the western coast should be made as one
of the tourist centres in the country. This port
is in the sea. It was Shivaji's contribution. |
think this port should be made as one of the
tourist centres in this country.

Now | will take up textile policy of the
Government. Thousands of workers were
thrown out in Gujarat. | do not know what the
Government is doing. You are giving con-
cessions only to the big mills like Reliance,
Century, Matatlal, Morarji, Standard. Only
tentofifteen big mills are allowed to prosper.
Further, there is retrenchment in new looms.
Last year, seven hundred crores of rupees
worth concessions were given to polyster,
fibre and filament. Are they passedontothe
consumers? They have notbeen passed on
to the consumers. The Reliance Group has
swaillowed the money.

Sir, there are about 125 NTC mills inthe
country. As per the Textile Policy, the Gov-
ernment has not given even fifteen to twenty
crores of rupees in the last four years to the
NTC mills. The employers of these mills
made them sick and the mills are having
outstanding loans. You are not interested in
modernising them. Thisyearyou have made
a provision of about Rs. 90 crores to give
terminal does dues to the Government mills.
Therefore, it is the policy of this Government
to close down the NTC mills, and to allow
only ten to fifteen big houses of the textile
mills to prosper. It is so shocking and pitiable
to see the way in which this Government is
moving. And the time has come. You haveto
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change the textile policy basically. Other-
wise, it will create chaos in the country.

The Maharashtra Government had al-
ready sent a proposal relating to formation of
the Development Board in Vidharba, Mara-
thwada and Konkan. The Government has
already said that they were prepared for it.
And the other day, they informad that the
matter has been referred to the Governor. |
do not know when it will be approved. There
is no financial liability. | once again appealto
the Government to encourage the backward
areas of Maharashtra. Already the Mahar-
ashtra Government has passed a unani-
mous resolution in this regard. Accordingly,
| request you to give your immediate sanc-
tion.

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE INTHE
MINISTRY OF FINANCE (SHRI B.K.
GADHVI): Mr. Chairman, Sir, out of fourteen
Members who have participated in this dis-
cussion, twelve have traversed in a very -
extraneous field and two have traversed on
the relevance of excess demands for grants.
| was hoping that Mr. Thampan Thomas,
who is a brilliant advocate, would speak
something relevant, but there also | was
greatly dismayed.

Sir, it is true and it would be an ideal
situation if we were never to come here for
regularising the excess expenditure by way
of excess demands for grants. But it does
happen. And therefore, the mechanism which
is evolve in this is that all the excess expen-
diture is being scrutinised by the Public
Accounts Committee and thereafter it is
recommended to the House for regularisa-
tion and for approval.

17.05 hrs.
[MR. DEPUTY SPEAKER in the Chain

| very well appreciate the point raised by
Mr. Banatwalla that budget controlling
mechanism must be followed and it must
work more effectively so that the spending
spree could be contained and the tush of
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expanditure in the last lap of the year could
be contained. For this purpose, the Govern-
ment is very much aware of the recommen-
dations made by the PAC. They are under
examination and under process of imple-
mentation. Government has initiated certain
action and Government has also taken
certain measures in the current year for
control of the expenditure. We are adopting
a system of quarterly and monthly budget
and regular monitoring of expenditure. It is
expectedthatthese measures willbring about
control on the expenditure and even the flow
of expenditure over the year would be con-
tained.

| would like to inform the House that
Ministries have been clearly told that the
spending officer will be held personally re-
sponsible if he incurs more expenditure than
the allotment made to himthrough Budget as
well as through Supplementary Demands
for Grants. There may be, in some case;
justified reasons that an excess expenditure
has to be incurred and later on it is regular-
ised. | admit that there is always scope for
improvement.

Regarding the point that some of the
expenditure could have been visualised at
the time of formation of the Budget or at the
time of Supplementary Demands, it is easy
to say rather than to do. | would refer to Mr.
Banatwalla’s criticism why there was larger
drawal by USSR and Czechoslovakia from
the credit facilities provided to them, | would
like to put it on record that the original pro-
vision of Rs. 60 crores for the purpose was
augmented by taking a Supplementary grant
of Rs. 235 crores making a total of Rs. 295
crores. However, the actual drawals finally
amounted to Rs. 319 crores. Therefore, it
has resulted into an excess of Rs. 24 crores
made under that head. Therefore, it is not
that particular expenditure under a particular
head has not been visualised. But some-
times, it does happen that a little more ex-
cess is there. For example, he criticised that
the Defence Ministry accelerated the com-
pletion of certain projects. It was good from
the point of view of cost escalation and early
completion. Sometimes, it so happens that

the project is meant to be completed within
two or three years. Therefore, the amount
allotted for each year is a part of the total
estimates for that project. If the project is
completed earlier, thenthe amount is spent
a little earlier. Then it would be in the excess
of the allotted amount. This should not be
viewed in a manner in which Mr. Banatwalla
has sought it to be viewed. But | do not find
fault with him. Many of the hon. Members
who havecriticised, have, perhaps, notgone
through the book that we have circulated
giving reasons for excess expenditure under
each of the heads.

Mr. Thampan Thomas drew all sorts of
inferences about Andaman and Nicobar and
expenditure on Navy.

He should at least devote a little time to
study what the Navy has spent on it.

AN HON. MEMBER: It is only politick-
ing.

SHRI B.K. GADHVI: Politicking of this
nature is also not good. It is not politicking, it
is mud-slinging. Now, Sir, the excess over
the voted Grants was mainly attributable to
the large expenditure on Naval Stores, Air-
craft, due to the variation in the exchange
rates, POL, that is , petroleum, oil and lubri-
cants, to meet the operational needs, and
the maintenance works. Where is the ques-
tion of prime Minister's visit to the Island and
spending over it? We have got a separate
head for the Council of Ministers’ expenses
andfromthat everythingis being met. There-
fore, to speak in this fashion—it has almost
become a fashion today to pick up a very
cheap thread and then try to project it- is not
agood thing. At least in the area of econom-
ics, in the area of finance, being a senior
Member, you are supposed to be more rele-
vant, you are supposed to be more knowl-
edgeable, you are supposed to be more
studious. Just to go on hurling the accusa-
tions is not a proper approach.

Mr. Amal Datta has also criticised—I
know he has now come. He was the Chair-
man of the PAC which has recommended
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this regularisation. Again for his benefit |
would reiterate and repeat that the recom-
mendations of the PAC are very much hav-
ing the attention of the Government and, as
| stated earlier, we have evolved certain
systems of monitoring the rush of expendi-
ture, of monitoring the profess of the expen-
diture. Monthly budgeting and quarterly
budgeting system we are trying to adopt.
Also we have made it a point with all the
Ministries that if any officer incurs excess
expenditure, over the allotted funds, then he
would be personally responsible to explain
it. That system we have introduced this year
and you must appreciate that your recom-
mendations in this way have received due
attention by the Government. After all, it was
your duty to draw the attention of the Gov-
ernment. Whenthe PAC examines the whole
thing, they go through the accounts, they find
out what are the facts, they find out what are
the justification, and thereafter they regular-
ise. In that process, even all the Ministries
cooperate with the PAC, even the CAAG
also cooperates with the Ministries and,
therefore, they place the whole thing before
the PAC and after PAC’s recommendations,
. thisthingcomesbeforetheHouse. ......(Inter-
ruptions)

SHRI AMAL DATTA (Diamond Har-
bour): Mr. Gadhvi, one thing will you make
clear to me? Regarding the power of reap-
propriation, which appears 1o be unlimited
today, is your Ministry taking any step?

SHRI B.K. GADHVI: | would like to say
that there is one Major Head and then there
are sub-heads. So far as reappropriation
also is concerned, we are trying to monitor it
and we are trying to see that because of
some mechanism they just do notdivertthe
funds and use it for the purposes for which
originally they were not meant. Butyou cannot
draw a very water-tight line between them.
Sometimes a contingency may arise or a
demand may be justifiable or there may be
saving in some case. Then, perhaps with a
view to facilitate the Ministry and to contain
the Supplementary Demands,'we may ask
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them that they can go in for reappropriation
on that account.

SHRI AMAL DATTA: it will not come to
you. Whatwe have objegjed to is thatthey do
not come to the Finance Ministry, the Minis-
tries themselves do it.

SHRIB. K. GADHVI: Thatis why | say
that now we have started monitoring that
aspect also. Monthly budgeting and quar-
terly budgeting system we are tryingto adopt,
by which we will be seeing the overall per-
formance and the spending trend of the
various Ministries under various Heads. So,
that we are doing.

Then, Sir, although from the figure it
would appear that this is too high, but as
compared to the total Budget of the Govern-
ment of India, itis only 0.1 per cent of the total
expenditure of that year, that is, 1986-87.
Therefore, to say that this is a very gross
excess expenditure is not a proper criticism.

Then, Sir, there are some other points
which the hon. Members have raised. Mr.
Amal Datta raised the point about the textile
policy and industrial sickness. There was a
point with regard to non-performance on
export front by big houses. North Bihar and
so many other things have also been taken
up by the Members.

| don't think they have got much rele-
vance with this Bill which | have brought
before this House. But still | would assure
them that | would cull out the points made by
the hon. Members from the proceedings and
pass them on to the various Ministries for
attendance. With these, words, | commend
the Demands for Excess Grants to the vote
ot the House.

MR. DEPUTY - SPEAKER: | shall now
put the Demands for Excess Grants (Gen-
eral) for 1986-87 to vote. The question is:

“That the respective excess sums not
exceeding the amounts shown in the
third column of the Order Paper be
granted to the President out of the
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Consolidated Fund of India to make
goodthe excess ontherespectivagrants
duringthayearended 31stday of March,
1987, in respect of the following de-
mands entered in the second column
thereof:

Demand Nos. 11,18, 19, 20, 21, 22, 54,
56, 56A, 74, 83, 93 and 97."

The motion was adopted

17.16 Ns.

APPRQPRIATION (NO. 3) BILL", 1989

[English]

MR. DEPUTY-SPEAKER: Now, we
shall take up the Appropriation (No. 3) Bill.

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE INTHE
MINISTRY OF FINANCE (SHR! B.K.
GADHVI): | beg to nove for leave to intro-
duce a Bill to provide tor the authorisation of
appropriation of moneys out of the consoli-
dated Fund of India to meet the amounts
spent on certain services turing the financial
year ended on the 31st dayof March, 1987,
in excess of the amounts grnted for those
services and for that year.

MR. DEPUTY - SPEAKER. The ques-
tion is:

“That leave be granted to intioduce a
Bill to provide for the authorisation of
appropriation of moneys out of the
Consolidated Fund of India to meet the
amounts spent on certain services dur-
ing the financial year ended on the 31st
day of March, 1987, in excess of the
amounts granted forthose services and
for that year.”

The motion was adopted
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SHRI B.K. GADHVI: | introduce the**
Bill.

SHRI. B. K. GADHVL: 1beg to move***

“That the Bill to provide far the authori-
sation of appropriation of moneys out of
the Consolidated Fund of india to meet
the amounts spent on certain services
during the tinancial year ended on the
31st, day of March, 1987, in excess of
the amounts granted for those services
and for that year, be taken into consid-
eration.”

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the Bill to provide for the authori-
sation of appropriation of moneys out of
the Consolidated Fund of India to meet
the amounts spent on certain services
during the financial year ended on the
31st day of March, 1987, in excess of
the amounts granted for those services
and for that year, be taken into consid-
gration.”

The motion was adopted
MR.DEPUTY-SPEAKER: We nowtake
up Clause by Clause consideration of the
Bill.

The question is :

“That Clauses 2 and 3 and Schedule
stand part of the Bill.”

The motion was adopted

Clauses 2 and 3 and Schedule were
added to the Bill.

MR. DEPUTY SPEAKER: The ques-

tions is

“That clause of Enacting Formuia and
the Long Title stand part of the Bill.

*Published in Gazette of ndia. Extraordinary, Part ll, Section 2, dated 16.5.89
**Introduced with the recommaendation of the President.
***Moved with the recommendation of the President.
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The motion was adopted

Clause 1, Enacting Formula and the Long
Title were added to the Bill.

SHRI B.K. GADHVI: | beg to move:
“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The ques-
tion is;

“That the Bill be passed.”

The motion was adopted

17.18 hrs.

UNION DUTIES OF EXCISE (DISTRIBU-
TION) AMENDMENT BILL
AND
ADDITIONAL DUTIES OF EXCISE
(GOODS OF SPECIAL IMPORTANCE)
AMENDMENT BILL.

[English]

MR. DEPUTY-SPEAKER: The House
will now take up item Nos. 24 and 25 toge
ther.

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITORE IN THE
MINISTERY OF FINANCE (SHRI B.K.
GADHVI): | beg to move*:

“Thatthe Billfurther to amend the Union
Duties of Excise (Distribution) Act, 1979
be taken up for consideration.”

“That the Bill further to amend the Addi-
tional Duties of Excise (Goods of Spe-
cial Importance) Act, 1957 be taken into
consideration.”

The two Bills which | have moved toady
raise out of the recommendations of First
report of the Ninth Finance Commission for
1988-80. In terms of Article 280(3) of the
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Constitution, the Commission is required to
make recommendations in regard to:

(@) the distribution between the
Union and the States of the nét
proceeds of taxes which areto
bs, or may be, divided betwsen
them under Chapter | of Pat XI|
of the Constitution and theallo-
cation between the Statesof the
respective shares of such pro-
ceeds;

- (b) the principles which should gov-
e the grants-in-aid o the reve-
nues of the States out of the
Consolidated Fund >f India:

(c) any other matter eferred to the
Commission in the interests of
sound finance.

Under Article 280 (3) £) of the Constitu-
tion, the Commission is 'equired, inter alia,
to suggest changes, if a1y, to be made inthe
principles governing tre distribution among
the States of the net sroceeds in any finan-
cial year, of the adsitional duties of excise
leviable under the Additional Duties of Ex-
cise (Goods of Special Importance) Act,
1957 (58 of 1957).

Now, letme give a brief resume of the
two Bills whth | have moved today. The first
Bill provides for sharing and distribution of
the proceeds of basic excise duties. As stated
earlier, ne Ninth Finance Commission has
recommnended that 45 per cent of the net
proceeds of shareable excise duties should
be paid to the States during 1989-80. Of this,
40 pef cent are recommended for distribu-
tion to all the 25 States, while the remaining
5 per cent are earmarked for distribution
exclusively to the 13 deficit States in propor-
tiontotheir assessed deficits. The estimated
amount of transfer on this account to the
States during 1989-90 is of the order of Rs.
7,476.46 crores.

The second Bill seeks to give effect to
the recommendations of the Ninth Finance
Commission for the distribution of the net

*Moved with the recommendation of the Prasident.
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proceeds of the additional duties of excise
levied on sugar, tobacco and textiles. As the
Housse Is aware, these duties are being lev-
ied from 1957 with the consent of the State
Governments in lieu of the State sales tax on
these commodities. The scheme provides
forthe distribution of the net collections other
than the portion attributable to Union Territo-
ries, among the States in accordance with
the principles recommended by the Ninth
Finance Commission. The Commission has
recommended that the States’ share of the
proceeds may be distributed among them by
giving equal weightage to the State Domes-
tic Product and population. Transfer to the
States on this account during 1989-90 is
estimated to be about Rs. 1,449.04 crores.

Apart from basic excise duties and
additional excise duties for the distribution of
which among the States the two Bills have
been moved today, States will also get 85
per cent of the net proceeds of income tax
under Article 270 of the Constitution. It is
estimatedthatthe States willget Rs. 3,128.15
crores during 1989-90. Besides, grants-in-
aid of the order ot Rs. 1,877.12 crores are
also payable to the States during 1989-90.

In conclusion, may | reiterate the Gov-
ernment’s commitment to foster smooth and
harmonious financial relations between the
Union and the States and place them on an
even keel in order to promote balanced
regional development as an integral part of
the overall national growth. Our decisions on
the recommendations of the Finance Com-
mission reflect our financial commitment to
the objective of healthy federal fiscal rela-
tions which is an essential pre-requisite for
accelerated and balanced economic growth.

MR. DEPUTY SPEAKER: Motion
moved.

“That the Bill further to amend the Union
Duties of Excise (Distribution)Act, 1879,
be taken into consideration.”

“That the Bill further to amend the Addi-
tional Duties of Excise (Goods of Spe-
cial Importance) Act, 1957, be taken
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into consideration.”
Shri C. Madhav Reddi.

SHRI C. MADHAV REDDI (Adilabad):
Mr. Deputy Speaker, Sir, the two Bilks, namely
‘Additional Duties of Excise (Goods of spe-
cal Importance) and the Union Duties of
Excise (Distribution) Amendment' are be-
fore us. Now, Sir, as the hon. Minister has
just nowtold us, these arethe Bills which are
giving effect to the recommendations of the
First Report of the Ninth Finance Commis-
sion which has been submitted last year. ltis
only an Interim Report and the recommen-
dations made with regard to the devolution of
funds and devolution of the taxes to the
States are also interim because only for this
year the Commission had recommended
that the same procedure, same formula, as
was adopted by the Eighth Finance Com-
mission be adopted this year, i.e. for the
current financial year 1989-90.

Now, Sir, there is an ever-widening gap
between the resources of the States and
their responsibilities. The States’ responsi-
bilities are increasing. Now, the Government
of India is thinking in terms of devolution of
funds from the State Governments to the
Panchayati Raj institutions. So, when that is
the position, the present formula of distribu-
tion of resources, excise duties or the addi-
tional excise duties based on 40 per cent to
all the States and 5 per cent to the deficit
States, is not going to help the States much.

The States expect that at least they
would be given 50 per cent by the Ninth
Finance Commission and | hope, in their
Final recommendations, this is going to be
enhanced and the States are going to be
given 50 per cent of the revenue collected by
the Union Government on account of the
Union excise duties.

Now with regard to the additional excise
duties in lisu of sales tax which is being
collected from 1957, the States have been
demanding that there should be no restric-
tion with regard to the imposition of sales tax
on sugar and other specified goods, in lieu of
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which, the excise duties are being collected.
But the Government has been thinking of
merging this with the Union Excise duty and
this is one &f the directions given to the
Finance Commission that they should con-
sider merger of additional excise duties with
the Union Excise duty. | am happy that the
Commission has not come to any conclusion
and no recommendation has been made so
far.

| would like to tell the hon. Finance
Minister that several States are opposed to
this type of merger. On the contrary, they
want to impose sales tax on all those speci-
fied items which are to be permitted. The
Government of India has been imposing,
particularly such taxes which are not share-
able with the States, even in this year's
Budget, you have increased the excise duty
by way of sur-charge of 8% on the excise
duty and across the board increase, flat
increase on all the items. But that is not
shareable with the States. This has been
specifically earmarked, | suppose for the
Jawahar Rozgar Yojana. We thought Rs.
500 crores would be collected out of, this
Now the sur-charge onthe excise duty should
also be passed on to the States. This has
been the demand of the States and | would
urge upon the Government to keep this in
view while giving effect to the recommenda:
tions of the Ninth Finance Commission.

With regard to the Finance Commis-
sion’s report itself, it is delayed already and
I hope the final report would come very soon
and it may be possible to give effect to the
recommendations of the Final report in the
next Budget and the States would be going
to get more funds, as a result of the recom-
mendations of the Ninth Finance Commis-
sion.

These are the Bills which certainly have
to be supported by the States because, if the
Bills are not passed this year, the States will
not get their share. Therefore, with these
resaervations, ! support these Bills.
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[Translation]

SHRI YOGESHWAR PRASAD YO-
GESH (Chatra): Mr. Deputy Speaker, Sir, |
supportthe Union Duties of Excise (Distribu-
tion) Amendment Bill, 1989 and the Addi-
tional Duties of Excise (Goods of Special
Importance) Amendment Bill, 1989 moved
by the hon. Minister of Finance in the House.
This Bill has been moved with a view to
amending the section 3 of the Additional
Duties of Excise (Goods of Special Impor-
tance) Act, 1957. | appreciate the objectives
of the Bill which has been moved in pursu-
ance of the recommendations of the Ninth
Finance Commission. it has been provided
in the Bill that revenue earned by way of
excise duty levied on sugar tobacco and
cotton fabrics produced in a particular state
should be transterred tothe concerned state.
There has been a general complaint that the
states are deniedtheirlegitimate shareinthe
revenue collected by way of excise duty on
goods produced in the states. In view of this
controversy, the Ninth Finance Commissions
made very practical recommendations and
the step of the Government to retain 45 per
cent for itself and transter 40 per cent to
states and remaining S per cent to the deficit
states Is quite pragmatic and praiseworthy.
As regards the suggestion of Shri Reddi
about increase in share of certain states, |
think all states are required to be meted
equaltreatment by the Central Government.
Therefore the share of the Central Govern-
ment is quite fair and reasonable. Secondly,
special attention should be paid towards the
states incurring deficit but financial discipline
should be adhered to by them. It should also
be one of the criteria for financial assistance.
The proposat to transfer Rs. 1449.04 crores
to the states during 1989-90 is welcome.
This is a substantial amount and for its
distribution, figures of 1971 census has been
made the basis. |think the selection of 1971
census asthebasisis also justified, because
in some states population growth has been
unjustifiable and is the cause of continuous
increase in burden on them. Special atten-
tion should be paidtowardsthese poor states.
Some of the States contribute large sums of
money as excise duties levied on sugar,
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tobacco, fabrics and other good produced in
the states to the Central Government. So
special financial facilities should be given to
such states.

Bihar is one such state which is ex-
tremely poor and backward on the national
level, but contributes large sums as excise
duties lavied on sugar, tobacco and other
goods to the Central Government. Through
you, | want to draw the attention of the hon.
Ministerto increase the share of Bihar State.
I not only advocate raising of share of Bihar
but of all the states contributing large sums
to the central exchequer. From the statistics
before us, it is clear that the contribution of
Maharashtra to the central exchequer is the
largest. Therefore | recommend the Central
Government to adopt the soft attitude to-
wards the poor states for improving their
financial position.

[English]

SHRIMATIBIBHAGHOSHGOSWAMI:
Will the time of the house be extended to-
day?

MR. DEPUTY SPEAKER: No. We want
to finish the business before the House to-
day. The Minister wants to finish it because
oniy two or three speakers are there. Mr.
Amal Datta will now speak. As soon as the
Bill is over, we will adjourn.

SHRI THAMPAN THOMAS (Mave-
likara): The other Bill has not come up
today.

MR. DEPUTY SPEAKER: | do not
know. As itis, if we finish at 5.45 PM, then
avtomatically it will come. Sugpcse if it ex-
ceeds beyond 6 O’ Clock, then it will not
come. Thatis all.

SHRI AMAL DATTA (Diamond Har-
bour): Beyond 6 O'Clock, other matters will
not be taken up.

MR. GEPUTY SPEAKER: | think so.

MR. AMAL DATTA: You consult the
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Parliamentary Affairs Minister, Otherwise,
like yesterday they will again mislead us into
sitting till late.

MR. DEPUTY SPEAKER: What will
you say, Mr. Minister?

THE DEPUTY MINISTER IN THE
MINISTRY OF SURFACE TRANSPORT
AND DEPUTY MINISTER IN THE MINIS-
TRYOF PARLIAMENTARY AFFAIRS (SHRI
P.NAMGYAL): Wewilladjourn at 6 O'Clock.

MR. DEPUTY SPEAKER: Okay.

SHRI THAMPAN THOMAS: Only this
Bill. Thank you very much.

SHRI AMAL DATTA (Diamond Har-
bour): One of the Bills under discussion is
the Additional Excise Duty Goods of Special
Importance (Amendment) Bill. The Amend-
ment is only with regard to the ratio of the
additional excise duty which is to be distrib-
uted, the ratio according to which the distri-
bution shall be made to the States according
to the recommendation of the Ninth Finance
Commission. But it is remarkable that al-
though this additional excise duty, this par-
ticular Act and articles covered by this Act,
weare brought in the Central Pool for the
purpose of their being fully distributed to the
States, occurred as early as 1957 and in that
the condition for distribution was laid down
as the consumption of the commodities
amongst the States. That will be the ratio in
which the distiibution is to take place. This
was done by the National Development
Council in December 1956. | will read the
exact words so the Minister may know. | am
reading from the Ninth Finance Comnis-
sion s first Report. It says:

“The National Development Council
agreed unanimously that sales tax lev-
ied in States on mill-made textiles, to-
bacco including manufactured tobacco,
and sugar should be replaced by a
surcharge on the Central excise duties
on these articles, the income derived
therefrom being distributed among
States on the basis of consumption,
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subject to the present income derived
by States being assured. The method of
sharing and distribution should be re-
ferred to the Finance Commission.”

This is how the Finance Commission
gets the jurisdiction. Otherwise, it is a differ-
ent matter. The point is that it specifically
stated that the distribution among the States
should beonthebasis of consumption. What
consumption? it means the consumption of
the same commodities. But what is being
dona? The Finance Commission itself ex-
plained that aspect as to what is being done.
The Finance Commission itself explained
stating as to what the Second Finance
Commission, did, the next Finance Commis-
sion was saying that taking that into consid-
eration, it did.

| quote:

“Further, since direct and reliable esti-
mates of State-wise consumptior of
these commodities are not available,
proxies have been used.”

} can understand that proxies were being
used by the Second Finance Commission
which was sitting shortly after this Agiee-
ment. But | cannot understand as to why the
same proximes were used or may be with a
little aifference but still proxies were used in
1988. The consumption data of these com-
modities in the States are not available.
They were not available in 1958. They were
stilinot available inthe year 1988 also. Thinty
years have gone. This is the method of
administration which you are conducting in
this country that consumpticn data of these
commodities which are essential 1or the
distribution, which are essential for the im-
plementation of the Agreement by which you
have takenoverthe collection of tax onthese
commodities, have to he made. They are
saying as to why they are not able to yet the
consumption data. The Ninth Finance
Commission on page 37 of the First Report
in Para 7.13 says:
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“Like our predecessor, we tried to get
the requirad informationfrom the NSSQO”,
i.e.the National Sample Survey Organi-
sation. “We were given to understand
that the relevant data from the 38th
Round (January to Decembear, 1983)
are not yet available and when avail-
able, they would suffer from the same
infirmities as the data from the 32nd
Round.”

What was the infirmity ? it further says:

“The description of the items in the
38th round is the same as in the
32nd Round which means that the
same discrepancies between the
description of the articles on which
additional duties of excise are levi-
able and those included in the sur-
vey would continue”.

it is wonderful They were told appar-
ently to wait for the 43 Round 1o be com-
pleted which will be avatlable in two years. |
do not know as to how they can be told to
accept even that because the survey was
done in 1983 and the result of that survey
itselt was not available in 1988. So, the
survey which was being conducted in 1988,
how could their data in a final form be avail
able intwo years' time? That definitely beats
my imagination. Now this is, therefore, rele-
vant to point out on this occasion that Gov-
ernment is not doing its duty even by way of
collection oi duty, whichis its incumbent duty
to collect under the agreement of distribution
according to certain proportions. Will the
hon. Minister take note of this and seethat in
future the Finance Commission does not
have to reson to proxies for the purpose of
determining the criteria ot distribution and
thereby, atleastbe able to honourthe agree-
ment which itseli the Central Government
has entered into with the States as long age
as ir 1956 or 195/.

So far as Union Duties of Excise (Distri-
bution) Amendment Bill is concerned, first of
all, we all excepted, as Mr. Madhav Reddi
beforz me has said, that progressively the
share of States in excit 3 duty will go up and
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all the excise duty will be brought into the
divisible pool of excise duties. That has not
been done yet. This is, however, an interim
Report of the Ninth Finance Commission
which we have get and we still hope that our
expectations will be fulfilled, namely, from 45
per cent it will go up to 50 per cent with allthe
excise duty including surcharge, including
additional duties on textile goods etc., and
that will all be brought into the divisible pool.
The Central Government has to agree to it.
And we hope the Central Government will
agree to it having reqard to the needs of the
States.

| will not take much time. Let me point
out one or two things which | think, are
relevant. The way of collection of excise
duties by the Central Government leaves
much to be desired. In one of the Reports of
the Public Accounts Committee it has been
pointed out that an entry, afalse entry of Rs.
1.17 crores of deposit of duty made by a very
renowned company in India, namely, the
Reliance Industries Limited went undetected
for a period of four years. Rs. 1.17 crores is
not a small amount. And by one false entry,
the company could take advantage of this
amount for a period of four years. This is a
remarkable tact. Although there are sup-
posed to be two sets of checks after the
entry has been made yet none of them could
detect this entry for a period of four years.
And then outside, the preventive officers
came and detected this. That was possible
by way of atip off by adisgruntled employee.
Otherwise, it would never have been found
out. This is a sort of laxity which cannot be
tolerated. First because, when the Central
Government has to give a sizeable share—
even now 45 per cent of the basic excise duty
to the States —itis in a sense working as tha
trustee of the States in collecting these taxes.
Therefore, it has to take its duties much
more seriously. In any case, why should
such a laxity be seen when public revenue is
involved? This is just one of the innumerable
examples. If you open any Report of the
C&AG on Revenue and Indirect Taxes, you
will find, lots and lots of such lapses are
detected every year. But | do not think the
Government are taking the steps which they
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should take to plug all the loopholes. There
is enormous evasion of excise duty. Per-
haps, the duties collected can be raised by
fifty per cent or even hundred per cent if
proper and serious efforts are made to plug
these loopholes.

The Government{rom time totime gives
concessions in excise duty without any
thought, without any consultation with the
State Government. It is happening even
time, every year. By notification the Govern-
ment is reducing duty rates on the represen-
tation of a section of interests, lobbies and so
on. The aggregate value of allthat comes to
about a thousand crore rupees. But the
Government has no thought that they have
to consultthe States and bring outthe impact
of these concessions to the Parliament. How
are we and why are we to sanction the
budget, approve the budget in the Parlia-
ment? Because it is on the people's ap-
proval that the Government is collecting the
money and is disbursing the money. Where
isthe people’s approval wnenthey are merely
by notification giving exemptions and re-
liefs? We may have the nctification before
us. But we do not know what is the financial
effect of that notification, how much money is
given away to particular interests, particular
industries. We never come to know of it.

One such example took plaze in 1988
during the Budget speech. The Finance
Minister said that he was giving certain
concessionstothe man-made fibre industry.
15%, 25% and 10% duty reductions ware
given in respect of polyaster, acrylic and
nylon etc. The total value of that was then
estimated to be about Rs. 249 crores. The
Finance Minister said in course of his speech
that he expected these concessions would
be passed on to the consumers. They shall
watch whether that is done or not. If that is
not done, then they may resind the conces-
sions.

The Public Accounts Committee went
into this aspect and found out that the duty
concessions interms of 1987-88 whichis the
previous year before the concessions were
given would have been Rs. 241 crores. But



403 Union Duties of
Excise (Dis.) Amdt. Bill &

[Sh. Amal Datta)

the 1988-89 figures, when actually the con-
cessions were given which would naturally
have been more, could not be supplied by
the Ministry. In other words, the Ministry do
not care as to how much concessions are
given, how much goes to the pockets of
these big industries which are in the man-
made fibre industry.

Thenwhat was doneto see thatthe duty
concessions are passed on to the consum-
ers is that a Monitoring Committee was set
up with the mandate to meet every month.
But it met only twice and then once again
after the PAC itself had taken up this job.
What was found out by the Commitiee is
also remarkable. No duty concessions were
ever given by the industry to them. The price
had fallen initially a little bit; but according to
the Committee itself it had fallen because of
the glut in the market, because supply was
more than the demand and not because of
any concessions allowed by the industrial-
ists.

If that is the case, then where I1s the
excise duty. how can we collect the excise
duty, how can we get the excise duty which
are properly and duly ccilectable by the
Government? They have given exemptions
and concessions to various interests on the
basis of arepresentation, never even check-
ing that when they say that they shall passon
the duty concessions to the people, whether
they are dcing it or not.

Mr. Gadhvi, | was just referring to an-
other report of the Public Accounts Commit-
1ee regarding duty exemptions and conces-
sions giventothe man-made fibre industry in
the budget of 1988.

SHRI! B.K. GADRVI:
consumers?

To pass on to

SHRI AMAL DATTA: But that was not
passed on to the consumers. that was not

checked, monitered and nothing was done
against those interests who got the benefit.
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| am told that there are some very big
industries and one industry is the Reliance
Industry which has a share of 33% to 35% of
the entire market of man-made fibres. If that
is 50, then out of this approximately Rs. 250
crores, 33% to 35% went to them.

How much is that? Is it about Rs. 90
crores? So you are in other words, lining the
pockets of these industiialists. Are we to
believe that they are not helping you in some
way or the other? There must be quid pro
quo, and this is being done at the expense
ofthe States. The States are thaloserstoths
extent of 45%. You are lining their pockets
and they are lining your pockets. It is won-
derful. But what is happening to the States
and the people? An hon. Member here has
been pleading that they are not getting wa-
ter. Well, where is the money for water
going? Tothe pockets of Reliance Industries
and other such industries? That should be
understood and that should be exposed.
You should kindly read the report, tc which |
have referred. | think the Minister should
take care to plug these ioop-holes and see
that the concessions are not, in future, given
at the expense of the States.

SHRISRIBALLAV PANIGRAHI (Deog-
arh): Mr Deputy Speaker, Sir, | rise to
supportthese two Bills, which seek to amend
the Additional Duties of Excise (Goods of
Special importance)Act, 1957 and the Union
Duties of Excise (distribution) Act, 1979.

Sir, in fact, these have been necessi-
tated to implement the recommendations of
the Ninth Finance Commission. Whatever
recommendations are thereinthefirst-Report
orthe interim Report, the Governmentrightly
wants to give etfect tothem. Alithese recom-
mendations are in line with or in tune with the
recommendations of the previous Finance
Commission, that is the Eighth Finance
Commission. Therefore, there is no contro-
versy about that. Bui | would like to make
some observations about the basis. As re-
gards the additional duties of excise and
their distribution etc, equal weightageis being
given to State Domestic Product and also
population. For the report of the Eighth Fi-
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nance Commission, the population of 1971
census formed the basis. How is it that the
same 1971 census forms the basis, this time
also? We have got the 1981 census report
ready. | feel that it would have been better if
instead of 1971 census, 1981 census—the
latest census report—had formed the basis.

Secondly, Sir, aboutthe year. The Gross
Domestic Product, that is for 1976-77,1978-
79 according to the previous Finance
Commission-——naturally, cannot be the basis
now. They have suggested the period 1982-
83, 1984-85 to be taken as the basis. So, |
would like to suggest one thing. It is a pro-
posal for the Government to examipe that
instead of every time amending like this—
according to the recommendations of the
Finance Commission, for the State Domes-
tic Product, for the assessment, calculation
and also for population,—the latest census
should be adopted, so that there will be no
necessity for any amendment like this, in
future. This is a suggestion for the Govern-
ment to examine.

Then, as regards population. the com-
position of population should be taken into
considetation.

About the other Bill, | would like to say
that 45% of the total income under the Union
Excise Duties is shareable among the States
and out ofthat 5% is to be distributed among
the deficit States.

This 5 per cent to be distributed among
the deficit States seems to be on the lower
side. Thig has given rise to growing disap-
pointment among the poor and the back-
ward States. Theréfcre, when our objective
is to fight out regionatimbalances and oro-
mote regional balancenaturally we have to
fight poverty and reduge the gap between
the improved States and the backward
States.

As regards popUtations thecomposition
of the population should be‘taken into con-
sideration. SC and ST population and again
percentage of paople remaining below pov-
erty line should be the consideration other-
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wise just going by population the rich States
stand to gain. As you know the metro clties
have developed at the cost of the other
neighbouring States. The industries are
established in those States whereas their
headquarters are in the metro cities. As
such, the States are deprived of the legiti-
mate income. Naturally this thing should be
taken into consideration.

Sir, the Ninth Finance Commission
report has been dis-appointing for the poor
States. States like Orissa and Bihar have
been striving hard to improve their economic
position. Still in terms of per capita income
their position is not improving. Assam could
improve its position because that State was
included as special category State. States
like Orissa and Bihar are regularly visited by
natural calamities like tloods, cyclones,
drought, etc. and, as such, they cannot
improve unless special consideration is
shown to such States.

Therefore, | suggest that States like
Orissa should be placed in the list of special
category States. If that is not possible then
more grants and less loans should be pro-
vided and whatever expenditure is incurred
on fighting natural calamities that should be
hundred per cent grant and not loan to be
adjusted against future Plan expenditure.
Further in respect of States which are below
the national average in terms of income
while allocating money in respect of different
Central schemes instead of sharing expen-
diture on 50:50 basis it should be 100%
Central share. These are my suggestions for
consideration of the Government so that our
real objective of fighting out poverty and
bringing different States on parity and to fight
regional imbalance and to bring in balanced
development between different regions and
States is achieved.

SHRI THAMPAN THOMAS (Mave-
likara): Sir, there is no reason to oppose this
because on the basis of the Ninth Finance
Commission recommendations the States
are waiting to get money and, as such, the
Bill has to be passed. But | would like to re-
state the recommendations of the Ninth
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Finance Commission and | quote from page
37 para 7.16:

“We feel somewhat concerned about
two other issues on which the States
have expressed serious misgivings. One
ofthem relates to the numerous exemp-
tions issued by the Central Government
in respect of goods which would other-
wise have attracted additional duties of
excise. They have an adverse effect on
the total revenue from these levies. The
other matter relates to the undue ex-
pansion in the coverage of additional
duties of excise. As a result, the list of
items on which the States may levy
sales tax is becoming restricted. The
States in general feel that the Central
Government has not demonstrated
earnestness to sort out these issues
which make the States apprehensive.
We recommend that the Standing Re-
view Committee may meet urgently to
resolve these issues.”

18.00 hrs.

One point on which the State Govern-
ments are deeply concerned is that because
of the numerous exemptions given by the
Central Government, their share of revenue
has gone down. Further, because of the
expansion in the coverage of the additional
duties, the levy of sales tax by the State
Governments has also been affected and
their revenue has naturally gone down.

| would also like to draw the attention of
the august House to para 6.17 of this report:

“Accordingly, we recommend that the
distribution among the states in 1989-
90 of 40 percant should be in the follow-
ing manner:

(a) 40 per cent of the nst pro-
ceedsof excise duties which
are shareable should be
distributed among all the
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states in the following man-
ner;

(i) 25 per cent should be dis-
tributed among the States
onthebasis of 1971 popula-
tion.

(i) 12.5 per cent should be
distributed among the States
on the basis of income ad-
justedtotalpopulation......... y

AND THEN IT GOES on.

Earlier, an hon. Member mentioned
about the regional imbalance and that it is
growing because of various factors. If we
have a look at the per capita income of the
various States, we find that Delhihas got Rs.
370, per month, Haryana Rs. 360 per month
and Punjab has about Rs. 400 per month,
and that is almost nearing the international
standards. As against this, if you go to Ker-
ala, it is Rs. 136 per month; in Orissa, it may
be much less. The reason that the various
States do not have the required degree of
development is that they do not have suffi-
cient money.

| would also like to make one more
point. The Kerala Government, for example,
demanded a share in the money for the
development of that State. They are spend-
ing more money for the education and wel-
fare activities, butthey havelimited resources.
There are several other factors also. There
are not many industries, theirincome mainly
depends on the salaried class of Govern-
ment offices and other establishments. Then,
the other income is the monsey that comes
from abroad. While you are giving all sorts of
concessions to the exporters of business-
menin the form of import-export substitution
etc., whatis the encouragement givento the
State and the persons who earn foreign
exchange? That money goes to the Central
pool. There is no sharing of that. The State
Government's demand was that you should
at leastconsider them at part with the export-
ers and business houses and give them the
excise concessions, and other facilities, so
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that they are able to look to the development
of their State. This demand has been made
by the Kerala Chief Minister and it has been
pending with the Centre.

Asthereis notmuchtime, |am notgoing
intothe details. But, as | said, because of the
various factors, regional imbalance is grow-
ing and the States are not getting their due
share. If we look to the share which is given
to the States, we find that there is a great
discrepancy and discrimination. The State
Governments and certain people are dis-
criminated and the export houses and others
are given better concessions at the cost of
the public. These are the questions which
have to be locked into very seriously. Forty
percent to be shared and five per cent to the
set apart—| do not know, how it will work.

| hope the hon. Minister will look into
these matters and make necessary appor-
tionments in the future.

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN THE
MINISTRY OF FINANCE (SHRI B.K.
GADHVI). Mr. Deputy Speaker, Sir, | am
thankful to the members who participated in
the debate. Shri Madhav Reddi was very
much right when he said that there was
hardly any need for discussion on these two
Bills. These are pursuant to the First Report
of the Ninth Finance Commission and the
States are benefiting because of these
measures.

Sir, hon. members have made some
points. One of the points is about population.
Now, we are all aware that we have adopted
a national policy to the effect that States
should strive to contain the population growth.
Therefora, if the only criterion for allocation
and devolution of funds is going to be popu-
lation, then we might be going in the reverse
gear. Let us take the State of Kerala for
example. Kerala has done a commendable
job as far as family welfare measures and
population control are concerned. *. we take
the criterion of population alona into consid-
eration, Kerala should be put in a disadvan-
tageous position. Now, Shri Thampan Tho-
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mas has referred to the recommendations
given on page 33 of the First Report of the
Ninth Finance Commission. 25 per cent of
the States share based on 40 per cent of net
proceeds of shareable excise duties should
be distributed among the States on the basis
of 1971 population. Why have we taken the
1971 population as a base? In June 1977,
we adopted a Resolution in Parliament tiat
upto 200 AD, the population of 1971 would
be taken for the purpose of devolution of
funds to states. This is the Resolution of the
parliament itself. Therefore, the Finance
Commission is also relying upon the same.

Secondly, 12.5 per cent should be dis-
tributed among the States on the basis of
Income Adjusted Total Population (IATP).
For calculating IATP, 1971 population of the
States should be weighted with the inverse
of the average per capita income for the
triennium 1982-83 to 1984-85. The share of
a State is to be determined by the percent-
age of the income adjusted total population
of that State to the aggregate of the income
adjusted total population of all States.

Thirdly, 12.5 per cent should be distrib-
uted on the basis of poverty ratio, i.e the
proportion of the number of people belowthe
poverty line in a State as computed by the
Planning Commission for 1983-84 to the
total of such population in all States. There-
fore, it cannot be said that poverty factor is
not taken into consideration.

The remaining 50 per cent should be
distributed on the basis of distance of per
capita income of any State during the trien-
nium 1982-83 to 1984-85 to that of the State
having the highest per capita income, i.e.
Punjab multiplied by its 1971 population.
The shares of Punjab and Goa will be deter-
mined with reterence to the distance of the
next State i.e. Maharashtra from Punjab.

Therefore, it would be appreciated that
avery scientificapproach has been adopted.
It we proceed on the basis of population only
and if we say that no special dispansation
should be made on the basis of factors such
as growing poverty, widening disparity and
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soon, perhaps we may be thwarting the total

growth of the nation as a whole. On the one
hand we say that we must control the popu-
lation. On the other, we say that because of
more population, more funds should begiven.
Ultimately, it may even prove as an incentive
'or the growth of population.

SHRI C. MADHAV REDDY: You are
likely to give a wrong signal to the Finance
Commission which is going to make a final
recommendation.

SHRI B.K. GADHVI; No, no. | am not.

SHRI C. MADHAV REDDI: The Eighth
Finance Commission has adopted the 1971
population as a.base. As an interim meas-
ure, the Ninth Finance Commission also
said that they would adopt the criterion of
1971 population, as has been done by the
Eighth Finance Commission. That is the only
reason. But now you are bringing in extrane-
Ous reasons.

SHRIB.K. GADHVI: Iwould again point
outtoyouthatin 1977 the parliament adopted
a Resolution that upto 2001 AD, 1971 popu-
lation would be taken as a base for devolu-
tion of the funds to the States. This is the
Resolution of the Parliament itself. This step
has been taken with a view that we are
having a larger policy on population control.
The idea is that growing population should
not prove as an incentive for asking for more
and more funds. that is why the parliament
had adopted the Resolution.

SHRIC. MADHAV REDDI: What about
migration of population?

SHRI B.K. GADHVI; That is why | say
that poverty ratio has also been taken into
consideration. Shri Amal Datta has stated
that consumption for additional excise duties
should be taken into consideration. This is
vbry good. Everyone is asking for it. But we
have a data deficiency. Data thrown by the
National Sample Survey organisation is not
acceptable. It is always not very correct. it
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may not give the factual and accurate posi-
tion. That is why, by proxy, population, stan-
dard of living and such other factors are
being taken into consideration. f we have
very reliable data, that would be different. if
we rely upon these deficient data, States
also may make ahue and cry, saying that we
are distributing something on the basis of
data which could not be cent per cent ralied

upon.

Although consumption is a very correct
approach but because of these practical
difficulties, it is being represented by prox-
ies. Proxies include population, States
domestic products, etc.

Further more, | would say about to-
bacco. After all we will have to be dynamic for
future. We are saying that smoking is a
health hazard and so on. There is a cam-
paign by the Health Ministry that as far as
possible the consumption of tobacco, ciga-
rettes, bidis should come down. So, allthese
relevant factors will have to be taken into
account. Even the terms of reference of the
Ninth Finance Commissionrequireitto adopt,
the 1971 population.

SHR! RAM SINGH YADAV (Alwar):
Regarding domestic production, you take
the case of Rajasthan. When wool is pro-
duced, they take into consideration only the
finished goods. So, raw materials should
also be considered in order to see that the
percentage of Rajasthan which is only deci-
mal zero (/nterruptions)

SHRI B.K. GADHVI: | have got your
point. But his additional excise duty is on
textile goods. It is not on wools. There is no
excise duty on the production of wool as
such.

SHRIRAMSINGH YADAV: What about
raw material of the products?

SHRI B.K. GADHVI: There is no raw
material. There is notextile. This is only what
we collect, we are giving. Mr. Amal Datta
said about concessions on excise duty.
Concessions which arethere are being given
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with a view to give an impstus to the growth
of a particular industry and we believe that it
should pass on to the consumers. The
middlemen or the manufacturers or the tex-
tile magnates should not pocket them up.

Unfortunately, itis happening so..............

SHRI AMAL DATTA: Don't you have a
mechanism? f you don't have amechanism,
they will pocket it.

SHRIB.K. GADHVI: The mechanismis
there. Butit has also to work through. (Inter-
ruptions)

In the Budget speech also, we have
stated that we will be watching whether the
concessions which are given are being
passed on to the consumers. If they are not
being passed on to the consumers, then
eitherthe withdrawal or something else could
be thought about. But if they are not being
passed, that is not a happy state. But the
Government is aware of it. The Government
is constantly keeping a watch over it. But to
say that we are depriving the States of their
income by giving these concessions is nota
proper approach because concessions are
not given with a view just to deprive the
States. Butthey are given with a view to give
incentives or help to the particular industry
which is in the crisis. It depends upon the
neads. Depending upon the needs, the
concessions are given many times. They
may be on the excise or they may be on the
income tax even. On income tax, as every-
body is asking, that the limit should be raised
to Rs. 25,000. The Government has not
agreed to it. But, if we do so, 85 per cent of
the income tax which goes to the States—
perhaps it may happen that the total funds
available to the States may come down—
may come down. These are all practical
aspects which can be looked into. But, it is
only First Report of the Ninth Finance Com-
mission. It has been given for one year. The
effect to this scheme is being given for only
one year.

Allthese suggestions which were made
by the State Governments, the Central
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Government, the Members of parliament
and various other organisations, | am confi-
dent that the Finance Commission would
take into consideration and would come to
itsindependent conclusions and recommen-
dations.

SHRITHAMPAN THOMAS: What about
foreign exchange earning?

SHRI B.K. GADHVI: Whensever they
earn foreign exchange, we congratulate
them. If the State earns, we congratulate the
State also. (Interruptions).

‘When | was in the Estimates Commit-
tee, | was told that perhaps, Kerala is the
highest consumer of the Asian Paints. Be-
cause every year, the people there, go in for
painting their houses and that too by not with
one colour but with various other colours like
red, yellow, dark, light, etc.

MR. DEPUTY SPEAKER: The ques-
tion is:

“That the Billfurther to amend the Union
Duties of Excise (Distribution) Act, 1979,
be taken into consideration.”

The motion was adopted .
MR. DEPUTY SPEAKER: The House

will now take up clause by clause considera-
tion of the Bill.

The question is :

“That clauses 2 and 3 stand part of the
Bill.”

The motjon was adopted
Clause 2 and 3 were added to the Bill

MR. DEPUTY SPEAKER: The ques-
tion is:

‘That clause 1, Enacting Formula and
the long title stand part of the Bill.”

The motion was adopted
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Clause 1, Enacting Formula and the
Long Title were added to the Bill

SHRI B.K. GADHVI: | beg to move:
“That the Bill be passed.”

MR. DEPUTY SPEAKER: The ques-
tion is:

“That the Bill be passed.”
The motion was adopted.

MR. DEPUTY SPEAKER: The ques-
tion is:

“That the Bill further to amend the AddI-
tional Duties of Excise (Goods of Spe-
cial Importance) Act, 1957, be taken
into consideration.”

The motion was adopted
MR. DEPUTY SPEAKER: The House
will now take up clause-by-clause consid-

eration of the Bill. The question is :

“The Clauses 2 and 3 stand part of the
Bill.”
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The motion was adopted
Clauses 2 and 3 were added to the Bill

MR. DEPUTY SPEAKER: The ques-
tion is

“That clause 1, Enacting Formula and
the Long title stand part of the Bill.

The motion was adopted.

Clause 1, Enacting formula and the Long
Title were added to the Bill

SHRI B.K. GADHVI: | beg to move:
‘That the Bill be passed.”

MR. DEPUTY SPEAKER: The ques-
tion is:

“That the Bill be passed.”

The Motion was adopted
18.16 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Thursday, May 11, 1989/
Vaisakha 21, 1911 (Saka).
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